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LOK SABHA DEBATES

LOK SABHA

Friday, Aueust 7, 1970/ Sravana I6,
1892 (Suka)

The Lok Sabha met at Eleven
of the Clock

|Mr. Speaker jn the Chair)

ORAL ANSWERS TO QUESTIJNS

Improvement of Tourism lo
Mysore State

%271. SHRI K. LAKKAPPA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a} the number of new proposals mac'e
by the Mysore State Government in order 1o
improve tourism in the State and the
financial assistance asked by the State
Government ; and

(b) what is the reaction of his Ministry
to provide more funds to improve tourism in
tae State 7

THE DETUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(#) and (b) The Government of Iadia have
not received any fresh proposals regarding
tourlsm from the Sta'e Government. Apart
from the State plan, the following schemes
are being taken up in the Central Sector ;

(a) The India Tourism Development
Corporation's hotel at Bangalore
st a total cost of about Rs. 15
crores is nearing completion, and
the Corporation will also set up a
transport unit there.

(b) A youth hostel is proposed to be
set up at Hampl,

{c) The Tourist bungalows at Hassan
and Bijapur will be improved.

2

SHRI K. LAKKAFPPA : It is most un-
fortunate tha the hon. Deputy-Minister has
expressed the view that the State Govern=
ment have not sent any proposals regarding
the development of tcurism in Mysore State.
Almost every inch of Mysore is a brauty
spot with i's salubrious weather The grandeur
and sublime beauty of various spots of
Mysore and even the flwers of Mysore have
attracted tourists not only from Inda but
also from abroad. Tourists from abroad
prefer to go to Mysore than to any other
State. To quote some instances. Krishna=
rajasagar Dam is a dieamland or fairylaond.
The whispering gal'ery is one of the seven
wonle s of the world, In my oan district
there is the monolithic s'atue of Gomantes-
wara and the culwal beauty of Kaidal is
appreciated by all. These are places of tourist
attraction both in hiily regions and in the
plains. The ideal weather of Mysore has
arracted foreign tourists and thus brought
valuable foreign excharge [t is most wnfors
tunate that this Minis'ry has not takem up
any proposal from Mvsore Siate. It isa
fact that wv:ry recen ly the Minister of
Tourism of Mysore State had a conversation
or discussion with the Central Minister of
Tourism and, if so, what are the proposals
put forward by the State Miniser of
Touwrism ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
I fully subscribe to the rapturous description
of the scen‘c beauty of Mysore given by tha
hon. Member. But [ think he scems to be
sufferiog from a misconception. There is no
question of fresh proposals comiog up now
at this stage. The proposals were all dis-
cussed when the Fourth Plan wa; finalized,
both for Central and Siate sectors, keeping
in view the special importance of Mysore,
We are copstruzting our first public sector
hotel in Bangalore at & cost of Rs. 1} crores,
The State Goveroment hive also included
io the Fourth Plan projects costing Rs. 25
lakhs. So, there is po question of any fresh
discussion or proposal. We sre functioning
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within the parameter of the Fourth Plan
and within that Fourth Plan the funds that
we have and the funds that the State
Government have arc being spent. I met
my colleague, the Minister of Tourism of
Mysore and we had a general discussion,
but no fresh proposal has come. In any case,
I may assure the hon. Member that Mysore
figures very largely in our tourist develop-
ment programme.

SHRI K. LAKKAPPA : Sir, he is mis-
leading the Houss, In 1966-67 and 1967-68
Mysore has received Rs 610,272 for deve-
lopment of tourism whereas Jammu and
Kashmir has received Rs. 38 lakhs. He hails
from Kashmir and so he is showing a dis-
criminatory attitude towards Mysore, In
Short Nouve Question No. 32 on 12th May,
1970, we asked whether the Central Govern-
ment tiies to implement tourism not on
geographical or regional basis, but having
regard 10 the potential attraction of places
of tourism That is the principle he enunciat-
ed in his answer to the Short Notice Ques-
tion on the 12th May, 1970. But he has not
even taken uwp the propusals put fourth by
the Mysore Siate for a project of tourist
importance of nearly a crore of rupees and
not for geographical or regional development.
Why has the Government not taken up that
proposal and has refused to give even
financial ass stance for attracting foreizn
tourists 10 earn foreign exchange ? Why is
he showing discrimination so far as Mysore
State is concerned ? I would like to ensure
this Ministry for having shown discrimi-
pation and for having failed to implement
all the proposals put fourth by Mysore
State. He is misleading the House.

DR. KARAN SINGH : It appears that
I have not succeeded in dispelling the mis-
conception under which the hon. Member
labours. It is not a question of this Ministry
getting proposals and giving aid to State
Governments for various proposals. The
old practice of Part Two scheme:, which
were financed partially by the States, has
been discontinied as a result of clearcut
decision of the National Development
Council. Today we have either Cential
schemes or State schemes ; so the question
of the Centre giving aid to States for certain
schemes does not arise. It is the Central
schemes that we are implementing aad the
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States are implementing their own schemes
within the Fourth Plan.

As to the ecarlier remarks of the hon.
Member, all I can say is that ours Isa
country which is endowed tremendously with
tourist atiractions from Kashmir to Kaoya-
kumari and from Assam to Gujarat. It is
not possible for us 1o develop all the places
of tourist importance and beauty immedia-
tely ; we have necessarily to lay down
certain strict orders of priority based upon
our limited resources. Within the limitation
of our resources we are trying to see that
all those places which can attract tourists are
given special attention.

SHRI K. LAKKAPPA : My charge is
that the Central Government has not
sclected spots which have got interpational
attraction  purposely and the Central
Government has shown a discriminatory
attitude..-(fnrerruption.)

SHRI LOBO PRABHU: The hon.
Deputy-Minister, who is from Mysore, said
that there were po proposals and the hon,
Minister, who is from Kaishmir, said that
there were no fresh proposals T wo 1'd rather
like to ask the Deputy-Minister and the
Minister whether they are aware that a
place called Maravante on the coastline,
which is situated between the river and the
sca which go together for three miles, was
selected in the Third Plan, Land was not
acquired. Why bas the Central Goverament
dropped it 7

About Udipi he said that he had no
propos:ls. 1 am discharging a duty by the
Hindu community in asking this question.
Udpi is a place of great interest to the
Hindus, It is a placc where Madhva, ooe of
the three great philosophers of Hinduism,
established his first mutt. There are seven
mutts, This is a place which has a lok to
Kullour with which Shankaracharya, the
other great philosopher of Hinduism, also
had association. It is a place within short
distance of three great...... (Interruption.)

MR. SPEAKER : May I reguest him
kindly to sit down ?

SHRI LOBO PRABHU :
more and 1 have finished.

One word

1 have made a proposal. When this pro
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posal was made by me and the Mipister
said that he had no funds, why was he
unfair to the Hindu and the Jain com-

munities 7

MR. S EAKER : This is a specific
Question relating to Mysore.

SHRI LOBO PRABHU: I am also

asking abou Mysere.  This is a very im-
portant Question.  Let the Minister reply to
my question.

DR. KARAN SINGH : As far as Mara-
vante is concerned the State Government
has made a provision of Rs. 1 lakh fer the
duvelopment of a tourist bungalow there. So,
that is being included in the State Plan. As
far as Udipi is concerned, the hon. Member
has, of course, written to me and given many
supgesticns,  In fact, the hon. Members have
writen to me and given suggestions with
rexard to 1l ei- various constituencies. W hat
I said was that no fresh proposals for
tourist development have been received from
the State Government for the obvious
ressons that we are functioning within the
Plan provision. There is no use sending

fresh proposals if you do not have the
money,
SHRI LOBO FRABHU : You find the

money.
MR SPEAKER : Next Question.

S¢ationing of Battallons of C. R. P,

B. S. F. and Army Personnel

in West Bengal

+

SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI P. GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased (o slate :

(a) the total number of battalions of
C.R.P, B. 5. F. and Army personnel
stationed in West Bengal up to the end of
June, 1970 ;

(b) whether the attention of Goverment
has been drawn to the condemnation by
C.P.1I. (M) and other political parties
against the atrocities of C. R. P. meted out
on the working class people in the West
Bengal ;

73
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(c) if so, the reaction of Government
thereto ; and

(d) the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH SHRI
K. C. PANT) : (a) 10 battalions and 2 coys.
of the Central Reserve Police were stationed
in West Bengal in June 197, A few coys
of the Border Security Force were given to
the State Government for short spells for
internal security duties. It will not be in
the public in crest to disclose the strength
of the Army units.

(b) to (d) Units of the Central Reserve
Police have reen made available to the State
Government in  aid to civil authority in
dealing with the a.tivities of extremists and
other law and order problems in the State.
The Force functions under the eontrol, direc-
tion and supervision of the Siate Govern-
ment. The criticism made against this force
is unjustified.

SHRI NAMBIAR : Sir, it is clear from
the answer that apart from 10 battalions of
the C.R. P, a few coys. of B.S F. and
army units are posted in West Bengal on the
request of the Weit Bengal Government
which is now functioning under the President
and this Home Ministry here. May I know
what exaclly is the reason for concentrating
such a big armed force, the police force as
well as the military, in West Bengal 7 Is it
pot that the exaggerated version of the
attacks by the Naxalites and nthers is an
excuse and that it is to suppress the workers
end other toiling classes for fighting for their
legitimate rights and to see that the peasantry
who have got the land is sent out by the
jotedars and others with the help of the
police 7 Is that not so ?

SHRI K. C. PANT : The reason for
concentration of force is that there appears
to be a concentration of elements who are
determined to disrupt law and order in West
Bengal.

SHRT NAMBIAR : Itis a very vague
answer saying that there is a concentration
of anti-social elements. The same snswer
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he can give after 10 years or even after 25
years. That is no answer.

1 want him to answer specific cases such
as that happened in Jadavpur University
recently where the University authorities
conderned the attitude and the behaviour
of the C. R. P. and the Government stated
that they were even thinking of going in
for a judicial probe. That judicial probe
has not yet come about. Another case is
about the behaviour of the C. R. P.and
B. S. F. in Durgapur where the security
force of the Durgapur Plant was attacked by
the C R P.and about 2) se:urity force
personnel were injured. The third case that
1 have got is th: cise of the Sil guri railway
strike which ws instigcated by the C. R. P.
and the behaviour of the police,

MR. SPEAKER : Com: to your ques-
tion now.

SHRI NAMBIAR : So 1 want to make
him ans~er the spe:ifi: poiats arising out of
my main quastion aod the behaviour of the
Police which led to the strike on the South
Eastern R ulway with heavy loss to raillways
and Government. It was also dus to the
behaviour of the C. R P. 1 waot him to
answer specifically all these.

AN HON. MEMBER : Are there
Naxalites in the CRP 7
SHRI K. C. PANT: As regards

Jadavpur, in a nutshell, the situation was
created by certain bombs being thrown oo a
CRP picket which caused serious injuries to
two of th: CRP constables and a chowkidar
who was standiog there.

SOME HON MEMBERS:
shame.

Shame,

SHRI K. C. PANT : When the mis-
creants ran away, the CRP chased them
and went into the administrative buildiag
and also chased them along the road, and in
the administrative building there was a
scuflie and in that they used cames. This is
the sum anod substance of that particular
incident. Then there was a loog debate
going on in the House yesterday. Therefore,
this is in a nutshell, (larerruptions)

SHRI NAMBIAR : What about the
judicial probe which was promised ?

AUGUST 7, 1970
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SHRIK.C, PANT: You have raised
it yesterday. I will answer it when it came
up {a the House.

The other question you mentioned was
Durgapur. As for as | am aware, the CRP
was only standiog by in Durgapur and the
forces which were there were the State
police, the State Armed Police and the other

Special Polics. The CRP which was at the
gates were standing by. That is my informa-
tion.

About the Railway incident, the House
does not want to listen to the details. But
I do know that there was an incident of
a stabb:ng of a Policeman.

SHRI NAMBIAR : Stabbing of a
policeman was responsible for th: strike in
the SE Railway and the whole of Siliguri
railway ? It is an excuss he is mik ng. H:
.i':“: not revealing the facts to the House,
ir,

SHRI A. K GOPALAN : Ye terday we
had a discussion about the Jadavpur Uni-
versity and what was said was taat ou s d=
th: University something happend and what
the CRP did was that they cnered the
campus and beat everybody wh un they saw
there, not only the students but the teachers
and Karmacharis also, That is what the
CRP is duing wherever they are posted,
either in West Bengal or in Kerala, When
something happeas in the Parlisment Sireet,
if the CRP goes and beats th: p:rsoas there
and then what they ask...

MR. SPEAKER :
question,

Please put your

SHRI1 A. K GOPALAN : [ waat to put
a specific question and for that certain facts
are to be brought out, Sir, as far as the
CRP is concerned. it is an instcument of
suppression in the hands of the Central
Government  to suppress the people. In
Peralassery, Kerala there was a strike.
(Interruprions)

MR. SPEAKER :
question.

SHRI A K. GOPALAN : When I put
a question, sometime if you do not ask me
to bring forward these things, what I can
It was a

Come with your

peaceful strike,
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SHRI LOBO PRABHU : It was not a
peaceful strike.

SHRI A. K GOPALAN : You do not
know the place from where I am coming,
Than those who did not join the strike, the
Bidi workers were beaten. They entered
the factory and beat the bidi workers who
did not go on sirike. What has happened
in Calcutta and other places 7 What is
happening is that the CRP is behaving in
such a way that not only the State Govern-
ment but also the people of the State, the
whole people, are agiinst 'he CRP, Iao-
human and unprovoked suppression and
brutalities are carricd on by them. There
are press reports about the molestation of
women by the CRP.

MR. SPEAKER : You want to raise a
regular discussion 7

SHRI A K. GOPALAN : 1 want to
know from the experience of the behaviour
of the CRP in West Bengal and Kerala
whether the CRP will be withdrawn and the
local Police whatever is there will be placed in
their place, I want to know this. As far as the
molestation of women and other such cases
are concerned, as far as the unprovoked
brutalities are concerned, will the Govern-
ment  institute  an enquiry ?  Will the
Government institute an enguiry into the
happenings in the Jadavpur university 7
Will the Government insti‘ute a judicial
enquiry in regard to such matters ? There
are various complaints that have come
regarding certain actions taken and in the
light of all these things, will the Government
make an enquiry, especially when such cases
of inhuman brutalities have come to the
attention of Government ?

o1 ®o Ao faardy : arsAE mWIET,
g& oF a1 sz %@ fawm o
sitfia ¥g AgT ¥t g W@,
w9 TA O ag8 P I, T 7A@ I
fe ¥ gt o7 Q3 1 R, T A A
FT g4 3L FET L |

SHRI RANGA : The objection that he
raised is very valid.
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SHRI K. C. PANT : The basic question
is, where law and order is involved and
where there are certain activities indulged in
by persons who are determined to break law
and order, to prevent peaceful conditions
being maintained, how does the State act
to maintain and to enforce law and order ?
Sir, this broad question has been posed to
the various Governments which have come
into being in this country since our inde-
pendence.  And, Sir, in recent years, almost
all the politicial partres opposite have run
Governments and they have had to face
such a situation. And, that is why, even
in a State like Kerila, when Mr. Namboodri-
pad was the Chief Minister, we have had
instances of firing being resorted 10, ta bring
certain situations under control,

SHRI NAMBIAR : He
CRP there...

never called

SHRI K. C. PANT : The bullet from
the CRP is as effective as a bullet from the
local police...

SHRI NAMBIAR : Withdraw CRP.
That is our demand.

SHRI K. C. PANT : Therefore, Sir.
where law and order is threatened, where
the freedom and security of large number
of poeple are threatened. it is the duty of
the Government [0 intervene and that is why
Government has intervened.

In West Bengal, thzre has been opposi-
tion to the CRP being called but the
West Bengal Government itself has chosen
to call the A-my Units. Instead of CRP,
1 do not see how the Army Ubnits could be
more cffective from their point of view.
Therefore, it is really a question of the
quantum of force that is required to meet
a particular situation and it is in that context
that CRP units are placed in different parts
of the country. It is a Reserve Force oaly.
It is not a Foreign Force ; it has not been
created by a statute of this vary House. To
maintain peace in West Bengal, peace-minded
people in West Benga! must be thankful that
there is a Force like the CRP.

As far as cases of molestation of women
and such incidents are concerned, wheneves
something is brought to our notice, we make
enquiries. In this case we did make eaquiries
and we found the charges to be eatirely
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baseless. If any specific cas¢ is brought to
our notice we will certainlly make enquiries.
There is no question of condoning any
misbehaviour on the part of anybody.

SHRI A. K. GOPALAN : What about
Jadavpur university ?

SHRI K. C. PANT: Certain incidents
are trought to our potice. We will certainly
look into it.

St HIgERT TERIES @ EaTH ¥ ot
I & 89 gur @ aar 3§ &) AR
# o2 gram & daw qv @

SHRI C. K. CHAKRAPANI : The
Minister told vs that the stationing of the
CRP and other forceds 10 deal with the
activities of the Extremists, end to deal with
the law and order situation  There has been
widespread criticism about the deployment
and stationing of thee CRP and other
Reserve Forces in  various paits of the
country,

MR SPEAKER : Please ask your ques-
tion now, It has become the accepted
practice with some hon. Members to start a
question with long prefaces and introductory
remarks. I do mot wllow that. Please ask
your supplementary qusstion now.

SHRI C. K. CHAKRAPANI : Tkere
have been various instances of the misbe-
haviour of the CRP Force. They have pluck-
ed coconuts from the coconut trees. They
have also Indulged in stealing things. How
can the country tolerate such anti-social
#ctivities on the part of the CRP Force 7 1
do not know whether these things huve been
brought to the notice of the hon. Munister,
If they have been brought to the notice of
the hon. Minister, then what action are
Government going to take against the
misbebaviour of the CRP ?

SHRI K. C. PANT: No specific ins-
tances have been brought to my notice. But
the CRP has gone to Kcrala beeause the
Kerala Government wanted the CRP to be
there.

SHRI P. GOPALAN : The hon. Minister
bas stated that the CRP personne] function
under the direction, control and upervision
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Of the State Government at whose disposal
they are placed. But I would like to know
from Government whether it is a fact that the
State Governments have no power at all to
take disciplinary action against the CRP per-
sonnel, and if so, what guarantee is there that
proper control over the CRP personnel can
be maintained by the State Government ?

SHRI K. C. PANT: The CRP is not
a State force but a Central Government
force, and. therefire, the diciplinary
authorities are those which have been specific
in the statute which Parliament has passed.

SHRI NAMBIAR : This is Do answer
to the guestion asked.

SHRIP. GOPALAN : 1 have specifically
asked a questicn but that has not been
replied 1o, If the CRP peisonnel violate
the disciplinary control and directive of the
State Government, what guarantee is there
that proper order can be maintained by the
State Government, when the State Govern-
ment have no power to ftake disciplinary
action.

SHRIK. C. PANT: The surest guarantee
is right thinking on the part of the oflicers
who are controiling this.

SHRI D N. PATODIA : Is it a fact
that in spite of the posting of so many
battalions and companies of CRP, BSF and
Army personnel, the situation in West Beogal
could not be controlled so far and the
activities of violence are continuing as
before 7 If so, will Government give an
vnderiaking that if pecessary more forces
will be deployed there to see that violence
is checkvd 7 What other action do Gowvern-
ment propose to take in the matter ?

SHRI K. C. PANT : According to our
assessment, more CRP forces are not neces-
sary in West Bengal at thc moment.

SHRI D. N. PATODIA : Does he think
that the situation is under control now ?
1 have put a very short question of just two
lines, and I had expected a reply to that,
but that has not come. In the opinion of
Government, is the situation under control
now ?
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SHRI K. C. PANT: I have already
answered it. If you are allowing the question
a second time, I am prepared to answer it.

MR. SPEAKER : No, I am not allowing
it. Shri Ranjit Singh.

SHRI RANJEET SINGH : Itisa fact
that both Army authorities, that is head-
quarters, Eastern Command, as well as the
CRP authorities have made it known to
Government that the extent and exnanse of
the trouble in Bengal is so great that the
troops at the moment deployed are not even
one-fifth of what is required ? Has such a
report been made that a much larger
number of troops is required, and if so, what
sre Government doing about it ?

SHRI K. C. PANT : No such report has
come to my notice.

SHRI D. N. TIWARY : Law and order
has failed there and the State police 13 not
able to maintain law and order. The
Government here being under pressure inside
and outside Parliameot, if they leave the
people to the mercy of the Naxalites and
anti-social elements, what steps should the
people take to check this menace 1

SHRI K. C. PANT : 1 think it is an 1m-
portant question...([aterruptions)

SOME HON., MEMBERS : This ques-
tion need not bc answered,

SHRI K. C. PANT : Why are they
disturted when the people are brought in on
this question ?

SHR1I RANGA : Because
against the people.

they are

SHRI K.C. PANT : They are only
interested in the police, not the people.

Tiwariji asked a very valid question as
to how the people could be encouraged to
resist the depredations of the unlawful
elements. Certainly 1 expect all friends
opposite would cooperate in encouraging the
people to resist these things. If they do not
want the CRP in West Bengal, the best way
is to encourage resistance among the people
d~ that tha CRP can go back.
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Consultation with Chilef Ministers of
States vo Curblog Commuaalism

+

SHRI A, SREEDHARAN :

SHRI GADILINGANA
GOWD :

SHRI PILOO MODY :

SHRI SRADHAKAR
SUPAKAR :

SHRI CHANDRA SHEKHAR
SINGH :

*274,

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Central Government
bave recently consulted the Chief Ministers
of States on the steps to be taken to curb
communalism in the country ; and

(b) if so, the steps proposed to be taken
by the Central and State Governmenmis in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR.
RAM NIWAS MIRDHA) : (a) and (b)

A statement Is laid on the Table of th
House
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Statement

Op 23rd, the Prime Minister held discus-
sions in Delhi with some Chiel Ministers
regarding the manner in which communal
violence could be dealt with effcctively. On
27th May the Prime Minister wrote to all
Chiefl Ministers to acquaint them with the
outcome of Fer discussions. The principal
steps recommended for dealing effectively
with communal disturbances wcre the
following :—

(1) There is urgent need for utmost
vigilance and strong action on the
part of the administration to cuib
the forces that encourage communa-
lism.

(2) Peoding consideration of further
legislative measures, State Govern-
ment should maintain a close
watch on the activities of commu-
pal organisations.

(3) State Government should take
suitable action to d al with the
participation of some Governm.nt
servants and teachers in the activi-
ties of communal organisations.

\4) Timely and adequate acion under
law should be i iated in respect

of inflammatory writiogs and
puklic utterances which  foment
comrmunal trouble, T:e matter

descrves the personal auention of
the Chief Ministers.

(5) Communal activities and situations
have to be dealt with in an entirely
diffirent m.nner from other law
and order troubles, There should
be no hesitation in taking the most
stringent action at the fisst signs of
communal teosion or trouble,

(6) There should be a thorough review
of the intelligence and administra-
tive arrangements at the district
level in each State, to enable
adequate potice being taken of all
the straws in the wind.

(7) Special attention would be neces-
sary in respect of those districts
which have been affected by or
are sensitive to communal trouble,
In order to make concerned district
officers more aware of the existence
of this problem and also to under-
stand their practical
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there should be conferences of
these officers in small batches.

(8) Prompt action should be taken
sgainst officers who are found
wanting in the handling of com-
munal situations, in view of the
positive  recommendation of the
National Integration Council 1o
hold district officers respon:ible for
disturbance« if they should occur,
Officers who show commendable
performance in dealing with com-
munal situations should be suitably
rewarded.

(9) Punitive impositions in area: affec-
ted by communal disturbances can
be effective.

State Governments shou'd under-
take studies of the warious aspects
of the communal problem in
different regons so that problems
pecuiiar 1o a region could ke more
effectivelv  dealt  with. Central
he p would be available for such
studies.

(10}

SHRI A, SREEDHARAN : This
Government has been talking in the air
about measures to combat communalism and
this is not the first time it has used this
phraseology. All the successive Prime
Ministers have talked of measures to combat
communalism while communalism has gone
on increasing merrily. Communalism was
at a very much lower ebb on the morrow of
freedom, but after 22 years rule by this
Government, communalism today is seepiog
down to the grassroots of our society. I
went through the Statement and also ths
points made by the Prime Minister...

MR. SPEAKER : I cannot allow such
lo-g prefaces. Kindly put a straight ques-
tion.

SHRI A. SREEDHARAN : I must give
the background. 1 am referring to the
statement. Please for heaven's sake be
patient,

MR. SPEAKER : Why is he losing
temper 7 1 cannot allow such introductions.

SHRI A SREEDHARAN : Others have
talking for 20 minutes., I amy
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referring to the statement, The sugges-
tions made by the Prime Minister to the
Chief Ministers look like a wedding

without a bridegroom. No where is it
stated which are the organisations in India
which are communal. Without that, how
van the Chiel Ministers take action ? I
would like Government to tell us categori-
cally which, according to them, are com-
muna’, and what is the yardstick used to
brand an organis .tion as communal ?

SHRI RAM NIWAS MIRDHA : It is
not correct to say that Government has
becn talking in the air and not taking any
action on this problem. The statement laid
cl.arly shows the various steps Government
propo-¢ to take on their own part, and what
they expect State Governments to do in the
mattsr. The matiers discussed there are
very concrete and specific.  Action has been
taken on the legislative front and the
acministrative front and everything is being
d n:so that communal activities are put an
erd to,

As regards the question as to which are
the communal organisations, we have said
before in this Housz also that the Govern-
ment is contemplating a legislation which
would put some restraint on communal
organisations. (/nterruptions) In the pro-
posed legislation certain criteria would be
l.id down as to what would constitute a
co nmunal organisation,

SHRI A. SREEDHARAN : Don't beat
about the bush.

SHRI RAM NIWAS MIRDHA : There
is no question of beating about the bush,

According to these criterin various
organisations will be judged. There will be
a tribunal of an independent nature which
would judge the various organisations in the
context of the criteria laid down therein,
and theo they would decide as to what
action is necessary.

SHRI NAMBIAR : We want to know
whether the RSS is one of them.

SHRI A. SREEDHARAM: I bave
pointed out the helplessness of this Govern-
ment. Talking about communalism for 22
years, they bave not yet come to a
conclusion as to which are the communa)l
organisations.

SRAVANA 16,
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There have been press reports that big
business houses 2re fostering communalism
deliberately to break the trade union
movement and communal hormony which
is opposed to our polivy of socialism. Even
recently there were reports that there was a
conspiracy goiog on to rnake an atlempt ol
the life of the Prime Minister. Even the
Prime Minister said that [ndian big
business houses nre such that they even
finance Naxalites. So, my question isa
straight and simple one, In this letter to
the Chiet Ministers nowhere is it said that
those business houses should be closely
watched. For example, the Shiv Sena in
Bombay is being financed by big business, 1
would like to know w«hz=ther the Government
have any informatisn from their intelligence
that the big business houses are fosteriog
communalism in this coantry, if s»  which
are the big businsss houses ani what steps
have been taken agiinst thzm.

SHRI RAM NIWAS MIRDHA : Itis a
very  difficult and wide question.
(nterruptions) The Members may have
pati=nce 1o he:r what | am going to say.
The difficulty is that not only the so-called
business houses, but a Jot of so-called
progressive partics are propping up communal
organisations. (fazer:uptivns)

SHRI NAMBIAR : We want
their names.

SHRI SRADHAKAR SUPAKAR :
Since action under the Criminal Procedure
Code after these communal ozcurrences has
been found to bs not very fruitful and adds
to the helplessness of the people in charge
of law and order, may [ km>w w hat steps
the Government propose to take to see that
the preventive measures, legislative and
others, are strengthened so that before the
conflagration  occurs, these things are
effectively checked ? Is it not a fact that
these preventive provisions of the Criminal
Procedure Code like sections 107, 110 and
145 have not been effectively used, and even
when they are used, they have been found to
be wanting in curbiog these communal
disturbances ?

SHRI RAM NIWAS MIRDHA: |
agree with the hon, Member that preveative
measures should be taken to forestall sucl
commuoal incidents, and that is exactly the
purpose of mapy of the suggestions in the

to know
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note that has been placed on the Table of
the House. We start even before section
145 or 107 can be imposed, which means
that there should be an adequate machinery
for collecting intelligence. The Central
Governmenr has carried out a survey of the
various districts in the country which are
prone 1o such communal tensions, and we
keep that reviewing all the time, and inform
the State Governments of any information
that comes to our knowledge, and ail
preventive measures on the intelligence front
have been taken in a very serious way.

As regards preventive measures under
the Criminal Procedure Code being taken,
the State Governmecnls 0D various occasions
bhave done so...

SHRI SRADHAKAR SUPAKAR : They
have not teen effective ; that is the point.

SHRI RAM NIWAS
Whether they are effective or
the real
question of opinion,
measures are being
purposes for the
Minister in consulting
is that the matter shou'd be seriously
considered and they should gear up the
measures of inteliigence and preventive
action.

MIRDHA :
not, checkiog
re rudescence of violence is a

but wz feel that
taken, and one of the
letter from the Prime
the Chiel Ministers

SHRI NAMBIAR : Everything is vague ;
this Government cannot do anything
straightway.

sl TaMgi WIEETY ¢ WM
Ry, & wAdra wA S § oA "gar
gfr fog doarsll & o7 ¥ W F
fafwa wrat # menafas gae dar
FE M qgE FT 0, & ¥ 34 F AW
¥ ggr wrgar g f& | A IR
wfafafagl 9t faavag s & fag
g fad § ! oF oY wafay gumsa 8,
o gfeww o g, ded @ faewa
¢ WX s anma-gu-sannafER 8.

U% WA WEER ¢ Mo qHoTHo
ff g 9w ag ¥ FEA )
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ot TrRmTy WA 0 gR @A
987 #1 squfa fast gf § gafau @ia &
WA ¥ PR AE AT 6 g% aeAr
|ATT qU FT 77 Dl

& 7z wrar f5 2o & fafast sl
F23&0i% ¥ 22 31 5 T
geaqrel F frdrerd 2 Y 97 ¥ IO
frgaw amy & fag wam w40 o 3
waEl & yem wfEE A am wrw
fay & ?

st 7w frare faaf : dar &3 o
3y gwg 94 (A3gA fear ar gE &
famradia oF 17 #1 aferar & faax
HATT oY WIFAETGF wEqrd § 3T 4
dfewr amd a1 &R w9 FIA
g ¢ 99 F weadT FA9 HEF
afgaal 93 @ iz am§ o1 wF4r 2
a1 99 & favg 37 FEAE F I awdr
¢ fF gouzifas G wz3d ang
TH A2 B FIH S & AlFA W1 A
srarfag g 9u% gweada WA gEe
FM e @ g ag WR w1 FY
AT A §4 deq00 @ FGA FoewaAAA
or g&d #WX 9T 9T FTEIE £ ar
Rl |

SHRI SHASHI RANJAN: Thisis a
question which is of a very serious nature,
and it destroys the very fibre of our country,
and it is distributed not only in India but
al:o abroad. What I have to say is that
this Government has always tried to solve
this question in & very casual and routine
MAaDner ; every time on every issue, it is so,
Just now the Minister has said that if A is
bad, B is also bad ; he has also tried to
confuse it by saying like that He has not
suggested what measures he is going to take

ecither against A or against B, and when the
Prime Minister said...

MR. SPEAKER : Ask a question,

SHRI SHASHI RANJAN : Tbe Prime
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Minister categorically said that there are
some business:Houses. The Government
must have the courage to name those
houses. It has been dealing with
the subject in a routine and casual
way. Government says it has written to
the Chief Ministess. We know what the
Chief Ministers can do ; how much they are
expectsd to d> and what their position is in
their States So, may 1 know from the
Government if, besides addressing the Chief
Ministers. they have also tried to ltake into
corfidence the other organisations who are
against commur a'ism— social and cultural
oresnisations—to tackle this issue, and
whether they have tried to contact those
organisaticns and whether they want to take
the help of such organisations ?

SHRI RAM NIWAS MI=#DHA : The
Government called a meeting of the
Nartional Integration Council after its re-

formation and the matter has bsen discusied
at its Siaading Committee, and at other
committees that have been formed by the
Council. On that basis a decision was taksn
that a mass campaign in cooperation with
the various parties should be undertaken
80 that the virns could be minimised.
Government would still welcome all political
parties to join it in its efforts to curb this
most pernicious tendency.,

SHRIMATI SUSHILA ROHATGI :
The first and most important rzcommenda-
tion of the Chief Ministers' mecting is the
urgent need for taking strict measures,
utmost vigilance and strong a-tion against
any force which encourages communalism.
Is the Government aware of the fact that in
the last two months, at leastin UP a
number of Muslim League branches have
come into operation and if so. will the
Government concede that Muslim Leacue is
a force which encourages communalism ?
If so, is the Government going to take some
action to be vigilant and see that there is
no further expansion of the Muslim League
in UP?

SHRI RAM NIWAS MIRDHA : The
hon. member has referred to recommenda-
tion No. 1 in the Statement laid before
the House. Whether the recent activities of
¢ .gae  Organisations,  particularly the
“1us 1. Le. gie which has been referred to
in the coatext of UP, amount to some action
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which Is actionable is the question.
(Interrupticns). The hon. member merely
said that branches of the Muslim League are
being cstablished in some parts of U.P.
Establishment of branches of a political
party is not actionable under our Cunsti-
tution. But the Government is very closely
watching the situation aond if they transgress
the limits of law, every action would be
taken.

SHRIMATI SUSHILA ROHATGI : It
is not a question of activity, The recom=
mendation is the need to ciib forces that
encourage conmunalism, [ want to know
whether the Muslim League is a force which
enco-uriges communalism,

SHRI RAM NIWAS MIRDHA : Under
the present law, we cann t take action
agrinst organisations, That is exactly the
purp-se of the proposed lcgisiation so that
organisalions which indulge in communal
act:vities could be punish-d and taken note
of. That is why we are bringing that lcgisla-
tion in a very short time,

MR. SPEAKER : Next question—276,

SHRI N, K. SOMANI: What about

Question 27> 7

MR. SPEAKER: It has been trans-
ferred to the Munister of Defence and will be
replied to on the | th.

A R.C. Recommendationy Regarding Res-
triction of the Field of LA S. Officers
to Magisterial and Land Reveoue

Respoansibilities only
+
SHRI RAM KISHAN GUPTA :
SHRI SITARAM KESRI :
SHRIMATI SUCHETA
KRIPALANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have decided to
reject the recommendations of the A.R.C.
relating to the restriction of the field of
I.A.S. Officers to magisterial and land
revenue responsibilities only ;

(b) whether Government would consicer
throwing open all top posts, outside revenue
and magisterial responsibilities to Officers of

*281.,
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the respective functional services also, the
criteria for such promotion being merit,
suitability and seniority ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No. The
recomr mendation is still under the consider-
tion of Government.

{b) The Administrative Reforms Com-
mission's recommendation on this subject is
also under the consideration of Government.

(¢) Dues not arise in view of answer to
(b) above.

Y Ty fewm e aar & 99 &FAT
gfe g9 A # wo wre We F St
foaisad #1 ¢ a8 fyaigasr f@rg | 94
FT €19 347 & %X 59 a7 I ¢ Ao
& st ?

SHR!I RAM NIWAS MIRDHA : The
A.R.C. in its report on Personnel Administra-
tion has made the following recommendation
regarding the Indian Administrative Service :

A functional field must be carved
out for the ILA.S. This could consist of
land revenue administration, exercise of
magisterial functions and regu atory work
in the States in fields other than those
looked after by other functional services.”

This recommendation was repeated by the
A. R, C. on its Report on Centre-Siate
relations also. As 1 said, these reports are
under the consideration of Government and
the recommendations are being considered.

it 7w fowm q@ ¢ §AT TEAEE W
aig g wy faa T W@ & f ofems
FweT # o weAigeHza g 9 H A€o Qo
ugo wifead & %3 § ¥ fag o ?

SHRI RAM NIWAS MIRDHA : Pro-
bably, the hon. Member is relerring to a
suggestion that has been made that LAS.
officers should be sent to the middle round
of the administrative posts in the public
gector undertakings. That recommendation
or suggestion is also under coosidesation and
no decision has been taken thereon.
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SHRIMATI SUCHETA KRIPALANI:
Isit not a fact that a decision has been
taken recently that 350 people from the
LLA.S. cadre will be sent to the public sector?
Is it proper to take such a decision pendirg
the decision to be taken on the recommenda-
tion of the A.R.C. ?

SHR1 RAM NIWAS MIRDHA : No
decision of the type mentioned by the hon.
Member has been taken. As 1 said in reply
to an earlier question, the matter is receiving
consideration. The idea is not to send any
specified number of persons to the public
sector but to draft them for a sort of training
for a short period at the middle rung of
posts in the public sector undertakings so
that our officers could be oriented to the
working of the public sector undertakings.

SHRI S. KUNDU: May | know
whether it is a fact that a Committee of
Secretaries under the Home Ministry, which
considered the iecommendation of the
A.R. C, regarding personnel management,
rejected the recommendation of the A. R. C.
and said that the I, A, 5. officers could man
different posts in the public secior and that
they need not be Jimited to the functional
posts ?

SHRI RAM NIWAS MIRDHA : The
recommendations of the A. R. C. are being
examined by a Commitiee of Secreturies,
After this process of examination is ower,
they will go to the Cabinet and a final
decision would then be taken.

SHRI S. KUNDU: What was the
recommendation of those senior officers of
the Home Ministry or the Secretaries ? They

have rejected the reeommendation of the
A.R. C.
SHRI RAM NIWAS MIRDHA : It is

not possible to say which officer took what
view. The whole thing is in a process of
examination and ihe final decision would be
that of the government and not of a com-
mittee or of officers,

SHRI BEDABRATA BARUA : Since
they are birds of passage, the revenue officers
should not be entrusted with the work of
public enterprises. Even though they always
opt for service in the public sector, a dec’s'on
was taken by government about 2§ years
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ago that all officers in the public enterprises
should decide to opt either for this or that.
May I know what has happened to that ?

I would also like to know whether, as
Shri Kundu has asked, the decision regarding
these matters will be taken at the political
level or at the level of the I. A. S. officers
themselves whose authority is in question,

SHRI RAM NIWAS MIRDHA : 1
have very clearly said that all final decisions
on these recommendations will be taken at
the Cabinet level and there is no question of
any officer or group of officers taking o
decision in this bebalf,

As regards the withdrawal of L A. S,
officers from the public undertakings, the
Government decided that certain time should
be allowed to those officers to make up their
minds whether they want to remain in those
undertakings or to come back to the admini-
strative side ..(/nrerruprion),

SHRI NAMBIAR : In the larger
interest of the public sector _.(/aterruption)

MR. SPEAKER : You did not catch
my eye ; you just caught my attention. Next
question,

+

i worfaa &t § fawmw
TATHAT FY TIGAT ®T Wiq

282, ot WEATTUE wWia
1 A JaW A :
&t gIA WA
&t TR A ey

AT QLT F7H1 qg aard W B0
i e

() 37 ¥=x-wofed &*f & am
wn § szt e e arfed &3 )
win g & 7 § W T e
ot ¥ ferg ag wim fa=maA &

(=) faeelt ¥ fawr &7 &1 TGOAT
1 Wi fa-fem qotfas & ¥ AR
&Y g% g F9 aF QO ;¥ F@AA

() Fav feeelt mgrawre afvag ¥ S
g ama g ; WK
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() afz g, @ @< N 37
sfafear & 7

E-¥T4 weATeg § | gREfae
Wix dmfas aqr shoifis  wgdem
faaral & Tea wA (S FSO T o) :
(%) & (7). fgaras w27, wigz, frga,
Mar, g7 7 a9 AT qifexd & fagmw
awrd 3 1 fafws uafas @ & feeet
& fau & faord |91 &Y gag-gA7 QT
atw FT1 feedt wgaaT ofeag ¥ o
Tl 9FIT FT JAW AT | g9 ST Y
faeeft & a9 & arit # gurafas gue
AT & FEHITCE 9T @R T faar
farar @1 7gr 21

<t FEATAUS NS ;. wGA F Ty
A F AT ZA HT WET gAE &7 A
JAM HIT CF qTE4T GATA § AT F1
AR OF FATT do7 1 (7Y Id4% T[T
A &2 gwifad 2w @ & 99
daamr ¢, fagw ¢, ks ¢, 9aa waw
CELERECIE B TR ST I )
fgaraa £ 7 ®Rage 4 w0 A9 ot 7
& AT FT&A § AR T FFIT AT g
A 8, faoslt $¢ 95141 & 707 FT W@
I qATAl B g4 & 15 A 1 fafrwg
Frav fasarsT A 316 (9307 QTRT <@
T 3T B ATAA Tt glaar 1 zfor F g
atg & IEF( 057 L, TER QAT ¥
aa & 7 150 T F qrEe qa-
AifaF AT § gaF 5t 7 FHdr
Toq F wIge A @At § faAr gawr
1Y gu 5 Tar @1 Fg1 a5 @@ &1
AT agt W w@HC fFar war i faear
# 73R oftag @ sEar@ qe fwar,
agiifaea sifad 4 geare qw frar i
faeelt & stwar AT 7. &, AN @ H
@F & s Sgar § s smafae
g wraw A AN fawifm £ § ag w4
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a% frarada @M ? |1 a@ A
gama ¥ WIFT &1 FEA FaAr A A
fra F3& AXFIT feee) F1 QU UST FT
7o, g tdege ¥ & faq darc g ?

si FEm W WA TEAT §E1E
aAdlT gz 7 fem 5 oAar @S§
wfaad agl 7 fazsar a@ | IFFT FAT
0 3317 gz & faar s qgd oF IS
sfama qar a1 A gasr fawfay &
fear@ & @ 3 F sl o e fFar
TAT | ¥HF ATA(R RIT agA G, FAd@N
W T A% W W g Omr Sd@arn s
T@AT & | AT A Ffamwa aqd ¥ ag
st @ wgar 2 fF £€ qid, Y g A9 E,

EE I3 | Wiad gasy qadg qger 91
HHHAT wifgd |

wWhwwag 2 s faedt & arx
THo HTTo Hlo %} frFHIIA qr &5 A%k
®EAT QW | &Y Iy fF ag fa=T-
9 § | faoaft & miy 4T & 3a% @A
¥ am w0 @Y Wi IR A &) ga
fadr fadm o 9=

st wamaTE A 8 qEs
Ffagm ¥ a7 9 | W@ s
o g ) §owmr R oSt wan-man
AT AT G E, W N gAIE S B
FEEE ¥ ga% A H GigEi aremr
T & aong, faadY w1t § 97 9 fam
fet gama & WY gU AT TF SOl
fasre afefa sam sw=t fagia feet
'fagia & 9T 9T & g7 A% g o Fat
fenraw ® w2ege faar, T afgge &t
wiw # aw fasrm, faedll oY @i 9gd &

&t FE W qRY ¢ W19 &iE aE
=g, afafy sar oF & a DA &
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st WO AN W@T 99 as
#1E TarT AL AAM TA qH GER AG

wraAr ?

sit gom ww e : F g @AW ar
fr wreq gfaa EfeNa Faaar gra
ST &Y qIA &1, AAAAT T oFrd@ A,
wYeE Y A, FT dA7 KF A A0
¥a@ gfaga Ezda &Y am af &)
zafad 49 afafq adf g, Ffaa7 w20
g AFaT § HGHr T a@fafa 7 g
afFr St A At 23 g, ag v ad

it 3T W T faedt A eigs
41 78f faaar wifgo ? fadt 1 =g
T FIIATF AT ?

WRITTEN ANSWERS TO QUESTIONS

Miserable Conditions in Mizo Hills
District
*276. SHRI S. P. RAMA-
MOORTHY :
SHRI P. K DEO :
SHRI K. P. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has becn invited to a report appearing
in the Times of India dated the 13th June,
1970 about the miserable conditions in the
trouble-torn Mizo Hills District and of
the restrictions imposed on the Mizos ;
and

{b) whether Government have received
apy report in this regard and, if so, their
reaction in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ; AND

THE MINISTER OF STATE, DEPART-
MENTS OF ELECTRONICS AND
SCIENTIFIC AND INDUSTRIAL

RESEARCH (SHRI K. C. PANT) : (a) snd
(b). Central Government bave obtained a
copy of the report of the delegation consis-
ting of members of Legislative Assembly of
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Assam which visited the Mizo Hills district
1o study the General conditions prevailing in
the district. The Government of Assam
ere examining suggestions made in the
report, The Central Government have
assured the Stare Government that all
reasonable assistance would be forthcoming
for accelerated development of the district
and are anxious that the development pro-
grammes in the district sohuld be implemen-
ted vigorously.

enf qragy & free TmasAT
¥ f&X W Tua grea

«277. st ®3t @miw HAr: v
foert a9 gaw a1 wedt ag a1
w1 T f

(%) 71 2z a9 ¢ fF owwamE o
azf mege & fagz wEwiR &
gufag fear axsre &Y star & s
gsgT a7 oAt §

(@) afz i, A zad s @ § ;

(w1) sar gzarz F1 fa=re ga Rfaer-
fag mq7 Y wwar & wFGw AL
a1 & fag, ga f33 51 1% ga1 # W@
FT 2 ; AT

(%) afz 78, & ga® aar FTw 7

faen @rar gaw &F weATHG § A9
wwt (st W awia) ¢ (F) o Ag

(=) s 7@ 3ar |

() w¥T (7). §CHT & FI0ET fF5
1 9g¥ ¥ & wwrw A O W § A
7z oot o faega & # e gWTR
o gad 3w wwrw § 1 e o guee
g & weadd IAAT AGT §FHA HOHA
sk ondt @Y @ 1 #dilE g femr gew
Wit ¥ aga g0 o fewa 8, gmfar ¥
2@y & forg aga odes agi A @ §
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Adult Education

SHRI YASUDEVAN NAIR :
SHRI1 ESWARA REDDY :
SHRI BHOGENDRA JHA :
SHRI YOGENDRA SHARMA :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
slate :

(n) what steps have been taken to
encourage adult edu-ation ;

278,

(b) whether any finaccial aid is given to
voluntary organisations for adult educa-
tion ;

(c) if so, tne extent of wid given in the
last three years ; and

(d) what is the progress so far made In
aduit education in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FEDUCATION AND
YOUTH SERVICES (SHRI A. K,
KISKU) : (a) The responsibility for the
eradization of illiteracy rests upon the State
Governments, The Government of India
can at best stimulate action in this field
through research, pilot project and clearing
house functions. The major Central or
Centrally Sponsored programmes included in
the Fourth Five Year Plan are (i) Farmers'
Education and Functional Literacy Project ;
(ii) Scheme of Assistance to Voluntary
Organisation working in the fi.ld of Adult
Education ; (iii) The WNational Beard of
Adult Education ; and (iv) Pilot Projects
for spread of Literacy.

(b) Yes, Sir.

() Under the Scheme of financial assis-
tance to Voluntary Organisations working in
the field of Adult Education assistance to
the extent of 60", of the proje.t cost was
paid by the Central Government. The
total amount of grants released from 1967-68
to -969-70 was Rs 1,14,020/-,

(d) The percentage of literacy in he
country was 17 in 1951, 24 in 1961 and
is estimated to have risen to 33 in 1969,
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Valiabhbhai  Repional Co.lege of
Engineering ord Technolepy, Surat

*280. SHRI GEORGE FERNANDES :
Will the Mimster of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have taken any
decision on the affairs of the Vallabhbhai
Regional College of Engincering and Te.hno-
logy, Surat ; and

(b) if s0, the details therecf ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R, V.
RAO): (a) and (b). At the instance of
the Central Government, the Board of
Governors of the Regional College has set
up & committee to ivquire into the affairs of
the college including the recent student
disturbances on the campus, The report of
the committee is awaited,

Ban oo Drills In Public Places in
Delhi
*283, SHRI SHARDA NAND :
SHRI RAM AVTAR
SHARMA :
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SHRI KANWAR LAL
GUPTA :

SHRI ONKAR SINGH :

SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

@) the reasons why Government have
imposed ban on drills in public places in
Deihi ;

{b) the reasons why the Delhi A~mi-
ristration was not consulted before asking it
to impose the aforesaid ban ;

{c) whette: Government have received
any representation agminst the ban aod,
if so, the reaction of Government thereto ;

(d) whether it is a fact that the.e were
no communal riots in Delhi during the last
three years ; and

(e) if so, the reasons why this ban has
been imposed in the capital ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (e). A
statement is laid on the Table of the
House,

Sratement

The District Magistrate, Delhi, had
issued an order on 25th June, 19 0 under
section 144 piohibiting the holding of
physical drills, whether in uniform or other-
wite and whether with or without lathis or any
other weapon or any object resembling any
wrapon, by any assembly of five or more
persons in any public place or in any place
where the members of the public have a right
of access. The reasons for promulgation of
order have been set out in the order itself,
Such exercise of statutory powers by the
District Magistrate, Delhi, does not require
any consultation with the Delhi Administra-
tion. The Government have not received
any representation against the order. How-
ever, applications have been received by the
District Magistrate, Delbi, under section
144(4). Criminal Procedure Code, and are
sub-judice.

No major communal disturbances had
occured in Delhi during the last three years,
However, there have been some minor
communal incidents and instances of com-
munal tension during this period.
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Pakistan Sabotears and Guerillas at
Hariparbat Fort in Srinagar

*284. SHRI BABURAO PATEL :
Will the Minister of HOME AFFAIRS be
pleased 1o staie :

(a) whether It is a fact tha« a Hari-
parbat Fort area in Srinagar, Pakis‘anis are
openly giving guerilla traioing to l=cal
sympathizers

(b) whether it is also a fact that the
Central Government have been appriscd of
the situation by some leading Indian patrio-
tic leaders because the Government of
Kashmir refuse to pay heed to them ; and

(c) if so, the action taken by the
Govirnment of India to clear Kashmir of
Pakistani saboteurs and guerillas and, if oot,
the reasons therefor 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No Sir.

(b) No such information has been
received,

ic) Does not arise. Government are,
however, vigllant.

Threats to the Lives of Political Leaders
from C.P.I. (M.L.) and Pro:Pak.
Organisations

*2:5 SHRI RAM CHARAN ;

SHRI SHRI GOPAL SABQO :

SHRI SHIV CHARAN LAL :

SHR]1 RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that threats of
various types have been held out to & num-
ber of political leaders by the people claim-
ing to be the members of C.P.I. (M. L)
and pro-Pak. organi:ations like Tipu Sena.
Tamire Millat and the like ; and

(b) if =0, the steps taken by Govern-
meat to ensure that life of political leaders
of the country is safeguarded from such
violent attempts in the interest of proper
functionine of democracy ?

THI V1~TSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND

SRAVANA 16, 1892 (S4K4)

Frittan Answers k]

MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) Yes, Sir. Threateniog
letters and telephonic calls have been recei-
ved by some political leaders from persons
describing themselves as Naxalites or mem-
bers of Tipu Sena.

(bY Adequate steps are taken by the
local police authorities to ensure the safety
of such leaders.

Illegal Importation of Foreign Arms
aad Weapons through Hilly Districts
of West Bengal

*286. SHRI SARDAR AMIJAD ALI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) wbether Government are aware of
any illegal importation of foreign arms and
weapons through the Hilly Districts of West
Bengal :

(b) whether it is a fact that Nagrakata
pass in Jalpaipurt District in West Bengal
is being utilised for the above purposs;
and

(¢) whether it is also a fact that the
traders, engaged into importation ot these
arms and weapon , are threatening the local
people not to divulge the trads to the local
authorities 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a)to (c). The required in-
formation is being collected and will be
laid on the Table of the House on

receipt.

Recovery of Arms and Ammuoitfon
belonging to Naga Hostlles iIn
Ukhbeul (Manipur)

%3 7, SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be plcascd to
state :

(a) whether it is a fact that some arms
and ammunition of the Naga hostiles were re-
cently found in the Ukhrul areas of Manipur;
and

() if o, and

the details of arms
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ammunition captured as also the circum-
stances under which these were captured 7

TRHE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

{(b) On the 20d and 26th July, 1970,
some arms, including one LMG, one sten-gun,
6 rifles and some ammunition had been re-
covered from hide outs in jungles ncar villages
Huishuv and Tuson Khulleo, respectively.,

Indian Contingent to Edinburgh
Commonwealth Games

*2.8. SHRI G. VENKATASWAMY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the Standing
Committee of the All India Council of
Sports had cut down the Indian contingent
to the Edinburgh Commonwealth Gemes
held in July to 39 against the 47-member
squud recommended by the Indian Olympic
Association ;

(b) if so, the reasons for the same ;
and

(c) the total amouut sanctioned for the
squad 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) aod (b). Yes, Sir.

The Standing Committee of the Al
India Council of Sports had recommended
that 39 members should form the lodian
Contingent for the Commounweslth Games
this year, keeping in view the qualifying
standards fixed for various selections and the
standards actually attained vis-g-vls the
standards of Commonwealth Games.

(¢) Rs. 1,75,317.50 P,

Increase in Tax on Goods at Bombay and
Calcatta Ports

*289. SHRI LAKHAN LAL KAPOOR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the tax on
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§0ods carried out of, and brought inte, the
Pomlof Bombay and Calcutta has receaily
been increased and is being collected from
{ransport operators ;

(b) if so, what is the increase ; and
(c) the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) and (b). Wharfage on goods importcd or
exported through a port is not recovered
from the transport operators but from the
importers and exporters concerned.

As regards transport operators, the posi-
tion in respect of the Ports of Bombay and
Calcutia is indicated below :

Bombay

The charges for issue of permits and
renewal of such permits in respect of motor
lorries plymng in the docks were increased
from 21-5-197). A new charge for issue of
permits in respects of private mobile cranes
operating inside the docks was also ipsti=
tuted. The rate leviable before and after the
revision are given below :

Rates Rates
prior to from
21-5-1970 21.5-1970

(I) Motor Lorries :

Rs. Rs.

(i) Fresh permits

and renewals for

every quarter, 3 each 30 each
(ii) Duplicates 10 ,, 15 .

(11) Mobiie Cranes :

(i) Fresh permits

and renewals for

every quarter. Nil 1% ,,
(ii) Duplicates Nil 15

(In both cases the rates are subject to s
surcharge of 59,.) )

The Bombay Port Trust Board bhave re-
considered the matter in the light of certain
representations made by the representative
bodies of Motor Transport Operators and
have agreed to reduce the rates as under

subject to the sanction of the Central
Government :
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(1) Motor Lorries :

Rs.

(i) Fresh permits and

renewals for every

quarter. 18 each
(i) Duplicates. ) .
(iii) Fresh permits and

renewals valid only

for the day of

issue, - I,

(1) Mobtle Cranes:

(i) Fiesh pe:mits and

renewals for every

quarter. o0,
(1) Duplicates. 15 .,

(The above 1educed rates will be subject
to the levy of the existing surcharge of

Yor)

Coleutta :

The existing charges leviable at the Port
of Calcutta for permits for lorries and car's
etc. have been in force since 1967 &nd theie
has been oo recent revision in these rates,

(c) The increases at Bombay were
effected as a part of the measures taken by
the Bombay Port Trust to cover the antici-
pated deficit for 1970-71,
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Stabbing of Shri K K Dutta of Ooe-man
Commission Investigating into Communal
Riots in (linibasa (Bihar)

*291. SHRIMATI SUSHILA

GOPALAN ;
SHRI K. RAMANT :
SHRI GANESH GHOSH :
SHRI K ANIRUDHAN :

Will the Minister 0. HOME AFFAIRS
be pleased to state :

(a' whether it is a fact that Shri K. K.
Dutta, who has been appointed by Governe
ment as one-man Commission 10 investigate
into the rezent communal riots in Chaibasa,
B:har, had been stabbed by some miscreants
in Ranchi on the 10th July, 197) ;

(b) whether any action had been taken
against the assailants ;

ic) if so, the d-ta'ls thereof ; and

(d) if nat, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir:
the incident took plece in the evening of
9th July, 1970

(b) to (d). The case registered by the
police is being investigated accor’ing to law.
Three of the four alleged assatlants have been
arrested.

Indian Declegation to World Youth
Asvsembly

SHRI LATAFAT ALI KHAN:
SHRI C., JANARDHANAN :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state
(a) whether India has sent a delegation

*292,



30 Written Answers

to the UN. sponsored World Youth
Assembly in New York ;

(b) if so, the names of members of the
delegation ; and

(c' the criterion and procedure adopted
for selecting the delegates ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K. R, V.
RAO): (a) Yes, Sir.

(b) The delegation consisted of :

. Shri 8. K. Mukherji.

Shri D. R, Mohan Raj.
Kumari Prochie Akolawala.
Shri Najamus Saquib,

P

. Kumari I. M. Parasnis.

(c¢) The main criterion was that the
person should not be older than 25 years,
The Ministry of External Affairs tried 1o
sclect ontstanding youths thiough a speeial
papel and also in consultation with Vice-
Chancellor’s of Universiues, Student Affairs
Committez of the University Grants Come
mission, Indian Federation of United
Nations Association and the Association of
U.N. and the UNESCO Ciub.

Mid-Term Poll io West Bengal

DR. RANEN SEN :

SHRI INDRAJIT GUPTA :
SHRI J. M. BISWAS :
SHRI H, N. MUKERJEE :
SHRI K. HALDER :

Will the Minisier of HOME AFFAIRS
be pleased to state :

(a) whether almost all the political
parties in West Bengal have demanded an
mmmediate mid-term poll 1o the State Legis-
lative Assembly ; and

(b) if so, the decision taken in
matter 7

*203.

the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) No, Sir,

(b) In order to ensure that voters may
exercise their franchise in a free and fearless
mapner, the question of eclections to the
West Bengal Legislative Assembly can be
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considered when normalcy Is restored ib the
law and order situation of that State.

Coarting of Arrest by C.P.1. Members
in Parliament and State Assemblies
for Land Grab Movement

*294. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HOME
AFFAIRS be pleased to state :

(@) whether it isa fact that all C.P.I
Members in  Parliament and in State
Assemblies have been directed to court
arrest by August |5 under party’s land grab
movement in the country ; and

(b) if so, the detai's thereof and the
steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH iSHRI
K. C. PANT): (a) and (b). Government
have seen reports to this effect in the news-
papers. Any defiance of law will require
to be dealt with firmly according to 1.w.
Government ure committed to a prozramme
of effective and early implementation of land
reforms and hence are of view that such
agitations are uncalled for.
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Administrative Structure In Relation
to Individual's Countribution

*2 7. SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased to
stale :

(a) whether it is a fact that the All
India Confederation of Central Government
Officer's Association at its meeting held in
May 1970 demanded an immedia'e commit-
ment by the Government of India to a policy
of basic change in tne admioistrative struc-
ture in order to implement her declaration
that the system should be related to the
indiv dunl’s contribution to human welfare
and economic growth ;

(b} whether it is also a fact that the
Association reiterated that such a commit-
ment should also include a deadline by
which a pew structure would be introduced ;

(c) if so, the reaction of Government
thereto ; and

(d) what steps are being taken in this
direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIVAS MIRDHA): (s) and (b).
Government have npo information about the
May 1970 meeting of the All India Confe
deratios of Ceatral Guvernment Odicer’s
Associ.tion, Government have, however,
received a letter dated the 5th Jupe, 1570
from the Secretary General of the Confede-
ration containing ;arer alfa similar demands.
The Confederation has opot formally inti-
mated the Government about 1ts constitution
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nor has it made a formal request [o¥
recognition.

fc) and (d). The administrative Reforms
Commission in its Report on Personnel
Administration has made a number of
recommendations for the reform of the ad-
ministrative structure. These recommenda-
tions arc already being examined by
Government,

Construction of Second Sbipyard at
Cochin

*258. SHRIJ N. HAZARIKA . Will
the Minister of SHIPPING AND TRANS.
PORT be pleased to state :

(a) the ressons why the Ministry of
Finance had asked the Shipping and Trans-
port Ministry 10 go glow in the matter of
construction of a second Shipyard at
Cochin ;

(b) in case the Ministry of Finance was
not satisfied with the terms offered by the
Japanese firm, what led the Cabinet to take
a decision for an agreement with the

Japanese firm, setting aside the German
offer ; and

(c) whether he would plare on the
Table of the House the details of both the
offers ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH);
() to (c). It is not correct to say that the
Ministry of Finance had asked the Shipping
and Transport Ministry to go slow in the
matter of construction of Cochia Shipyard,
The terms and conditivas of a Technical
consultancy agreement to be entered into
with M/s. Mitsubishi Heavy Industries Ltd.,
Japan for the design and constructioti’ of the
Cochin Shipyard are being pressutly dis-
cussed by oo official team at Tokyo. The
German offer referred to was received in
1962 and it was examined and found oot
fessible and dropped in 1963, and there has
been no German offer of techaical colisbora-
tion for the Project since.

Beogal Bandh
#299. SHRIPREM CHAND VERMA )
SHRI SHIVA CHANDRA JHA :
SHRI J. K. CHOUDHURY :
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SHRIMATI ILA PAL-
CHOUDHURY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) what was the reason for observing
Bengal Bandh on the 14th July, 1970 and
what were the demands of the political
parties which organis: d it ;

(b) hcw many incicents of riots took
place during the Bandh and how many
persons were reported killed and injured ;

(c) whetter Government propose to
give compensation to the Families of those
killed and injured due to the police firing :

(d) whether the loss to the country be-
cause of this Bandh has been estimated and,
if 50, what are the detuils ; end

(e) what is the reaction of Government
to this Bandh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C., PANT): (a) and (e, A state-wide
hartal took place on I14th July causing
great inconvenience to the general public,
The hartal was stated to be to press
demands, such as, (i) stoppage of
alleged pulice  repression  of  dcmocratic
movements, (ii} stopping of eviction of
bargadars, (iii) wi-hdrawal of fals= cases
allegedly instituted bv jotodars against
peasants and (iv) holding of mid-term
clections.  Government disapproves of
such agitations. All possible steps have
been taken to restore normalcy and  to

implement  vigorcusly the development
programmes in the Stiate,
(b) to (d), Detailed information is

being obtained from the State Government.
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Grant of Permis<ion to Indlan Students
in Foreign Countries to Murry
Fureign Girls

1:01. SHRI BABURAO PATEL : Will
the Minister of EDUCATION AND YOLTH
SERVICES be pleased 1o state :

(a) whether it is a fact that several
Indian students studying in Soviet Rusria
have, during the last three years, sought the
rermiscion of his Ministry to marry Russian
girls even before completing the ¢ urses for
which they were granted Government
scholarships and, if so, their names ;

(b) whether it is also a fact that an
Andhra student committed suicide in Moscow
because he could not marry a Russian gitl,
and if so. his name and the date of suicide ;

(c) whether the Indian students studying
in other foreign countries, durng the last
three years, have sought permission 10 marry
foreign girls and, if so, their names and the
countries they are in ; and

(d) whether Government would consider
the cancellation of scholarships when students
get involved in such affairs and, if not, ihe
reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A K. KISHKU):
(a) Yes, Sir. A statement giviog the required
information is attached.
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(b) No, Sir. But an Andhra student—
Shri U. Subha Rao--did commit suicide on
14.6.1970 for personal, domestic reasons.

(c) Yes, Sir. A statement giving the
required information is attached.

(d) No, Sir. The Governmentof India
insists on all scholars executing a bond
before they proceed abroad, which inter alla
prohibits them from contracting a marriage
with a foreign npational without the prior
approval of this Government. This acts as a
check on unsuitab'e marriages.

Statcment

(a) 1. Shri A. S, Deshpande
2. Shri 8. K. Desai

3. Shri B. M Ray

4. Shri Gauri Kante Handigue
5. Shri S. Majumdar

6. Shri S. K. Nag

7. Shri D. A. N. Murty

8. Shri H. K, Basu

9. Shri S. C. Phakka

1'. Shri H C. Upretti

11 Shri B. P. Bandyopadhyaya
12. Shri P. C. Chaubey

13. Shri K. W. Rekhade
Shri § N. Prashar

15, Shri B. T, Salin

16. Shri T. C. Bhattacharya
17. Shri Lajpat Rai

18, Shri B. B. Huria

19. Shri V. K. Batra

Shri 8. K, Sangar

21. Shri R, K, Sharma

22, Shri S. C. Duggal

23, Shri D. P. Verma

24, Shri Yidyapati Ram

25. Shri B. S. Gupta

26. Shri Satish Kumar Kalra
27. Shri Prem Kumar

(¢) GERMAN DEMOCRATIC RE-
PUBLIC

1. Shri V. P. Gupta

2. Shri P. K. Pandey

3, Dr. A, K. Aowikar

4. Shri T. P, Gopalan Naic
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CZECHOSLOVAKIA
1. Shri K. Vishwanath

Special cell at Calcatta to Investigate Flow
of Arms and Ammupition to Political
and Antl-Social Elements

1802. SHRI DEVINDER  SINGH
GARCHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have set up a
special cell at Calcutta under a senior officer
of the Union Government to investigate the
flow of arms and ammunition into the hands
of political as well as anti-social elements in
West Bengal ;

(b) if so, the details thereof ;

(c) the pature and quantity of arms
seized by the Police in their raids during the
past six months ;

(c) wherher Government have since been
able to ascertain the source of these seizad
arms and ammunition ; and

(e) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No, Sir.

(b) The question does not arise,

(c) to (e). The required information is
being collected and will be laid on the Table
of the House.

Establisbment of Second Unlversity
at Delbl

1f03. SHRI DEVINDER SINGH
GARCHA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that the Citizen's
Council in Delhi has demanded establish-
ment of a second University to solve the
problem of college admission in the capital ;

(b) If s0o, the reaction of Government
thereto ;

(c) what other suggestions have been
made by the Citizens' Council in regard to
admission in colleges ;

(d) whether Governmeat have considered
these suggestions ; and
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(e) if so, with what results 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V. K. R. V.
RAO): (a) to (e). Information is being
collected and a s'a ement will be Jaid on the
Table of the Sabha.

Aiir Service urto Taipeb in Taiwan

SHRI DEVINDER SINGH
GARCHA :
SHR1 MANIBHAL ), PATEL :

Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state -

{a) whether trere is a proposal under
consideration of Government to have air
service upto Taipeb m Taiwan ;

(b} if so, the detail: theieof and, if not
the reasons therefor ;

(c) whether it i« a fact that the Indiu-
Japan route is uoprofitabl: ;

(d) whether itis also a fact that this
route cculd become a profitable on provided
the frequency of service is increased and if
the Air India touches more stations €n-roufe;
and

(e) if so, the details thereo® ?

1804.

THE MINISTFR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.

(b) Does not arise,

(c) Wo, Sir.

(d) and (e). Do not arise,

Scheme for lmporvement of Madras
Alrpor it

1805. SHRI DEVINDER SINGH
GARCHA : Will the Minister of TOURISM
AND CIVIL AVIATION te pleased to
state : .

(a) whether Government have drawn a
comprehensive scheme for the improvemeat
of Madras Airport for making it able to take
on the Jumbos ;

(b) if so, the details thereof ; and

(¢) the amoun to be spent on this ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH);

(a) Madras airport is even now in a position
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to receive ‘‘jumbo-jets'’. However, certain
essential improvements are being made and
additional facilities provided so as to mset
the requirement more adequately.

(b) New international and domestic
arrival blocks are being constructed and the
restaurant and the internativnal and dowestic
departure areas are being eolarged. It is
proposed to air-condition the airport restau-
rant, the international arrival wiog and
departure hall, the transit lounge and the
domestic departure hail. Work is al~0o being
undertaken 1o strengthen the main ruoway,
widen and exiend the existing taxi-track and
for the construction of a turning pad and
parallel taxi track.

(c) The estimated cost is approximately
Rs. 720 lakhs,
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Financial Pasition of Delhl Transport
Undertaking

1§10. SHRI DEVINDER SINGH
GARCHA :
DR KARNI SINGH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact tha* the financial
position of the Delhi Transport Undeitaking
is in a bad shape ;

(b) if so, the total loss incurred by the
Underiaking during the year 19 9.70 ;

(c) whether it is also a fact that
hundreds of DT U. buses remain off the
10.d on account of non-availablity of spare
parls ; and

(d) if so, the steps Gevernment propose
to take to improve the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes.

(b) According to provisional figures
available, the total loss sustained by the
D.T.U. duriog the year 1969.70 is Rs 242 3»
lakhs.

(c) No.

(d) A loan of Rs. 130 lakhs for purchase
of 100 buses and a loan of Rs. 30 lakhs for
easing the ways and means position of the
Undertaking were granted by the Central
Government during the year 196970 An
order for supply of 100 buses has already
B2sn p'ic:d by the Undertaking on chassis
gunaics 211 coach-builders and the supply
o buses is expected shortly. A provisions
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of Rs, 2.00 crores has been made in the
Central Budget for the current year for
grant of loan 10 the Undertaking for pur-
chase of additional buses,

C. B. 1. Eoquiry iato the Escape
of Danlel Walcott

1811, SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state @

(a) whether the C. B. I. has completed
the investigatious into the cate of the
reported escape of Danie! Walcott from New
Delhi airport with his plane and the alleged
involvement of a f.amer Air-India officlal
posted at New Dclhi in this case ;

(b if so, whsther prosecutions against
all the guilty perscns have since been
laun:hed in courts ;

{e) if not, whether the YLigh-level official
pressure had been wppliecd on the C. B. L.
to h: sh up the case and that case has made
no progress so far as a result to this
pressure ;

1d) if the replies to parts (a) to ic) above
be in the ncgative, when will the guilty
persons be brought to bouk and the reasons
for this undue delay ?

THE PRIME MINISTER, MINISTER
OF ATUMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (d) In connection with
Daniel Walcott's escape from the New Delhi
girport, @ case was registered and investigated
by Delhi police and not by Central Bureau
of Investigation. After his arrest, Walcott
was sent up for trial before the courts of
law in Madras and Bombay on various
charges on which he was convicled, Sub-
sequently he was tried by a Delhi court and
sentenced to 5 months” R. 1. under section 5
of Foreigners Registration Act and one
month’s R, I, under section 10{11) of the
Indian Aircraft Act.

‘The Department of Civil Aviation ins-
tituted disciplinary action egainst two officers
of that Department and the inquiry against
them was entrusted to the Commissioner for
Departmental Enquiries. Ono the basis of
the findings of the Commissioner for De-
partmental Eoquiries they were exonerated
by the Depariment of Civil Avistion.
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Promotion In Engineering Departments

1812. SHRI S. D. SOMASUNDARAM :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 2807 on the 13th
March, 1970 and state :

(a) the direct recruitment quota fixed
for the Engineering departments ;

(b) the steps taken in the Enginecering
departmients to allow adequate opportunities
of promotion to perscns employsd ia lower
grade in order to maintain incentives for
good work done by the deserving officers ;
and

(c) the procedure being adopted in
various depsrtments to te-minate the services
or for reverting to the lower pests of the
directly recru-ted officers who, sfter appoint-
mert, are found infficient to hold the

posts 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). A
statement giving the particulars of direct
recruitment and promotion quotas in Ciass
1 and 11 Enginerirg Services/posts in some
Ministiies/Departments is laid on the Table
of the House [Placea in Library. See No
LT—36¢7/70) As would be seen therefrom,
acequate promotional avenues exist for
officers workin: in lower gr-des in the
Miniscter ies offices concerred.

ic) If during the period of prohnl!on
(including the extended period of probation
if any) a directly recruited officer does not
make satisfactory progiess or shows himself
to be inadequate for the service in any way
despi'e opportunities given to him for self-
impr vement, his services are lisble to be
terminated or if kis lien has been ratained
in another post under the Government, he
is liable for reversion to that post.

Percentage of marks Fized for
Recrultment to Central Evgineeriog
Scrvices

1813, SHAI S. D. SOMASUNDARAM :
Will the Minister of HOME AFFAIRS Le
pleased to refer 10 the 1eply given 10 Un-
started Questicn No. 6495 on the 17th
Apiil, 1970 rcgerdiog exeminations, comn-
ducted by the U. P. S. C. and state :

AUGUST 7, 1910

Written Answers 56

selected by the U, P. S, C, for appointment
to the post of C E. S. Class II in C. P. W,
D. during 1966 got only 30 percent ma:ks
and he was last but three in list and that
another person got 34 per cent marks in
1907 ; and

(b) if so, the percentage fixed for recruit-
ment fo the Central Engineering Services
for 1966 and 1967 examinations and the
reasons for fiving such low percentages with-
out considering the equally qualified and
well experienced departmental Enpgineering
Graduates for promotion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Persumably
the question relates to the Engineering
Services Examinations held by the U, P S.
C. in 1966 and 1967. If so, the answer is
in the negative.

{b) Does mot arise. Attention in this
coonection is also invited to t' e reply given
by the Ministcr of Railwavs on Unstarred
Question No 9 41 in the Lok Sabha on the
12th May, 1 70.

Increments to Engineering Diploma
Holders who Pass A. M. I. E.
Examination

1814, SHRIS. D SOMASUNDARAM :
Will the Minpister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 4563 on 19th December
1969 regarding inciements to the Ergineering
Deploma Holders who pass the A. M. L. E.
Examination and state :

(a) wlether it is a fact that a person
who passes Section ‘A’ and 'B" of the E, M.
1. E. examination is considered equivalent
to an Engireering Graduate from Uni-
versity ;

(b) whether it is also a fact that En-
gineering Graduates when appointed to a
grade meant for the Diploma holders are
given higher start in the same scale due to
their essentislity in the service ; and

(¢} if so, the reasons for pot issuing
general orders for the grant of advance
increments to those employees who attain
higher qual fications after appointment and
whose higher qualifications like those of
Graduates in Epgicneciing are nceded for
the efficient perfulmance «f any particular

(a) whether it is @ fact that one person service 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes Sir.

(b* and (c). The position has already
been explained in reply to the Unstarred
Question No. 45:3 on 19th December, 1969.
While in a few Ministrnies/Departments,
diploma holders who pass the A. M. L. E.
Examination are given some concessions in
the form of advance increments/cash award
or higher start in the prescrib:d scale of
pay, in some Munistrizs etc., a shorter perind
of service towards eligibility for promotion
to the higher post has been prescribed for
diploma holders who have passed the A. M.
1. E. Examination. Whereever these con-
cessions are allowed the relevant depart-
mental rules etc. provide for g:ant of such
concessions. There are, however, Ministries
Departments where no  concessions are
allowed to diploma holders who pass the
A. M. I E Examinations This is because
there are no general orders providing for
grant of concessions of advance increments
eic, to all categories of enployees who
acquire higher quuifications during their
service, It any concessions in the matier
of advance increments étc is given on a
uniform basis to diploma holders who pass
A M. L E Examination, such concessions
will have to be extended to the various
other categories of employees also who
acquire higher qualifications after entry into
Government service.

Selzare of Dollar Notes

1815, SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that seizures of
over two thousand ten-dollar notes have been
made in Mysore ; and

(b) if 8o, the action being taken against
the persons who are indulging in such
activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) With a view to uncarthing the
activities of such gaags coastaat wvigilaase
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is being maintained by the State police by
holding periodical inter-State meetings with
neighbouriog States and  exchanging in-
telligence on the subject besides keeping
vigil, over any such aciivity in the State
itself.

Campus for [. A. S. Academy in Delhi

1816, SHRI JYOTIRMOY BASU:
Will the Miaister of HOME AFFAIRS be
pleased to stae ;

{a) the particulars of the luxury House
that has been or is being built ata cost of
Rs. § crores, adjoining the Nehru University
complex in South De¢lhi, to house the Indian
Academy of Administr:tion :

(b) whether Government's attention.
has been drawn to an article published in
the Blitz Weckly dated June 27, 1970 under
the caption “No funds to build primery
schools but 5 crore luxury campus for I. A
8. Academy' ; and

(c) if so, Government’s reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (c).
Governmeal’s attention has been drawn to
the arti.le pubiished in the Witz da‘ed June
20, 1970, on the National Academy of
Administeation. The  buildings for the
Nativnal Academy of Administration are
under construztion at New Delhi. This
Academy is meant not only for the training
1. A. S. probativners, but it imparts founda-
tional training to the other All India and
Central Services C class 1. The National
Academy also provides for refresher courses
and in service trainiog programmes for
senior officers of different Services. The
facilities that are proposed to be provided
are not luxurious but arc such as are
functionally necessary in a modern training
institution, The campus i3 estimated t>
cost about Rs. 3 crores, including land,
equipment, and the usual comnolement of
buildiogs such as hostel rooms, mess, kitchen
library, auditorium, lecture theatres, seminar
rooms, tutorial rooms, administration black,
¢lub and residential quarters.
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Ghanges in Criminal Procedurer Code

1817 SHRI SHIVA CHANDRA JHA ;
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal to
make changes in the Criminal procedure
Code ;

(b) if so, when and the details thereof ;
and

(¢) if not, the reasons therefor 7

THE MINKISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

{b) A Bl for enacting a revised Criminal
procedure Cocde, on the basis of the
recommendations of the Law Commission
is proposed to be introduced in Parliament
if possible in 1he current Session.

{c) Docs not arise.

Elections 1o Legislative Assembly of
West Bengal

1818, SHRISRADHAKAR SUPAKAR :
Willithe Minister of HOME AFFAIRS be
pleased to state @

{a) whether there is sharp difference of
opinion among the recognised prlitical parties
of West Bengal about tne time of the next
election to the Legislative Assembly of West
Bengal ; and

(b if so, the rcaction of Government
thereto 7

‘THE MINISTER OF STATE TN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONIC8 AND SCEINTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT): (a) Yes, Sir.

(b) In order to ensure 'hat voters may
exercise their fianchise in a free and fearless
manner, the question of election to the
West Bengal Legislative Assembly can be
considered when normalcy Is restored in
the law and order situation of that State,

Posting of Sclence Attaches in
Indiaw Embassies

1819 SHRI JAGESHWAR SHASTRI :
SHRI RAM AVTAR SHASTRI :
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SHRI C. JANARDHANAN :
SHRI P. C. ADICHAN :
SHRI K. M. MADHUKAR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whe.her there is aay proposal to
have Science Attaches posted in world
capitals and leading industrial and science
cepters linked with Indian Embassies in
thess cent es ; and

(b) if so, the details thercof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR VKRV,
RAO) : (a) and (bi. A proposal to appoint
o Scientific Adviser/Aitachee each in the
Indian Embassies High Commissions in the
U S A . US S R,U K, and Japan is
under consideration,

Selection Grndes Promotions fp
Ministries

1870. SHRI MANGALATHUMADAM :
W.1I the Minister of HOME AFFAIRS be
pleased to siate :

(a) whether it is a fact that premretions
in the selection grades for various categories
in the Munistries are made by the Depart-
mental Promotion Committee in ecach
Ministry :

(b} if so, how many such Committess
have been furmed in each ministry for
VArious posis ;

(c) how many timss such committees
meet every year ; and

(d) what steps sre being takem tfo
have fair seleztion to such selection grades ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Yes,
Sir. The eppropriate Departmental Pro-
motion Committee r1ecommends eligible
officers for promotion so posts or grades,
treated as ‘selec ion’ posts or grodes.

(b} Information relating to the number
of such Cominittees in each Ministry/Depart-
ment, which is not readily available, will be
laid on the Table of the House as carly as
possible.

(c) The existing instructions provide
that Departmental Promoticn Committees
should meet at regular annual intervals,
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(d) As a Departmental Promotion Com-
mittee consists of more than one member,
this ensures objectivity in its selections.
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Forelge Employment for Tecbaleally
Quailified Persons

1822. SHRI LOBO PRABHU : will
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Sitarred
Question No. 1492 on the 7th May, 1970
regarding working groap of Social Securily
for industrial jobs and state :

(=) whether the efforts made by our
Missions abroad are confived only to techni-
cal experts, without including all categories
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of technically qualified persons who are
unemployed apd wish 1o take up foreign
employment ;

(b)Y what is the objection to the inclu-
sion of all technically gualified and to invi-
ting applications from them ;

(c) what arrangements exist now for
publicity of employment opportunities
available in cther countries ; and

(d, what is the pattern of the efforts
made by our Missions to find and fill
employment opportunities available in other
countries and the instructions issued to our
Missions in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENIIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) ::ajand (b) The developing
countries of the world normatly request for
the services of only technical experts as they
possess sufficient experience in their respec-
tive fields. There is no demand for fresh
graduates or inexperienced persons in techni
cal fields.

(¢) Our Missions abiead receive requests
from foreign Governments for the services
of qualified Indian perscnnel.  The Ministry
of External Affuirs process’'s these requests
in consuliation wirh concerned organisations,
including the Mioistiv of Home, which
mainta:ns a pancl of experts in various fields
who are willing to serve in foreign countries.
Applications for inclusion in this papel are
invited through advertisements in the news-
papers and circulars to the State Govern-
ments.

{d) Our Missions in all the (riendly
developing countries have been informed
that we would be glad 10 sp.nser the services
of suitably qualified technical personnel to
assist the foreign Goveroments in their
development efforts. The Missions receive
such requests and transmit them to the
External Affairs Ministry.

“Film Stars’ Nite’’ Shows Held in
Delbi

1823, DR. RAM SUBHAG SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of occasions, when
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“Film Stars’ Nite"” was organised in Del"i
during the years 1967 68, 1968-69, and
1969-70 till Jume 30, 19.0) in which flm
stars failed to turn up ;

(b) whether the money of the specratars
involved in purchases of ticketls, reservations,
eic, was paid back to them ; and

(c) the action that has been taken
against the organisers, inzluding one Mr,
Kailash of Delhi, who had organised such a
“Film Stars’ Nite™ at the Ravindra Range
shala on the night of the 2ist June, 1970 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH I(SHRI
K. C. PANT) : (a)

1967-68 Nil
196+-69 One
1969-70 One
(till June 30, 1970)
(b} Mo, Sir.

(¢) A case under section 420/4 6/120B
I. P. C. was registe:ed aeainst the organisers
of the *'Films Stars’ Nite” on 61h May, 1968,
and is pending in the court. Shri Kailash
Malhotra was arrested in consection with a
“Films Stars’ Nite™ organised on the Zist
June, 1970 He has since been releiscd
on bail, and the case is under iovesti-
gation.

Memorandum Submitied by President
vetion Committee of Uncmployed and
Uonder Employed Engineers (Bibar)

1824. SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFA'RS be
pleased to state :

(a) whether Government have reotived
s memorandum submitted by the President,
Action Committee of unemployed and
Under-employed Engineers and Overseers,
Engince:ing and Diploma students (Bihar)
demanding (i) employment or training or
unemployment allowance to all ; (ii) forma-
tion of Engi s and O s pool and
reservation of 80 per cent posts in all the
concerns in Bihar for those having passed in
Bibar ;

(b) whether Degree and Diploma holde4
in Engineering had been on satyagrasi®
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before the Chief Minister’s residence at
Patna in which about 500 were arrested ;
and

(c) if so, G vernment’s reaction to the
demands and satyagraha ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTRER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) Engineering graduates and diploma
holders staged a demonstration before the
residence of the Chief Minister, Bihar from
the 24'h April, 1970. The demonstration
was withdrawn on the 9th May. During
this period, 463 persons were arrested and
were subsequently released.

(¢) The issues raised in the Memoran-
dum are mainly for the consideration of the
State Goveinment. The State Government
have alrea:ly taken a number of measures to
mitigate the problem of unemployment
among engineers. In addition, the State
Government had also appointed an official
Commitiee to consider the problem of un-
employment among engineers and to make
recommendations to the Government about
the steps to tackle the problem. The Com-
mittee have since submitted their report
which is under the consideration of the
S-ate Government.

The Central Government considered the
problem of uoemployment among the engi-
neers and initiated, in May, 1968, a number
of measures to create additional jobs for
engineers. A list of these measutes was
placed on the Table of the House while
answering Starred Question No. 138 on 26th
July, 1968. Central Ministries ond State
Governments have been requested to imple-
ment these measures expeditiously. Dctails
of the action taken by the Central Ministries
and State Governments were supplied in the
answer to Unstarred Question No, 823 in
Lok Sabha on July 31, 1970.

Thus efforts are being taken both by the
Central Government aond the State Govern-
ment for mitigating the problem of un-
emplovment among enginecers.  However,
Government do not favour an egitatiooal
approach to solve this problem.
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Corrupt Practices in Porchase of
Medicines for Government Hospitals
In Goa

SHRI B. K. MODAK :

SHRI JYOTIRMOY BASU :
SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :

SHRI E. K. NAYANAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) wkether it is a fact that th= Director
of Health Services in Goa has indulged in
corrupt practices in purchasing medicines

1826.

for Government hospitals and swindled
geveral lakhs of rupees :
(b) whether she had received any

memorandum with regard to this from the
Chief Minister of Goa ; and

(c) if so, the action taken against the
said officials

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRI 'L RESEARCH (SHRI
K. C. PANT): (a) to (ci. A comprchen-
sive note was recein 2d in the Home Ministey
from the Chief Minister Goir which gave a
resume of alleged om n ssions and  adminis-
trative lapses on tle pari of Dr A C. Vaga,
Director of Hea'th Services Goa re:ulting in
large scale misappropriation of Government
mooev. The Officer has since been placed
under suspension by the Government of
Goa. Daman and Diuv and d:partmsantal
inquiry against him is likely to start soon.

Recruitmeat of Librarians for Delhi
Schools

1827, SHR!I RAMCHANDRA VEE-
RAPPA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) the number of Higher Secondary
Schools which are without libraries and the
Librarians in Delhi and New Delhi ;

(b) how many Librarians are likely to
be recruited in the Schools this year ;

(c) whether in the absence of trained
Librarians, Government propose to allow the
authorities to recruit unirained persons for
this post ; and
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{d) if so, what would be the qualifica-
tions and pay scales that Government pro-
pose to give to the untrained persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) 21.

(b) 21.

(c) and (d). The Delhi Administration
bave intimated that, as far as they koow, a
large number of trained librarians are
available with the Employment Exchange
and the Administraticn is, therefore, not
likely to feel any necessity of recruiting
untrained librarians.

Assault on Sbri Kashi Nath Paodey
Member of Parliament

1828, SHRI MANIBHAI PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it has come to the notice of
Government that a murderous assault was
made at Allahabad on Shii Kashi Nath
Pandey, M. P. on the 16th March, 1970 ;

(b) whether  any otganisation  has
demanded judicial ioquiry in the matter ;
and

(c) if so, the decision of Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) According to informa-
tion received from the Government of Uttar
Pradesh Shri Kashi Nath Pandey, M. P.
and some other membe:rs of INTUC were
attacked by members of rival un-recognised
unions on March 16, 1970, and Shri Pandey
and others received injuries caused by some
blunt weapons, They were rescued by the
police and given treatment in the hospital.
A case under sections 147/323/307 IPC was
registered by the police and charge-sheets
has been submitted against 14 persons,

{b) The Servants of the People Society
of Lajpat Nagar, New Delhi, bas asked
for a judicial probe by the U.P. Govern-
ment.
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(c) The Government of Uttar Pradesh
have informed that they do not consider it

necessary to appoint a Commission of
Enquiry to inquire into the incident.

Appoiot of Depaty Educational Adviser

1829. SHRI LAKHAN LAL
KAPOOR : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that the appoint-
ment of one of the Deputy Educational
Advisers in his Ministry was set aside by the
Delhi High Court ;

(b) whethe there are many such appoint-

ments affecting the seniority of officers in
his Ministry ;

(¢) if so, their number ; and

(d) in view of this decisicn of the Delhi
High Court, whether Government propose to
review such cases where injustice has been
done to the officers affected ?

THE MINISTER OF ECDUCATION
AND YOUTH SERVICES (DR.V.K R. V.
RAO) : (a) Yes, Sir.

(b) No, Sir. There are no such appoint-
ments affecting the seniority of officers in

the Ministry of Education and Youth
Services.

(c) and (d). Do not arise.
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Foreign Exchange Racket

ILA PALCHOU-
of HOME

1831, SHRIMATI
DHURI : Will the Minister
AFFAIRS be pleased to state :

(a) whether it is a fact that a forelgn
exchange racket, with a turnover runnine
into crores of rupees in which two big
businessmen are involved, has been recently
unearthed by the Central Burcau of
Investigation ;

(b) if so, the details thereof, including
the names of the businessmen reported to be
involved ; and

(c) other arrests, if any, made in this

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : ‘a) No fresh case of large scale
clandestine operations in foreign exchange
involving anv big businessman has been
registered by the Centra! Bureau of Investi-
gation recently,

(b) and (c). Do not arise.
Proposal for Setting up of “‘Chittaranjan™
Mobile Hospitals

1832. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that a proposal
to  establish mobile hospital-named
“Chittaranjan Mobile Hospitals" as a part
ol the ceicbration at the national level of
the birth centecnary of Deshbandhu
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Chittaranjan Das in November, 1970, is

under consideration of Government ;

(b) if so, the details of the proposal
together with its financial implications ; and

(c) when it is likely to be finalised ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) to (e). As part of the National
celebrations of De:hbandhu C. R, Das's
Birth centenary which falls on the Sth
MNovember, 1970, it has been decided to
establish one 30-bedded Mobile Hospital to
be named.as “*Chittaranjan Mobile Hospital®™

in each of 16 States and to run these
hospitals as part of the Naticnal Service
Scheme (NSC) programme for medical

students,

These mobile hospitals will provide not
only curative medicine but will also help in
the public hezlth, personal hygeine and
family planning programmes in rurzl areas.
Twenty out of the 50 beds in these hospitals
will be reserved for family planning cases.
These hospitals  will have their own X-ray
equipment and operation theatres and power
will be supplied ti:rough generators, Each
mobile hospital w.ll be attached to a selected
medizal college i the State  The specialists
and lecturers of the medical college will
render service in the mobhile hospital oy
rotation. The linal vear MBBS students and
interns of the medical college will render
service in the<e hospitals as part of their
NSC programmes.

The capital expenditure in setting up of
these Mobile Hospitals which comes to Rs,
49,60 lakhs at the rate of Rs. 3 10 lakhs for
each hospital, will be borne by the Govera-
ment of India in the Ministry of Rducation
and Youth Services. The State Governments
concerned will be required to iocur the
following expenditure : -

(a) The recurring expenditure for the
supply of medicines and other
contingent expenditure ;

(b) Expenditure for periodical reple-
nishment and repairs of tents, beds,
mattresses, furniture, transport etc
and

(c) T.A. and D.A. of the medical staff,
who will be attached periodically
for service in the Mobile Hospital.

The expenditure incurred on the cost of
travel of the students who will render
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National Service in these Mobile Hospitals
will be shared by the Government of India
and the State Governments concerned in
accordance with the financial arrangements
as laid down in this Ministry’s National
Service Scheme,
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Lotteries

1815. SHRI MRITYUNJAY PRASAD :
SHRI KANWAR LAL GUPTA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether private lotteries other than
Governmsnt lotteries are also bzing run and,
if 0, the details thereof ;

(b} if no such private lotteries are being
run, whether it is due to any legal restriction
and the reasons therefor ;

(c) whether there is any ceiling or any
such ceiling is proposed to be imposed on
the maximum amount of prize money which
can be won by an individual keeping in view
the background of amn qualitarian and
socialistic pattern of society ; and

(d) if not the names of the States which
bave announced prizes of more than Rs. 5
lakhs and have distributed them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b).
State Governments are competent to
authorise the conduct of lotteries by private
individuals or institutions and the conduct
of such lotteries without proper autborisation
is illegal under Section 294-A of the I.P.C.
or other similar provisions, if any, in the
State laws,
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According to the information received
from =all State Governments and Union
Territories other than the Governments of
U.P., Mysore, Punjab, Orissa, Tamil Nadu,
Andhra Pradesh and West Bengal, no regnlar
private lotteries are being run at present.
Information is awaited from the remaining
State Governments., Private lotteries are
allowed to run either occasionally or on a
regular basis.

(c) At present there is no ceiling on the
maximum of the amount of prize money
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which can be won by an individual.
However with a view to eliminating
unhealthy competition it is proposed by some
States that some uniformity in the matter of
prizes etc. in respect of State lotteries may
be adopted.

(d) A statement giving the information
so far received from the State Governments
is laid on the Table of the House. Infor-
mation in respect of the remaining States
will be laid on the lable of the House on
receipt.

Starement

Name of the State

Whether they have announced prizes
of more than 5 lakhs and have
distributed them;

1. Assam
2. Bihar
3. Gujarat
4. Haryana
5. Jammu & Kashmir.
6. Kerala
7. Madhya Pradesh.
8. Maharashira
9. Nagaland
10, Rajastban,
11. Meghalaya

No.

No.
State Government have not conducted any
State lottery.

The State Government had announced in the
17th draw a first prize of more than Rs, §
lakhs and it has been distributed.

No.

No.

No.

No.

No State lottery is being run by the State
Government and accordingly the question
of prize monev exceeding Rs. 5 lakhs does
not arise.

No.

Nil.

Ald to Delbl Mubicipal Corporation and
Delbl Administration

SHRI KANWAR LAl GUPTA:
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of HOME AFFAIRS
be pleased to staje :

(a) whether it is a fact that Government
have received letters from the Delhi Muncipal
Corporation and Delhi Administration for
pot giving funds to them for different
schemes ;

(b) if so, the details of such letters
received by Government in the last one year;

1836.

(c) the reasons why no action has been
taken on each point raised by them in their
letters ;

(d) whether it is a fact that Government
are delaying the payment to them without
reasonable cause ; and

(e) the steps Government have taken to
expedite payment of funds to these
authorities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (¢). Letters have been
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received from the Delhi Administration
asking for the provision of funds for a
pumber of schemcs and fiom the Delhi
Municipal Corporation fur the release of
funds. The request of the Delhi Administra
tion for the provision of additional furds is
considered in the verious Depariments of the
Government, In the ¢case of some schemes,
cs2. Opening of dispansaries at R K. Puram,
Moti Nagar and Lajpat Naawr for Police
Personnel, setting up of Government Patho-
logical Laboratory. Unemployment Insurance
Scheme, Establishmert of Gosadan, grant-in-
aid to the Delhi Municipal Corporation for
setling up a compost making plant, setiing
up a driving training institute in Delhi, etc.
etc. the dec:sion of the Gevernment has been
communicated to the Delhi Admimstration.
Clarificarions, additioral in‘urmation, have
been sought from the Administration in
respect of a large number of s.hemes and the
cases are being/will be processed in the light
of the derails received/when received, There
is no question vl delaying p vment to the
Delhi Adnuristration as the expenditure of
the Delhi Administration is included in the
Annual Financial Statement of the Govern-
ment and the Administration can incur
expenditure in accordarce wih tte delegated
powers. When the proposals wie referred to
the Mimistiies they are dealt with expediti-
ously and the decision of the Government is
communicated without any undue deiay. The
Delhi Municipal Corpoiainn (General Wing)
have been paid the first instalment of the
grant for Plan schemes. The second instal-
ment will be released in due ceurse.

Three Harljans kil'ed in Bilaspur District

1837. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether it is a fact that three
Harijans have been killed in Bilaspur District
of Madhya Pradesh ; and

(b) if so, the sieps taken by Government
to ensure the safety of the lives of the poor
Harijans 7

THE MINISTER OF STATE INTHE
MINISTRY OF HOME AFFAIRS (SHRI
R. N. MIRDHA) : (a) and (b). Facts are
being ascertaiced from the State Government,
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Border Security Force In Kerala

1838. SHRI MANGALATHUMADAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the presemt strength of the Border
Security Force in Kerala ;

(b) the steps taken by Government to
enhance the present torce ; and

(c) the names of the training ceotres for
the Border Security Force recruits ?,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, MINIS-
TER OF STATE, DEPARTMFNTS OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) There is no Border Security
Furce in Kerals.

(bl Does not arise.

(c) Border Secunty
Tekanpur (Gwalior)

Border Security Force Training Centre,
Hazaribagh (Bihar).

Force Academy,

Development of Village Sourath in
Darbhanga District (Bihar) as
Tuurlst Centre

1439, SHRI SHIVA CHANDRA JHA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a faci that Governme t
are planning to make village Sourath, 1hs
Cenure of Maithil Sanskrit Pandits, in Darb-
hanga district, Bihar, as a tourist centre ;

(b) if so, when ; and
(c) if oo, the reasons therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI KARAN SINGH):
(a) to (c). Due to the limitation on resources
and other priorities the Central Government
does not have any proposal to develop village
Sourath as a tourist centre.

Students Union’s views on Composition
of Executive Council of visva
Bbarati University

DR. RANEN SEN:

SHRI K. M. MADHUKAR :
SHRI J. M. BISWAS :

SHRI K. HALDER :

1840.
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SHRI INDRAJIT GUPTA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state :

(a) whether the Students’ Union of the
Visva Bharati Universitly had expressed any
views regarding the composition of the
Executive Council oi the University ; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ) : (a) and (b). The University Students’
Union had suggested student representation
on the Exscutive Council and the Court of
the University.

Mcemorandem from Paschim Banga Mabhila
Samitli Re : Atrocitles on Women
In West Bengal

1841, SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRIMATI SUSEELA

GOPALAN :
SHRI MOHAMMAD ISMAIL :
SHRI SATYA NARAIN SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whethzr Government have received
any memorandum from the Poshim Banga
Mahila S+miti regarding atrocities on women
in West Bengal, particularly female agricul-
tural workers, perpetrated by the Police and
C.R.P. during the President’s rule ;

(b) if so, the main points of the memor-
andum ; and

(c) the steps taken by Government on
the memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). Facts are being
ascertained.

Pak. Introsfons Into West Dinajpur

SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI MAYAVAN:

SHRI N. R. LASKAR:

Will the Minister of HOME AFFAIRS

1842,
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be pleased to state :

fa) whether it is a fact that 30 East
Pakistan miscreants intruded into the Indian
territory at Kauctigarh in West Dinajpur on
the 14th Juae, 1970 and escaped with pro-
perties worth Rs, 3,000 ; and

(b) if so, the details of the incident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
MINISTER OF STATE, DEPART-
MEN1S OF ELECTRONICS AND SCIEN-
TIFIC AND INDUSTRIAL RESEARCH
(SHRI K. C. PANT) : (a) and (b, The
information is being collected from the State

Government and will be placed o the Table
of the House in due course,

Area # qifeeary & amfest & g
wafy agmr
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gafus wfasifal & dav & fag ¥
FIQU AR faaq® A191T I g 33 F
wafa agrAT Argar g1

Lathl Charge on the People gathered to
hear Prime Miokster's speech at Purulia

1844, SHRI J. M. BISWAS :
SHRI JYOTIRMOY BASU :

Will the Miaister of HOME AFFAIRS
be pleased to staie :

(a) whether it is a fact that on the 19th
June, 1970 when she visited Purulia (West
Bengal), the C R.P, made an unprovoked and
inhuman lathi-charge on the peacelul pcople
who had gatherzd around the Circuit House,
Purulia, to hear her address ; and

(b) if so, what action Government have
taken to fin3 out the cause of such incident
of which she was ap eye-witness 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) According to
information received from the Government
of West Bengal, a large numb:r of people
bad assembled on the 19th June 1970 outside
the Circuit ‘ouse, ruculia, prior to the
arrival of the Prime Minister. A section of
the crowd tried 10 force its way into the
compound of the Circuit House and the
Police on duty rrev.mied such entry by the
use of minimum force. There was neither
an unprovoked nor inhuman athi charge on
the people who bad assembled to hear the
Prime Minister.

(b) The two cases registered in connec-
tion with the incident are being investigated
according to law,

atepfos agalt & art § WA
greenfaar eRwar

1845, st TwTEATT TENY @ ¥T
foar ao gaw A weN g FAW FY
a1 4T R

(%) 7ar a8 a9 § f& wma ak
gienfaar & aE wiepfos  agEmT
FTT & fqq uw &Y aF & auwar fe
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AUGUST 7, 1570

Written Answers 80
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Shortage of Funds< for Primary Educatlon
in Union Territory of Chandigarh

1846 SHRISHRI CHAND GOYAL:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether °t is a fact that the Chandi-
garh Administration is not able to meet the
peeds of Primary Education of the growing
population of the city on account of shortage
of funds provided in the Fourth Plan ;

(b) the amount needed and demanded by
the Chandigarh Administiation ; and

(c) the amount which Government pro-
posed to provide and how the gap would be
made up ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 BHAKT DAR-
SHAN) : (a) to (c). The requisite informa-
tion is being collected from the Chandigarh
Administration and will be placed on the
table of the Sablia as soon &s possible. -
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Celebration of Bicentenary of Raja Ram
Mohan Roy

SHRI MANIBHAI J. PATEL:
SHRI DEVINDER SINGH

GARCHA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Prime Minister has
received suggestions for setting up a Com-
mittee at the national level to plan the
celebration in 1972 of the bicentenary of
Raja Ram Mohan Roy ; and

(b} if so, what steps Government propose
to take in the matter ?

1847.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R.
V RAO) : (1) and (b). Yes, Sir. The matter
is receiving consideration.

Hoisting of Pakistani Flags in
Jammu and Kashmir

SHRI MANUBHAI PATEL :
SHRI SHEO NARAIN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a large
number nf Pakistani flags are seen hoisted
or unfurled at several places in villages and
cities of Jammu and Kashmir ; and

(b) if so, whether Government there has
allowed them to hoist these flag: and, if not,
why they have not been pulled down ?

THE PRIME MINISTER, MINISTER
OF ATOMIC EMNERGY, MINISTER OF
HOME AEFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) Does not arise.

1848,

Burning of Houses in Jammu and Kashmir

SHRI MANUBHAI PATEL :
SHRI MRITYUNJAY PRASAD :
SHRI SHEO NARAIN ;

DR. RAM SUBHAG SINGH :

Will the Minister of HOME AFFAIRS
be pleas:d to state :

(a) whether itis a fact that
of houses have recently been burnt
State of Jammu and Kashmir ;

1849,

thousands
in the
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(b) if so, the number of houses burnt in
the valley and in Jammu separa ely and also
the number of families rendered homeless
thereby ;

(c) what is the programme for the
rehabilitation of the persons so displaced ;
and

(d) the oumber of persons who have
been arrested for thess acts of violence ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Government
of Jammu and Kashmir have reporied that
between April and June 1970, 190 incidenis
of fire took place in the Valley., [Ia these
incid:nts 1442 houses, 442 ‘kuthars’ and 172
cow-sheds have been gutted and 5 human
lives were lost. 2193 familizs hav: been
affected.

(c) Bxtracts fro.n the State Government’s
Order dated the 11th June, 1970 are given in
the statement attached.

(dy Facts are bang ascertained from the
State Goverument.

Sralement

Extracts from Government of Jammu
and Kashmir's Order No. 1549/GD of 1970
dated the 11th June, 1970
Subject : Relief measures in favour of the

fire sufferers of the Valley

Sanction is accorded to the grant of the
following relief in favour of fire sufferers of
Kashmir Valley, as indicated hereunder, with
effect from Ist April, 1.70, and upto 30th
June, 1970 :—

1. Cash Rellef. As may be within the
competencs of the Financial Com-
missioner (Relief) andfor Govern-
ment according to the scale presc-
ribed under rules.

2. Food-grains, The fire sufferers will
be given free rations for a period
of two monts from the date/(s) of
occurrence of fire at the scale of 8
Kgs. per head per month (com-
prising 5§ Kgs. of wheat-flour and
3 Kgs. of rice). For the remaining
months till end October 1970, when
the new crop Is expected to be
ready, the fire sufferers will be
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issued rations against payment at
the afore mentioped scale from
Government Fair price shops. Such
of the sufferers as may have no
purchasing power to buy rations,
will, on application, be granted a
loan of an amount of not exceeding
Rs, 100/- per family for this purpose
by the D. C. concerned.

3, Timber, A maximum quantity of
200 C. ft. of timber (35% Kail and
65% fir) will be supplied free of
cost to the fire sufferers for each
destroyed/damaged  house. They
will be entitled to a further quan.
tity of 200 C, ft. (507, Kail and

09 fir) on pavment of :09% of
the standard rates plus cost of
transportation.

(ii) In case of larger honuses, the
fire sufferers will have the option
1o buy additional 100 c. fr. (:0%
kail and 307, fir) of timber on
cash payment at the full staudard
rate plus cost of transportation.

(iii) In case of fire suffe.ers who
reside within the conzossion Zone
of Forest Department, timber will
be issued to them by the Forest
Department undsr Forest rules.

4, The fire sufferers will in addition
be given a loan of un amount not
exceeding Rs  1,000/- for each
destroyed/damaged residential house
for purchase of G C. sheets to
replace the existing thatched roofs.
The Supplies D:zpartment will
arrapge G. C. sheeis at controlling
rates for issue by t'¢ D C. concern-
ed to the fire sufferers at 12 maunds
per house. The loan will be distri-
buted to the fire sufferers by the
concerned D.Cs. after executing
proper & reements, binding them to
utilise the amount for purchase of
G.C. sheets only.

5, Acsistance granted for purchase of
Food-grains and G.C. sheets will
be treated as Tukavi Loans and
recovered i five equal instalments
beginning October, 1971.

Killiog of & Sadhu by Border Sccurify
Force Near Eadamartala In  Siliguri

1851. SHRI K. LAKKAPPA : Will
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the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that some
members of the Border Security Force
lynched @ sadhu from Nepal on the »ih
June, 1970 at B.S.F. camp near Kadamtala
in Siliguri ; )

(b) if so, what are the details of the
incident ; and

(c) whether an enquiry bas been ordered
into the incident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS,
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT) :(a)to (c). Facts regardiong
this incident are being collected and will be
placed on the Table of the House in due
course.

Recommendations Made by Commlitee
of Judges on Arrears of Cuwes in
High Courts and Supreme Court
1852, SHRI S.M. KRISHNA :
DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of HOME AFFAIRS
be pleased 1o state ;

(a) whether the Committee of Judges
headed by the Chief Justice of India hay
since examined the problem of arrears of
cases in the High Courts and Supreme
Court and submitted its report to Govern-
ment ;

(b) if 8o, the recommendations made by
the Committee ; and

(c) whether a copy of the report will be
laid on the Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b). The
Committee is going into the problem of
arrears in the High Courts only. It bas not
yet made its report to Government.

(¢) The Committee is an informal one
and its recommendations would bs designed
to enable Government t) take such remedial
measures as may be feasible. The gquestion
whether it should be made public will be
considered when Government receives the
report.
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General Kumaramangalam’s Statement
Regarding Army Rule
1853. SHRI S. M KRISHNA :
DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :
SHRI BIBHUTI MISHRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whother the attention of Government
has been drawn to the press reports in the
Hindustan Times dated the 8th June, 1970
according to which General Xumaraman-
galam, former Chief of Army Staff, while
addressing the Salem Rotary Club stated
that “only people can bring in Army Rule’ ;
and

(b) if so, the reaction of Government
there to and the action taken or proposed
to be teken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a) and (b). Government
have seen the press report referred to by the
Hon'ble Members in the Hindustan Times
of June 8, 1970. While Government would
not, in uny way, wish to curtail the rights
of the citizens of India, including those of
retired Government servants, to exercise
heir right of free speech subject to the
laws of the land, Government hope that
certain amount of self-imposed restraint in
expressing one’s views in speech or in
writing would guide and inform at least
the high officials of the Government who
have retired  The people of India have the
necessary political maturity and wisdom to
belie the furebodings in the reported state-
ment made by Gen, Kumaramangalam,
Seminar by U. S. Educational Fouondation

1854. SHRI NAMBIAR :

SHRI K. M, ABRAHAM ;
SHRI C. K. CHAKRAPANI :
SHRI UMANATH :

SHRI K. ANIRUDHAN :

Wwill the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the attention of Government
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has been drawn to a seminar sponsored by
the U.S. Educational Foundation on ‘Asian
response to American Literature’ held in
June, 1970 in Kashmir ;

(b) whether it is a fact that the Indian
press  correspondents had  been  denied
permission to attend this seminar ;

(¢) if so, the reaction of Government
thereto ;

(d) the eim and purpose of this seminar;
and

(e) whether it is also a fact that such
semninars are being conducted to cover the
activities of spying agencies and the C.1 A. ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.
V. RAO) : (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

(d) The aim of the seminar was to bring
together Asian scholars in the field of
American literature so that they could
exchange views and ideas on the approach to
the subject and 1o the prablems of teaching
American literature to Asian students.

(e) Government has no such information.

Expansion o' Runway at Trivandrom
Airport

SHRI P. C ADICHAN :
SHRI VASUDEVAN NAIR ;
SHRI DHIRESWAR KALITA :
SHRI C. JANARDHANAN :
SHRI ESWARA REDDY :
SHRI P. VISWAMBHARAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state @
(a) whether there is any proposal to
expand the runway at Trivandrum Airport ;

(b) if so, the details thereof : and

(c) the estimated cost thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) to (c). The question of lengthening the
runoway is under consideration.

18:5.

Attack on C.P.L(M) Office in Garulia
(West Bengal)

SHRI K. M. ABRAHAM :

1856.
SHRI JYOTIRMOY BASU :
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SHRI GANESH GHOSH :
SHRI BHAGABAN DAS:
SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the CP.L
(M) Office in Garulia (Naopara Police Station
Area) in the 24-Paraganas Distric, West
Bengal had been attacked by a large number
of miscreants on the 5th June, 1970 ;

(b) if so, the total number of people
died and injured in this attack ;

(c) whether it is also a fact that Govern-
ment had not taken any serious steps to
bring to book tne culpiits ; and

(d) if so, the reasons for the inaction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELCTROUNICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (d). Facts are being
ascertained.

Development of Mormugao Port

SHRI A. SREEDHARAN
SHRI ISHAQ SAMBHALI :
SHRI1 DHIRESWAR KALITA:
SHR1 CHANDRA SHEKHAR

SINGH :

SHRI C JANARDHANAN :
SHRI ESWARA REDDY :
SHRI V. NARASIMHA RAO :

Will the Minister of SHIPPING AND
TRANSPORT be pleased ‘o state :

(a) whether it is a fact that a Techno-
Economic Survey of Goa conducted by the
National Council of Applied Economic
Research has pointed out the vital need for
the development and moderanisation of the
Mormugao Port ; and

(b) if so, the steps that Government
propose to take in this regard ?

1857.
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes,

(by A project for the development and
modernisation of Mormugao Port, estimated
to cost Rs. 28.64 crores, has been sanctioned
The project envisages the provision of an
iron ore berth suitable for handling ore
carriers of 60,L00 DWT initially and upto
100,000 DWT uliimately, equipped with a
mechanical iron ore loading plant, the provi-
sion of a mineral oil berth and improvement
of the existing berths. Contracts for dredging
and reclamation has been awarded and work
is in progress. The preparation of designs,
specifications, tender documents etc., for
the engineering works and equipment has
bzen taken up.

Repreventation from Andaman and
Nicobar Governmeut Employee’s
Assoclation

1858, SHRI A, SREEDHARAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the repre-
sentatives of the Andaman and Nicobar
Government Employee’s Assoc'ation repre-
sented their grievances to the Goveroment
uf India recently ;

(b) if so, what are their grievances ;

(c) the steps being taken to redress their
grievances ; and

(d) if no action has bzen taken in the
matter, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS> AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT) : (a) Yer, Sir.

(b) and (c). A statement is attached.

(dy Does not arise.

Statement
5. No. Nature of Demand Action taken
T 2 3
I. Sanctioning of Speclal Allowance This is being examined,

and compensatory allowance to all
employees of the Andaman and
Nicobar Administration irrespective
of their place of recruitment.
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1 2

3

2. Visit of the Third Pay Commission
to every part of the Andaman and
Nicobar Islands to study for them-
selves the conditions in which the
Government servaats live

3 Setting up of a Joiat Consultative
Machinery for the employees of
of the Andaman and Nicobar
Administration.

4. Withdrawal of the 209
freight rates.

increase in

5. Grant of option to mainland
recruits who are in service from a
date prior to the 4th June, 1969,
and local recruits who are in service
from a date prior to the 23rd April,
1970, to come over to Special
Allowance with effect from the 4th
June, 1v69, and the 23rd April,
1970, respectively.

This demand has been communicated to
the Third Pay Commission for such
action as they may deem necessary,

This is being examined,

This matter has been taken up by the
Andaman and Nicobar Administration
with the Ministry of Shipping and
Transport.

This is being examined.

Preservation of Rare Manuscripts of
Kashi Nagri Pracharol Sabha

1859. SHRI N. K. SOMANI :
SHRI K. M KOUSHIK :
SHRID N DEB:
SHRI J. MOHAMED IMAM :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
slate :

(a) whether the attention of Government
has been drawn to a report in the Hindusian
Times dated the 3rd May, 1970 stating that
some of the rare manuscripts belonging to
the Kashi Nagri Pracharni Sabha were kept
in gunny bags in Varanasi ; and

(b) whether the Government of India
bave taken any action to save such rare
manuscripts and if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes. Sir.

(b) The Nagri Pracharni Sabha, Varanesi
has been requested to Indicate the nature and
the extent of assistance they need for the
proper preservation of these manuscripts,
Their proposals are awaited.

Operation of C.P.1.(M.L ') Radlo
Trunsmitter

1'63. SHRI N. K. SOMANI :

SHRI K. M. KAUSHIK :

SHRI D. M. DEB :

SHRI R. K. AMIN :

SHRI J. MOHAMED IMAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of the Govern-
ment of India has been drawn to a report
in the Sratesman dated the 20d May, 1970
stating that CPI (M.L.#") radio transmitter
will start operating shortly ;

(b) if so, whether Government
received any report in this regard ; and

(c) if so, th: datails thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) Governmeat
have seen a report published in the Statesman
of My 2, 1970 regarding the appearance in
Calcutta of posters announcing that the
C.P.L.(M.L.5") radio transmitter would start
operating from May 1.

(b) and (¢). No such transmitter has
come to notice.

have
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Proposal to take over Services of I.AF,
Pilots for Air India
1861. SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fac! that his Ministry
bas planned 10 take over the services of
- pilots of the 1 A F. to meet the shortage in
Air India. when about 200 Commercial
Pilots with 200 hrs. flying experience are
idle in the country ;
(b) if so. the number of Pilots that have
been cplled from the 1 AF. ; and
(c) what are the repcrcussions on the
LA, ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) A proposal to obtain the scrvices of
experienced | AF. pilots to meet Air Ind a's
requiremen:s is under cxamination  In view
of the sophisticaied nature of Air India's
aircraft the mimimum bas'c r quirement is
that pilots should have pu! i a minimum
of 500 hours of flying in command on multi-
engine aircrafi.

(b) Air India has absorbed 54 pilots as
on the Ist August, 1970.

{c) The arrangements do not affect the
ILAF. adverscly, and the I.AF, is itselfl
de ply interested in the resettlement of their
re cased p lots.

Use of Bombs Marked *Vietoam® by
Naxalites during Encounters with
Police in West Bengal

SHRI N. K. SOMANI :
SHRI S K. TAPURIAH :

Will the Miuister of HOME AFFAIRS
be pleased to state :

(a) whether in the recent encounters
with the Police, the Naxalites in West Bengal
are using bombs marked ‘Vietnam' and other
ammunition manufactured in an ordnance
factory near Calcutta ; and

(b) if so, what are the details and the
action taken in this regard ?

1862.

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
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AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). Facts are
being ascertained.

Purchase of Forelgn Currency from
Tourists

1863 SHRI S. K. TAPURIAH :

SHR1 N, K. SOMANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that racketeers
and smugglers and the'r agents buv foreign
cuirency from the tourists visiting different
places here in an organised way and this
involves about 10 crorss worth of rupees ;

(b) whether there are some wa s and
means to educate the tourists regird ng
exchange of currencies

(e whether money can be exching:d from
all Banks and the tourists can be appri-ed
of it at the port of entry ; ana

(d) what action is considered necessary
to give full faclities to the tourists in this
respect and earn foreign exchaoge also 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Government are also aware of the exis-
tence of this evil. It is, however, not
possible to estimate the quantum of loss of
foreign exchange on this account with any
accuracy.

(b to (d). Foreign curreocy an be
exchanged at all scheduled banks. Notices
have been put up at airports and in h- tel
rooms reparding the ex:kasge of foreign
currency through banks and authorised
money changers. Information and advice
is also given in some tourist folders,

Increase of Nexalite Activities in
Srinagar

SHRI K M. KOUSHIK :
SHRI N. K SOMANI :
SHRI N. SHIVAPPA :
SHRI B. K. DAS-
CHOWDHURY :
SHRI G. Y. KRISHNAN :
SHRID. N. DEB :
SHRIR, K. AMIN :

1864,
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SHRI J. MOHAMED IMAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Naxalite activities have
been recently on the increase in the Srinagar
valley ;

(b) whether they have in the recent
past initiated numerous sabotage activities ;
and

(¢) whbether the Government of India
have received any report fiom their Intelli-
gence sources and the action, if any, taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C. PANT): (») Except for an occasional
display of pro-Muo poste:s, there have been
no increase in the Naxalite activities in
Srinagar valley.

(b) and (c). No, Sir.
Naxalite Activities in Tripura

1865 SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Naxalite activities have
latelv increased in Tripura also and whether
a aumber of persons have been killed by the
Naxalites in Tripura ;

(b) the d=tails of Naxalite activiti-s that
have come 1o Governmsnt's notice since
January, 1970 and the number of persons killed
or injured in connection therewith in
Tripura ;

(c) the steps taken to curb the menace ;
and

(d) whether any collusion has been found
between the Mizo hostiles operating from
East Pakistan across the borders and the
Naxalites in Tripura and, if so, the nature
of the incidents from which such collusion
has been inferred or established ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). There have
been some incidents of violence, and soms
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!uatl‘ntm of shouting extremist slogans and
wrlnq; of such slogans on the road-side
buildings and walls in Agartala. Further

mfarmation is being obtained from the Tri-
pura Administration.

) (c) The Tripura Administration are
maintaining srrict vigilance over the activities
(_sf extremitts and are taking action accorde
ing to law, wherever necessary,

(d) The Government are aware of the
a_ttempts made by the exiremists to establish
links with the Mizo hostiles and the assis-
tance being given by Pakistan to the hoatiles.
Intensive patrolling along the border and.
close waich on the activities of the hostiles
is being maintain:d. A note was sent to the
High Commiss:on for Pakistan in India on

July 10, 1970 strongly protesting against the
assistance given by the Pakistan authorities
tn the hostile Mizo elements. No reply has
been received so far.

aftan ame ¥ 9@ aTmm @ @ @
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(@) &1 wFre w1 gegew oA W
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wit (st ww aww) (%) ¥ (7). @
wAAIEd & 98 TH 1€ guar Ag 3 iy
IO AMA ¥ AW IOTA AT ¥ qA-
sfoma a9 @t amsaw ¥ fover |



93 Written Answers

FAT g £ 1 foy o sardnw #
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1867.

94z quT w@faw Igaq @A (o
w0 fag) : awwra wdes a1 9T gfa-
el ¥ gwT axd & wfafow, Q@
FAar F oqiy F A AR, FraTaAw
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FW F1 wrqTa 2 | Framgr-arahre-aTar
TS AGT WAAT-GART FTAFT BT
fasa g i1 g B frar s T 814

Reorganisation of Strocture of Ceatral
Police Organisation
1868. SHRI RAMAVATAR
SHASTRI :
SHRI SARJOO PANDEY :
SHRI C. JANARDHANAN :
SHRI BHOGENDRA JHA :
SHRI YOGENDRA SHARMA :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether Governn.ent are ccnsidering
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a proposal to reorganise the structure of the
Central Police Organisation ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C. PANT): (a) Yes, Sir.

(b) Dues n~t arise.

Option to W, an1 W, Staff of Public
Undertakings for Service in Industrial
Sccurity Force

1869. SHRI RAMAVATAR
SHASTRI :
SHRI ISHAQ SAMBHALI :
SHRI SARJOOQ PANDEY :
SHRI K. HALDER :
SHKRI BHOGENDRA JHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a Ffact that only a few
members of the Watch and Ward staff of
the public undertakings have opted for ser-
vice in the Industrial Security Force :

(b) whether the pay scales in the Indus-
trial Securi'y Force are lower thin thit
of the Watch and Ward stafl in the public
undertaking ;

(c) whether this is one of ihe reasons
for the lack ol enthusiasm on the part of the
Waich and Ward staff to join the Industrial
S=curity Furce ; and

(d) if so, whether there is any proposal
to raise the pay scales of the Industrial
Security Force 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) The number of existing
Watch and Ward or sscurity staff in the
public undernakings opting for absorption in
the Cuntral Industrial Security Force varies
from unit to unit, the response ranging from
very goad to poor.

(b) to (d) The pay and allowances of
the Watch and Ward or securlty staff ina
number of public undertakings are generajly
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higher than those admissible to the corres-
ponding ranks in the Central Industrial
Security Force. However, the total emolu-
ments of the members of the existing
security or Watch and Ward staff who
volunteer for enrolment in the Central Indus-
trial Security Force are being protected so as
to ensure that there was no reduction in the
same on coming over to the Ceotral Indus-
trial Security Force. In view of this, there-
fore, there is mo proposal to raise the pay
scales of the Central Industrial Security
Force,

Delay in Implementation of Indo-Soviet
Programme for Publication of
Text-Books

1870. SHRI K. M. MADHUKAR :
SHRI RAMAVATAR
SHASTRI :
SHRI SARJOO PANDEY :
SHRI DHIRESWAR KALITA :
SHRIMATI SHARDA
MUKERIJEE :
SHRI1 DEVINDER SINGH
GARCHA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether there has been delay in imple-
menting the Indo-Soviet programme for
publication of text-books ;

(b) if so, the reasons therefor ; and

(c) the steps taken to speed up the
implementation of the programme ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAO) : (a) and (b). While there has been
po delay in implementing the programme,
there bas been a slowing down in publication
of Soviet Standard texts : which is mainly
due to the limited number of Soviet Books
in English translation which can be made
available for evaluation by Indian experts.

(c) A penal of Russian knowing Indian
experts has been drawn up and their assis-
tance will be sought in evaluating Soviet
titles in Russian,

" rodi # meereredl e frewne fea o

1871, «} TIWTWAIC @TEAY : w47
T WA 9g daT A EEr S e
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Fiiog of a Suit by Kandla Port Trost
against Shri B. T. Abichandani

1872, SHRI GEORGE FERNANDES :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Kandla
Port Trust has sanctioned a sum of Rs. 3,000
to file a deframation suit against Shri B. T.
Abichandani ;

(b) if so, when was the amount sanc-
tioned ;

{c) what were the circumstances in which
this amount was sanctioned ;

(d) whether the case has been filed
against Shri Abichandani ; and

(e) if so, on what date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF, SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) No,
Sir.

(b) to (). Do not arise,

Claiming of Travelling Allowance by
Chairman of Kandla Port Trust

1%73. SHRI GEORGE FERNANDES :
Will the Minister of SHIPPING AND
TRANSPORT be pleased 10 siate :

(a) whether it isa fact that the Chair-
man of the Kandla Port Trust claimed
travelling allowance even without underiaking
journey ;

(b) whether it is also a fact that even
though he had received a complimentary
I. A. C. ticket, he had subsequently claimed
that money fiom the Port Trust ;

(c) whether it is further a fact that the
Chairman denied having submitted such
a false claim ;

(d) whether he has since admitted
having received money under false pretences ;
and

(e) if so, what action Is proposed to be
taken against him ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) and
(b). No, Sir.

c) to (e). Do not arise.

Complaints against Chairman of Kandla
Port Trust

1874, SHRI GEORGE FERNANDES :

Will the Minister of SHIPFING AND
TRANSPORT be pleased to state :

(a) whether he has been receiving com-
plaints against the Chairman of the Kandla

Port Trust from several citizens of Gandhi-
dham, Kutch ;

(b) if so,
plaints ;

(c) the action that has been taken on
these comp'aints : and

the pature of the com-

(d) the action proposed to be taken
against the Chairman for the various com-
plaints made against him ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 1QBAL SINGH): (a) There
have been some complaints against the Chair-

man of the Kandla Po:t Trust received from
Kandla.

(b) The complaints generally contain
allegations of inefficiency and administrative
irregularities.

(c) The complaints were vague io most
of the cases. Such of the complaints which
were verifiable have been examined and found
to be unsustain ab'e.

+d) Does pnot arise.

C. B. 1. Inquiry against Communalism and
Parochialism In National Coal Devclopment
Corporation

1875. SHRI GEORGE FERNANDES =
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the National Coal Organi-
sation Employees’ Association, Ranchi has
written to the Home Secretary on June 22,
1970 demanding a C. B.1. or other high-
powered inquiry into the attempts by certain
jnterested groups to foment communalism
and parochislism in the Natiopal Coal
Development Corporation ;
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(b) if so, whether any steps have becn
. taken to investigate into the matter ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Yes,
Sir.

(b) and (c). The specific points stated in

the letter are being looked into by the De-
partment of Mines and Metals.
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Non-vegetarlan Meals Supplied to
Passengers Travelling by
Air India

1877. SHRI RAM KISHAN GUPTA :
Wili the Mipister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the details and nature of non-
vegetarian meals supplied to non-vegetarian
passengers travelling by the Air India flights ;
and

(b) whether it is a fact that beef is also
included in the non-vegetarian meals ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
(a) Non-vegetarian meals served on Air-
India’s flights offer the choice of a variety of
meat and fish preparations.

(b) Beef dishes are also included as a
choice in non-vegetarian meals, but it is al-
wava possible for a passenger to select other
meat preparation. No beefl is supplied or
served on flights ex-India or within India.
Vegetarian meals are served on all flights as
a regular feature.

Compllation of Hindl Vocabularies

1878. SHRI RAM KISHAN GUPTA :
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SHRIMATI SUCHETA
KRIPALANI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the progress made In the work of the
compilation of Hindi vocabularies ;

(b) by what time the work is likely to be
completed ; and

(c) the reasons for taking so long for
doing comparatively less amount of work,
considering the huge expenditure being in-
curred on salarics, establishment etc, 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) to (c). Basic Hindi voca-
bularies were compiled and published long
time ago. If the term Hindi vocabularies
refers to Scientific and Technical Terminology
in Hindi, the position is that so far about
four lakhs terms in various subjects have al-
ready been evolved and twenty glossaries
have becen published, [Inter-disciplinary co-
ordipation of these terms is, however, in
progress and copsolidated glossaries of broad
subject-fields will be prepared and published
on the basis of the co ordinated terms. This
work is beiog given the highest possible
priority and is likely to be completed
so0n,

Employment of Forelgners as Pilots and
Groond Eogineers by Alr lodia

1879. SHRI RAM KRISHAN GUPTA :
SHRI J. N. HAZARIKA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Air
India has employed foreigners (mon-Indian
pationals) as Pilots and Ground Engineers,
with their Head-quarters in India ;

(b) if so, since when have Capt. H. L.
Aserappa and Capt. K. D Menon been
serving the Air India and what are their
pationalities :

(c) whether they have been selected for
Boeing training outside India ; and

(d) if so, what would be the approximate
cost of such training and for how long, after
they sue trained, their services would be
available to the Air India ?

THE MINISTER OF TOURISM AND
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CIVIL AVIATION (DR. KARAN SINGH) :
() Air-lndia has no non Indian nationals
serviog as pilots in India. However, there is
one Ground Engincer (A.M.E.), a Ceylonese
national who is based at Santacruz, Bombay,

‘(b] Capt. H. L. Assarappa, a Ceylonese
pational and Capt. K.D. Menon, a
Malaysian national, have been working with
Indian Airlines ever since its inception as
they were taken over from the constituent
airlines.

(c) No, Sir.

(d) Does not arise,

Selzure of Arms from East Pakistan
Refugee camp at Mana, Madhya Pradesh

1880. SHRI K. M MADHUKAR :
SHRI K. HALDER :
SHRI JAGESWAR YADAYV
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have made any
investigation about the reported seizure of
arms from the East Pakistan refugee camp
at Mana in Madhya Pradesh ; and

(b) if 30, the result thereof ?

THE MINISTER OF STATE N THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (c).. The Govern-
ment of Madhya Pradesh bave intimated
that the State Police have not yet completed
investigation into the matter.

Closare of Indlan Maseum, Calcutta
1881, SHRI K. M. MADHUKAR :
SHRI K. HALDER :
SHRI J. M. BISWAS :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI J. AHMED :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) whether ths Indian Museum at
Calcutta has been closed for about a monatbh
dus to & dispute with its Class 1V staff ;
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(b) if 85, what was the npature of the
dispute ;
(c) how the dispute was settled : and

(d) what steps have been taken to
improve the working of the Museum ?

Wrirten Answera

MINISTER OF STATE IN THE
EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The galleries of the
Indian Musem at Calcutta were kept closed
by the Class IV Watch & Ward staff from
the ooon of the 29th May, 1970 to the 22nd
June, 1970.

(b) The allegation was that a class IV
employee had been assaulted.

THE
MINISTRY OF

(c) The employees concerned lifted the
closure un-condit:onully from the 23rd June,
170,

(d) The Board of Trustees are proposing
to appoint a retired/serving High Court
Judge to hold an enquiry into the said
allegation of the Class IV Watch & Ward

staff and other allegations and to suggest
measures, so as to ensure the smooth end
un-interrupted working of the Museum in

future.
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w1 WY o W
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st A A
W ¥ aArerw fog
s} ger a7 wTET ¢

T yz-wd et g  qIR F) Far
FarfF -

(F) mragaw & fF ¢,i970 &
oftew @mw ¥ Wi 2w § aifas
g gwg arfsear W 919 § 33 70-
%< frwgare &7 a7 4 ; 9%

(®) afz g, @t 9= geqr fradt
o\ 3% faeg g 7 @1 aEEd
@y

ng-w watwnw # wix rafadifes
it aurfas  agr wofis agHem
fawmii & wew W (s @ oW
a) : (%) T (§). 79w a@r A
gfaa e & Fr & Y wfigsl, famer
FoaFar ¥ qumam fFar waran, o
qifseard wftgs, o q@f arfeeam &
dfe @ a1 q9r oF WAy ufew )
9-6-70 FY, 7 ¥ 24—qTET & geAl-
arg 9 F UET qET aiEe 1 9m §
fau dfwr ae X ® B, fiewae &%
frar nar &4 fF 9% 9@ F1§ a9 amar
Tendw TE 9 1 9 o g7 fadfedi &
faq afafras & qro 13/14 & wdlw
T e

wryRIfaw @i & 9y aUwe fed W@
W, ghaae wiv e

1B85. =it srrearq Ty oiMwiY ¢
STt e A9
&Y fare g e
st witw e @
st wierT ww e :
st gwR W FHAG :
it queen fag pog -
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st wrew fay @ty ¢
&t T AT T
&t et arfew :

#q7 qg-wTd WA qg I Y F
01 fr FrddY, wgagmEr, SarEr s
rTETegR # gu &Y & @wa T Awd ¥
qIT-HAT fzgqaﬁ-ha?f i § gfam d
aw, ghaary ot Mar-ares auAz
A ITAH Fedd +qA § TW dEaew A
feaa-fras st aYa-#1 o @ ?

g-wTd "atAg ¥ I9-AEr (s &Ko
gHe URIEAT) : Fafaga g aXATd
¥ qeq wrga fed @r @ &1

dfgdzsta v & wfawl, vow i,
oRfagl Wi sfw@l qar wwdta
famigal & qagy mewl & A=

AT W1 G9A 9T g aEr @9

886, =Y ATFAIG A A
&7t STRaT A
=t fara o e
&t siq swT ey
ot WiwTY | AT :

1967-68, 1968-69 %Y
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St gww WY woEy -
it auraw fag oy
&t wrew fag Wi :
sl T M WA
S} Wagw WA Y

it TRIEAR Al

¥ E-Hd wAY g3 aqA F FO
i fa:

() & awg wrwm # wfasedg
T & Afyal, usT-ufyat gix gg-whxal
¥ §F mear feaft § s gw www W@
# Wty faredt & yagd arast @
g dan fradt §; six

(@) 77 &7 a6l & aq 17 37 0
AAT-HTT AFA, oA, WAl aqr oW

Wet & saia gw fraw aw fear
mar g ?

TE-H1G AAET § I 7oA (o @o
Qe IMEAAl) : (F) Hfgnzg @<
& afaai, woa afal st gg sfrat &t
Hear 55 § wiT Yaqq fearast & s
Fr dear 278 § |

(@) quar & A faaww gae= §

1969-70 # &fawosd &ax & wfadi, wroq whmf wix

av-frat ¥ 377, WAl wrfy & a7 & frrow (F0 i)

it famafafea ast & 52 @@ o0 r ofy

1967-68 1968-69 1969-70
(&Nfem srewa)

%o To B
IT7 12,40,481 12,98,16 13,98,800
g g% aqr 9= W 1,16,747 99,064 1,17,200
X gearf 1 @ 10,62,069 17,08,301 16,03,000
F@ETA HATH § (&-T@E 10,41,194 11,74,381 11,47,399
A 34,60,491 43,79,907 42,66,399

Az—wfraoaa @ & wof, Tow aof W IT-aeR T ¥ e & &
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1967-68, 1968-69 WYX 1969-70 ¥ yaqd faradl & 7wy o< fiFy o
=7 ¥1 faaww (de 2)

L1 farafafaa aqt & &7 0¥ =7 % vy

1967-68 1968-69 1969-70
(awifaa
qTHEAT)

1 2 3 4

To To o

et & 4,79,77,283 4,78,15,412 4,79,28,000
fade 1,57,132 1,49,153 1,82,000
I 4,81,34 415 4,79,67,565 4,81,10,000

® ufaw W A gy 1 a3 af el gwafaard o e 7@ & o
& @ Tt & afmr & geai oy fady oma €0

o ¥t mgen § qfvez (Fmm
wifew) fadas

&t SRRt A

=it ST Tre A
st wiiwTT ®TE AT
ot g WT HUATT :
st wrem fag whgw

W1 [E-ETE HAl 4 q@ 6 OFA
a1 fw :

(%) war a2z @ ¢ fs o &) 9-
war ¥ qfeer (oo wifaw) fadaw
1ot @wm & weE & framiiw

(=) wr g s et fr et &
y& SARTA THY ¥ G ¥ I9w
frdus ¥ IR # e oy §@ &
v et § 5 W

() afx g, &t s s sfafwar
w7 § S 5@ g § AT ST W
FrdaTd v wT fame g ?

1887,

ng-wTd HAew ¥ ok e
gk dmfas aq ohitfie  wgws™
frmait & Trom v (s g W 97)
(%) =T (@). s g, s

() wEniYe afcwy, (Raeeg-afa)
fadtas samaa gar waw et
¥ ger gar § 9 X fawfd it W
FHTC & famrasita § )

Changes Sought to be made in Indian
Penal Code

SHRI SHARDA NAND :

SHRI DEVEN SEN :

SHRI S. M. BANERIJEE :

SHRI RAMAVTAR SHARMA
SHRI KANWAR LAL GUPTA :
SHRI ONKAR SINGH :

SHRI N. R. LASKAR :

SHRI DHANDAPANI :

SHRI NARAYANAN :

Will the Minister of HOME AFFAIRS

be pleased to state :
(a) whether it is a fact that the Govern-

1888,
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ment propose to make amendment in the
Indian Penal Code ; and

(b' if so, the details thereof and the

reas>ns for such amendment ?

THE MINISTER OF STATE IM THE
MINISTRY OF HOME AFFAIRS (SHRI
R.N. MIRDHA): (a) and (bi. The
Indian Penal Code is under examination of
the Law Commission whose report is
awaited.

Abolition of Privy Purses of Rulers of
Former Indian States

18:9. SHRI SHARDA NAND :

SHRI RAMAVTAR SHARMA :

SHRI KANWAR LAL GUPTA:

SHRI ONKAR SINGH:

Will the Minister of HOME AFFAIRS
bz pleased to state :

(a) whetber it is a fact that Government
infend to pay more compensation to the
Rulers of former Indian Siates on the
abolition of their purses ;

(b) if so, the details thereof ;

(c) whether Govarnment propose to have
further talks with them on this issue ;

(d) whether it is also a fact that they
have represented to Government to refer
their case to the Supreme Court for opinion
whether the action of the Government is
constitutional or not; and

(e) if so, the reasons why Government
tave not referred it to the Supreme Court
for opinion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESFARCH (SHRI
K. C. PANT): fa) and (b). On the abolition
of privy purses and privileges, Government
intend paying the Rulers transitional
allowances the details of which are being
finalis=d.

(c¢) Government would welcome an
agreement with the Rulers on the tramsitional
arrangements.

(d) and (). Representations received
in this regard were examined and Govern-
ment are of the view that it is not necessary
1o seek the opinion of the Supreme Court.

SRAVANA 16, 1852 (SAKA)
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faa, g%t wite arm fanfaat w
qifesam s/ WA

1890. st searA+T:
ot gve T wHAT
st wrea fag alg
ot A fag
T QR-wIG HAY g qamy & F
EEUSE
(%) =1 aeFe &1 w27 #/E,
1970 & “aYT wa” ¥ @Y T@ TAER
A feammr mar g & =, 1970 ®
aa 1500 fasit, g s avm fa.adr
qififeam w0 97 ¥ ; AT
(&) afz g, aY gwre A W AR
¥ aur gfafwar & ot gq gvaee § =0
FrdaTEr &0 F frare & 7

UE-wTq weArET ¥ W pewe it
wite darfas aan wioifoe wgawm fard
¥ Trom Wt () gEO Wx @eA) ;@ (F) AT
(=) FTEIT X AT T ¥ 97 |H14A1C
2ar 21 g & w@Al § fad s
mﬁ%mmiﬁmvﬁaﬁ%
wrag & F1E gaar g% ¥ 1 dy e
Tads # OFq & fau dar goar W
FTATHY aaT ga%ar a3d @ £ 1

Winding ap of Administrative Reforms
Commission

SHRI BABURAO PATEL :

SHRI MRITYUNJAY
PRASAD :

SHRI §. M. KRISHNA :

SHRI SITARAM KESRI :

SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
wound uvp the Administrative Reforms
Commission abruptly while three major
reports and three minor reports on Defence,
Polce Administration etc,, were still to be
done ;

1891.
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(b) if so0, the reasons for this burried
winding up of the Commission ; and

(c) the reasons why the Chairman of the
Commission at this Press Conference atten-
ded by 45> journalists did not reveal the
3000 word ‘note of Dissent” appendcd to the
report by Shri H. V. Kamath, relecased on
July 1, 1970 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b). The
decisicn to wind up the Administrative
Reforms Commission was taken in April last
in consultation with the Chairman and afler
taking into account the views expressed in
Parliament It was announced in reply to
a Rajya Sabha quest on on the 29th April,
1970. Tre Commission had by then
functioned for over four years and h:d
submitted 1eports on all the items specifically
mentioned in its terms of reference except
the one on which it had decided not to
formulaie a repori. The reports of some
study team</working roups on certain ar=as
not specifically mentioned in the terms of
reference were not disposed of by the
Commissiorn.  This possibility had been
visualised when taking the decision to wind
up the Commission.

(c) In his press conference on the [st
July, 1970, the Chairman released only the
summary of recommendations of the
Administrative Reforms Commission report
on Scient/fi: Departments, as only this had
been forwarded to the Government by then.

Breaking of Statues of Mabatma Gandhi
in Arimpur and Kurkenchery, Kerula
1892, SHRI RAM CHARAN:

SHRI SHIV KUMAR
SHASTRI :

SHRI SHRI GOPAL SABOO :

SHRI SHIV CHARAN LAL :

SHRI RAGHUVIR SINGH
SHASTRI @

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that two statues
of Mahatma Gandhi were broken into pieces
recently in Arimpur and Kurkenchery,
Kerala by the Communists (Marxists) and
red flags were hoisted and posters acclaiming
Mao-Tse-Tung hung in front of the broken
statues ;
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(b) if so, the action taken against the
culprits ; and

(c) the concrete steps Government pro-
pose to take to check the recurrence of such
incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Some miscreants caused
damage to the statues of Mahatma Gandhi
at Arimpur and Kurkencherry panchayats on
the night of 19-6-1970, A red flig and some
Mao literature were seized frem 1ke scene.

(b) Offences under sections 427/447
I'P.C. have been registered in respect of
these two incidents and investigations are in
progress.

(c) Vigilant night patrolling has been
arranged in affected  areas 10 prevart
recurrence of such incidents,

Per Capita Expendituzc on S udents of
Aligarh and Banaras Universitics
1893, SHRI RAM CHARAN :

SHRI SHIV KUMAR
SHASTRI :

SHR1 RAGHUVIR SINGH
SHASTRI :

SHRI BAL RA] MADHOK :

SHRI YAJNA DATT SHARMA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 10 state -

(a) the total pumber of studenis and
teachers, respectively, in the Alicarh Muslim
University and the Banaras Hindu University;

(b) the total amount of Ceniral grants
given to the said two Universities, separately,
during the last three years ;

(c) the per capita expenditure on a
student in the Aligarh Muslim University
and the Banaras Hindu University, respec-
tively ; and

(d) the reasons for the discrimination, if
any, in regard to Central grants and per
capita expenditure on the students ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K_R. V.
RAO) : (a) to (d). Information is being
collected and a statement will be laid on the
Table of the Sabha in due course.
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n ¥ it fmfe aar Q. ToEw
# 7 Qia-taw aq Iemq

1894, =i} TG SAIT AT ihg-
g7 auar afvaga w4y ag FA137 A Fa@r
w4 fF

(%) 37 Na egsl qgr asaa’ F
AT AT § Wgh ova fawi agr 913 wI-
W w0 giar g W ¥ w7 waf foaa
g

(@) AYaga Faral aur sfgzer w)-
w1 & fo nafes fafer se & a2
agr 21 3 Q§Y F1 Fwfo 73 ¥ fav
T q1aTqsl o IHETT ¥ AT &THar
T aqr a7 A q9f H AT Heq-
FAT qreaT # fFat O FAT W

(7) Far g7 9a g WY A AN
w7 & YT afg gf, @ @A fFId Qi
9 77 g1 %" gou fwar T

(a) fafipa g east qv z@ aw
fead qig fantord)s @ qar feaa gt
F At ¥ Fgrdm w&E Ay ar 9% &
Ly

(¥) & g7 -39 & wgt na
A =t # fafaeT 3o & 0 Y aous
F1 a€, 37 1G F FWATL HEAT FOT §
oY gxa feadt g gf ?

Ataga a aftags W § 99
west (st ywarw fag) : (F) & (%)
goT oFfAw & o1 W@ & Al
N I/ AT 92w 9T & famr S

fadw md oy wfuwrfeat & fog
gae-gfear &t famm dar -
I9EIT WA WT WA

1895. =t gedam wwwC : ¥ qU-
ZA A9T WE{A% IYEA WA I TATA ¥
Far &3 fF ¢

(%) sar FFR 7 5o q9 Fawmay
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# w1 wdg s ey § feom @Y
T afgsr a7 sfafafe quea @
HrO FTAFTT ¥ faw frzg ag s afz
v ifear 1 famE-dard goasg gf A
7% ¥ wa feqr & faqmay 9T aram
FH =Y |

(w) =fz gt, &t & szw fre ardw
RN Ry,

(1) #a1 AR F} T R &
gedAT Frgedt £ WAXT FT qar ST
g

(7) afz g, @t g7 =fewrfed ar
sfafrfa sezat & 7o s ¢ fagiv @
dr qaf § Iude a12at F7 JeawA fpar
2 v\ ug geamA frm ardm #r far
nar a1 HYx 37% fasg far FgaEr ]
T ; W

(z) svami & arm o7 § g &
gearaa Frrad & Y33 faar famma
wwafaai & am a1 § foany faww
HarslY #v wfawia gent fear aar aqr ?

vdzT aar wafaw sy @R (3o
wat fag) @ (5) of (=), o @i 1@
AT % g2 fageag, 1948 ¥ oy fey
T 7 A9T I AXG-WHY 0T AZIOGT 74T
& 9y, wgl wEY gfemETa wrew g, gEd
TATATEA { AT & w1 owgafa ¥ &
ST )

(7) T A AwET @ WATAT &
qfew ¥ adf wmar

(7) WX (¥). o 7 90 |

Conference of Educationlsts and Student
Representatives

1896. SHRI SITARAM KESRI : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether a confereace of the educa-
tionists and student representatives was beld
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in the first half of July in New Declbi and
was presided over by him ;

(b) if so, the decisions taken at the said
conference ; and

(c) the steps being taken to implement
the decisions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K. R. V.
RAO): (a) to (c). A statement is attached.

Statement

The second meetiog of the Committee of
Educationists and Student Leaders was held
on 8th and 9th July, 1970 The following
recommendations were made by the Com-
mittee *

(a) The Committee generally accepted
its sub-committee’s report on the reorganisa-
tion of National Integration Sam itis which
are functioning in some universities and
which are proposed 1o be set up in other
universities and affiliated collees.

(b) The Committee also recommeaded
that pending election of the members of the
National Integration Samitis in accordance
with the reorganised proposal, the existing
arrangement for the Vice—Chancc!I_or nomi-
pating members of Executive Committee may
continue to function for the present.

(c) Thre Commitice reecommended that
the annual report on the working of the
National Integration Samitis duriog 1970-71
would be considered by the Committee of
Educationists and Student Leaders some time
jn 1971. Thereafier, annual or biennial
conferenccs of active workers in Mational
Integration Samitis may be held to take nute
of the difficulties, if any. faced by them io
implementiog the NIS pregramme, to consi-
der proposals and make recommendations
for improving and enlarging the activities of
the Samitis.

(d) The Comm ittee endorsed a suggestion
that a sub-commitiee should be set up to
prepare @ paper on tension  other lh_nn
communal tension prevailing in uniw.-rs_;ty
campuses which will be taken up as working
paper for further discussion in subsequent
meelings.

(¢) The Committee also requested the
Education Minister that his Minisfry should
consider establishment of a high-powerd
sommittee to consider and prepare a rcport
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on the question of promotion of rational
and scientific attitude among the students,

2. A letter has alresdy been issued to
the Vice-Chancellors of all universities to
establish National Integration Samitis in
their Universities. As a first step, an
advance grant of Rs. 800/-representing share
of this Ministry covering period of four
months has been santioned to 81 Universities
and deemed Universities for the expenditure
in conpection with National Integration
Samitis. The University Grants Commission
is olso being requested to release further
similar advance grant representing their
share. The constitution of National Inte-
gration Samitis in universities and colleges
has been finalised and would be farwarded
to the universitics shortly,

3. The other recommsnditions of the
Committee are under consideration.

Missing explosives B:oked by Railways

1897. SHRI HEM BARUA : Will the

Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that five explo-
sives booked by the Railways out of certain
consignments despatched to the C. R.P.
slationed at Pandu Maligaon, Assam wcre
found mussing recently ; and

(b) if so, whether the ciicumstances
under which the explosives were missing have
been ascertained ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMEN1S
GF ELECTIRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (5HRI
K. C. PANT) : (a) No, Sir.

(b) Does not arise.

Revision of Pay Scales of Employees
of Manlpur

1893. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government of Manipur
bave not yet revised the pay scales of the
employees in categorics  like Panchayat
Secretaries, Laboratory Technicians and
Senior Jobber of the Industry Department ;
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(b) the reasons for the above category
of employees being left out in the pay revi-
sion which took effect from the Ist April,
1 64 ; and

c) the steps taken by the Governmant
of Manipur to revise the pay scales of the
aforesaid category of employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (cj. The scales of pay
of some of the posts under the Government
of Manipur could not be revised on Assam
pattern in 1950 as these proposals were
not received by the Government of India.
The Government of Manipur have now sent
these proposals including those in respect of
the posts of Panchayat Secretaries and
Laboratory Technicians. These proposals
are being examined, The scale of pay of
the post of Senior Jobbar, Industries Depart-
ment has already been revised to Rs. 125-200
with effect from Ist April, 1964.

Killing of Manlpur Youths by Kuki
Hostiles

13,9, SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether Government have verified
the U.MN.I. report published in the Amrit
Bazar Patrika (Calcutta Edition) dated the
10th Ju 1y, 197, under the Caption *Kuki
hostiles kill 4 Manipur youths'™, stating that
four of the eight Manipur youths who
escaped from Dharmanagar Jail in Agartala
on February 26, 1970 were killed by a gang
of Kuki hostiles on Tripura-Pakistan border
during the last week of June, 1970 ;

(b) if so, the circumstances under which
they were killed ; and

(c) whether Government |bave any
information about the other Manipur youths
who escaped to Pakistan for training ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
9F ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). Government
have seen a press report to this effect. But
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there is no information about four of the
escaped prisoners having been killed by a
gang of Kuki hostiles.

(c) One of the cight escapd prisoners,
while attempting to come bick to Manipur,
was arrested in United Khasi and Jaintia
Hills district of Assam, The where abouts
of the remaining seven are not known,

Selection Grade to Teachers of Alded
High Schools, in Manipur and Pay
of Chowkidars of L P School,
Manipur

1900. SHRI M MEGHACHANDRA :
Will the Minisi=r of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Selcction grade scale has
#n paid 10 the teachers «f the aided high
schools in Manipur ;

(b) if not, the reason for the delay in
the puyment of the said scale and present
position thereof ;

(c) whe:her the Government of Manipur
have paid a higher pay to the 54 L.P.
School Chowkidars of Manipur who were
drawing 2 monthly pay of Rs. 3 only ; and

(d) if not, the exact position thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (ai to(d). The requisite
information is being collecied and will be
laid on the Tabl: of the Sabhi as soon as
possible,

Manlpur State Transport Workers®
Demands

1901 SHRI M. MEGHACHANDRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the main points of demands of the
workers of the Manipur State Transport
made to the General Manager as contained
in the ‘Charter of Demands’ of the State
Transport Workers' Union ;

(b) on what points the management has
conceded and how many of the points are
left outstanding ;

(c) whetber the General Manager, Mani-
pur State Transport has depied the
State transport  Workers' Union the
facilities of & resognised Union thereby
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encouraging tte rival unrecognised Associa-
tion ; and
(d) if so, the reasons for this practice ?

THE DEPUTY MINISTI'R IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT SHRI IQBAL SINGH) : (a) to (d).
The informat on is being colle.ted from the
Governn.en: of Manipur and will be laid on
the table of the Sabha, when it is reccived.

Proposal to Kun 1st Class Passenger
Sersvlce on Matlonul Highway No. 39

1902. SHRIM MFIGHACHANDRA :
Will the Minister ot SHIFPING AND
TRANSPORT be plessed to siate

(a) whether the Government of Man pur
bave conside ed the question of running first
class passenper service between Imphal and
Dimapur on National Highway No. 39 ; and

(b) if not, the reasons for oot opening
first cless passenger service as that on the
Gauhati-Shillong route 7

THE DEPUTY MINISTIR IN THE
MINISTRY OF SHIPPING ARD TRANS-
PORT (SHRI IQBAL SINGIH: ; (a) and (b).
The information required is buiog collected
from the Government of Manipur and will
be placed on the table of the Subha as soon
as it is received,

Relaxation i Marks for Haryana Students
for Admission 1o Colleges in Haryana

1903, SHRI G. YENKATASWAMY:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Hasyana
Government have issued an order wherein
they have reduced the percentage of marks
for admission of Haryana students to
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V. RAO) : (a) to (d). The inform tion is
being collected frcm the Government of
Haryana and a statement will be laid on the
Table o' the Subha in due course.

Tourists From North America and
Sovlet Hussia

1904. SHRI G. VENKATASWAMY :
SHRI B K DASCHOWDHURY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have recently
furmulated any plan to attract tourists from
North America and Soviet Russia :

(b) if so, the broad outhnes of the?
same ; and

(c) the estimated increase in tlie tourist
traffic as a result thereof 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION ‘DR KARAN SINGH):
{a) and (b). Yus, Sir. The Department of
Tourism and Air-India will work in close co-
operation with each other for the pn motion
of tourism from these areas.

(c) While it is expected that the scheme
will lead to a substantial increase in tourist
traffic, it is not possible to make a.y firm
estimate at this stage.

Employm=ot of Judges of Supreme Court
after Retirement

1905 SHRI LAKHAN LAL KAPOOR :
Will the Minister of HOME AFFAIRS be
pleased to state :

1a) whether it is a fact that obe of the
retired Supreme Court Judges has been
employed ever since his re:iremeat ;

(b} how many such retired judges of the
Sup Court are in continuous employ-

colleges ;

{b) whether the new orders have put to
Delhi students to disadvantage regarding
admission to Science Classes in the State
Colleges ;

(ci whether the Central Government
have asked the Haryana Government to relax
these orders ; and

(d) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R,

ment ; and
(c) what are the nreasons for great
demand for these judges 7

THE PRIME MINISTER, MINITTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Two other Judges of the Supreme
Court who were appointed on Tribunals for
adjudication of river water disputes beforg
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retirement, continue to function as such on

re-employment from the date of retirement.

(c) During recent years, there has been
an increasing demand for the services of
Judges for appolotment on bodies such as
Commissions of Inquiry, Tribupals etc.
which iovolve functions of a judicial or
quasi- judicial nature It is not always possible
to secure the services of serving Judges for
such assignments as the work of the Court
would snffer if serving Judges were taken
away from court work.
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Cases Against Delhi High Coort Bar
Assuciation

1907. SHuxl MOHAN SWARUP : Will
the Mrmister of HOME AFFALRS be pleased
to state :

(a) whether it is 2 fact that the Delhi
Police have registered two  cases against the
Delhi High Court Bar Association -

(t) if so, what are the complaints of the
Police ; and

(c) the details of the cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIFNTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C.PANT) : (a) to (c). On receipt of
information that alcoholic drinks were to be
served at a dinrer hosted by the President
of Delhi High Court Bar Assoclation in the
compound of the High Court building,
excise and police officials of the Dejhi
Administration conducted a raid Two cases,
under section 61 of the Punjab Excige Act,
1914, as extended to the Unijon territory of
Delhi, and under sections 186332 L.P.C,
were register=d at Police Station Tilqk Marg.

Stabbing of Students of Beogal Proviocisl
Students’ Federation In Saktigarh
Area of Siligurl District (West
Bengal)

1908, SHRIMATI SUSEELA
GOPALAN :
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH -
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SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased 10 state :

(a) whether it is a  fact  that some
students bel,ngine to the Bengal Provincial
Students’ Federation were stabbed by some
persons in Saktigarh area of Sil:guri District,
‘West Bengal on the 21st June, 1970 ;

(b) if so, the number of students in-
jured ; and

(c) the steps taken by Government to
apprehend the culprits 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISNER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : ia) to {¢) Fauls are being
dirertained from the State Government.

Arrest of British Journalists in Assam

1409 SHRI SHIVA CHANDRA JHA :
Wil the Minister of HOME ATFAIRS be
pléased to stete :

(a) whether it is a fact thar the British
jOI.I[I'IB“SIS Mr and Mrs Johy Arden were
arrested in Assam 1ecencly @

(b) if so, the reasons therefor ; and

(c) the further details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINITER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (e). Mr. Arden is
stated to be a Wiriter, by profession. and
Mrs. Arden, a historian. They were arrested
for countravening the Foreigners (Res‘ricted
Areas) Order, 1963, by entering Assam with-
out permits. They were prosecuted and
sentenced to imprisenment till the rising of
the court. They were also required to leave
Assam,

Proposal to Convert Bangalore Hussan
State Road into National Highway

1910. SHRI N, SHIVAPPA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is @ fact that the Benga-
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lore-Hassan State road was proposed and
recommended by the State Government to
the Central Government to be converted
into a National Highway to be linked to the
mineral are road of Banasundara Mangalore
mineral ore 10ad ; and

{b) if so, what is the stage of imple-
mentation of this proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT SHRI 1QBAL SINGH): (a) The
Government of Mysore  have proposed
several roads for being vconverted into
National Highways including fnter aifa the
Bar.galore Mangalore road vis N:lamangala
Kunigal and Hassan. The Bangalore-
Has:an Roead referred to by the honable
Member forms part of this road.

(b) The entire questin of extending the
existing National Highwiy Sys'em is still
under consideration covering the proposals
of the various State Governments including
the Government of Mysore in the light of
the availability of funds and the criteria for

selectian of roads for inclusion in the
Mational Highway System.
Tourist Alrport at Hassan Near
Booahalll
1911, SHRI N. SHIVAPPA : Will the
Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

(a) whether it is a fact that the estimite
for further development and construction of
the tourist airport at Hassan near Bonahalli
is pending with the Central Governmen: :

and
(b) if so, when it will be sanctioned ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) ;
(a) and (b). The construction of a fair-
weather strip at Hassan {8 mearing comple-
tion. For the time being it is not intended
to go beyond this due to limited funds and
other priorities.

No Teaching Assignments to some
Readers and Lectorers of National
Iastitate of Education and Waste
of funds on Seminars

1912, SHRI N. SHIVAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that ia the
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National Institute of Education # number of
ngdeu and Lecrurers have no teaching
assignmeats ;

(b) whether it is alsoa fact that there
is @ wastage of public funds on so called
seminars organised by the lustitute and
other workshops ete ; and

(c) if so, the steps being taken by
Govenment to put an end of was'age of
public funds ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K R.V.
RAO) : (a) The main functions of the
National Insti‘ute of Education are research
and training. There are no teaching assign-
ments as regular courses are not conducted
in the Institute as is done in the Regional
Colleges of Education.

(b1 and c). Government have received
no reports of wastage of funds on seminars
or workshops. The R .view Commitice
appointed by the Government of India in
1908 to look into the working of the
National Council of Educational Research
and Training however stated that some of
the programmes could be conducted at State,
regional or local levels. The Committee
found the existing programme of seminars
and workshops as very large and some of
them did not appear to be linked closely
with the developmental proesrammes of the
National Institute of Education. Steps have
been taken to eosure that the number of
seminars anod workshops it kept to the
minimum and their scope is limited to the
on going programmes of the Instituts.
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Attack on C.P. 1. (M) Office at
Ratbala In Hooghly "Tuwn,
|West Bengal)

SHRI P. P, ESTHOSE :

SHR1 JYOTIRMOY BASU :
SHR1 GANESH GHOSH :
SHR1 BHAGABAN DAS :
SHRI MOH ‘MMAD 1SMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact thatthe C. P L
(M) oflice at Rathala in Hooghly town,
West Bengal had been attacked with bombs
by some guondas v the 26th June, 1970 ;

(b) 1f so, the number of persons injured
in this attack ;

(c) whether any arrest had beecn made
by the Police in this regard ;

(d) if so, the tot.1 number of persons
arresied ; and

(e) if not, the reasons therefor 7

1914,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT, : {a) to e} Facts are being
ascertained.

Discovery of Stone-Age Antiquities at
Bagor MNear Jaipur

1915. SHRIS. A. AGADI: Wil the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

{a whether it is a fact that at Bagor
pear Jaipur in Rujasthan, Stone-Age Aaoti-
quities have be:n found recently ; and if so,
the details of the finds ; and

(b) whether any civilisation to which
these finds belonged and their age and period
have been determined ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAI?T
DARSHAN) : (a) and (b). Yes, Sir.
Late Stone-Age finds such as stone tools
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made of blades known as microliths, have
been obtained from the site as a result of
the excavation conducted by the Depariment
of Archacuvlogy and Museums, Government
of Rajasthan in collaboraticn with the
Deccan College Post-graduale and Research
Institute, Poona. Three periods of cultuial
occupation have been determined. Of these,
the earleist yiclded Late Stone-Age finds and
the succeeding two respectively Copper
(chalcolithic) and Iron Age ones,

Carbon 14 determipations have indicated
chronological span of 4400 B. C. aod 3200
B. C. for Period 1 (Late Stone-Age) and 2§00
to 2100 B. C. for Period 11 (Chalcolithic).
No carbon 14 dates are yet available for
Period I11.

Conference of Inspectors General of
Police

1916. SHRI B. K DAS-
CHOUDHURY ;

SHRI BENI SHANKER
SHARMA :

SHRI D, N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether any conference of Inspeo-
tors-Ge .eral of Police was held in July, 1970;
and

(b) if so
cussed in
arrived at ?

the d ffercnt aspects dis-
the cooference and decisions

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir. The bien-
pial conference of Inspectors General of
all the States and Union Territories was
held in July 1970.

(b) The Conference discusted various
matters, including the law and order situa-
tion in the country, measures required to
combat communal and extremist aclivities,
organisational malters, modernisation of the
rolice forces in the States including riot
control technigues, scientific aids to investi-
gation etc. and other allied matters.
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Talks between Prime Minister and Rolers
of Former Indian States for Abolition
of Privy Purses

SHRI B. K. DAS
CHOWDHURY :
SHRI CHENGALRAYA

NAIDU :
SHRI R. BARUA :

Will the Minister of HOME
be pleased to state :

{a) whether in July, 1970 any talks were
beld between the Prime Minister and rulers
of former Indian States for the abolition of
their privy purses and privilegs ; and

(b) if so, the d=tails thercof and the
decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSIRIAL RESEARCH (SHRI
K C.PANT) : (a) and (b). Some Rulers of
former Indian S-ate calied on the Prime
Minister in July, 1970 and the guestion of
the abolition of privy purses and privileges
was raised at these meetings in a geoeial
way.

1917.

AFFAIRS

Setting up of Natlonal Integration Cells
in Colleges to Fight agaiost Communa-
lism

SHRI B. K. DAS
CHOWDHURY :

SHRI BAL RAJ MADHOK :

SHRI D. N. PATODIA :

Will the Minister of EDUCATOIN
AND YOUTH SERVICES be pleased to
state :

(a) whether Government have considered
to open National Iotegration Cells in the
Colleges in the country to fight against
communalism ; and

(b} if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R. V.
RAOQ) : (a) and (b). National Integration
Samitis (not Cells) were established in a few
Universities and Government of [odia Public
Undertakings durlog the Gandhi Centenary
year at the instance and guidance of the Sub-
Committee for National Integration of the
National Committee for Gandhi Centenary.

1918.
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Considering the good work done &t these
Samitis towards promotion of National
Integration, it was deciied that after the
cloting down of the operations of the
National Integration Sub-Committee of the
National Committee for Gandhi Centenary
in October, 1969, the Ministry of Education
and Youth Services should take over the
administration snd guidapce of these
Samitis.

2. At two meetings of the Committee of
Educationists and Stud=nt Leaders, established
on the recommendation of the National Integ-
ration Council, it was recommended that
National Integration Samitis should be
established in all Universities ani in as
many colleges as possible. This Committee
of Educationists and Student Leaders also
indicated the objectives and the guidelines
for the functioning of these Samitiz, These
recommendations have been accepted.

3. The aims and objectives of
National Integration Samitis are ;—

(i) To foster the idea that India is one
nation and that it belongs to every
Indian irrespective of caste, creed
and colour ;

(ii) To familiarise the student: and
teacher: with the diverse prespective
of our ‘Composite® Culture and
other facts of our national life.

(iii) To undertake all such activities as
wou'd eradicate communalism in
all its forms, and to take such
other steps as would directly
promote the cause of mnational
integration.

To gather and disseminate all such
knowledgs and information which
may inspire afresh, such intellectual
awareness amongst students and
teachers, as may increasingly help
them to develop rational and
scientific attitudes.

(v) To render timely service to the
community io times of communal
disorder and take  adequate
measures to restore [feelings of
friendship amongst all communi-
ties ; and to remove the atmos-
phere of suspicion.

To promote deep emotional involve-
ment of the Indian youth in the
manifold tasks of the pation buil-
ding activities,

the

(iv)

i)
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4, Moembership of the National Integ-
ration Samiti is voluntary and is open to
teachers and students of universities and
colleges who believe in the objectives men-

tiosned above and who, in particular,
believe :—
(1) that India is one nation in which

all Indians are equal ;

(2) that Indian culture is a composite
culture drawn from many sireams
and developed over many streams
and develuped over many centuries
and that therefore there could be
no conflict among the different
cultures that have cootributed to
the compusite Indian culture ; and

(3) that it is utterly wrong and anti-
national to say that any community
or group should be indianised. The
attempt should be to make eveiy
citizen feel that he is an Indian.

5. For the precent the National Integ-
ration Samitis will function through Execu-
tive Committees nominated by the Vice-
Chancellor of the University or the Principal
of the Colleze, who will be ex-officio Presi-
dent of t ¢ National Integration Samiti. In
due course the Executive Commitiee will
comprise teachers and students in the ratio
a0 : 70. o/, of the seats both for teachers
and students will be filled by election ; the
remaining 409 of the seats will be filled hy
nomipation by the President. The Vice-
President to be nominated by the President
of the Samiti witl be a teacher and will
be responsible for the accounts of the
Samiti. The Secretary and Joint Secretary
will be students elected from among the
members of the Executive Commitiee.

6. For financing the activities of these
Samitis, the Ministry of Education and
Youth Services will sanction a m‘nlhl?r gu'm
of Rs.200/- per Samiti. The University
Grants Commission will sanction a similar
grant, Io addition, the Samiti may collect
mopey in the torm of registration and
membership fees from the Members of the
Samiti, grants, donations, entrance rf:oncy,
etc., raised in connection with llhelr pro-
grammes, As a first step, the Ministry of
Education and Youth Services have :anc-
tioned an advance of Rs. 800/- to cover ‘he
Education Ministry's grant for 4 months
during 197071 to 81 Universities.

Financial aid will also be given for
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train fare and travel time D, A. for members
of one National Integration Samiti visiting
another National Integration Samiti and for
spectal projects undertaken by these Samitis
with the approval of the Ministry of Educa-
tion and Youth Services,

Warning to Antl-National Slogan Writers

in Delhi
1919. SHRI B. K, DASCHOW-
DHURY : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether any warning was issued by
Government in regard to writing of anii-
national slogans for the general public in
Delhi ; and

(b) if so, the details thereof and the
steps taken by Government against those
anti-social elements ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT, : (a) and (b). The District
Magistrate Delhi has promulgated an order
under section 144 Cr. P. C. prohibiting
display of ovjuctionable slogans or portraits
or other acts aimed at injurng national
sentiments. The order will rem.in in force
for a period of two months with effect from
22ud June, 1970. Delhi Adm nistration
have repcried that no objectionable slogans
have come to notice since the promulgation
of the oider.

Refund of Share Money to Persons
Reslgning their Membership of
Central Government Employees
Coosumer Co operative Soclety
New Delhi

1920. SHRI RAM SHEKHAR PRASAD
SINGH : Will the Minister of HOME
AFFAIRS be pleased to siate :

(a) whether it is a fact that many mem-
bers of the Central Government Employees
Consumer Co-operative Society, New Delhi
have resigned their membership of the Society
duriog the last three years ;

(b) if so, the number thereof and tb’
reasons therefor ;

(c) the number of persons who have b2s -
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given refund of their share-money during the
above period ;

(d) the number of persons whose share-
money has not so far bzen refunded and the
reasons for this discrimination : and

ie) the time by which the share-moncy of
all those persons who have resigned their
membership of the Society would be
refunded ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS SHRI
K S. RAMASWAMY) : (2) and (b). Yes,
Sir. Durng the last threec years, 4121
applications from shareholdzrsjon behalf of
shareholders for refund of their share money
were 1eceived for different reasons such as
retirement fiom Goveinmen® :ervice, transfer
outside Delhi and death of the sharcholders.

(c) to (¢). Out of the total number of
sharcholdeis who asked for refund of share
money from the fociety, 2386 members were
given refund. Later oo, the Statutory
Auditors raised objection to the refund of
share-money, as trey held that existing bye-
laws of the Socizty did not permit the same.
The Registrar, Co-operative Societies, Delhi,
who was consulied in the matter, advised
that rcfund of share money was not ordinarily
permissable, as the Suociely was runniog in
loss and the Government had given loan and
ulso subszribed towards share capital of the
Sucicty, on the basis of the chare capital
sub cribed by individual share holders, He
further advised that in special cases of hard-
ship, the share money may be refunded with
his prior approval, in each case. Such
requests for refund of share money are being
processed accordingly by the management of
the Society, In view of above, no time
limit can be prescribed.

Naxalite Activities in U. P.

19.2. SHRI R, K. BIRLA : Will the
Minister of HOME AFFAIRS be plcased to
state :

(a) whether the attention of Government
has been drawn to a news-item published in
the gndian Express dated the 13th Juae, 1970
in which it is stated that the Naxalite activities

pUttar Pradesh are on the increass and
/hat about 300 persons who infiltrated into
t+e Lakhimpur District from Nepal had set
up a “Naxalite Settlement’ on the forest land
in the Nighasan Tebsil and pamed it Indra-
purl ;
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(b) if so, whether the Government of
India have asked the State Government to
furnish full details in this matter ;

(c) il the derails have been received, what
are they ; and

(d) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL FESEARCH (SHRI
K. C PANT): (a) Yes Sir.

(b) to (d). Facts arc being ascertained
from the State Goveroment.

Setting up of Unified National Tourlsm
Authority
1922, SHRI R. K. BIRLA :
SHRI MI_HAMMAD SHERIFF:
SHRI HIMATSINGKA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(2) whether there is any proposal under
consideration of the Government of India to
have a unified National Tourism Authority ;

(b) if so, the detalls thereof ;

(c) by when thz new Authority will come
into being ; and

(d) in what way tourism 's expected to
be boosted by such an arrangement ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (d) The question of establishing a
National Tourist Board or Authority which
will deal with warious aspects of tourism
promotion and ensure close co ordination
between the com nercial and other aclivities
in this field is being carefully considered in
all its aspecls.

Recommendations of High-Powered
Committee on ‘Projuct-Delhi’

!924' SHRI R K. BIRLA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that the high-
powered Committee oo ‘Project-Delhi’ has
recommended that no fee should be levied
for entry to important monuments in the
Capital ;

(b) whether the Committee has also
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recommended that the fee of 50 paise chaiged
for climbing Quiab Minar st.ould be reduced

to 10 peisc end restriction on climbing
beyond the first storey should also be
scrapped ; and

(c) if so, what decision Government have
taken on these recommendations 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION iDR. KARAN SINGH) :
(a) Yes Sir.

(b) The ‘Project-Delhi’  Committee
recommended that the restriction on climbing
the Quiab Miner beyond the first storey
should be remroved. No recemmendation
was made about the fee.

(c) The matter is under consideration.

Educational Institutions Running as
Commcrcial Shops

1925. SHRI PREM CHAND VERMA :

SHR1 DEORAO PATIL :

Will the miinister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it has come to the notice of
Government that various Colleges in different
parts of .the country run as commercial
shops, cheat the public by recciving tuition

" fees and adm’ssion fces in advance and dis-
appear and, if s0, how many such coses were
detected during the last three years ;

(b) whether it is also a fact that there
are certain colleges and schools which issue
bogus University Degrces and, if so, how
many cases came to the notice of Govern-
ment and what action has been taken thercon;
and

(c) whether Government have taken any
effective stcps to check and stop this increas-
ing method of cheating and, if so, the details
thezeof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO): (a) to (c). Informatlon is being
collected and will be laid on the Table of the
Sabha.

qut frny frd & awwedt wfgem W
qEEr o
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Improvement of Airports in Madbya Pradesh

1927. SHRIG C. DIXIT: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether there is any proposal for the
improvement of airports in Madhya Pradesh
in the near future with a view to modernise
them ; and

(b) if so, when it is proposed to take up
the work and fix priorities for the purpose ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Proposals are under considera-
tion for carrying out improvement works at
Bhopel, Indore and Khajuraho airports
during the current Plan period.

Appointment of Tribunal for Deciding
Nature of Commuoalism of a Party
or Organisation

1928. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received a
demand for the appointment of a tribunal
for deciding which parties or organisations
in the country are communal organisations
and which of them are responsible for violent
activities ; and
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(b) if so, the steps taken by Government
in this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) Government are considering measures
to deal with the activilies of communal
organisations.

Blocking of Trafic in Chandni Chowk
Delhi at the time of Prime Minister’s
Address

1929, SHRI SHRI CHAN Y GOYAL :
will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it Is a fact that the entire
traffic in Chandi Chock, Delhi was blocked
on the 22nd June, 1970 for several hours
when the Prime Minister was to address a
public meeting ; and

(b)Y the law under which the traffic was
blocked ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) The wvehicular traffic
beiween Fountain and the junction of
Chandni Chowk with Ballimaran was regulat-
ed and diverted from 16C0 hours to 2200
hours 02 22nd June 1970. On the rest of
the road in Chandoi Chowk wvehicular traffic
mosed as usual,

(b) Traftic was regulated under section
31 of the Police Act 1861 and rule 17 of the
Regulation of Traffic and Other Matters
(Delhi Union Territory) Rules, 1959,

qftam dmw ¥ ¥¥ gy Iox Sq@ & v
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Tralolog of Indlus Translators
1431. SHRIMATI SHARDA
MUKERIJEE :

SHRI DEVINDER SINGH
GARCHA :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state the action taken on India’s request to
the Soviet Union at last year's moeting of
the Indo-Soviet Hoard for language labora-
tory for accelerating the training of Indian
translators 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES iDR. V K R, \'A
RAQ): The matter is under consideration
of the U. S. 5. R. Government,

Whip's Conference
1932, SHRIMATI SHARDA
MUKERIJEE :
DR. RAM SUBHAG SINGH :

Will the Minister of PARLIAMENTARY
AFFAIRS be plcased to state :

(a) when is the next Whip's Confea
scheduled to take place ; and B

(b) whether any study has been madas
into the working of machinery of Whips in
other democratic countries of the world ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RA MAIAH);
(a) No decision has yet been taken, I

(b) No. Sir.
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Bridge over River Ghaggar ncar Sirsa

1933, SHRI ARJUN SINGH
BHADORIA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state :

(a) whetker it is a fact that Goveinment
have decided to construct a bridge over the
river Ghaggar near Sirsa ; and

(b) if so, when it is likely to b: con-
structed ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF SHIP. ING AND TRANS-
PORT (SHRI IQBAL SINGH,: (a) The
proposal is under con:ideration.

(b) In ebout thiee yeats from the date
of commencement of woik.

Cupital Punishment

1934, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether Government are aware of
the widespread fecling that capital punish-
ment has latgly ceased (o scrve as a deter-
rent in the country ; and

(b) if so, Goveinment's rcaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and ib). The
Law Commission have given mature con-
sideration to the que-tion of abolition of
capital punishment and submitted their re-
commendations in their Thirty-Fifth Report.
The Report is still under print. The Law
Commission are in favour of retention of
capital punishment in the present state of the
country. The recommendations of the Law
Commission on the question of abolition of
capital punishment would have to be exsmi-
ned by the Government of India in consul-
tation with the State Governments, before
any final view is taken,

Foreign Experts for Beauty Treatment of
Iodlan Air Hestosscs

1935. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that foreign
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experts are  going to be invited to help in
besuty treatment for the Indian air hostesses;
and

(b) if so, what is the kind of beauty
treatment that is contemplated ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Beauticians who conduct courses for Air
India's air-hostesses  and receptionists  in
India belong to the well-known House of
Orlane/Jean Dalbret of Paris,

(b) The courses cover poite, grooming,
hair styling and the use of cosmetics. No
fees are charged by these bewuticians. Air
India only provides free transportation by
the economy class for two beauticians.

Survey of Conditions of School
Bulldings

1926. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether any survey of the conditions
of Primary and Secondary School Buildings
in the country has been made by the
Centre ; and

(b) if so, what are the results of such a
survey ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU) :
(a) and (b). No survey on the conditions of
Primary and Sccondary School builings in
the country has been made by the Govern-
ment of India. However, the Programme
Evaluation Organisation of the Planning
Commission bas, while studying the problems
of Extension of Primary Education in Rural
Arcas, conducted a sample survey of one
Educational Circle in each of 15 States and
one Union Territory in the country. This
was conducted in 1961-62. It was found that
roughly 339, of the buildings weré in good
condition, 37% needed minor repairs and
30% npeeded major repairs. As the total
number of schools in the survey was only
132, the conclusions arrived at may mnot
have more than limited applicability.
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Réport of Enquiry €ommittee on

Employment Opportanities for
Seamen

1937 SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the Committee set up to
enquire into the declining employment onpor-
tunities for the Indian Scamen has submitted
its report : and

(b} if ro. wha are the main recommen-
dations contained in the report ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRT RAGHU RAMAIAH):
(a) Yes, Sir.

(b) A statement giving the required in-
formation :s laid on the Table of the House.
[Placed in Lipra y See No. LT—3888/70]

C. 1. A. Activities In Kashmir

1938.  SHRI S, M. BANERIJEE :

SHRI DEVEN SEN : s

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that C. I. A. acti-
vities in Kashmir have increased H

(b) whether it is also a fact that two
Frenchmen, who weat to Ka-hmir as tourists
were arrested in July, 1970 :

(c) whether their interroeation has re-
vealed that they were carrying unlicensed
arms ; and

(d) if so, the
matter ?

action taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESFARCH (SHRI
K. C.PANT): (a) The Government have
no such information.

(b) to (d). Facts are being ascertained.

Alleged Spreading of American
Influence amongst Students of
1. I. T. Kanpur

1939, SHRI S. M. BANERJEE : Will
the Minister of EDUCATION AND
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YOUTH SERVICES be pleased to state ¢

(a) whether it isa fact thatin I I. T,
Kanpur there are serious complaints about
spreading of American influence amongst the
students ;

(b) whether any complaint, addressed to
the Prime Minister, has bzen received from
Members of Parliament ; and

(c) if so, what action has been taken to
investigate those complaints ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K. R. V.
RAO) : (a) No such complaints have come
to the notice of the Government.

(t) and (c). A Member of Parliament
has sent a note to the Prime Minister in
which allegations are made about undesirable
American influence in the affairs of the
Kanpur Institute and the conduct of the
authorities of the Institute. The matter is
being examined.
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Tostroctions to Delhi Police to Curb
Communsl Activities

1943. SHRI MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Central Government
had given instructions in June, 1970 to the
Delhi Police to take sternest measures
against the people inciting communal trouble
in the capital ; and

(b) if so, the details thereof and the
special steps taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (8) and (b). No
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specific instructions were issued to the Delhi
Admipistration in Jupe, 1970 regarding
measures to deal with communal elements.
The Central Government remain in constaat
touch with them regarding the communal
sitvation io Delhi. The author.ties concerned
are fully vigilant. On June 25, 1970 the
District Magistrate of Delhi issued an order
under section 144, Cr. P. C. prohibiting the
holding of physical drills etc. by membeis of
any religious group or commuanity.

Judiclal Engriry against Shiv Sena deman-
ded by Peasants and Workers Party
in Maharostra

1944. SHRI MUHAMMAD SHERIFF:
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a' whether any judicial inquiry was held
into the Shiv Sena’s activities as demanded
by the Peasants and Workers Party m
Mahatashtra ; and

(b) if to, the details thereof and, if not,
the reasons theiefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
KAM NIWAS MIRDHA) : (a) No, Sir,

\b) The State Government do not copsi-
der it necessary to hold any such inquiry.
Strict vigilance is being maintained regarding
the activities of the Shiv Sena and prompt
and deterrent action is taken whenever any
acts of lawlessness or violence come to
notice.

Merger of Areas of Himacbal Pradesh
io Punjab and Haryana

1945, SHRI MUHAMMAD SHERIFF:
will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have considered
the merger of arcas of Himachal Pradesh in
Punjeb and Haryaoa lor economic, poliueal
and territorial reasons ; and

(b) if so, the details thereof and, if not,
the reasons therefor ?

THE MINISTER OF STA1E IN THE
MINISTRY. OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : () No, Sir.
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(b) Even since Himachal Pradesh was
constituted, it had been kept as a separate
entity and, in fact, certain areas of Pupjab
were merged in it at the time of reoiganisa-
tion of that State. Thereafter there was no
justification to reverse the decision and
merge the areas of the Union territory in the
adjoining States.

A. R. C. Recomendations on Reshuffle
of Secretaries

1946 SHRI G. Y. KRISHNAN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Government
kave accepted the recommendatios of the
Administrative Reforms Commission regar-
ding the reshuffle of the various Secretaries ;
and

(b) if so, the names and the Ministries
in which the Secreiaries have devoled mcre
than 10 years 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) . (a) There is no such recom-
mendation.

(b) Does not arise.

Attack oo C. P, 1. \M) Office in Jalpaiguri,
West Bengsi
1947. SHRI VISWANATHA MENON :
SHRI1 JYOTIRMuY BASU :
SHRI UMANATH :
SHRI GANESH GHGSH :
SHRI MOHAMMAD ISMAIL .

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the District
Commuttee Office of the C.P.1 (M) in
Jalpaiguri, West Bengal was tozally destroyed
by some miscre:nts on the 16th June, 1970 ;

(b) if so, the toial pumber of persons
who bad been arrested in this connection ;

(¢) whether any action has been taken
against the atiackers ;

(d) if so, the details thereof ; and
(¢) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONIC AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (e;. Facts are being
ascertained.

Expenditure on Consultative Committees

1948. SHRI BENI SHANKER
SHARMA : Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to state :

(a) the number of Consultative Com-
mittees and the total expenses incurred in
holding their sittings in and outside Delhi
during the years from 1966-67 to  1968-69
including travelling and daily allowances paid
to the M:mbers ;

(b) the aversge number of hours of work
put in by each Comimittee ; and

(¢) wh~ther the cxpenses incurred were
in proportion to the results achieved ?

THE MINISTER FOR PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a} A statement showing the number of
Consultative Committees and the total
meetings held by each of them duriog the
years fiom 1966-67 to 1968-69 is laid on the
Table of the House. [Placed in Library.
Sie No. LT—3-89/70]. Till 1968-69 these
Committces normally held their sittings in
Delhi during Parliament Sessions. Hence,
the question of payment of travelling and
daily allowances did not normaily arise.

{b) 1} hours to 2 hours on an average.

(c) The results achieved by these Com-
mittees capnot be measured in terms of
expenses.

Creation of Red Terrorism in Calcotta
by C. P. I. (M-L)

SHRI BENI SHANKER
SHARMA :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the CPI (M-L) has threaten-
ed to create ‘red terrorism’ in Calcutta by
intensifying guerrilla actions to replace *“while
terrorism of the ruling class”—a call givea

1949.
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in the second week of May, 1970 in the issue
of the party's mouthpiece *Deshbrati’ ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps
challenge 7

taken to meet this

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) The Governm:nt are
awaie of such exhortations on the part of
the extremists.

(b) and (c). The Central Government
have heen maintaining close touch with the
State Government and have impressed upon
them the need for the utmost vigilance and
also vigorous use of all the provisions of law,
preventive and penal. 10 curb the acﬁvilie;
of the extremists Further, all reasonable
assittance has been provided to the State
Government including additiona! armed
police reinforcements, wireless and other
equipment and the pooling of intelligence,

The State Government of West Bengal
are taking firm action wnder the law to
counter the activities of the =xiremists. They
h?w: instituted prosecutions, including cons-
piracy cases, against the ex'remists. Action
ha‘s also beea initiated against pubtishers and
printers of subversive literature.  Systematic
drives for the recovery of illicitly held fire
arms and explosive have becn organised and
these drives have borne results.

: Further legislative measures to deal with

the activities of the extremusts are al

consideration. 0 under
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%1 faqqarer & 918 g9 qArAT B WY
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9T GFEH qEMAT, WAT w7 J W@ W
nIEgren qar fawmRsl §1 aumyr 53
& fau sfsam samT qar ssafsa @s-
4 @91 guEg & fau agear &3
mfag g1

Differences over policy Matters between
Tourism and Clvil Aviation Ministry
und Director General of Civil
Aviation

SHRI BENI SHANKER
SHARMA :

SHRI N. K. SOMANI :

SHRI SHIVA CHANDRA JHA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to siate :

(a) whether there has been a major rift
between his Ministry and one of its technizal
wings, the Dircetorate General of Civil
Aviation, resulting in a virtual break in
communication between the two ;

(b) whether the rift is stated to be on
personal and policy issues ; and

(c) if so, the details thereof and steps
taken to resolve the same ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) and (¢). Does not asise.

1951,

Dcsecration of a Religious Place by
Miscreants

1952. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether her attention was drawn to
the news-item published in the Sraresman
(Calcutta) dated the 27th May, 1970 wherein
it was stated that a religious place was
desecrated by some miscreants end as a
result thereof great tension prevailed the city;

(b) whether any investigation has been
made into the incident and the culprits
apprehended and brought to book and, if
80, the result thereof ; and

(c) what steps Governmeat are taking
to prevent such provocative acts and whether
the same are beipg taken recourse to with
some ulterior motive 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Govein-
ment have seen the press report relating to
an incident in Hyderabad city.

(b) The matter was investigated by the
Police, but culprit could not be found.

(c) The Governmeant of Andhra Pradesh
have reported that such iocidents are
rare in the State. However, strict vigilance
is being maiotained regarding the communal
situation.

Suggestion to Convert Coosultative
Committees into Parilamcatary
Commitees

1953, SHRI BAL RAJ MADHOK :
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether it is a fact that a suggestion
has often been made to eithér convert
Consultative Committees into Pacliameatary
Commitlees or increase the uime and aumbsr
of sittings of Parliiment to cope with the
increasiog load of work : and

(b) if so, what is the reaction of Govern-
ment to this suggestion ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH) :
(a) and 1b). At the begining of the 4th
Lok Sabha suggestions were received from
Leaders of various Opposition Groups to
convert the Informal Consuliative Com-
mittees into Parliamentary Committees. The
matter was discussed at length with the
Leaders of Opposition Groups and it was
decided to reconstitute the Informal Con-
sultative Committees into Consultative
Committees and to formulate certain
guidelines. Government's reaction to the
suggestion of formation of Parliamentary
Committees in place of Consultative
Committees is already incorporated in the
sGuidelines’ so formulated, Relevant extract
from para 1 thereof is reproduced below :—

“These Committees are not, howewver,
comparable to the Standiog Committees
of Paillament.”

Government are pot  aware of soy
suggestion made to Tncrease the time and
aumber of sittings of the Parliament to cope
with the increasing load of work.
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Abdoction and Molestation of
Women in Delbi
1954. SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) what is the total number of cases of
abduction and molestation of wom:n in the

Union Territory of Delhi during the Jlast
three months ;

(b) how many of the criminals
cases have been apprehended ; and

(c) what steps have been taken to
improve the law and order situation and
check such crimes 7

in such

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCEINTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a)and (b). A statement
is enclosed as Annexure I,

(c) A note 1s enclosed as Annexure [1.

ANNEXuRE I

Abduction Molestation
of women

Total number of
cases of abduction
and molestation of
women in the Union
Territory of Delhi
during the period
1 5-70 to 31-7-70. 24 18
Criminal apprehended
during the period

1.5-70 to 31-7-70. 9 18

ANNEXURE I1-

Note regarding steps which kave been raken

to improva the 1aw and order situarion

to eheck such ciimes,

wlml.am vans are on patrolling duty
round the clock. Plain clothes and uniform
men are doployed at Schools, Colleges and
Bus Stops. Wide publicity is given on the
subject for the guidance of public. Watch
is being kept on eve teasers and goondas.
The recommendations of the Cenical Burcaw
of lovestigation who had made a study of
this problem are being Implemented.
Detailed lnstructions have also since been
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issued to Districts Pulice and the Criminal
Iovestigation Department Crime Branch for
prompt actiop for investigating such cases.

Fresh Delimitation of Municipal
Constituencies In Delhl

1955. <HRI BAL RAJ MADHOK :
Will the Mipister of HOME AFFAIRS be
pleased to siate :

(8) whether it is a fact that the number
of voters ip different constituencies of the
Delhi Municipal Corporat'on var es from ten
thousand to forty thousard ;

(b) whether this wide disparity in the
number of voters militates against the
principal of equal representation &nd
discriminates against rehabilitation and other
pew colonies of South West and East Delhi
which are under-represented in the Cor-
poration ;

() wheter it is also a fact that represen-
tations have been made to the Lt. Governor
and the Municipal Commissioner of Delhi
for delimitation of Municipa'! coastituencies
on equitable basis before the forthcoming
elections of the DM C. ; and

(d) if so, by what time this fresh
delimitation of wards will be undertaken and
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCEINTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT : (a) to (d). Information
about the exact number of voters in different
Municipal wards is not available at present.
Acoording to the electoral rolls used for the
Municipal elections in 1967, the number of
voters in various wards are reported to have
varied between about 8C00 to about 37000,

Delhi Administration and the Municipal
Corporation of Delhi have reported that
some representations for the delimitation of
Mudicipal wards were received.

Powers of the Central Government under
sections $512) and 6 of Delhi Municipal
Corporation Act, 1957, have been delegated
to the Administrator, Union Territory of
Declhi, who will take appropriate action in
this regard.

AUGUS1 7, 1970
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Boundary Dispute between Assam
and Nagaland

SHRI J. M. BISWAS :
SHRI DHIRESWAR KALITA :
SHRI C. JANARDHANAN :

Will the Minlster of HOME AFFAIRS
be pleassd to state :

(a) whether the rclations between Assam
and Nagaland are getting strained because of
the unresolved boundary dispute between the
two States ; and

(b) if so. what steps the Centre has
taken to resolve the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCEINTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT): (a) Nagaland Government
have claimed certain adjoining areas in
Assam. When any incidents take place in
these areas, they give rise to unpleasantness
between the Governments of Assam and
Nagaland.

(b) Efforts are being made to ease the
situation.

1956.

Research Studies in the Mechanics of
Cotruption in Offices

1957. SHRI LOBO PRABHU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Central
Vigilance Commission has made any
research siudies in the mechunics of corrup-
tion in different types of Offices ;

tb) if so, whether their reports would be
made available to the administration and to

the Public for better guidance in their
interests ;
(c) what publicity has been given of

help available to those from whom bribes
are demanded ; and

(d) what vigilance measures by way of
watching offices where corruption is common
have been taken, and if not, the reasons why
some pattern of vigilance Is not evolved for
Governmet Offices ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): (a) and (b). The Ceatra
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Vigilance Commission have not made any
research study of this nature. However,
the Central Bureau of Investigation look into
the various modes of curruption prevalert
in different offices from time to time. The
results of thesc inguiries are utilised by them
for drawing uvp the annual programme of
vigilance and anti-corruption work and for
suggesting appropriate remedial action.

Written Answers

{c) Due pub'icity is given to the
activities of the Central Buieau of Investi-
gation from time to time and bhrochures have
also been publisted explairing the role of
the C.B L. for cembating corruption.

(d) An annual programme of vigilance
and anti-corruption work is drawn up and
implemented by the C.B.I. This includes
waich on persons of doubtful integrity,
surprisc checks and intensified action in
sensitive Departments.

Preventive Actlon 1aken before Serious
Riots Iavolving Police Firing

1958. SHRI LOBO PRABHU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of cases during the last
one year in which preventive action wunder
Section 107 was taken before serious riots
involving police firing took place ;

(b) whether any explanation was taken of

SRAVANA 16, 1892 (SAKA)
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the Police for failure to take this action ;
and

(c) the reason why the State Govern-
ments are not advised that such explanations
should be taken in future in order to
ensure intelligent anticipation of disorder ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) and (b). Information
in respect of Jammu and Kashmir, Haryaoa,
Goa, Daman and Diu, Pondicherry, Mani- .
pur, NEFA, Laccadive, Minicoy and
Amindivi Islands, is contained in the state-
ment laid oo the Tuble of the House.
Information in respect of the other States
and Union Territories is being collected and
will be laid on the Table of the House on
receipt.

(c) The subject of ‘Public Order’ falls
within the State field. It has, however, been
suggested to State Governments to take all
possible anticipatory preventive measures to
ensure that situations are controlled right
from the start and not allowed to develop.
They have also been advised that It must
be impressed upon the officers responsible
for maintenance of law and order that any
failure on their part would be treated as a
grave dereliction of duty and would be
punished as such,

STATEMENT

Part (a) of Question the number Part (b) Question whether any

Name of the
State/U.T. of cases during the last one year explapation was taken of the
in which action under Section police for failure to take this
107 was taken before eerious action,
riots involving police firing took
place. (Information for the
period from 1-4-69 to 31-3-70).
1 2 3
Tin;mu and Nil Does not arise as no serious riots
Kashmir involving police firing took place.
2. Goa, Daman & Diu. Nil do
3. Poodicherry Nil do
Nil One incident leading to police

4. Manpipur

firing took place on 23-9-1969, 3
persons were arrested prior 1o the
incident under other preventive
sections of law.
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1 2 3
5. Nefa Nil Does not arise as no serious riots
involving police firing took place.
6, LM.&A, Islands Nil do
7. Haryana Nil 13 incidents of police firing took

place in the State for dispersing
mobs collected in  coomection
with the Chandigarh agitation,
No preventive action could be
taken under Section 107 Cr.P.C,
as the agitation flared up
instantancously,

Observation Made by Roads and Traps-
port Assoclation Re Construction of
Roads

1959, SHRI LOBO PRABHU : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) with reference to the calculation
made at the recent meeting of the Roads
and Transport Association, that 250 crores
of rupees spent on roads lead to direct
employment of one million and indirect
employment of 2 millions, the reason why
the Fourth Plan outlay of Rs. 876 crores on
roads should oot be increased ;

(b) in case the increase cannot be
found from the revenues of Governmeaot,
the reason why it should not be by way
of loans, which can be recovered from the
Jocal bodies concerned in easy instalments ;

(¢) since the rural communications
created in the Mysore State fiom 1962 of a
total length exceeding 10,000 miles are
frustrated by the cxistence of missing links
like culverts and unmade portions, the
reason why the work should not be com-
pleted through the Public Works Department
half the cost being recovered as a loan from
the local bodies concerned and half from the
State Governments ; and

(d) the reasons why his Ministry does
pot inguire from the State Governments of
their willingness to take such a loan from
the Centre 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) The
provision for roads in the 4th Plan has been
determined keeping in  view the overall
limitations of reasources and other competing
peeds. The potential of road transport

in creating additional employment opport-
unities has also been kept in view,

(b) Io determining the size of the 4th
Plan, the amounts which can be made
available for development programmes by
way of loans within the resources available
have been kept in view,

(c) and (d). Rural Communications fall
essentially within the sphere of State
activitics. The Government of Mysore,
arc therefore, primarily conccerned with the
issues raised in parts (c) and (d) of the
question, The Ministry of Shipping and
Transport do not give any loans to States
for rural roads.

Mother's Day in Elementary Schools

1960. SHRI LOBO PRABHU: Wwill
the Mipister of EDUCATION AND
YOUTH SERVICES be pleased to siate :

(a) whether his Ministry would ask the
State Goveroments to organise a ‘‘Mother’s
Day" in all Elementary Schools every month
to interest the mother and stimulate the
children in activities like sports, dramatics,
which could be on the programme ;

(b) since such meetings will be social
opportunities for women, whether the
Paochayat Raj and development staff would
also be directed to help the teacher in
organising them ; and

(c) whether the Centre would encourage
the State Governments by offering prizes for
the best ciforts in each district 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU) :
(a) to (c). The proposal will be recommended
to the State Ciovernments. As Education
is a State subject, it will be for the State
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Governments to implement the scheme. As
regards the institution of prizes for the best
efforts in each district, in view of the large
number of schools in each district and the
adminis‘'rative work involved in judging the
best school. the proposal is not considered
feasible. However, Inspecting Officers of
schools will take into account the efforts of
schools in encouraging parent-teacher rela-
tionships for purposes of assessing the
performance of the headmaster and the

management,
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et ¥ sggfea wifedl oic w3glaa
wifen wnfadi & gt &
grafeat
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Preparations for Boeing Service of Indian
Airlines

1965. SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether preparations have been
completed to stert the Boeing service of the
Indian Airlines ;

(b) if so, the details thereof ; and

(c) the total number of Boeing aeroplanes
purchased so far, on which routes they will
be put into service, and how far they will
improve air services in the couniry 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH ):
(a) Preparations are well in hand to start
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the Boeing services of Indian Airlines early
in 1971,

(b) Action on the following aspects has
been initiated by Indian Airlines :

(i) modification of hangars and stores
at Palam Airport ;

(i) training of pilots, engineers and

commercial staff ; and

(iii) initial provisioning of sparcs and

equipment.

(c) Indian Airlives have placed orders
for the purchase of seven Boeing 737-200
aircraft. The detailed route pattern is being
finalized.

Cancellation of Examination

SHRI CHENGALRAYA NAIDU:
SHR1 K. BARUA :
SHRI JAGESHWAR YADAV :

will the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state :

(a) whether it is a fact that the annual
examinations in educational institutions in
UP. and in some o'her States have been
cancelled due to the prevailing disorder in
the schools and colleges there ;

(b if so, how it will affect the academic
career of the students ; and

(c) whether any permarent solution h;ns
been found to curb growing disturbances in
the working of our educational institutions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R.
V. RAO) : (a) According 10 the available
information, the examinations conducted by
the UP, Board of Secondary and Inter-
mediite Education, were held according to
schedule. In so far as universities are
concerned, the examinstions of tbe Luckpow
University were postponed for some time on
account of student disturbances. Information
relating to cancellation of annual examipa-
tions cunducted by individual schools and
colleges is not readily available.

The annual examinations has to be post-
poned in a few universities io other States
also. In West Bengal, such examinations
had to be abandoned in several colleges on
account of violent disturbances created by
sections of studeats.

(b) The academic career of the students
belonging to the institutions where the

1966.
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annuul examinations could not be held,
may not be affected permanently as the
general approach of the institutions towards
problem is onc of sympathy towards the
students. Usually, the educat’onal institu-
tions try and arrange to hold fresh examina-
tions or arrange tests for the benefit of the
students with & view to seeing that their
academic career is not adversely affected.

(c) No Sir. Howvever, all possible efforts
are being mad+ to cu b the disturbances as
also to deal with the causes that lead to
student unrest.

Recrultment of Indians Working Abroad

1967. SHRI D, B, RAJU : Will the
Minister of HOME AFFALRS be pleased to
state :

(a) the number of Indians working
abroad who have been recruited during the
period from 1468 to June, 1970 by th® Union
Public Service Commission for posts carrying
emoluments of over rupees five huadred ; and

(b) the number of interviews arranged
abroad for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The only interviews held abroad by the
Union Public Seivice Commission since
165 were those conducted under the scheme
of “Interviews Abroad “65". The interviews
were held at London and Bonn in November
and December, 1468 and January, 1969 and
at Ottawa, Washington and Sun Francisco
in June and July, 1909,

77 can‘idat=s inerviewed under the
Scheme had heen recommend=d for appoint-
ment to various posts by 30th June, 1970 ;
of these offers were still to be made by the
Ministries/D=partments to 7 candidates on
that date. Of the 70 candidates t»> whom
offers of appointment have been made §
have joined the posts offered to them ; offers
to 43 candidates had to be cancelled as they
had declined the offers or for oiher reasons,
while casesrof 22 candidates are in process
of finalisation. All these candidates have
been recommended for posts carrying emolu-
ments of over Rs, 500/- p m.

The figures above pertain 1o candidates
interviewed abrosd who were working and
or studying abroad when the interviews were
held and do not relate to those candidates
only who were “working™ abroad. Also, the
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figures do not cover the cases of overseas
candidates who, in response to the usual
advertisements issued by the Commission
from tim~ to time, may have appeared for
interviews in India and mav have becn
recommended by the Commission on the
basis of such interviews,

Conoference Between Representatives of
Government end Fort and Dock
Workers

SHR1 R. BARUA :
SHRI P. VISWAMBHARAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether any cnnference between
Government arnd the representatives of the
Port and Dock workers have been held
recently to find out some permanent solution
to the frequent strike by the workers at the
ports io the courtry ; and

(b) if so, 1le derails of the discussions
held at the cenfercnce  and  the outcome
thereof ?

1968.

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPI'G AND TRANS-
PORT (SHRI 1QBAL SINGH) : () Yes.

(b) A copy of the conclus‘cns reached
at the Conference is attached.

A Conference to discuss the problems of
industrial relaticns in the port transport
industry was held on the 15th and 16th Juiy
1970 at New Delhi under the Chairmanship
of Shri K Raghu Ramaiah, Unior Minister
of Parliarentary AfTairs and Shipping and
Transport The Conference was attended,
among athers, by represcniatives of the three
Federatlons of Port and Dock Workers of
India, Chairmen of the Port Trusts and
Dock Labour Boards, President, Federation
of Associations of Stevedores, and officials
of the Transport, and Shipping, Labour,
Finance, Food and Agriculture and Foreign
Trade Ministries of the Government of
India, in eddition to representatives of the
Food Corporation of India.

The Union Minister of Labour and
Employment, Shri D. Sanjivayva, and the
Mipister of Foreign Trade, Shri L. N.
Mishra, we:e also present.

The Conference set up a Committee
uncer the Chairmanship of the Labour

Secietary, conslsting of representatives of
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the three Federations of Port and Dock
Workers, Chairmen of three Port Trusts,
and the President of the Federation of the

Associations of Stevedores.

This Committec under the Chairman-
ship of the Labour Secrctary, and consisting
of Shri 8.C.C. Antonv Pillai (All India Port
and Dock Workers Federation) Shri Mohan
Nair (Indian Natioral Pert and Dock
Workers Federation) and Shri M. V. Bhadran
(Port, Dock and Waterfiont Workers Federa-
tion of India', and Chaitmen of Bumbay
Port Trust, Calcutta Port Commissioners
and Madras Port Trust, and Shri S. C.
Scih, President, Federation of Associations
Stevedore , as Members, met in the after-
noon of July 15, 1970 to consider the
machinery that should be set up to deal with
industrial disputes aiising in prrts and cucks
with a view to promotiog industrial peace.

After considerable discussion, the follow-
ing unanimous conclusions were reached by
the Commitiee ;—

“The Committee agrees in principle
to the constitution of & negotiating body
at the Centre with the three Federations
of Port and Dock Workers participating
in it and also the representatives of the
Port authorities/Dock Labour Boards,
the representative of the Federation of
Associations of Stevedores, and of the
Central Government.

“The Committee will further go into
the details of the consitution and
method of working of the negotiating
machinery mentioned above and alo
into the necessity, and in the case of
such necessity into the constitution, of
any other machinery at any other level.

*“It is understood that the negotiating
body at the Centre as well as at other
levels, if any, will be finalised only after
the Committee submits ils upanimous
conclusions.

“The Committee will report back to
Government by the middle of September,
1970,

“In response to the appeal of the
Minister of Shipping and Transport and
the Minister of Labour to maintain
industrial peace in the various Ports and
docks, all the parties agree that every
effort will me made to settle all disputes
amicably.  Failipg resolution of the
disputes at the local level, the Central
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Government will be informed and the
Central Government will then intervene
immediately with a view to bring about
a seitlement, The three Federations of
Port and Dock Workers agree that one
clear month's notice of strike will be
given to the Central Government after
failure of megotiations at the local level
and that pending negotiations at the
local level and the period of the above
potice, they will not resort to strike.

“The various Port authorities and
Dock Labour Boards and the Federation
of Associations of Stevedores shall
ensure that the existing disputes between
themselves and the employees sahall
cither be settied by them locally or
referred to the Central Government
within a month for sctilement.”

The Conference, after unanimously
adopting the Report of the Committee,
unanimously resolved that the principles and
practices of collective bargaining will be
followed by all concerned in  the settiement
of all disputes and implementation thereof
with a view to bring about and ensure
healthy industrial relations in the Port
transport industry.
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Assignment of Supreme Court Judges
after Retirement from Service

1971. SHRI DINKAR DESAI: Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fa:st that Government
have given assignments to all the Supreme
Court Judges after their retirement ;

(b) whether these retired Judges earn
full salary that they were getting at the time
of their retirement ;

(c) whether Government have placed
any age bar for their continuance in such
assignments ; and

(d) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.
(b} The retired Judges are generally

allowed pay which together with the pension
and pen<ion equivalent of other retirement
benefits diawn by them does not exceed the
pay drawn at the time of 1etirement.

(c) and (d). The assignments usually
involve quasi-judicial or other similar func-
tions, and are of an ad hoc nature. For
such assigoments there is no need to fix age
limits, but the physical fitoess of the persons
proposed for an assignment is always
considered.

Introduction of Nature and Natural
Resources Coonservation in
Curriculum of Education

172. SHRI K., P. SINGH DEO:
Vill the Minister of EDUCATION AND
"OUTH SERVICES be pleased to state :

(a) whether environmental educaticn in
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schools and colleges in relation to nature

conservation is an intcgral part of the
education gystem is many countries ;
(b) whether Government propose fo

introcuce nature and natural resources con-
cervation in the curriculum of education in
India ; and

{(c) if so, the details thereof and, if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICFS (SHRI A. K KISKU) :
fa) The concepts of conservation and environ-
mental education have been introduced in
the subjects of biology, gelgraphy, g:ologv
ele. in many countries. In some of th=
countries environmental education has been
developed as separate subject of stuldy at
the graduate and post-gra.fuate levels.

(b) and (¢). In majority of States in
India the existing General Scicnce syllabuses
for the middle schools and the Biology
syllabuses for higher secondary schools
contain some elements and topics regarding
conservation of plants, animals and soil and
the preveation of air and water pollution.
In the revised Science syllabus for middle
aod high schools evolved by the National
Council of Educational Research and
Training and being tried out in selected
schools in different States topics concerning
conservation of plants, aaimals, soil, air and
water are included. A special Section
completely devoted to conservation of nature
has been included in the Biology course
entitled **“Man and his Environment”. The
high School Biology Course comprises such
important chapters as Populations,
Ecosystems, Biosphere and Conservation of
Nature. These themes contain an analysis
of man's inter-relations with nature as well
as the consideration of the ways of main-
taining our environment in future. The
natural cycles of materials culminating in
the topic of conservation of biological and
natural respurces including wild life preserva-
tion are included in the new syllabus. It
is expected that the State Gevernments will
adopt these topics in the pew syllabuses to
be prescribed by them as recommended by
the Government of 1ndia.
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Harassment to Passengers Travelling
by Indian Airlines

SHRI K. P. SINGH DEO :
SHRI RAMAVTAR SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stite :

(a) whether the attention of Govern-
ment has been drawn to the press report
appearing in the Swnday Standard dated the
31st May, 1970 regarding refusal by the
Indian A'ilines Corporation officials at
Srinagar airport to honour the booking of
fifteen paswengers including women and
children bv Caravalle flight to New Delhi
even though they were holding ‘C.K.
tickets apart from the discouricous, rude
and unbzcoming behaviour on the part of
1 A C. officials ;

(b) if so, whether Gowvernment have
made any inguiry into the incident and
il so, the result thereof and the action
taken against the officials concerned ; and

(c) the s'eps taken by Government to
avoid recurrence of such incidents in future ?

1973.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) On the cvening of 29th May, 1970, at
the time of carrying out pre flicht checks,
the Srinagar office of Indian Airlines noticed
that they had a long waiting list for the
Caravelle service 1C-424 (Srinagar-Delhi) of
30th May, whereas 29 passengers already
corfirmed by that flight had not contacted
them for reconfirmation. In the past, the
Srinagar office had repeatedly been faced
with situations where fairly large groups of
passengers having confirmed bookings had
not turned up at all. Based on such
experience, and with a view to avoid the
flight going with empty seats when there were
s0 many passengers on the waiting list, the
staff unfortunately deleted the names of 29
passengers and took 19 passengers from the
waiting list in their place. Late that evening
14 of the deleted passengers reconfirmed
their seats and 2 reported at the airport on
the next day, The remainiog 13 never turned
up at all. When the Srinagar office dis-
covered that there was an overload on the
Caravelle flight, they had necessarily to off-
load passengers begioning from the last
confirmation given. It was for this reason
that some of the wait-listed passengers, who
were holdiog confirmed seats on the Cara-
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velle, had to be told that firm seats could
no longer be offered to them. However,
10 passengers were accommodated on the
Caravelle flight while the remaining 6 wete
accommodated on the Viscount flight ot the
same day which left Srinagar less than an
hour later.

(b) and (c). The incident was investi-
gated by Indian Airlines and the conclusion
reached was that the developments could
not narmally have been anticipated. I~dian
Airlines have now i troduced a procedure
whereby  all passengers not only from
Kashmir, but other hill stations, will be
required to reconfirm their bookings 24
hours in advance of the intended date of
their return journey in order to avoid
recurrence of such a situation.

Development of Existing and New
Spots for Tourism in Orissa

1974. SHRI K. P. SINGH DEO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to siate @

(a) whether Governm=nt have recently
or during the last two/three years conducted
any survey with a view to locating new or
for developing the existing tourists spots in
the State of Orissa for the development of
tourism in the State ;

(b) if so. the ncw spots located and the
existing tourist spots which Government
propose to develop to promote tourism in
the State of Orissa ;

(c) the steps taken bv Government to
implement the proposals for the develop-
ment of these spots ;

(d) if the reply to part (a) above be in
the pegative, whether Government would con-
sider to undertake such a suivey in the State
of Orissa ; and

(e) if so, when and, if not, the reasons
therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (e). While no special survey has
been made by the Department of Tourism,
close contact is maintained with the State
authorities and Government are aware of
the tourist attractions in Orissa. During
the Fourth Plan period it is proposed to
provide additional facilities at Konarak,
Bhubaneswar and Puri, and augment faci-
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lities at the existing tourist centres. Due
to limited resources and other priorities it
is nct possible to undertake a larger
programrac.

Suggestions from Preservation Societies
of Development of wild Life Tourism

1975. SHRI K. P. SINGH DEO:
Will the Minister of TOURISM AND
CIVIL AVIATION be picased to state :

(a) whether Government have received
any suggestions from any Preservation
Society in Dclhi and abroad regarding
developrient of wild life tourism in the
country ; and

(b) if so, the bioad aspects therecof and
the reaction of Government in regard
thereto 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
ta) and (b). It has keen sugeested by the
Secrerarv of the Bombay National History
Society that development measures for the
promution of wild life tourism should cover,
accommoda‘ion, transport, vatering, reception

and guide facilities as well as habirat
management for wild life. Government are
alive to these problems a'd are giving

careful attention to them
Official Recognition to Nepali Language

SHRI GANESH GHOSH :
SHRIJYOTIRMOY BASU :
SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
have in a recent communication to the
Association for th~ popularisation of Nepali
Language. Durjeeling (West Beng1l), refused
to give official recogniti.'n te Nepali language
through inclusion of the same in the Eighth
Schedule of the Constitution of India ;

(b) if so, the reasons therefor ; and

(c) the text of the communications
exchanged between the Government of India
and the said Association on the said issus ?

976.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The Associaticn was informed that mnon-
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inclusion of Nepali language, and for that
matter of any other language, in the Eghth
Schedule to the Constitution doss not impose
any disadvaniage upon the spcakers of that
language and that it is the considcred judge-
ment of the Government that in the wider
national interest the Eighth Schedule should
not be cnlarged further, WNepali language
is alieady recognized as an additional official
language by the Government of West Bengal
in the three hill subdivisions of Darjseling
District.

ic) A copy each of the communications
is laid on the Table of the House [Plgced
tn Library. Sec No. LT—3890/.0).

Recovery of American Made Machiocs
Guns in Jadupuda Jungles

SHRT JYOTIRMOY BASU :
SHRI GANESH GHOSH :
SHRI MOHTAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

1977.

(a) whether it is a fact that the Police
found out American-made machine guns in
the Jaduguda jungle of Singhbhum District,
Bihar, in te course of their recent combing
vperations there ; and

(b) il so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, Di:PARIMENTS
OF EVECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). Facts are
being ascertained from the State Govern:
ment.

Demand by Nepalese Students Residiog
in Darjeeling to Apswer Question
Papers in Nepall

1978. SHRI GANESH GHOSH
SHRI JYOTIRMOY BASU :
SHRI MOHAMMAD ISMAIL :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(8} whether his attcntion has been drawn
to the agitation by the Nepali students in
the distrizt of Darjeeling demanding right to
answer questions on elective subjects, except-
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ing honours parers, and Post-Graduate
examinctions in Nepali :

ib) whether a ten-number delegation of
the Darjeeling Goverrme.t Colleze Student’s
Union met the Deputy Commissioner,
Darjeeling on 9th June, 1970 in this connec-
tion ; and

(c) if so, the difficultizs in the way of
mesting thz reaconable demand to realise
which the Nepali students have been carrying
on agitation ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V K.R. V.
RAQ): (2) t» (e, The information is
being coll:cte! trom the State Govarnment
and will be placed on the Tabie of the
Sabha in due course.

Stationirg of CRP on the Campuscs
ef Cducational Institution in
West Bengal

SHRT JYOTIRMOY BASU :
SHRI GANESH GHOSH :

SHRI MOHAMMAD ISMAIL :
H.-ME AFFAIRS

1979

Will the Minister of
be pleased t -+ state :

fa) the names of educational institutions
in West Bengal wherc the C.R I'. had been
stationed on the campuses till the 30th of
June, 1970 since the imposition of the
Prasident’s rule ;

(b} the reasons for stationing the C.R P.
on the campuses of cducational institutions
in each case ;

(cy whether it is a fact that the station-
ing of Police force inside educational instity-
tions have given rise to discontent »mong
the public of the locality in general and
teachers and siudents in particular ; and

(d) whether it is als» a fact that teachers

and students of these institutions are
planning to launch movement demanding
withdrawal of the CR.P. from the
campuses 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C, PANT): (a)and (b). The informa-
tion is given in the statement laid on the
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Table of the House. [Placed in Library.
See No. LT 3847/70].

(c) No such general discontent has come
to notice.

(d) Such information has
notice only in regard to Jadavpur,

come to

Alleged Misappropriation of Government
Money by Commissiontr of Presidency
Division West Bengul

SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH -
SHRI MOHAMMAD ISMAIL :
SHRI B K. MODAK :

SHRI BHAGABAN DAS :

Will the Minister of HOME AFFAIRS

be pleas=d to state :

(a) whether the attention of Govsrnment
has besn drawn to a report published by the
Darpan a Bengali Weekly publiched from
Calcutta, in its issue dated the 1st May, 1970,
under the title “C arge of misappropriation
of Governmsnt money against the Commis-
sioner, Presidency Division™ |

(b) whether the attention of Government
has also been drawn to the fact that in the
said report published by the Nurpan, 8 sec-
ret report submitted by the Vigilance Com-
missioner, West Brngal substantiating the
charge against the Commissioner, Presidency
Division West Bengal of misusing and mis-
appropriating Government money for fur-
thering personal interest, has been cxtensi-
vely quoted ;

(c) whether the Vigilance Commissioner
West Bengal submitied any such report to
Government ; and

(d) if so, the full text of the said report
and the action if any, faken on the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The atten-
tion of the Government has been drawn to a
report published by * parpan’, a Bengali
Weekly of Calcutta, in its issue dated 24th
April, 1970 under the caption *Sensational
allegation against the Commissioner of Pre-
sidency Division, Shri Raghunath Banerjee."

(b) Yes, Sir

(c) Yes. Sir. The Vigilance Commis-
sioner has submitted a report to the Govera-
ment of West Bengal

1980
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(d) The report of the Vigilance Commis-
sioner is a confidential document and it
would not be in the public interest to dis-
close the full text of the report.

The report of the Vigilance Commis-
sioner which was based only on a prelimi-
pary enquiry did not contain any specific
recommendations except that Shri Banerjee
be transferred to a post onotside Calcutta,
While this matter was under consideration
of the State Government, Shri Banerjee
applied for premature retirement. This was
considered in consultation with the Vigilance
Commissioner and Shri Banerjee permitied
to retire after availing of the leave pre-
paratorv to retirernent with effect from 4th
July, 1970.

Prosecution of Government Employees
for Offences of Bribery,
Cheating ete.

SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI K. ANIRUDHAN :
SHK]1 BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :

Will the Minister of HUME AFFAIRS
be pleascd to state :

(a) whether it s a fact that several
Gazetted Officers and other public servants
were prosecuted by the Central Bureau of
Investuigation for offences of bribery, crimi-
pal misconduct and cheating during April,
1970 ; and

(b) if so, the tulal number of persons
prosecuted and the details thercor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

1982,

PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.
(b) During this pcriod the Central

Bureau of Investigation launched crimipal
prosecution in Courts against 13  public
servants, including two gazetted officers, on
various charges involving one or more of
the following corrupt practices :

(i) Possession of disproportionate
assets,

(ii) Drawal of false medical reimbursement
claim.

(iii) Cheating and criminal breach of
trust .
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{iv) Falsification of records.
(v) Obtaining illegal gratification.
(vi) Criminal misappropriation.

Out_ of these, cases against 11 persons
are subjudice, and two jersons have been
convicted in a Court of Law,
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feag omts glew w139 At & 49
glewl &t gaAr ¥ dra} &S & gred &
w7 # Ay Far g ; 9

(@) afz g, ar 3@ 4 &1 X F@
% fag gy Fraardy 71 sr @ra ?

qizw aqr wafaw sgga w6 (o
o fag : (F) o, «gF 1

(@) s 7Y I%ar |

Torture of Harijan Women of Village

Lakhnupur of Azamgarh
District (U, P.)

1986. SHRI KAMALNAYAN
BAJAJ :
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SHRI C, M. KEDARIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Harlja n
women, Shrimati Ramawati of village
Lakhnupur of Azamgarh District, was al-
legedly hupg nude upside down fiom a tree
and made to suffer in human tortures by the
U. P. Police ;

(b) what is the result of the inquiry con-
ducted by the U. P. Government against the
Police authcrities in  this coonection ;
and

(c) the action taken by the U P. Govern-
ment in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFA'RS (SHRI
RAM NIWAS MIRDHA): (a) to (c).
According to the information received from
the State Government, the State C.I. D.
are making inquiries into the allegation. The
Station Officer, Kandhrapur has been placed
under suspension.

Swearing in Ceremony of Chicf Justice
of Calcurta High Court
1987. SHRI SRADHAKAR
SUPAKAR :
SHRI SAMAR GUHA :
SHRI RAM AVTAR
SHARMA :
SHRI 5. KUNDU :
SHRI B K. DASCHOW-
DHURY :
SHRI SURAJ BHAN :
SHRI OM PRAKASH
TYAGI :
SHRI BRIJ BHUSHAN LAL :
SHRI JAGANNATH RAO
JOSHI :
SHRI RAM GOPAL
SHALWALE :
SHRI SHARDA NAND :
Will the Minister of HOME AFFAIRS
be pleased to state :

(8) whether the Bar Association of the
Calcutta High Court has drawn Govern-
ment’s attention to certaln uopleasant incj-
dents, which took place duriog the swearing
in ceremony of the pew Chief Justice of the
High Court of Calcutta ; and

(b if so, the reaction of Government
thereto ?
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THE MINISTER OF STATC IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
OF EIECIRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) @ (a) The Bar Association of
the Calcutta High Court has forwarded to
Governmont a copy of its resolution criti-
cizing the specch of the Governor at the
swearing-in . eremonv of the Chiel Justice of
the Calcutts High Court.

(b} The speech of the Governor repre-
sented his porsonal views and does not call
for any re2ctiom or comment from the
Governmer.t of lodiu. Similar views have
been expresicd by o:hers also

Corrcspondence witk 1. P S €. Re-
Appointment of a Former Lib arian of
Natlenal Library, C lcutta as a
Member of the Election Board

1988. SHRI ABDUL GIIANI DAR :
Will the M:nister of EDUCATION AND
YOUTH SERVICES bv plesiced 1o state :

(ay whether his Ministirv wrote to the

U.P S.C. in 19:7 sugeesting that le for-
mer Librarian of the Natioru® Litrary,
Calcutta be appointed as a mwem! v of the

Selection Board for the pos: of Librarian,
National Library. Ca'cutta ; and

(b} if s0, whether the en'se corre pon-
dence on the subject would Jaid on the Table
of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) Yes, Sir.

(b) It would not be consistent with pub-
lic interest to lay the correspoadence on the
Table of the Housz.

Post of Librarian, Natlonal Library,
Calcutta

1989. SHRI ABDUL GHANI DAR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

ia) whether the services of the Librarian,
National Library, Calcutta are being termi-
nated and that a superannuated person is
being appoinoted in his place ; and

(b) if so, the reasons therefor ?
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THE MINISTER OF STATF IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) and (b). Certain chaoges in the
administrative set up of the MNational
Library, Caelcutta. are at present under the
consideration of the Government,

Release of Reports of Reviewing Committee
on N.tional Library, Calculta

i990. SHRI ABDUL GHANI DAR :
Wilt the Minister of EDUCATION AND
YOUTH SERVICES te rleased to state :

(a) whether certain Mcembers of Parlia-
release of the

ment have asked for the
report on the National Library, Calcunia
submitted by Dr Y S. Jha Chainvan  of

the Reviewing Commitiee, the report of the
Ctief Labour Commissioner and Justice
Khosla Committce report ; and

(b} if s0, when these reports are going
to be released ?

THE MINISTER OF STATE IN THE
MINISTRY O EDUCATION AND
YOUTH SERVICES (SHRI BilAKT DAR.
SHAN; : (a) Yes, Sir.

(b) These
shortiy.

reports  will  be releised

Mock Purliamcent in Schooly

1991, SHRI C M. KEDARIA : Will
the  Miunister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether any useful purpose is being
served by the programme of holding sessions
of mock Parliament in schools in the Union
Territory of Delhi ;

(b) whether the results of such mock
Parillaments ate encouraging and what is
the prog-amme of expansioa of he schzme ;
and

(c) whether the scheme is likely to be
exten’ed to a few more Union Territories
and other States with effect from the
ensuring season of Mock Parliaments 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH), :
(a) to (c). The main objects of starting
the scheme of Mock Pacliameat Competition
in educaiional institutions are :

(i) to strengthen the roots of demo-
cracy ;
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(ii) to inculcate healthy habits of disci-
pline ;

(iii) to stress tolerance of views of
opponents ; and

(iv) to acquaint the student community
with the procedures concerning the
working of ths mnation’s highest
deliberative forum.

From the increased interest shown by
schools of Delhi, it can be stated that they
have served a wsclul purpose. Details of
the schems of Mock Parliament Competi-
tion have been circulated to the Staies and
Union Territories with a  request 1o
introduce a scheme on siilar lines in their
schools.

Provision made for Road Development
in Gujarat

1992, SHRI D R PARMAR : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

{a) the provision made for road develop-
ment in the Fourth Plan for the Gujarat
State in order to bring the State of Gujarat
ot par with other States of the country in
regard to road development ; and

(b how much amount has been spent
for the copstryction of new roads up till
now and the length of newly constructed
ras’?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) and
(b). The requiste information is being
collected and will be laid on the Table of
the Sabha in due course.

Ruad Traosport in Sabarkantha, Bapas-
kantba and Panch Mahal Districts
of Gujarat

1998. SHRI D. R. PARMAR : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are aware
about the deteriorating condition of the road
transport in Sabarkantha, Banaskantha and
Panch Mabal Districts of Gujarat due to
neglect by the Staie Government ;

(b) if so, whether the Central Govern-
ment would expedite development of these

backward areas and allocate special funds
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for the development of road transport ;
and

(c) if not, the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH; : (a) No
such report has been received in the Minise
try of Shipping and Transport.

(b) and (c). Do not arise.

“Pakistani Launch Swept to Sea-shore
Near Porbander™

1994. SHRI D R. PARMAR : Will
the Minister of SHIPPING AND  RANS-
PORT b: pleased to state -

(a) whether it is a fact that a Pakistani
launch swept to sea shore ne'r Porbandar on
5th July, 1970 ;

(b) if so, whe'her Government had
conducted an enquiry and found out the
real cause of the launch sw.eping to sea-
shore ;

(c) how many occupants were there in
the lauuch ;

(d) whether any objectionable malter
was found from them ; and

(e) if so ths details thereof ;

THE MINISTER OF PARLIMEN-
TARY AFFAIRS AND SHIFPING AND
TRANSPORT (SHRI RAGHURAMAIAH) :
(a) A wooden fisking vessel of Dubai was
swept ashore ofter found=ring off Porbandar
on 5th July, 1970.

(b) An enquiry was conducted by the
Port Officer, Porbandar. His finding were
that the vessel suffered strucrural damage at
8ea, and stranded due to unsettled weather
conditions.

(c) Thee ware 1] crew members, who
were Pakistani naticnals ; 10 of them swam
ashore, while one was drowned.

(d) No Sir.

(¢) Does oot arise.

Murder of a Harljan Devotce of Lord
Shiva io Mehasana District, Gujarat

1975, SHRI D.R. PARMAR : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact tna: a .Jur s
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devotee of Lord Shiva was murdered in one
of the villages in the District of Mehasana
of Gujarat State recently ;

(b) if so, the details thercof ;

(c) whether it is also 8 fzct that the
Police Officer who had conducted the
enquiry on the said episcde, and prosecuted
one of the alleged murderers, was transfeired
immediately and the transfer order was
issued by telegram ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (d).
Facts arc being ascertained from the Siate
Government,

Tenders for Construction of Tourist
Cottage at Kovalam

1996, SHRI P. VISWAMBHARAN
Will the Minster of TOURISM AND
CIVIL AVIATION be pleasced 1o siate :

(a) whether it is a fact that teaders have
been invited for the construction of tourist
cottage at Kovalam ;

(b) if so. whether the contract has since
been awarded ; and

(¢) if not, the reasons I_r 1he delay in
inviting tenders ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) and (c) The contract will be
awarded shortly after the tenders are pro-
perly scrutinised.

Powers and Privileges of Leader of
Opposition in Parliament

1997. SHRI D. N. PATODIA : Will
the Minister of PARLIAMENTARY

AFFAIRS be pleased to state :

(a) whether Government bave taken any
decision to define the powers and privileges
of the Leader of the Opposition in Parlia-
ment ; and

(b} if 8o, when a legislation will be
introduced in Parliament to this effect ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHR1I RAGHU
RAMAIAH) : (a) No, Sir.
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(b) In view of (a) above, the question
does not arise,

Pekiog Instructions to Naxalites

1998. SHRI D. N, PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to siate :

(a) whether Government's attention has
been drawn to the news report appearing
in the Statesman dated the 22nd  June. 1970
to the effect that the Naxelites are reveiving
regular instructions f.om Peking and irfor-
mation is sent back on what *jobs’ are to be
done and how ;

(b) whether the contract with Peking is
also beiog maintained through P’ak’stan :

(c) whether it is also a fact that arms,
while being delivered by the rebe! Navas
to Naxalities, have been intercepted ; and

(d) if so, the details of the information
&overnment have in this 1cgard and the
action taken by Goveroment in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d}. The ideological
links between the cxtremisis and China are
well known. Information is also available
to show that some arms have been passed
on to the extremists by the underground
Nagas. Utmost vigilance is being main-
tained.

Activitics of Naxalites in Mabarashtra

SHRI D. N, PATODIA :
SHRI RAM AVTAR
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Naxalites
have set up bases and formed peasant com-
mandos in Maharashtra ;

(b) whether it is also a fact that some
documents have been intercepted by the
Police in this connection ; and

(c) if so, the details of the activities of
the Naxalites in Maharashtra and Govern-
ment’s reaction thereto ?

1999,
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The State
Government have reported that some extre-
mists have recently been arrested. Some
documents have also been scized from the
persons  arrested. Investigation is in
prograss.

Explosivn In Delbi

2000, SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
.0 siate :

(a) whetlier it is a fact that expolsions
have been reported from many parts in the
capi‘al during the last two months including
one at the Hauz Khas on the 11th July,
1970 ;

(b) whether this was believed to be the
handiwork of the Naxalites who have created
a strong-hold in the Delhi  University
Campus ; and

(e) if so, Government’s reaction in
connection ?

this

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) According to information
received from the Delhi Admunistration, an
explosion took place at Hauz Khas on July
10, 19.0. A case under Section 6 of the
Explosives Act and Section 427 1. P. C. has
been registered and  investigation is in
progress. No other instance of explosion
has come to the notice of the Delhi
Administration during the last two months.

(b) No Sir.
(c) Does not arise.

12.00 hrs,
CALLING ATTENTION TO

RE :
MATTER OF URGENT PUBLIC
IMPORTANCE
(Procedure)

MR, SPEAKER ;: We now take up the
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Call Attention Notice, Shrimati Tarkeshwari
Sinha,

SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Speaker, Sir, this is a very
important matter. From the press reports
we find that the Government’s reply about
this verv matter in the Rajya Sabha yester-
day was unsatsfactory and we feel that no
useful piopose is likely to be served by
another reply of the same snatuce, of their
indifferent and cavaliar attitude, here. I
have got a copy of the statement that one
of the Ministers there wili read out. It is
the same statement that has been made in
the Rajya Sabha. Therefore, we feel no
useful purpose will be served by making this
same statement here. [ would request you
to convert this Call Attention Notize into an
adjournment motion, We have already
given an adjournment mation. [ hope, you
will concede to this request.

st wew fagrdt amddt (aqaR)
S5 FAA FIHT T 1A A w777
78 & Wa @gT 30 WrAA § R A
fargr ®Ar TzAr § W1 wifggad s@ A
oY 7y e 2 3 1% A A W F Ao
FY qraATaY 1 TEIT FAN TEMN 2
o feems Afes & @z QU F&F @
gFAT ¥ | 4 AR T AT FrElarfeee
wieT gt A4 ¢ aFA g @ w9
i Y ag w1 S

wre T gan fag (739%7) @ a@lew
Laci]

it wew fagrQ aodat @ garR AIH
¥ w1 wrfaw gdaa AT § SawT A
gTai Waa ¥ agw X1 g 99
g #t farer A H AT AY
7g Tt #1 woA A4 &, @ A At
FT ATH § W1 @ATHT & qATH B AR

¥ | ag aga WA &

SHRI NATH PAl (Rajapur) K Mr,
Speaker, Sir, 1 would like to plead with you
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[Shri Nath Pai]

1 have given a Call Attention Notice and
also an adjournment motion and my name
appears in the list of those Memkers who
have come in the ballot on the Call
Atlention Notice. None-the-less, 1 want
to plead with you strongly oo this very
impotant matter.

Sir, it is not a question of mere eliciting
some information from the Government.
We are deeply conceined about it because
it is & question of the territorial integrity of
India. We know the irvasions of India are
beginning with cartographical invasions,
When we warned this Government about
their lackaduisical attitude towards China
showing large chunks of our territory as
Chinese, the Government tried to pooh-pooh
the matter. We know how we were rewarded
by this negligence and indifference.

Once again, it is happening with a
friendly countiy. In spite « I our so-ialled
impotent protests saying that long chunks of
our territory are being shown as Chinese
territory, the Soviet Union tells us that that
is a technical matter. The Encyclopacdia
is not an crdinary macaz:ne. The Encyclo-
paedia is prepared by the best minds of the
country. I hope, it applics to the Soviet
Union alto—the best scholars in gecgraphy,
the best scholars in pelitical knowledge and
80 oD.

Under Rule 56, every, requirement is
satisfied by us. The matter is of an urgent
public importance and is a specifiz matter.
I waut to convince you. How much is the
failure of the Government of India 7 Here
is a forcign power which publishes such a
map. How is the Goveriment of India
responsible 7 I waot to tell you, The
Government of India is responsible. The
Government of India does not bring this
serious lapse on the part of a8 major power
to their notice. The Government of India
does not take the matter seriously, It does
not lodge a strong protest ; it does
not warn the Soviet Union that this has been
happening sguin and agnin. It is this
failure of the Government of India for which
we would like to have an opportunity to
censure the Government.

Look at the map that has been published
in the Encyclopaed:ia. This has happened
to other countries. This has happend to
Britain ; this has happened to the United
States. They also are taking the atritude
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that they can do what they like, that India
is likely 1o lap it up and that India will not
have the necessary courage to lodge a
protest. Under the cifcumstences, it will
Dot serve any purpose if I or Mrs.
Tarkeshwari Sinha and those who have
come in the ballot call the attention of the
Mini ter and the Minister makes a statement
which I have already read it and which is of
no use,

And unless you give us ap opportunity
to ensure this Government for acqu escing—1
charge the Government with (a) dereliction
of dully, (b) deliberate neglect of the legiti-
mate interests of the country &nd (c)
acquiescing in the agression of this country.
The Government is acquies-ing in this sort
of thing. Sir, no sell-respecting country will
allow a friendly country to get away with
thi:} kind of th.ng. Sir, 1 wil make my
major speech when you a'low the adjourn-
mc_nl motion. 1 have driven home the
point, Sir. Had it not been for the failure
of the Government of India, it is unlikely
that the Sovirt Union would have proceed-d
with the latest volume showing nearly 50,000
5q. kilometres of Indian territory as belcn;ins
to China. The Soviet Union, it seems, is
trying to placate China at the cost of In:iia
because basically 1he territory shown is
precisely what the Chinese have been
claiming and surely the Russian scholars
kn:_:w what our territory is and what the
Chinese claims are. In the I'ght of this
may 1 very humbly plead with you 10 give
us t!w permission to move (he adjournment
moton.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : The
calling attention notice has been admitted

and I em prepared to aoswer that...
(Interruptions).
SHRI ATAL BIHARI VAJPAYEE :

This is the same reply which was given in
the other House,

MR SPEAKER : Please ler me listen
to him,

AN HON. MEMBER : We do not
want to see him in the House,

SHRI RABI RAY (Puri): He must
resign. TOMA Wq@IE K1 WG QE )

7z T fga &1 qar= §
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SHRI SWARAN SINGH : Sir, there is
no point in shouting. Here is a calling
attention notice which I am picpared to
answer. (inierruptions).

MR. SPEAKER : Let me listen to him
please. ([nierruptions).

oY Td T gw A gAT |

W} gER W wHI (3sd7) : g9
gAAT A AT & T A

t wew fagt awwRar: AT
FTFGT FT YT & | gH TH AT 9T AR
g 1@ ¢ fr a9 #w A9 &I SHIET
F¢ ) A% qi¢ & (Aot w7 FA
aaET w19 &) &9 § fady ot Fgr §
Oa g7 I BAF qF FT AT EqAA
SEATE ST F 4T 7

SHRI RANGA (Srikakulam) : Where
does he come, Sir 7

SHRI SWARAN SINGH : This is oot
a metter for adjournment motion.

MR. SPEAKER : This is a calling
attention before me, The gentlemen in
whose names the calling attention motion
has been admitted, viz , Shrimati Tarkesh-
wari Sioha and Shri Vajpayee, met me when
I was about to come to the House, a few
minutes carlier, They said this should be
converted into some other motion. The
motion could be decided later on. This is
what you discussed wish me. So far, there
is po adjournment motion before me,
(Interruptions).

SHRI NATH PAI : We have given you
an adjournment motion,

SHRI S. K. TAPURIAH (Pali) : After
seeing this reply which has appeared in the
Dewspapers ..

MR. SPEAKER : Kindly sit down.

SHRI S. K. TAPURIAH : Kindly bear
with me, Sir, for a minute.

MR. SPEAKER : Pleasc sit down.
This motion is there. As far as the
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understanding or talks we bad gnes. the
motion which his to come is not yet decided.
This was given to me by Mr. Vajpayee and
Shrimati Tarkeshwariji.

SHRI NATH PAI : We have also. given
an adjournment moticn

MR. SPEAKER : So far as the shape of
the motion is concerned, this could be post-
poned and that could be discussed later on.

But there is no regular Adjournment or
any other motion except this which has been
printed ..(Jaterrup 10n’. The understanding
given to me was this.

SHRI S K. TAPURIAH : Notices have
been filed it ; I sent it to your office.

SHRI NATH PAI: 1 beg to submit,
Sir, that your information is not correct...
(fnterruption .

SHRI S. K. TAPURIAH : We have
filed notice, You <can check up.
(dmterruption).

SHRI KANWAR | AL GUPTA (Delhi
Sadar) : On a point of order

sit tfw g gerw T oA A
qr§ &Y vTaraAz wrga fzar g, IEe
war gar ?

SHRIMATI TARKESHWARI SINHA :
Since Calling Attention was there concerning
the same subject, we came and and requss-
ted you that it may be discussed as an
Adjournment Motion in place of the Calling
Attention Motion. We only requested that
this should be taken up in the form of an
Adjournment Motion, and pot Calling
Attention Motion. That is what we came
and discussed with you.

st wew fagrd weddt: www
a@lzq, W13 RO garar faar 3, gafag
Foraa @ 6 g | gAY 9 & a8
fade feat a1 fs w9 W@ smA-fams
Afew & s -0 6w § aww &)
Iu% arr A ary gl e & IyaA
AT qrEaT | AfeT om Y gy wwa
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weaW WEWAG @ TATH AT 9EN & Wr
%1 a1 | (zTEsm)

st wew fagrQt aodat o ogd A,
ag @ & @ OO fad-fe wme A
g feafg ager & &1 ®wr fadaw 2
fr &g rquE-SEATe & e # fawes¥

SHRIMATI TARKESHWARI SINHA :
This is an insult to the hooour of the
nation.

SHRI SWARAN SINGH : A Call
Attention no'ice has bcen admitted and it is
but down for being answered The Members
whose names are there cen ask for clarifica-
tion.

SOME HON. MEMLERS : No.

SHRI RABI RAY : He shouid be
censurned. (Interruprions).

SHRI SWARAN SINGH :
of shouting won't he'p matters,
tions;.

This sort
Unterrup

&l FWR T AW : FIHI QT
2 3| og ATHTT AW FT IF T qFAT ¢ |
gy W F o=ar & gr@r faar g ag
gEREFT LR

SHRIMATI SUCHETA KRIPALANI
(Gonda) : You are insulting the House.
This is an insult to India. This is an insult
1o the honour of India.

SHRIMATI TARKESHWARI SINHA :
You sre adding insult to injury.

SHRI S. K. TAPURIAH : It is not
correct 10 say that no formal notice for
Adjournment Motion was given. (Inrerrmp-
tion).

MR. SPEAKER : If you go on shouting
there is no result.

SHRI SAMAR GUHA (Contai) : Sir,
1 rise on a point of order...

SHRIMATI SUCHETA KRIPALANI :
You laughed for 14 years. (interruption).
You are bugging the people who are selling
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the country. (Znterruption). It
laughing matter,
of yourself.

is not a
You should feel ashamed

SHR1 SWARAN SINGH : I have not
laughed. So far as the Government is
concerned, it is not a fit case for Adjourn-
ment Motion. (Interruption). You are

going on shouting. You can go on shouting.
(Interruption).

o g W wgma : 3 o )
a3« | gy WERY, Ay &z fE
A ATH /T

MR. SPEAKER : Order, order. If all
the Members are shouting, then I cannot
make out anything

SHRI 8. K. TAPURIAH : 1 think it is
incorrect when you say that no formal notice
of adjournment motion has been given. You
can ask your Secretariat : in the morning,
we gave notices of adjournment motions ..

MR. SPEAKER : The hon. Member
has not followed what I sad Let him

kindly sit down 1shall try 10 explain
it...

SHRI S. K. TAPURIAH Formal
notices are there.

MR. SPEAKER ;: After 1 hLad discus-

sioos...

SHRI RANGA : We are not a party to
those discussions. We are not aware of
what those discussions were. Because you
have had some discussions in your Chamber,
therefore, 18 our adjournment motion which
is there going to be thrown away 7 What is
this ? .

MR. SPEAKER : Let not the hon.
Member get excited. 1 have not admitied
the adjournment motion, but I have admit-
ted the calling-attention-notice. The hon.
Member koows it. (Interruptions).

DR. RAM SUBHAG SINGH : It was
very hind of you to have accepted it, but
yesterday, the reply that was given in
the Rajya Sabha has totally changed the
situation, because in the reply given there it
has simply beeo said that it was a technical
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matter, If it is a technical matter, then that
settles the thing.

For, it is tbe technical people who
delineate the boundary., If these technical
people have published it, then it is a great
insult to India. Who is to change it ? His
protest is not goiog to chenge it. This is
a fit case for an adiournment motion,
and I request you to accept it. (/nterrup-
tions).

// MR SPEAKER : Mayv 1 request hon.

. Members not to shout 7 Because of this

shouting, the Reporters are pot able to take
down anybody. If one Member speaks at a
time. then they are able to write it. HBecause
of this shouting, there are a lot of difficulties
for the Reporters.

SHRI MORARJI DESAI (Surat): I
should like to put the propositicn in a very
stort manner This is a maitter which con-
cerns not only the integrity of the country
but also its sovereignty and its honour. IF
in a country which has called itself friendly
10 us, large chunks of our territory are going
to be shown as belonging to China which
arain is an enemy country, then naturally
we cuonsider you, as the custedian of this
Parliament which is the supreme body of
the nation, to come 10 our protection ; if
you are not going to permil us to say what
we have 1o say to ceusure Government, then
where are we going to say 1t ? If you are
going (o stand on technicaliies, then it would
be the most dangerous thing for Parliament,
and it will be & negation of democracy.

SHRI S K. TAPURIAH : They are try-

ing 10 sell our country using the word
*technicality.’
SHRI MORARJI DESAI: Why is it

said that no adjournment mction was given ?
Here are Members who say that they had
given adjournment motions at ten o'c ock,
even if it be that earlier they had not come.
That did change the whole aspect, and so,
you ought to convert it into an adjourn-
ment motion. I have no doubt about this
matter.

MR. SPEAKER : If hcn. Members
would keep a little silent for a short time, 1
shall explain the whole position. They had
asked for the calling-attention votice yester-
day. So,the calling-attcotion notice was al-
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ready there. At ten o'clock today, some
adjournment motioos came ; but the calling-
attention notice was there ; therefore, it was
no use considering the adjournment motion

SHRI S. K. TAPURIAH : Why ?

MR. SPEAKER : That is the practice
that when we have a calling-attention notice,
we do not take up an adjournment motion.

SHRI S. K. TAPURIAH :
rule ? (Jnterruptions.)

Under what

MR. SPEAKER : If hon. Members do
not want to bsien and they are going to
hoot down everybidy from every quarter
and they are not going to listen even to the
Chair, then there will be no end to it.

SHRT NATH PAI: May 1 rise toa
point of order on what you have said ?

It is very important for healthy prece-
dents,

SHRI SWARAN SINGH: How can
there be a point of order on what you
rule 7

SHRI NATH PAI : I refer 10 rule 60(1).
It says :

after the qusstions and before
the list of business is entered upon call
the m*mber concerncd™ ..

the member who has given notice of an ad-
journment motion Because the e is an
adjournment motion - you have been pleased
to say that the adjournment motion was
received by yo in time —this shou'd be the
procedure that should be followed,

MR. SPEAKER : No, no. Kindly do
not interrupt me when 1 am explaining the
position. When that adjournment motion
came, the calling-attention notice was al-
ready there. .o I did pot accept it. That Is
number one.

SHRI NATH PAI:
sider it ?

Will you recon-

MR. SPEAKER : 1 did a>t accept the
adjournment motion.
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SHRI MANUBHAI PATEL (Dabhoi) :
The situation has changed since the reply
given by the Minister in the Rejya Sabha
yesterday.

MR. SPEAKER : I am not concerned
with that A few minutes before I was to
come (o the House, Shrimati Tarkeshwari
Sinha and Shri Vajpayee met me. Was there
anybody clse also 7

SHRI ATAL BIHARI VAJPAYEE:
Shri Tapuria also.

We requested you to admit the adjourn-
ment motion.

MR. SPEAKER : Yes. They requested
that the adjournment motion should be ad-
mitted. 1 said there is already a calling-
attention notice and I have already decided
not to accept the adjournment motion
because the calling attention notice is
there.

SHRI NATH PAI: Thereafter, what
did they say ? Did they accept it ? Did they
agree 7 We must know. Even if they agreed,
I do not agree. What was their reply ?

SHRI H N. MUKERIJEE :Calcutta—
North-East) : Are we to listen to this run-
ning conversation beiween one member and
you 7 We have no sense of proportion.

SHRI NATH PAI:' We should have
a sense of proprie'y.

MR. SPEAKER : When this was not
accepled, sipce the calling-attention notice
was there, Shri Vajpayee said—°If you do
pot take it up, we shall discuss it in some
other form and about the motion we can de-
cide later on.’

SHRI ATAL BIHARI
rose—Tg T & |

MR. SPEAKER : Because two or three
more members were also there clubbed in
that notice, I could not give my decision,
What is wrong about it ?

t wew fagrd Wi :  gwm
qgET, TH WY IRIT FEE &7
atar @fad

VAJPAYEE:
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s |AT I : WTEE WTR WL ..

MR. SPEAKER : I quite realise Shri
Samar Guha's impatience. But Jet me first
settle with the members whose names ure
there in the motion.

SHRI SAMAR GUHA : It is a poiot of
order.

MR. SPEAKER : Even then. It seems
there is some sort of spring between Shri
Guha and the Chur. When I sit, he gets
vp immediately and when 1 get up, he
sits,

WY waw fagrdt awewdy ;. weEe
agled, ag ara A% § fF v wmaa 3]
& arz g A9 & fae $1TZAT N & wig
frar f& sma wam-Fgm gEAT A A
T g’ gIErT &) fqear F &T wIA
g1 99T 58 A Ffeargar @ard | a9
ag gwa faar mar fF gw var 1§ @A
AT |t fomd avF1T Ay faear &1 w
g% 1 39 WIGA T EG FAT GI TR
it ¥ Gawr A gEr 4 JEr e
FET | AT TH AT F R FT
T 99 gAA F1F wead ".a9 fzmr oqr
gz faafs gem o fa2g 5= & weg
gur ¥ &Y gux fear guF @z fafy
FTw TE G@R AR FIT W1IA & TAT
¥t gaefeormar § Iad wram ow
warare afcfeafs qar @k § ) o=
Fog =FT 7T faar F s #
fimar &1 &1 WIUT W9 & W 9%

MR. SPEAKER : Not yet. He just gave
the suggestion.

oY wew fagrd woRd : werw
wgiza, ag a% gfewd § 1 & W ATy
TR AT A T A AR 2 @ §
fF gara YR wiew e fear

o |
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SHRI SAMAR GUHA : The issue in-
volved is so serious that it amounts to
Russian abetment of the cartographic aggres-
sion on our terriory by China. It involves
the question of our national dignity and
sovereignty. In our country and abroad this
impression is going round that the Govern-
ment of India has become a satellite of
Soviet Russia. I request you to give an
opportunity to this Government to disabuse
that impression in this country and abroad.

St ST AT mrest (2199) ¢ wEae
wElea, w17 gd ot gA @A | i
g9 @TET AIE WS A Fed A1 ;T
agf ®9id &Y gH WqAT a1d F39 F1 AT
gt Al 2% ) ar, qrwwag 52 f5
TH OOAT a1d aEE WIE AE { &Y
FEA & W cargz Wk WIET & AT
TErTe g 34l 7 F¢ ar gw fr g ;e
aNF gy F1ogw @1 ¥ WO @I
daEgardsaa ..

weaw WEIEE | Az AE AET A
T 9gH AT 94T & |

s} $ax W g merd "Ry,
gR Al gaAr & FeAT &, WA TF A
& 4fs ama wrfan q2g7 4y FT
frar a1 g@ fag YewaHe A1 & aqq
a8 Gar gar § A wiaT wIaA
g7 Wit A ww geg few @ AR
ARIIEA] ¥ @aT WTE 9 IEF AT
q¢ fear ar fr doga gAEAANEar &
"= fgwm™ 1 59 i‘gmr...(mma?
. W17 G O A S 7 gR
W Ayed A X Ay By Qar ? A ag
gaz o o fe g fggan <rgar &1
farar war 3, a% AmaTC 9T @A faary
F9 TG W ¥ oa fadm WAl A 9]
wgr f& gax iz Az wrar as foa T
¥ TE WM.,
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SHRI SWARAN SINGH : I never said
that,

SHRI SAMAR GUHA: You have
failed to defend the honour of the country.

St waT & O I9 qAg feafq
qga sarEr R g vk gl gw A Y
1= f5 s@ gg avre &t fasr s
A g AT FY a1F EO  F ArgAr &
TR H WM o s = osie
Tz Tg X aar fr gen€ DT gar
feea & sl srzar ¥ ag qary 9mar fr
a1 % fggear madiz A wawrf W
% at § + faa F7 gart g A8
AT | WTF T Ay gw FIT F N @
@ B...(sweTR)

SHRT SWARAN SINGH: A wrong

statement has been made, I mever said that.
(Inierrupiions)

MR. SPEAKER
said it,

=} e meR © wsaw T8y,
Wy g N FE ar gw qHC F gWT
I g9 W Ww ¥ a7 gw wErc A
snarst 331 & fw ga-ft fadq Afa, g
T dife s gard g Afr ww
sarfad it T4t s @ 30w fax
ag &4 WMAT §1 96T &) gw wwrc
¥ 99 AMfaT ®W ¥ swfea O w7
goafeara wra gz ot
FIAvdl  g@El ® gRg E‘:T Eﬁwar;
qe@mEl §ogwad 7 A A ar o
T IAY O o 0F 9T q9Wr =W oA
sxifara gar av fra® qrere 97 3oy Yt
€ 1 AT F7AT 73 2 5 W RE ATAT qY
@ gFu fag &3 gq ¥ fog oz ury
wre 45 & A 3% o wdwrA geary
gag ¥ s saar a1 fr 2w o
A S g A @ g

: He sa s he never
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[ e et )

# W T aF gg 2 EEY F47 )
oTR qg gEarg frawa § W1 99 e
FTfammm lagnem 7 F W 9ER
w wmfex fer gar 3 fomd @ &
gt e a1 A frardaf @
W PR & fgeaqy wer 9X ;i
e geara #Y sgafa 7 § & guwwar g
f& ag sfaa adf &1 gafag ¥ s
2 fF zawa gears 1 wgufa & s

SHRI H. N. MUKERIJEE :I find it
rather difficuit 10 take part in this free for
all which you secm to have permitted, but
I would like just to draw the attention of
the House to what I said & little while ago,
namely a sense of proportion which we
should not lose. Only yesterdav I saw in the
papers a report to the effict that the ULS S,
bas brought out a publication where'n Jammu
and Kashmir were shown as outside the
boundaries of India. 1 am not going to
make a song and dance about it, because
even though it might be a cartographic
aggression or whatever you may call it, 1 do
wish this House to stand on its own dignity
and I do not wan! this House to carry on
in this fashion. So, 1 besesch you--
(Interruptions)

SEVERAL HON. MEMBERS rose—
MR. SPEAKER : Order, order.

SHRI'H. N. MUKERJEE : I did not
get up all this time when all the hullabaloo
was going on. I know the motivation
behind it. (Interruption)

SEVERAL HON. MEMBERS : rose—

SHRI SHASHI RANJAN (Pupri): I
take serious objection to this word “motiva-
tion™,

MR, SPEAKER : Order, order. Please
sit down, all of you.

SHRI H. N. MUKERIJEE : 1 know very
well, in Parliament, when you want to
censure the Government is there not motiva-
tion ! That is censuring the Government ; a
motive, (Interruption)
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SHRI NAMBIAR : Why should he b®
shouted down ? He should not be shouted
down. He must have his say.

SHRI H. N. MUKERJEE : In puely
Parliamentary terms, if my friends had
literacy about them, they would have known
that the motivation of the Opposition,
generally speakirg, is to attack the Govern-
ment on any issue, national ~r international,
and they will take all the elements in the
Opposition and they are welcome to take
even a footling little inatter and make it a
big issue, They are welcome to do it.
(Interruption), They cannot shout me down.
They are welcome to do it. But the point
is, they must proceed in a fashion which is
in line with the dignity and the decency of
this House. (/nterrupilon).

AN HON. MEMBER : What abosut the
dignity of the pation ? (/ate-ruption)

MR. SPEAKER : Please ait down 1
request you to listen to all the views. It is
very unfair if you shout down some Members
anc not listen to them.

SHRI NAMBIAR (Tiruchirappalli) : You
pointed out yesterday that I was interrupt-
ing. I told you that whenever some Members
speak, those M=mbers who do not like them
shout them down  This is the order of the
dav in this House. Yesterday it happened.
Therefore, everyone should be listened to.
({nrerruption) This is not proper,

SHRI J. B. KRIPALANI (Guna) : May
I submit that the question of motivation
arises if the facts are not given ; if the facts
are true, then the question of motivation
does not arise.

SHRI S. M. BANERJEE
(Interruption)

1 rose —

MR. SPEAKER : Mr. Banerjee, pleass
sit down. Let us not waste time.

st efe v : wuow  wEEm, &

Fraqdt St & gerE w wEGT @7 E...
(sawer)... % wrowt arx frarar wrgar

g f& gw & & wfoge Wik e
difgar & ¥ ¥ gz gy foar a1 A
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WIS ST ARt §gd WK ArqwE aned
i frdr oY i e s e fe
Tq F1 wqA gearq § affma 7 fzar
9T 1 7g A IRiA ety faar ot 6
o U gwT § fRm o 7 @ 9
fegr ar, =@ gezyfw & ag «0F AT
nEAgSTE a7 |

# A% arg § W wgAY FET TIRAT
g—&" @7 gougowe, Foko, HifqmA
gfaga, ga A1 21 &Y fagl gark
& fe-fasa gaml £ g8 U@l & AE
frar . faear 7@ &) gafad =@ g5
yfa & F amear g @37 a1g 01 agEa
g, ..

it wzw fagrdt aredat @ AT giva
arg aifaaa Wagr # fear 777 & fam
FaT7 TEFE

HY 7fa T3 wemer wgiRE, wogar
T aFrar & fa @i ag o A
gfaga &t fasar 3T 1 & Fgar [3ar g
—I@ g ¥ AT &t &g W
A% § W’ Yo FART ATH AZE A
WY &, IAFT uF aTEg ArE arg fraEr
TEATE | Go Fg§ I gy W7 AN
qadE) G S fgr 9r W% gAA 99
war gasr fay ot A d¥ 1 S
g & ¥ A §, @ wlgar s S
&\ wafd fog atg & sin %o & &9
IaFt A7 et &< & AT A 7IQT
wX § s wTowY TN sE@rE AT SAT
arfgd |

SHRI H. N. MUKERIEE : My pame
has been drawn in. 1 want to make it clear
that this House is at liberty to criticise any
Government if it happens to be at fault, but
my point is, proportion, propriety and a
sense of decency are not to be given the go-
by. It we want to find out the facts with
regard to this matter, we bhave to wait and
hear what the Government has to say about
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it. (Interruptions). The House has pot got
it. Mr. Vajpayee might have got advunce
intimation, but we have not got it. I do ot
know what the Government has to say. I
want to know their point of view.
(Interruptions)

SHRI RANGA : The House knows what
we want to be done and you also know what
we would like you to do to help us, but you
seem to be not yet ready to accede to our
request, our appeal which has been made by
so many of us and also by Mr. Morarji
Desai. [ should like you to take into
consideration the emot‘ons ani feelings we
have expressed We are not satisfied with
this calling attention. We wou'd have been
satisfied yesterday. but it did not coms up
here yesterday, It came up in the other
House. This House and the country are in
the fortunate position of knowing what the
Goverament had had to say and had aztually
said yesterday through what has appearcd in
the pape:s apart from the proreedings in the
other House. In the light of all these things,
we feel that no usefu! purpaose would be
served by a mere repetition of what ha: been
said there and the various questions that
may be put for elucidation. No further
erucidation is neede? in that maoner. My
hon. friend, H.ren Babu, wanted somchow
or other, to use his parliamentary ‘k Il to
make us feel that we do not have all the
information we would like to hav:, We
bave got all the information We |ave got
the sdmission from the M nister himsell
that it was true that in the Encyclopaedia
they made those mistakes, that it was
brought to the notice of Government as long
ago as last March and that they maie some
reprasentations and some talks had taken
place, In the other House, it appcared that
they were not sati-fied with the way in which
this Goverament had moved, but the
Government was satisfied with what all they
could do. My hon. friend opposite had gone
to the extent of advising Members of the
other House and through them the country
that we should not disturb the h=ppy honey-
mooning they have been having with Soviet
Russia by pressing this matter much too
much. In the light of all th2se things, one
would bave expected the government, if they
bad any consideration for the chair, just as
you have been expecting us to show that
coasideration to you, If they are not satisfied
with the staod that they have taken, to bave



[ 1} Re.C. A, AUGUST 7, 1970 Re.C. A. 212
[Shri Ranga]
come forward to stand up in this arens, be-  accept  this  adjournment motion...

fore this House and before you, and explain
the position. After all, they are always
sure of their own majority, thanks to the
support of my hon. friends, the cohorts just
behind my hon. friend, Shri Hiren Mukerjee,
and others. This is what we have to say in
condemnation of the failure of this Guvern-
ment that during all these years, particularly
during these recert months, they did mnot
stand up for this country in the manner we
expected that the government should have
stood for the interests, for the honour, for
the in'egrity and for the sovereignty of this
country and then given their answer so that
the country can decide for itself and when
the proper time comes, when the people have
an opportuni'y, they would be able to give
their decision, even if we cannot dismiss
this Ministry here in this House itself.

Ncw, why should you stand in the way 7
You say you are bound by these rules.
Excuse me, 1 do not agree with you. But
we have got to accept your decision, what-
ever you say. We hope you will not take a
wrong decision. It is within vour rights to
make exception when exceptional circums-
tances face you and face the country. That
is the plea placsd before you on our behalf
by Shri Morarji De:ai. In addition to this,
there was a rule that was quoted by Shri
Math Pai. Although you have admitted this
Calling Atte tion Notice which has been
given notice and it is tabled heve, before it
actually comes before the House you a-e
expected to take notice of these things, you
are bound by the rules to take notice of the
adjournment motion that we have given
notice of, wlhatever m'ght have been the
talks that you might have had with our
friends in your chambur, wh'n you came to
know that we are particulhr about this
adjournment motion and that we are not
so particular about the ca'ling attention
notice, But now if by any chance you feel
bound to stand by your own earlier impres-
sions and you are not prepared to be
persuaded by all that we have said during
this more than half an hour, I can only feel
sorry for myself and this House, because we
arc at your mercy.

But, at the same time, something more
is there. If this government have got any
sclf-respect, any strength of mind, any
strength of character, they shor!?! be
prepared to say : yes, we arc prepared to

(Interruptions) Then, let them come forward
and say so. Let the External Affairs Minister
come and say what he has got to say in
defence of his Ministry. After all, this
gentleman, Shri Swaran Singh has come into
this Ministry only just new. So many eggs
have already been laid and he is expected
to hatch them, the poor man. But, then,
why should he get into a temper 71 have
never seen him before to get into this kind
of a temper in this manner, He has behaved,
not like Shri Swaran Singh ; he hay behaved
as the representative of the dummy Bovern-
ment, according to me. Therefore, I expect
them to accept this adjournment motion and
relieve you from your unpleasant duty and
help us also. If they are not prepared to
do it, I do not wish to be a party to this
kind of inauity. It has become inans today.
Therefore, I would hke 10 make an appeal
to those frieuds who have given notice of
the calling attention not to agree to move
the calling attention notice at all but to
protest against this move and walk out of
this House . (Interruptions)

SHRI SWARAN SINGH : Since my
vame has been meptioned, 1 would like to
say a word . (Ietercuptions)

SHRI M. L. SONDHI (New Delhi) :
Sir, on a point of order. My point of order
is that high level talks between the Soviet
Union and the Government of India are
continuous There have been high level meet-
ings. The Minister participated in the high
level mectings. He has taken an oath of
office and as & Member of Parliament to
protect the territorial integrity of India. Did
he in his talks with the Russian represen-
tatives make this point at his personal level :
otherwise, he has lost title to participate in
this House and he should be ucanimously
asked by the House to leave his office
immediately, It is his personal responsibility
as 8 Member of Parliament. He has not up-
held the territorial integrity of this country.
He bas betrayed this country and did not
upheld the oath of office...(fnterruption).

SHRI SWARAN SINGH : If the House
will bear with me .. (Interruption).

SHRI M. L. SONDHI: How can we
bear with you when you have betrayed
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the country at the high level talks......
(Interruption) ?

sl §o Wlo ANl (FTHIT) ; TAA
wan, uEwiE wraa o1 FifET wEwT
¥ a1X H qgt 9 FE0 49T, W9 YEAAHE
A ¥ ot 77, 9a% gR 9 fawma
T 2 1...(mawm),, Aawfaa feet &
A a8 ¢ safau # gy fdwa
@ 9Ear g (wEwm).ETie
iz & mg ot frar @ affs @@
98 W moEY Eqver g #1, WMo ¥EK
Tz St 7 iz ga A F e AR
faar g1 Yagst grewes & g @t WA
a1 f5 za% oo & femma gmm &
fraza s=m ff wifar g2gq 1w o
w#z¥z @R ¥ 372 og aud feemrTa &
o gy feerma 2 a5 & 1 SfFT oo
sfen & oF aa Fgar I g f5 ag
fifaw dard & Fferw wroar wWeE..
(smamma),. & a2 Fgar swear § %
gt A% 3w F @A & . (WINE) ...
ag g N1 g), ¥4 g1, Nirmm @
ar &7 @), g I faars € 1.
(wgaeam)...qafsg & FgT1 Sw@ar §
fF @ wadEr & TAE F@ E...
(wraem).. @20 & @@ w0 feewrwa
FET AT AN femmA A awAT ...
(=gam@)...98 AT F Y q° THA
FTQGNTE, ®F T T g, WWAST T
grar @ ar T T grv &, g I §
fr @ a7 ¥ v < ag & feewwa
g

st fa wx W (wgat) @ gerw
wgeg, § uF fae § w9aT @ ww
QTET HHI ¥ T |

7o ¢ fagq X w9F @ Frfew
wIga Afeq AT 91 AR IW 9 W9
FEAT F7 A T | §W 9 FIOR O
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TG F1T GG9 T W I w1 ¥ wrawr
G ol @ mar ar &Y wy & 7 e
A H AT M, SO0 Y W WK WY
& w¥ferr wé¥qa Afew aefive F< faar...

(Intercuptions)
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SHRI § K. TAPURIAH : Will you
admit it under pressure, Sir ?

Y forw oww oW d3 o, g3
ST | (SwAA) g 99 & W |

SHRI S. K. TAPURIAH : I will not
allow this. H: must behave ; he must koow
how to spesk. O:herwise, I will not allow
him to speak. (Iaterruptions).

MR, SPEAKER : Order, please.

st frm ey W & Faen w@r @
f fox wrod #far sZam Afem Gefie
¥ faar | a7 9% am 9w gag W
qT YEwHE Hraa wrar faaa) e e
it &g fzar G5 9 foiwe ¢ frar &1
@ & amar aETr 5 sar s aE
faafaar agi av F=rar agd § wic v
¥ oz www {5 agi 9 atfaa edww
iz freaY Y fagg o wga 2gmr it
aRETET w1 AT aFar g wifs
FATST IFT Fedr FaeAT Frew F¢ foar
T 3w #@ Yefar w2 faar..
(sazema)

wers wElag @ faogw awa aw g
A §IE 45 94 |

it forw & Wt K wew Y v T
g1 wa ©d sife wdww Afew 9T 7w
waTey AfeT & ag wEA TwwEc g fr
T q@ ¥ AT FALeT EHT U GHAr
Fx § o defe v § @ fee gw
AT o IEY aTg ¥ WY gUEr F9 61
RO FTF FT AT AT |
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SHRI SEZHIYAN (Kumbakonam) : Sir,
I support the demand for a fuller discussion.
1 do oot agree with Mr. Ranga when he said
that you are helpless in the matter. I invite
your kind attention to Rules 58(v) which
says :
“the motion shall not revive discus-
sion on & matter which has been discus-
sed in the same session ;"

This matter has not been discussed, The Call
Attention Notice has not been teken up. So,
there is no question of reviving a discussicn
on the same matter. Whether it is an ad-
journment motion or a fuller discussion, the
Chair is fully competent to allow it.  We are
pot concerned whzather it is Soviet Union or
any othzr country. Any misrepresentation or
encroachment on our borders is a wvery
serious matter. The Members are also agree.
atle that they are not going to press for the
Call Attention Notice if a fuller discussion
is allowed. 1 hope, the hon. Members sitting
on the other side will also agiee that there
should be fuller discussion on this serious
matter. So, Sir, you can allow a fuller dis-
cussion as per the Rules.

SHR1I KARNI SINGH (Bikaner) : Sir,
we feel very strongly ahout the way India’s
territories are being bartered away by this
Government, They sit complacently even
though their Russian friends publish these
terrible maps. You will remember, in 1962,
wheu Inco-China war took place, this House
stood up and passed a resolution stating that
not an inch of lodian territory will be bar-
tered away. Today, I can’t understand what
has happened to the nun-alignment policy
that this Government is tryiog to follow.
They appear 10 te tied to the apron-sirings
of the Russians, We are quite meulral. Any
country that gues against the interests of
India is a country we will fight with. We are
not prepaiel to sit here and see the Govern-
ment bartering away our country and our
honour. [, therefore, very strongly support
the demand made by the hon. Memters for
an adjournment motion.

MR. SPEAKER : 1 have heard all the
vilews. So far as the technical side or the
procedural side of it is concerned, I ex-
plained it to you. As suggested by some ho!:.
friends, 1 do not very much take a very rigid
attitude,

1 assure you about it, Sometimes ques-
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tions of national interest are such that we
have 1o ignore mavy things. (Interruptions.)
But one thing I would reguest you.
(Imterruptions). After all this is a forum for
exchange of views, Should we not listen to
each other ? The same thing can be sa‘d in
a little peaceful attitude, You bave not
heard the other side. All of you said— one

man from every Party—everything you want-
ed 1o say,

SHRI M. L. SONDHI ;: Which side 7

MR. SPEAKER : Al
House.

sides of the

SHRI M. L. SONDHI : There are only
two sides, Sir.

SHRI RANJEET SINGH (Khalilabad) :
Are there two sides, Sir, in this matter ?

MR. SPEAKER :
other side.

We wust hear the

SHRI ATAL BIHARI
You admit our adjournment
we will hear the owber side,

VAJPAYEE :
motion and

MR. SPEAKER : So far the adjourn-
ment motion is concerned, 1 reject 1t because
of the calling attention motion. When you
came and you asked me that...(unresruptions.)

SOME HON. MEMBERS :
shame.

Shame,

Al this staga some hon. Members iefi the
House.

MR. SPEAKER : Order
want to go for luoch now 7

please, You

SHR1 SEZHIYAN : I did not follow
what you said. Are you pleased 1o allow a
fuller discussion or not ?

MR. SPEAKER : 1 do nnt mind a dis-
cussion on this subject, 1 am prepared to
allow a full discyssion on this subject,
but I caonot accept what I have already
rejected.”

The House stands adjourned for lunch
till 2 P.M.,
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12.58 hro, MR. DEPUTY-SPEAKER : Let her
not go into the details of the question

The Lok Sabha then adjourned for Lunch
till Fourteen of ihe Clock.

The Lok Sabha re-assembled after lunch
at four minutes past Fourieen
of the Clrck.

[Mr. Deputy-Speaker in the Chair]

RE-CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE—(Contd.)

SHRI ATAL BIHARI VAJPAYEE :

role—

SHRI SHIVA CHANDRA JHA :
rise on a point of order.

Sir, I

SHRIMATI TARKESHWARI SINHA :
Sir, may 1 submit that before the House
adjourned for lunch, the entiie Opposition
parties, except the Communist party and
a few others, walked out of the House,
prolesting agamst not allowing us to raise
this discussion ?

We again stick to that request of ours,
and we must be allowed to raise the dis-
CUssion ... ...

MR, DEPUTY-SPEAKER : That was

over.

SHRIMATI TARKESHWARI SINHA :
While the Speaker was on his legs and he
was informing the House that he was not in
a position to accept the adjournment
motion, he did say that his mind was not so
closed about this matter. He did admit that
it was the concern of the country and this
Parliament. Therefore, I think that the whole
jssuc has been kept open by the Speaker.
We would like to request you to permit the
discussion. Ultimately, the ruling will be
yours. The Speaker not hav.Dg admitied the
adjournment motion, we would request you
to accept it, We have already given a notice
under rule 184 of a motion to discuss this
matter., We would like through this motion
to express our concern and regret. 1 would
like to submit before you the reason why I
am saying so. I have got with me here some
information which is quite revealing and
which really puts the entire responsibility on
the Soviet Union.

now.

SHRIMATI TARKESHWARI SINHA :
1 am oot going ioto the details. The most’
serious point that we would like to take upon
this issue is this. According to the moroing
papers, the hon. Minister had said in the.
other House that it was a technical matter,
and that the Soviet Government have said
that it is a techn'cal matter. I would not
like to read the answer which he gave there,
because this has not yet been taken up in
tke House. But he has again reiterated that
the Soviet Government says that it is a
technical matter. I would like to refute it.
The Soviet Government have never accep-
ted that it is a tezhnical maitter., But
the information has been kept concealed
from the House. Actually, the hon. Minister
replied to this g on the 29th July in
this House on the same subject. The hon,
Minister admits that information about this
matter, that is, about the Soviet connivance
on this matter was conveyed to the Govern-
ment of India by our Embassy in the month
of June. But when answering in July, he did
pot convey this information to the House or
to the country, 1 would like to read out a
vely pertinent sentence. The statement is of
the Chief Editor of Encyclopaedia, Mr.
A. M. Prokhorov. Ple.se bzar with me for
a minute. My point will be proved by this.
A paragraph of the foreword which has been
written by this editor reads thus :

“The current, third edition of the
Great Soviet Encyclopaedia is published
in conformance with the decree of the
Central Committee of the Communist
Party of the Soviet Union and ‘the
Council of Ministers of the Union of
Soviet Socialist Republics.,.”

What come, thereafter further
ths point that I am makiog.

He further says :

"...the scientific programme of the
encyclopaedia was defined by the decree
of the Central Committee of the Com-
munist party of the Soviet Union,”

MR. DEPUTY-SPEAKER : What Is her
submission ?
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SHRIMATI TARKESHWARI SINHA
My submission is that we have tabled a
motion that this matter be allowed to be
discussed in the House under rule 184, 1
would request you to allow the discussion to
take place and fix the time for it.

SHRI 5. M.
point of order...

BANERJEE : 1 rise on a

SHRI DHIRCSWAR KALITA (Gauhati) :

What is on 1l e ageuda now 7

SHRIMATI TARKESHWARI SINHA :
The agenda is this. This is the item on the
Order Paper.

MR, DEPUTY-SPEAKER : Hon
Members may please help me. Let them
listen to me for just half a minute. Shrimati
Tarkeshwari Sinha says that she has submitt-
ed a notice under rule 184 I have not seen
that. When she had tabled i1, I do not
koow. Let her give me the oppoitunity to
sec it, How can 1 give my decision now ?

SHRIMATI TARKESHWAR! SINHA :
I snbm:t that we are stil: on 1tem 2 of the
Order Paper. This is the item before the
House now We are still on iiemi 2 of the
agenda.

The Speaker had said that he had ruled
out the adjournment motion. He also said
at the same 1ime that ke vould not remaio
unconcerned abcut this matter, because it
was a matler of concern to the House and
to the country. So, he ha: lefr the scope
of this issue 10 be kept open, Thercfore

AN HON. MEMBER : But they walked
out,

SHRIMATI TARKFSHW:.RI SINHA :
We walked out, but that does not mean that
we had surrendered our right to be in the
House and to raise matters concerning this
item. We are not cealling attemtion of the
Minister to this now and we would request
you to allow a discussion to take place
under rule 154,

MR. DEPUTY-SPEAKER : I would
seek u clarification from the hon. lady
member, The Speaker had ruled out her
plea for admission of an adjournment motion
before the lunch hour. I do not know, the
records are there ; but the impression I have
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is that he had also said that this matter
deserved consideration. That consideration
should te & cool and calm one in his
Chamber. 1 request her to meet the
Speaker in his Chamber and discuss
this matter again thoroughly. 4d hoe, off
the cuff, on the spot decision on an
important matter like this is difficult. 1
cannot take a decision be:ause her new
notice under ru'e 184 has not even becn
seen by me.

SHRI S M. BANERJEE: Ona puint
of order. I agres there should be a di cus-
sion—I do not disagree. But let it not be
sent to the Chamber because there will be
more confusion

This mo-ning when Shrimati Tarkeshwaii
Sinha referred 10 the calling attention n tice,
she made a submission, which was supported
by other members also, fur converting it into
an adjournment motion, I would like
to ha.e your ruling a< to whar would
happen to the calling at'ention.

I can give instances. Suppose atienticn
of the Minister is no* called to the matter
listed in the order paper and he did not
answer, suppose the:e is much trouble in the
House and some members walk out, as
happened today, suppose all the members
whose names are there on a calling atiention
motion—in today's motion there are four
besides Shrimati Tarkeshwari Sinha— had
fallen sick and did mnot attend Pailiament,
the usual practice is to lay the statement in
answer on the Tuble. 1 can give instances.
Previously when Shri M. A. Ayyangar was
in the Chair, he used to admit ooe call-
ing attent'on on the last day for oral answer
and on three or four other calling attention
notices on various subjects the replies used
to be laid on the Table. Should we take it
that the statement in answer to today's call-
ing attention has been laid on the Table ?

SOME HON. MEMBERS : No.

SHRI S. M. BANERJEE : It is a ques-
tion of procedure. I want to make it clear
that I am not against discussion. But this
particular matter is on today's order paper.
What will appear in tomorrow's bulletin
about this ? This is a matter which will be
helpful for the future also, because some
members may come, some may not. In that
case, what will happen to the calling atten-
tion motion that has been tabled ? As I said,
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there are instances when calliog attention
motions have been answered, without atten-
tion being called, as the replies were laid on
the Table. I can quote several.

SHRIMATI TARKESHWARI SINHA :
1 have not called attention. But the matter
is still open. The wording is :

[ call the attention of the Minister
of External Affairs to the following
matter of urgent public importance and
request that he may make a statement
thereon.”

When I do not call his attention, how can
he make a statement unilaterally ? This
sentence makes it very clear.

SHRI CHANDRA JEET YADAY
(Azamgarh) : But she has called attention
now,

SHRIMAT! TARKESHWARI SINHA :
No. [ am only reminding that item 2 is still
alive on the agenda.

MR DEPUTY-SPEAKER : Unless his
atteniion is called, there is no obligation on
the Minister to make a statement.

SHRI KANWAR LAL GUPTA : He
cannot be a self-starter,

SHRI S. M. BANERIJEE : She i: not
calling attention. What about others ?

SHRI SEZHIYAN What Shrimati
Tarkeshwari Sinha bhas said is procedurally
correct. As per the Rules of Procedure,
“'A member may with the previous permis-
sion of the Chair call the attention of a
Minister to any matter of wrgent public
importance,... “Without his attention being
called, the statement canoot be made by the
Minister under rule 197. 1 am not going iato
the details. In the morning we had &
prolonged discussion on this.

1 also bow to the decision of the Chair.
I want to make it clear that 1 did not join
the walk out as it was against the decision
of the Chair. The Spesker himself has
conceded that this matter requires a fuller
discussion.  Therefore, Mr. Vajpayee and
others can discuss with him what form the
discussion should take because they say they
already had a discussion with him. Till then
1 would request you to hold up the Calliog
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Attention motion. All the Members may or
may not call the attention of the Minister,
but even it one Member whose name is there
calls his attention, it is enough. I would
sugyest you hold it in abeyance and allow
the House to have a regular discussion under
rule 193 or in some other form.

MR. DEPUTY SPEAKER : 1 think
when this item came up, the Speaker asked
the Members in whose names the notice
stood to call the aitention of the Minister,
and I think that they themselves said that
they did not want to call his atention. The
matler is over,

SHRI ATAL BIHARI
What about the discussion ?

VAJPAYEE :

SHRI S. M. BANERJEE : We wanted
to draw the attention of the Speaker when
the House was adjourned to a very Important
issue. We have received messages and
telegrams from various places that people
are being arrested under the draconian
Preventive Detention Ordioance promulga
by Charan Siogh and Co. .

SHRI SHCO NARAIN (Basti) : You

are in his company, you are one of his
colleagucs.

SHRI S. M. BANERIEE :
withdraw my share.

I made a definite statement yesterday
that this is in the know'edge of this Govern-
ment. [ winted the Home Minister to
clarify the position that the Union Govera.
ment has no hand in it,

I want to

MR DEPUTY-SPEAKER : He should
conclude.

SHRI S. M. BANERJEE : Kindly hear
me. We are going to be arrested in two or
three days. The question is that this Ordin-
ance has been promulgated for curbing
Naxalites. The PSP, SSP and other parties
are engaged in various movements. So. I
would only request you to esk the Minister
to make a statement so that we may know
whether the Centie has any hand in it. We
definitely think that Mr, Charan Singh with
his minority Government cannot function
unless he is backed by this Governmeat.
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¢ ¥ dgwr anfee off wvdlm owa
# g A¢ wdr & & 9 et 5
6 F | Ag TW 9T W AT @ &
T qast 74 & fgegeAm Y avat waq
Farf 7€ & | ST FFT ;A 9T FE
it At 1 faddY 2w & |7 ezew afgina
XAy AfFr R gm ¢ 5 fegam
FT N7 oF 1 eI F ogwmy wA
Tl 9x " Ag @ F o g fE
fow fa7 fergeara Y awdy fasi fadw
F o {oangd, w feq ot ag af
A1 (wmwamw) WA qg HIFT
argfaee ol #t qadig sma T AnE EAY |
(zmaam)

J9TEqE RENAT : WS WET

=t wAsae faw . garemm waiET,
4z amE gart fag gy &1 gata
99 gH "I FEdequet ¥ and, an
99 g4 H1 yEd HAL A wig w0 7
T FET AVET AN § AT A AFY
F1 TR faar i (sgaww) Sremm
wEIET, WA TAET T FALX | (eqaw)

SHRI RANDHIR SINGH (Rohtek) :
What is this happening, Sir 7 We are not

going to hear all th:se abuses here.
(dnt *reuption)

ot wAsaT fas : ww

MR. DEPUTY-SPEAKER : Nothing
will be recorded. (/aterruptiors) 1 have said
that nothing is recorded, (/nterruptivns).
Mr. Misra, if you insist on obstructing the
proceedings of the House, I will bave to
pame vou. ([nterruptions)

ot wew fagrd awddt @ goTEE
Agey, § UF TIHT FT AW SITMET
wgaT § | (wwwwmA) At fw W )
ggafa & @ 2 afx I smww ¥

**Nol recorded.
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99T A FT Q] & | AT oy T 4
Fg 5 9@ #12 a9, gu gw fag wr
¥ ot faegr T

MR, DEPUTY-SPEAKER : It is true
that at the beginning 1 had permitted Shri
Misra to make his submission. But when 1
told him that he should stop because he was
going beyond and saying certain things which
should not be said, he did not stop. At that
time he was speaking without my permission
and he made certain remarks that anooyed
the Members of the House.

SHRI RANDHIR SINGH :He made
some very humiliating and objectionable
remarks.

MR. DEPUTY-SPEAKER : I have szid
that that portion of his speech which he
made without my permission will not go on
record.

st Tk fag : 3-8 arfan & ardr
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ot wATY faw W weft EY
Fifr &Y wrr Tfge. . (sqwem) ..

MR. DEPUTY-SPEAKER : If members
speak without the permission of the Chair,
nothing will be recorded. If you all kindly
sit down and get up one by one, I am pre-
pared to listen.

Re. C. A.

SHRI N. K.P. SALVE (Beul) : My
point of order is that the hon. Member was
making very vehemeat criticism of the Prime
Minister,

MR. DEPUTY-SPEAKER : That is not
on recotd aod nmow you are (rying to
raise it.

SHRI N, K. P. SALVE : To the extent
it was a political criticism we have pothing
to say.

MR. DEPUTY-SPEAKER : When there
is nothing on record you are making thiogs
worse by referring to them,

SHRI N. K, P. SALVE : When a viola-
tion of the rules of pracedure was involved,
you asksd him to resume his seat. But he
would not listen and he would not abide by
your ruling. The language which he was
using personally against the Prime Minister,
particularly the one word which he used,
was not only unparliamentary but highly
abusive and derogatory to the House and to
the entire womenhood, Therefore, 1 move
that the member may be suspended for a
period of seven diys.

MR. DEPUTY-SPEAKER : I take no
recognition of anythiog said about those things
which have not been recorded.

SHRI RANDHIR SINGH : He must
be warned. Give him an oral warning. You
cannot encourage him.

SHRI SHEO NARAIN : No ; nothing
is on record.

st Wiw swIW wrt (gOFETR) :
Jareqe wEET, WAl gWA qrF ® A
faorg gare ot aegem feda & qw w¢
a1 § g ag weaguer fear  fs
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[t sw sFmr @]
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SHRI MANUBHAI PATEL : I do not
wan: 1o discuss whatever is net on the record
but while this discussion was going on, the
hon. Member, Shri Randhir Singh made
certain remark against Shii Janeshwar Misra
which i highly objectionable as far as the
proceedings of the House are concerned ...
(Interruptions).

MR. DEPUTY-SPEAKER : In all the
confusion it is difficult to say who said what,
but .f any such remark was made by
Shri Randhir Singh, tlat shou!d mnot go
on record.

SHRI BAL RAJ MADHOK (S:uh
Delhi) : Sir, just nuw we had very urseemly
and unbecoming moments in the House.
Certain things were said which, I wish,
were not said. But tl.ey are not on record
and therefore, are not a part of the procee-
dings. But my submissicn to the whole
House, through you, is trat we have our
differences with ths Prime Minister—
we criticise her very bitterly ard she criti-
cizes us bitt.rly : that is a political game—
but, at the same time, even by insinuation
or iodirectly anything which might reflect
on the personal character we would not like
to be said. 1 have mysell used the term
‘political immorality’ and 1 thiok, it_ is
perfectly parliamentary because we _bl:llc_va
that her conduct during the Presidential
clection was politically immoral. But that is
a different thing. My submission is that it
should be an appeal from you—and I also
appeal—that anything which reflects on the
personal character should not be said.
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st O Juw  aEE (wrast) -
sifafer Falifadt 91w fg=r & a7
FET ? ag fedr % 7 faar ma g &
& a7 |

MR. DEPUTY-SPEAKER I fully
reciprocate the sentiments of Shri Bal Raj
Madhok and, I think, the whole House
should agree to this. Whatever be our
poliiical differences, we should not say

anything per:onal against the character of
enyone,

W s faw o ogw & 3@ oW
aTEAS TEY FRT, 98 7% 1 fHa garg #°r
qar & A Wra?

SHRI R.D. BHANDARE (Bombay
Central) : On a point oi order, Sir. If the
Speaker or the Depu'y-Speaker or the
Chairman in his wisdom orders that nothing
should go on record, can any Member in
that event, because it is not going on record,
use any abusive or filthy language that he
likes and could it be tolerated by this
House 7 It cannot be tolerated, 1the
Speaker will be within his rights 10 name
the person concerned or any hon. Member
of this House will be within hi: rights to
move that the Member be named. What
would be your ruling in that event ?

MR. DEPUTY.SPEAKER : The first
point that Shri Bhandare raised is that even
if things do not B0 on record, can any
Member use any filthy language ? My own
feeling is that he should not. But I have no
mechanical means from here to check the
Member...

SHRI R. D. BHANDARE : You have H
there are the Rules, The motion bas been
moved that the Member be named.

MR. DEPUTY SPEAKER: If I have
some mechanical means by which I can
choke the woice of the Member before he
can use that kind of language, I can do
that,

SHRI R. D. BHANDARE : 1 am aot
talking of mechsnical means. You follow



22 Re. C. A.

the Rules. I sm simply referring to the
Rules  Even if nothiog goes on record, if
a Member uses any filthy language, what
is tke remedy that this House can adupt.
The rzmedy is that any Member can get up
and move hat the Member be named. Mr.
Randhir Singh has moved the motion.

SHRT RANDHIR SINGH : 1 have
moved it and I again move it.

MR. DEPUTY-SPEAKER : 1 have to
con:ider this maiter a little more carefully,
moving & motion that the Meaber be
suspended

SHRI RANDHIR SINGH : That the
Member be named.

MR. DEPUTY-SPEAKER : That may
indirect!ly mcan taking recognition of what he
has said. I do not want even that.

SHRI R. D. BHANDARE : I am not
talking o! any record. This matter must
be thrashed out completely and perma-
nently.

MR. DEPUTY SPEAKER : Will you
kindly listen to me ? If a Member continues
in obstructing the proceedings of the He use,
either by using filthy language of anything,
it is within the power of the Chair and the
House to take whatever aclion is possible
sgainst him. But il you wsant to raise a
limited question that it should be dis-
cussed ..

SHRI R. D. BHANDARE ;: No discus-
sion The motion has already beea moved
that the Member be named,

MR. DEPUTY-SPEAKER : Nothing
bas gone on record. The House should
reciprocate the sentiments expressed by Mr.
Bal Raj Madhok, From pow on, let us
take a lesson that we should avoid saying
anything that is personally against anybody,
Let the matter end there.

.

st ot fag : fedt wfigT wgw
& o @ £ & fAQ gg am@ A g
@ g, foad oft wdslter & ofresd agi &
fgraI N wam & 02§ o
avardt o 7@ T @ F AT g
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TP gk 99 gAR J@ W 9T 7O
ot & fAg oY gardr et e e § Wk
T gra9 ®Y oY AT ¥, ww aw § war
ST | 9T FY G § oF omy Shgdew aq
mar g & &7 gege Wk gfam
TEIAI FON, ITR qar & 741 § fF
few atg & ggfufade fem o &, &=
o WrE 7 far, wa ga W¥e dray Wrg
W SHY U ) gedArT w7 | & qEAn
aar g s amw & g g@d far sm
gorar @ P gad A wmo s SR
WARTT FT arfF At yE@r drw T 9q
a%

SHRI S. N. MISRA (Kannauj) : As per
the orders of the Chair, nothing has gone
on record. But we have heard what he
has said. It may be outside the record.
If the Member apologizzs for what he has

said, the whole chapter may be closed.
(Inrerruptions).

SHRI SHEQO NARAIN : When there is
nothing on record, you can do notaing.
They also wuse filthy language They
should close the chapter. 1 suppoit
Mr. Madhok, The Prime Minister is the
Piime Minister of the whole countiy. We
will hooour her., We will not allow any-
body to use filthy language against hcr. But
have control on yourself.,

st iy qaw  (@Tena) @ ITeE
AEY, OF AAAI #ET d A §E w70
IEH! w9 usAesy & fEan, 99 9
g% ®1€ T A &, W@ o aT wg
T T Jaar, AT OF ad aw 1w
g 34 ¥, gardt gewfa ¥, gw wfgamal
F good T &, 39T W@ FIA H A A
fgard § woieT # st agd gk
g arg A § | AT A% W A @
gew A gw an &1 @ Ag gh dar
st St awer waYE ot § W6 faar g,
# argan § fr g fadsd Y e @
fay @A ST & & 5 wam
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[+ wfg ]
e} 7 aF, a<AT a7 &) At awys § 907
WaAMageE At w8 § A A
AT Q.. (W) T gl
A )
SHRI S. KUNDU (Balasore) : After

what Mr. Madhok has said, is there any
pecessity for this, Sir 7

W U ¥a% areg: T S| $
wErare ¥ am @) @ g, fagid @y
6 miw %1 afgar #rax ¥ =fEr 7TV
qr...(*waum). ..

SHR1 BAL RAJ MADHOK : My hon.
friend. Mr. Shashi Bhushan, used the term
‘Gali Bakna'. That is also equally bad.

I request him that he should also not use
that language.

MR. DEPUTY-SPEAKER : Kindly with-
draw it.

SHRI SHASHI BHUSHAN :
draw it,

1 with-

14.47. hrs.

RE. PREFACE TO THE FOURTH
FIVE YEAR PLAN
ot fagmsx Wt (Wyadl) @ Ineae
®e\ey, HIEWR 3 9T A AIET WME ATET
W wwrwigar g, fag & g g9@
% 9t goadia dr9ar &1 NEw G A
e @ W E ) ST "Iy,
ag aga frafen g 1 <Ydr geadi
e fogy &7 ¥ dm A o€ oY, S8
A qr—"a\q gaqdly HErn, 1969-
1974" fa 9T W4T WAX TATE AT §G
fiedt & arz wgw A 1 @ @ W fw
A £y il g9F A & T W
o frar nar §—
“That the Fourth Five Year Plan
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1969-74 laid on the Table of the House
be discussed.”

W oI AW &, IUTHE ARIET,
Fourth Five Year Plan 1969-74.

& snaar argar g 5 Y WAt 5@ A
T #T @ &, 38 4w fFg a9 7
aqr ag Iq ey Fr g Sy fagy @@ H
TgH X TAT AT 1 IAF 9gA G QAT
1966 % Y4 wrga a3 wwry w@r war
ar, wa%l 9wt g—ag T ad

Feqgfam &1

FEN @re-gw qfewr & aar
el a€ ara & N B wrzg Ea7 o A
qifadly % 81 2 ) afz 7 nF & A zER
a1 g 9nar @ fF §19 wrgm €97 carT
Frqeflz A8 21 o s fray Ay W
gATX |THA @ TAT a5 FAFFIAIE T@T
aar FT gIA AT Fgr 14r f5 g qyAr
o @Y wE § ) gEY wedl W wgr oA
a fag™ @ ¥ g9 97 Ay qawg frar
aar | faegia g|@ aYAar S xEr SRg
T et fe gn @ Qa @ @ §
91 va fasa & safte ¥ Fgr qa g f5
IGFT AY AT AT § FZ A AW E
afz ag w21 arar e @d 0§ A T
ad & A a1F amE H AT gF4ar 9 @y
# st 9rgar g & oww gnt @A
firdg a1 w@x ® #1 @@ Fogy ?
JYTERA AEIET, T FAT WIGA ¥qr FaAv
¢ fr fara &1 qfserdga @Y @y & mar
g1 WY 9% a1z i gamt gfawr serfra
B yfF I & aw w @
T 919 AT A ? O 97 a0l ¥ A
g aran @ fr o wmr ¥ wiw i g
QEgiee favddt 7 & | gan et
T AT D G g T Qe
wamT T § | Wi dw sgr
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e womY wier 7 @y oy Wity ag wrse
W% WTEC | SWAI #Y WA W
"R E |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : As regards the
query whether this Preface referred to, is to
the Fourth Plan which was placed before the
House or Preface to some other new Plan, I
would like to say that the plan that was
pre-ented before the House was a complete
document ; there I8 no question of that
being changed, or Government not having
placed whatever is stated here,

uY firg 977 w1 @ goemEm @WEEw,
& zq 93 Fg fAotg @fan &y fagd
|7 ¥ Ugi 9 &1 AGT 4T GHET ATH W}

@R

MR. DEPUTY-SPEAKER : Before 1
give my ruling, I must ury 1o understand the
whole thing, as fully as rossible. What is
wrong in my hearing the Minister ?

SHRI RAM NIWAS MIRDHA : Sir,
this is a Preface to the Fourth Five-Year
Plan which was presented before the House
and that is the only Five-year Plan before
us. This has been placed and this has been
properly formulated. There is no que:tion
cf having any other Plan in additiin to or
as a supplement to that Plan. As regards
the Preface it was not complete at the
time when tte Fcurth Five Y.ar Plan was
piesented to the House. An undertaking
was given In the Budget session and in
pursuance of that the Plan was presented
and this is a Preface which gives broad
general outlines of the basic approach of the
Plan. There is no qustion of deviatiog from
the Plan that was placed before the House.
1 submit that there should be no objeciion
to this being presented to the Houte now.

MR. DEPUTY-SPEAKER : I see no
objection to any additiopal, supplemental
papers belng laid in the Housc in addition
to what has already been laid without modi-
( ying what has been laid

14 53 hrs.
PAPERS LAID ON THE TABLE
Preface to Fourth Five Year Plan

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): On
behalf of Shrimati Indira Gandhi.,
I beg to lay on the Takle a copy
of ‘Preface to Fourth Five. Year Plan’,
LPlaced in Library. See No. LT 3878/70).

—
Indian Forest Service (Pay) 1st Amend-
ment Rules, Notifications under 1AS Act
1951 and UPSC (Exemption and Consul-
tatlon) Amendmunt Regulations

SHRI RAM NIWAS MIRDHA : [ beg
(1) to re-lay «n ke Table a copy of the
Indian Forest Servie (Pay) First Amend-
meut Rules, 1970 published in Notification
No. G. S R. 603 in Gazettee of India dated
the 11th April, 1970, under sub-section (2)
of Section 3 of the All India Services Act,
1931, [Pluced in Library. S¢e No. LT—
3524/70).

121 1o lay on the Table —

(i) A copy each of the following Notj-
fication (Hindi and English ver-
sions) under subesection (2) of
section 3 of the All [ndia Services

Act, 1951 : =
(a) The‘ Indian  Administrative
Service  (Fixation of Cadre

Strength) Third Amendment
R gulations, 1970, published
10 Notification No. G. §. R,
012 la Gazette of India
dited the 18th July, 1970,

|Placed in Litrary Sea Ne.
LT—3879/70],

(b) The Sixth Amendmeat of 1970
to the Indian Administrative
Service (Pay) Rules, 1954,
published in Notification No,
G.S5 R. 1043 in Gazette of
India darted the 18th July,
1970 [Placed in Library. Ses
No. LT—JBSO}"?D].

(c) The All India Services (Confi-
dential Rolls) Rules, 1970,
published in Notification No.
G.5.R. 1078 in Gazette of
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India dated the 25th July,

1970. [Placed in Librcry. See
No. LT—3881/70],

(i) A copy of the Union Public Service
Commission (Exemption  from
Consultation) Second Amendment
Regulations, 1970 (Hindi and
English  versions) published in
m«:ation No. G.S.R. 870 in

Mie of India dated the 6th
Jude, 1970, under clause (5) of
article 320 of the Constitution,
together with an explanatory note,
[Placed in L ibrary. Sec No. LT—
3 820).

High Court Judges Travelling Allowance
(Amendment) Rules

SHRI RAM NIWAS MIRDHA : On
behalf of Shri K C, PANT | beg to lay on
the Table a copy of the High Court Judges
Travelling Allowance ({Amendment) Rules,
1970 (Hindi and Eng'izh versions) published
in Notificaiion No G. S R 74 in Gazelte
of India dated the 16th May. 19 0, under
sub-section (3) of secticn 24 ol the High
Court Judges (Conditions of Service) Act.
1954. [Placed in Library. See No. LT—
3883/70).

Indian Musenm Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICEE (SHRI A. K. KISKU):
I beg to lay on the Table a copy of the
Indien Museum Rules, 190 (Hindi and
English v.rsions) published in NMotification
No. G. 8. R 622 in Gazutte of India dated
the 18th Aprl, 1970, under sub-section (3)
of section 15A ol the Indian Museum Act,
1910. [Placed in Library. See No. LT—
3894/70).

Annual Accoonts etc., 1968-69 of
Commissioners for the Port of
Calcutta

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): I beg fo
lay on the Table a copy of the Annual
Accounts of the Commissioners for the Port
of Calcutta for the year 1968-69 and the
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Audit Report thereon,
See No. LT—3885/70].

[Placed in Library.

14.55 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-
tary of Rajya Sabha :—

(i) “In accordance with the provisions
of rule 1'l of the Rules of Proce-
dure and Conduct of Business in
the Rajva Sabha, I am directud to
enclose a copy of the Delhi Univer-
sity (Amendment) Bill, 1970 which
has been passed by the Rajya
Sabha at its sitting h=ld on the 4th
August, 1970,

(ii) “In azcordance with the provisions
of tule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am direcied 10
enclose a copy of the Supreme
Court (Enhancement of Valuation
for Civil Appellate Jurisdiction)
Bill, 1970, which bas been passed
by the Rajya Sabha at its sitting
held on the 3rd August, 1970.”

BILLS AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I place on the
Table of the House the following Bills, as
passed by Rajya Sabha :—

(1) The Delhi University (Amendment)
B1,1970.

(2) The Supreme Court (Euhancement
of Vauition for Civil Appellate
Jurisdiction) Bill, 1970.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Seventh Report

SHRI BASUMATARI (Kokrajhar) : I
beg to present the Seventh Report (Hindi
and English versions) of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes regarding action taken by
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Government on the recommendations con-
tained in their Second Report on the
Mipistry of Finance (Bureau of Public
Enterprises) and Ministry of Home Affairs-
Reservations for Scheduled Castes and
Scheduled Tribes in Public Undertakings.

o —

14.56 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TRANSPORT
AND  SHIPPING (SHR1 RAGHU
RAMAIJAH) : With yrur permission, Sir, I
rise to anoounce that Goverrment Business
in this House during the week commencing
Monday the 1Cth August, 19 0, will consist
uf 1=

(1) Consideration of any part discussed
item of Govetrnment Business
carricd over fiom today's Order
Paper.

Further discussion on the Motions
regarding Elayapsrumal Committee
Report on Untouchability, Ecooo-
mic and Educational Development
of Scheduled Castes and the 1(th,
17th and 18th Reports of the
Commissioner for Scheduled Castes
and Sc'eduled Tribes for the
years 1966-67, 1967-68 and 1963 69,
Further consideration of the Motion
by Shri Prakash Vir Shastri regar-
ding subversive and violent activi-
ties in the country.

(4) Consideration of the Resolution
seeking disapproval of the Delhi
University (Amend t) Ordi
1970 and consideration and passing
of the Delhi University (Amend-
ment) Bill, 1970, as passed by
Rajya Sabba,

(5) Consideration and passing of :—
The Telegraph Wires (Unlawful
Possession) Amendment Bil',
1968, as passed by Rajya
Sabha.

The Architects Bill,
passed by Rajya Sablm.
The Patents Bill, 1967, s repor-
ted by the Joint Committee.

(2)

3

=
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(6) Further discussion (under Rule
193) on the large scale migration of
Hindu Minorities from East Pakis-
tan and the steps taken by the
Government to check it at 530

P. M. cn Tuesday, the 111h A
1970. i

Discussion (under Rule 193) on the
devastation caused by the recent
floods in Assam and the measures
taken by the Government to meet
the situation to be raised by Shri
Hem Barua and others at § p. m,

on Thursday the 13th August,
1970.

(U]

SHRI NAMBIAR (Tiruchirappalliy : I
had raised the question of interim relief last
week itself.  There must be a discussion on
the need to grant interim relief to Central
Government empleyecs,

MR, DEPUTY-SPEAKER : [ have a
letter from Shri S, M. Baperjee. I shall
call others also. 1 shall Bive permission to
others also, but Shri § M Banerjee has
writlen to m2.  So, 1 shall call him first,

SHRI S. M. BANERJEE (Kaopur) 1
1 am happy that the R:ports of the
Commissioner for S:hedu'ed Castes and
Scheduled Tribes as also the Elayaperumal
Committee’s repot are being discussed.
But I would like to mention two or three
small points,

Repeated requests lave been made in
this House by all se:tions of this House, by
many Memb.s belonging to various poli;icnl
parties that Governmeit shauld come out
with a statem:nt rerarding interim reliefl to
Central Gov.roment employees, The prices
have gone up and that has been agreed to
by the hon. Minister Shri ¥. B. Chavan also
when he was replying to the calling-attention
potice given npotice of by some hon,
Members. At that time, this Question was
raised by many Members of this House
that he should mention something lbou;
interim relief also, But he said that it was
Dot relevant at that time. Many of us have
tabled calling-atiemion-notices on the subject,
and we want that Government lhoulé
announce interim relief or ask the Com-
rrisslon to submit a report on interim relief,
because the Centril Government l:mpl'oyee;
as a whole have taken the decision to load
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a procession and start an agitation from the
18th of this month. I would request you
to kindly ask the hon. Mioister of Parlia-
mentary Affairs to ask the Finance Minister
to make the announccment or to allow a
discussion on the need to give interim relief.
We have already tabled a motion regarding
that.

There is a strike going on in the South-
Eastern Railway. About 25000 to 35,000
employees are involved in this strike. The
Railway Ministsr has not cared to make
any statement about it here We expecled
Shri Nanda to be here. 1 do not know
whether he is involved in negotist-ons  But
the president of the South-Eastern Railway-
men’s Union, Shri Indrajit Gupta is here,
But the hon Minister is not here to make a
statement. I would request that the
Railway Minister should mzke a statement.

Crbnnin promiscs were mode by the
former Minister of Indusirial Development,
Shri F. A. Ahmed when there was a strike
going on in the Bharat Heavy Electricals,
Hardwar, and he made certain commitments,
and the secretary sigaed it.  Bur it is most
unfortunate that the assurance given to
nearly 800 employees of the Bharat IHeavy
Electricals, Hardwar, are not being respected
now or implemented by the hon. Minister. 1
had seen Shri Dinesh Singh in this connec-
tion. I would request you to kindly ask
him to make a statement.

15.00 brs.

~ In this House many promises have been
‘made that the policsmen who were involved
in demonstration in Delhi would be taken
back. The Home Minister bad alrcady
made up his mind to issue a statement to
this effect, but suddenly there was the
‘Cab'net reshuffie. Now that the Prime
Minister herself is the Home Minister. how
long does she want these policemen to
suffer ? Let them be reinstated immediately
without delay.

Lastly, 1 would request you to kindly
"see that s discussion allowed on interim
relief. Or msk the Home Minister or
Fioance Minister to make a statement to
avoid the impending unrest among Central
Government employees.
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MR. DEPUTY-SPEAKER : Shri Sondhi
has written to me that he wants permission
under rule 377 to discuss certain things., At
3 P M. we have to take up the private
member's business,. He can take some
other occassion for it. At the moment, we
are discussing the business for next week.
He and oth:r members who would I'ke to
take this opporiunity to suggest inclusion
of items for next weck’s business may do
30 now.

SHRI § KUNDU (Balasore) : Last
Friday also, we made a fervent rzquest
through you to the hon Minister to ask
the Railway Minister or the Finan:e Minister
to make a statement on the demonstration
which the AIRF organised here when 50,000
railwaymen from ail over India submitied a
charter of demands. They demianded an
interim rchief  So far nothing has happened.
1 met the Speaker and gave it in wiiting,
because he wanted me to put it in writing.
I had also written to Shri Nanda. 1 was
told that my letter would be forwarded and
the Minister would make a statement, But
nothing has come. You can imagine the
anguish and agony of the railwaymen Not
only I but many other members have
repcaledly raquested Government to make
up their mind about interim relief not only
for railwaymen but for all Central Govern-
ment employees. I want a statement oD
this and some time for discussion.

Another important point is about the
reinstatement of the Delhi Policemen who
had gone on strike. We were promised
that the ca<es against them would be with-
drawn. But nothing has bappened. This
is unfortunate,

Then there should be a discussion about
Bokaro. Money is being wasted there.
There is news that the Chairman has
threatened to resign because deliveries of
machinery ordered are not according to
schedule. Bokaro was estimated to cost about
Ry, 500 crores, Now it has gone beyond
Rs. 800 c-ores. If the House does not dis-
cuss it, I think it will lend in Rs. 1200
crores.

SHRI M. L. SONDHI (New Delhi): 1
would request Shri K. C. Pant to come a
little forward so that he can be responsive
to what we suggest. 4,000 workers of the
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NDMC are on strike for the last two days,
They aic assembled in large numbers at
Parliament Street. Our cive services are
threat:ned. There are charges of victimisa-
tion. Itisalleged by ths employees that
people have not been given justice and
certain corrupt offizials are being shielded.
This is a most serious matter. Shri Pant,
in the interest of everybody who lives in
Dclhi, shculd not shirk the issue and come
forward to attend to their grievances.

1 support the plea for interim relief.
There was a promise that even government
pensioners would be helped by the Pay
Commission. There is a statement here
to that effect. They seem to be going back
on it,

I also support ths demand for reinstate-
ment of the Delhi policemen who went on
strike and withdrawal of cases against them.

I would reemphasise that what I have
said about the NDMC is wvery crucial.
Water supply is already short here. This
may be further affected. Four thousand
workers are on strike,

SHRI NAMBIAR :
the pl:a for interim relief. Interim relief
is given by the Finance Ministry., At least
the discussion should bs graoted now.
Money can be got later,

Anothcr point is that 3,00 workers,
casua! labourers, of the Railway Electrifica-
tion Scheme between Tundla, Etawah and
Kanpur are threatened with retrenchment
Two hundred and fifty have already been
retrenched. On 307 retrenchement order
bas been issued. One hundred and seventy
were arrested by the Etawah police of UP,,
aod there is a scrious situation There is
a likelibood of the strike spreading. Workers
who have put in 15 to 20 years service are
beiog retrenched. The matter is a serious
one. The hon. Minister of Railways who
is ot here may at least come forward with
a statement, and let us have a discussion.

st qRan A () - gfr e
wirm 7 smemar f& faow 193 &
geaia G FY A1F F FAC Twf gy
urt 3w & fafses arf ¥ and’ ok gf
§ 3% goendw g, fagre @ &l
@R W Eag & sraw §F AN

I strongly support
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SHRI INDRAJIT GUPTA (Alipore) : 1
know it for a fact that the Ruilway Minister
is certainly wery much troubled over the
fect that recurrent trouble is taken place in
the Railways., You have scen the strikes
in the North Frontier Railway end South
Eastern Railway. Now, again,a widespread
strike is taking place on the South
Eastern Railway, and as Mr. Nambiar said
that there is a strike on the Northern
Railway between Allahabad and Tundla.
Therefore. I would suggest that instead of
threating these as separate inciden's, the
Railwey Minister may be asked 10 make a
comprehensive statement here on why these
conditions of relationship between the
Railway administration and the staff are
deteriorating, leading o frequent dislocation
of Railway traffic. We would like to have
an opportunity to discuss that question
because the underlying [actors must be
gone into very deeply. Otherwise, this kind
of thing is going to spread, and a very
serious situation will develop on the
Railway.

st wffy guw (arTid) @ T AR
g FRAMAY 7 & fga & ggora srd
FT A § | 3 TH T AX FT A
faer & 1 9f a7 fawa & qTFITH
2 TAoFrommodte Hfly ATEIT &
g qidt & gafeg g7 9T g @
forebrardt Tt & 1 Wror g A @AGE
T o1 @ &, Afww oA Sr oqgh wH
3 § 7% Hg 9T AT At geege At
wifge 1 wafag Iaa ai qT gt w=i
it wifge, a1 @IFC WEAWE w29
I3 |

asm § ¥ faw & wy #
JaTaT 9TEAT § ¢ uz faw z@ qvw gy ¥
qETETGIY | W A ¥ q AF
Trt At wafy g @ o & wrgm
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SHRI S. M. BRISWAS (Bankura): |
support  Mr. Indrajit Gurta .nd Mr
Banerjce. 1 want to add that it is a matter
of great regret that the General Secretary
of the South Eastern Railway Union, Mr.
N. C. Roy Choudhury, and the Assistant
General Scerctary, Mr. P.B Kotiah, who
wen! to Bhilai to setile the dispute between
the Railwaymen and the administration
resul:ing in the dislocation ¢f the train
services, have been taken into custody along
with 15 workers, Therefore, not only is
the strike spreading, it has also resulted in
serious tipub'e for the travelling public. 1
am one with Mr. Indrajit Gupta and Mr,
Banerjee that the Railway Minister should
come forward with a statement in this
House.

1 hve repeated in this House again and
again that I represent an area, Purulia and
Bankura District of West Bengal, where due
to drought lot of people are starviog cvery-
day. Hundreds of them have died. The
Prime Minister hersell visited the place and
ghe promised a lot, but till today no action
has been taken. Peop'e have been brutally
lathi-charged by the CRP personnel. The
Goveinor of West Bengal Mr, Dhavan pro-
mised that there would be a judicial
enquiry, but up till now no announce-
mert has been made about that enquiry.
1 demand of the Prime Minister through you
that ske should immediately take action in
regard to gratuitous relief and other re'ief
measures for these pespie. Otherwise lots
of people will die of starvation.

MR. DEPUTY-SPEAKER : 1 would
request the Members to be very brief.

SHRI B. K. DASCHOWDHURY
{Cooch-Behar) : I am happy that the hon.
Minister has consented to the request that
the flood sitvation in Assam would be dis-
cussed next week, But the fioods have been
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extensive, and they are not limited to Assam
alone, They have been taking a heavy tall.
Floods have occurred in North Bengal also.
it is known to the whole House what is the
condition of North Bengal now. I received
information even this morning that 0,000
persons  in  MorthB:ngal disricts in
Jalpaiguri, Cocch-Behar and  part  of
Darjeeling district—have be-ome homeless,
and that about 400 square miles have been
completely inundated. | request the Govern-
ment (o sec that along with the discussion
of the flood situation in Assam, the flod
situation in North Bengal should also be
discussed. This is a simple suggestion.

»it Fawra qrfew (gganma) - gareqy
ngizy, aeT WA F FiEF  sgiaT
weaifad 4 & faga & ar & 9y g5
fear &, g7 98 @ wat s WA &)
Afaw wRd &% g7 F 2g WA H F
qgre & fag & &1 F173T a8 FW
#f fay fear 21 & wefy mwQw &
qgAr |Ear g (F 59 #afg # 91 99
AT # oIy, agy AgqHz 96 &1 @0
F0 ar ag

st fagfa fast (DN AgdY) - SwewE
wgied, WA W A dT d7 gAdz FT 9T
saraar &, fag & 3w & wwAAT
TR TR AT agi o E &
gy #g AT Jgan § 5 g2 fahea
sy awFTddl FY gur fdw faar g s
frg i@ I T AT f1 g9 fraramr
gz ¥AY &1 @99 § ) I 99 fFEEl S
ST 9T ZAA @ @ & 1 OF a1 @Y g
TFHE FY AT X T AT AP A R E
afqar & oF g@are § adwr v g fF
gl 97 & N, Y, 99 ¥ g1 mEe
gt grar fear war W 9EF TE
FE FLA 97 | gafag & wrgar § 5 g
AN 9L A qdTg OF q41 @ Y,
T IFTT XA are § agra 2, arfs fegray
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% qEeH! & WX WATH &1 9 @ WK
o wdw afz gat @l W AT
FET I | Og 59 T F§ FIA-7Q FT
AT § | TG FIEg-AET @ Tl 9
fie svar & Alv gw W wT @mT
F98T AT gAY g7 fasiT F@r g

st frg @ Wt (wgadY) @ SqTeTE
nErea, frafr g i 0% Mar §  fagam
Y AT @tz FT ATIHE &F F AR
¥ o -2 ¥zare wraq fzarar, S
uzfirz gt v g1 #FsT 99 qT agH &
2 g%t | =@ 7 ¥ uF A efae g
21X afafy & dz% ¥ = wan &
wigm s ™ owr § zier Ay AegTH
0T fazarat &1 T § wEargas @iz
F A 3T F QT H qgw A

HTHIH SR 1™ ¥ WY qie "1 g
99 9T EH §eT H agwH @9 arer
g1 & i) 7ga sawer @ wrf @ ) Far
fr #% (oot oot s wgr a9, TW@
FUASI ey st amfg qalg Y ad &1 @
fag & wigar g fe fagre & qqzq & ant
3 agq &7 sra|< fgar w1

arew grar & asr-uaroeH &
fyat qfas #1 @7 $I avaT fadas O
gerar A1 @r 1 ga A s ¥ fv 3w
¥ grafrag  dfqem &1 2437 @miew
fadas ¥ gF a1 9E} 1§ ¥E AR
¥ wwrg 1

o aaow wwre (faw feeddt) -
JUTETH WEIQY, WET A% SHAATCET W
wfe et 37 ok feedlt & gfea
Trel WY AW BF FT W §, T W
e Ak T Aw § | faeelt ¥ aga I
der § gTd sAArd @A § 1 I
gaT a8t = 1 & agm fe e

SRAVANA 16, 1892 (SAKA)
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€6 AR A oedt qw I3 | v x@T A Q)
fe grea &g ¥ arg @ oy

facefl & d39 mAdE Y sewefEw,
fegmm gefanr dwedt, & s o=
AL AW FTH FI3 § | Iar Awiw &
g dz7 aadde & . gv drovo far
AT | 9gN Ig WIWST GEAfeH 9T, W
fae s& ¥ § wf Saer a1 fFar @
AT AR A ¢ AN wdtw & fF AT
T it ¥ wedt #Y qura 2, ¥nifE 9@
®RA F FAwfa & fearrez & 1 oS
fegeam grsfan daedt am v, A
fet & faa w=ar 7d¥ grm

feeett gfan 30z8 3 faeeht w1
AT QUT WET AT foaifay 339 g9 &9
WHEE F g T & | freedr § @r wow
T F gay faoz wry . wgt fw
featma grag 7z @ & &g madde
war aft 2 @ § ) gafar ot ¥
wRar & 1 frelt wftas ¥ oweEw ¥
ar, o derearg wgd, fevim b
A F gy 9770 I @ §1 g7
FIAFA] @ AL F QAT F i a1
&1 & geare ¥ sgwr f5 Marfade =
ar ¥ qF Adz @ o, frad feecht
gF quEgTAl, 91 0T ®WrEC AT feTime
Qs anfe & art # w97 g, w=ifF ag
RTRAT T TFAIC EHAT AT T 8 |

st whirer s (aferar) @ Sorew
wErEg, oz 3% ¢ fF wam & wowT Ay
€ &, afeT 3w & gg wr WY ¥ SR
warg arg aé g€ &1 IWC T ¥ ff
foei & wrawr #r ag & afgm Wk
aTo arfs F1 aga AFT A qAT
war & o smae At @ @ feafee
figar arrir, aY gai qdff I 939 A Iy
Y 3t qifire &< fear ard o
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[+t wfeza war]

IO AW N @y ¥ AY o
BEREEIE-CILE LEEE I CER A K
ger fe 77 § 1 gafag gaT gdw H A%
3@ | @ wfgd, arfs I« s3I
1 fagzraw gL &)

tw grew ¥ ag weaed  fear mar
o frgfem amel & faams & 3
arfom ¥ ferar s s g9 QEAeE
¥t faar snam | 3feT e as dar Tgf
firar nar & | 98 9T T §FA F w94
g e

@y Fawifkal SR T aET
Faarfeai o1 zazfen feis faar smar

wifge |

SHRI LOBO PRABHU (Udipi) : I do
pot wish 10 be discourteous to my fellow
members or disrespectful to you, but may
1 enquire if this is a kind of complaint
hour 7 We have spent 1 hour and 15 minutes
on woirk whizh is not scheduled. Is this a
kind of Liwame Aam ? This House has
always respected the time of private
memkbers. Please consider it. If members
are allowed to raise any subject from floods
to interim relief, Delhi prublems, etc., Iam
afraid this would be a very popular bour
but not very useful to the people.

U7

MR. DEPUTY-SPEAKER : After the
business for the next week is announced,
this has been the practice and 1 think it is
pecessary 10 & certain cxtent. _So many
problems are there in the country and
members would like to focus attention on
them. The only appeal I would make is
that they sbould be wvery brief and to the
point.

st wo Tao wgum (fa@megy)
Jureaw wgred, af feedt ¥ @aga &
wEr ST & A% ¥ a9 FLQG G
g AR AT Ax ¥ gEAW TE)
wEEd T IAF WG NF AT AGY
far war & WY Iaw a0 fEar o g
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& argar § s Ive wind 93 fawre fear
At =1fge w1 gaF Avr 2T Sifzm
f& & gt arg & GWIC § FAT @
aF |

st gEgwa  geREw  (FWIY) ¢
INEAN WA, TH OF qgd IFA A
F! O weE; wEieg &1 oaurq feqrar 2

53 feq 7 2a § 7ogd F aERg
33 zqy agrs 0§ 91 fw fells &
Al 9T IAFY AT & F gasr fafraw
9 286 ®YY Y . T ML F qaAHT
At § %1 aaa 43% frar war g 1 o
feagzet faard & qurn &a asd &
fasrifrza 3Y us siw¥a g, fagi az
daar fFmrmar 2 f5 nnem & 3 @
"R FO AT IT™E qF w0 | ag
aga difcae Amaar & sl ¥ 37
adst 7t feaard frar war &) dza
wad He 7 gEdm fwar ar o ag wifag
forar mar ar fF feet Y fafazarssr a8
farar s | WY aF TRF o3P q
aff fear aar & 1 %@ wsA wY AT
wigF A ag7 difegg gadz A or
Wi

SHRI P. G. SEN (Purnia) : Shri
Chandrika Prasad has referred to the flo:d-
ing of thousands and thousands of acres of
land in Bihar bordering Nepal by river Kosi
because of which standing crops have been
submerged. We are very much worried
about ihe pitisble posilion of the cultivators.
We want some statement to be made about
the steps taken to meet the situation.

SHRI NATH PAI (Rajapur): I want
to join mv colleagues in entering a plea
with the Minister of Parllamentary Affairs
to provide the House with an opportunity
to discuss two imporiant matters. Last
time also 1 made this appeal. Obviously,
it has gone in vain and, therefore, 1 am
forced to take recourse to taking the time
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of the Houe sgiin. The first point is
with regard to the growing demand for
provision of interim r:lief to 1he government
employees. Only tvo days back I called
on the Finance Minister along with the
leaders of the employees and 1 think I
convinced him of the niecessity, the impecia-
tive necessity, of giving immediate interim
relief to 2} million employees on two grounds.
It was not sentimentalism of some trade
union leaders. There are the recommenda-
tions of the Gajendiagadkar Commission
and the Labour Commission and, therefore,
the Government is under a solemn obliga-
tion to provide immediate interim relief to
the employecs. I hope the Government
once again will not sit idly and compel the
employces to resort 10 action, like in 1968,
with all resuliant consequences.

The second point is the one raied by
Shri Bibhuthi Mishra. I do not krow what
the policy of this Government is with regard
to lind reforms. A  massive movement is
going to be launched join!ly by the PSP and
SSP, not land grab movement but demand-
ing that the resolutions and the commitment
to the nalion that there should be land
ceilling must be hoooured. Anybody, be
may happen to be u political leader or
Minister, who is in possessior of lend in
excess of the ceiling shal be, shall I say,
persucded to part with the excessive land
and this movument is going to be launched
on the very auspicious and significant day,
the 9th of August 1970 . (interruption ) 1
koow it has no signifi.ance for you but
it has sigoificance for all of wus
A & fag ot § gark fag Y & gmw
wifa s71 &= 3| The Government of
India should come forward with a state-
ment telling Parliament what is the directive
policy of government with regard to these
big problems. If this problem is not tackled
speedily and with wision, I am afraid
resolutions like the ooe which we have here
by Shri Indrajit Gupta are not going to
take us far. I, therefore, hope that the
Minister will take these seciously into
consideration and provide opporiupitics Dext
wetk for both these matters.

st sday faw (§99R) @ Soreaw
nEeT, aga F1A2 ¥ g AEFT FwAT
FH AR A H A &0 WEAT £ 1

SRAVANA 16, 1892 (SAKA)

B.0.R. 250

frgd qar & e ot ] firdemr Frar ar
f ag faar 2=t & 2 qare o< awa
ffmae Wl wiw & wgar fr ww dw
sarEl 97 awer fawari 1 (1) st
famafeaas % uw)w @ogss &9 8
TIRA § 1 wltagfea stfasr 3 daar w¢
fear fF @reft & . wtw wagivas dw &
v wgd € fx Al 50 1 frer oo Y
gq9 gFeheT A1 AIfzd fr sar feafy
2?

g9t ¥9 AzT ¥ uF faduwm ¢ fe
faafrman & faarfadt 7y frzafaamg
& e # fg=ar fasar wifze oiT SO
s2q &1 aTFT famafaaan & faerfeay
T ET T4 & AfawIT A 9 @
&1 e At F2 a¥ 9z @07 a1 qEw
2 & g FY AIT ¥ TEEST WET
arfgo | tETT AT GIER A A
aFaT i w9 & aY faar woft o e
R F WY IcRed Far JTiET )

dray, mit gra # faeed fazaframan
& 2 aFrAT 92T ATy AT T FFTAT A
gragm faar @t o@Efas a¥faq ¥ g
fe gaat &7 F2 & faar &t 9% ggo
o9 3G H RIGAAT FTAAT I AG-
ar—frar yaE Y g Y AT AT

Tifga |

oY Toite fag (D2A%) : @ AW H
qz frwd, d3 ferd qar A @ g
g ! kargar g dv fowrd g Afew &
WTG-/TG ATk ATHT T TFAT ATEAT §
fr ag @iz, fawar s =dfaanr o
g gadt qdrady far 43 Fm
g A &Y A9C =T | UF & oar
fasar e w2z naerdize ¥ qur & wT
qer g qar | @ oF O @ At ¥
g AT srfge
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[+t o< fag

gy, & fafwer s oo &
FEAT A1RAT § (0 W@ &7 qET HE
twHmar AF frwmar 2 fs feeelt §
Wt faorslt gz 7 @ | FAX @z & W
Y wer mar g1 A OF @ A9A
garg fr 3ak far ams@ ar @ E
e fex ag arft &t @ifdeam #1 &7
femr & S@d @@ WT AT T
feemt & 7 ®ar wrg ATE W A Ar@l N
F F9< @gray 7 gy | oarg 2,
THE FIT 4g AT § |

ded ad ¥ s arim md ¥
graeg ¥ ga 7T qEArdr 5@ waw
% g7 aYaT 97 | 9% @ 39 sTrEdr
gt &) Fagw f& wit 9fiqm gaw
T I FAA & | ®Arer 1 3z "o
Wver HY A F A7 @F | qET TH "7
FOST ATAT 920 | [ oY FAR GZAA 40
F@Y fadx 1 gawr & AT 9r AT T
ufa faw w1 ag ot 1z fegr amar | @Y &
argr fF ga% I ¥ o waAH 7 aw
¥ Tz mm |

gt e & faedt gfod & ark ¥
FEAT A1ZATE | IFRIA FNT @1 T g
T 5T feur 5 SFr €@IF A FEwr
ST ¥ | TA-TRE FATC FAL §, qF WA-
fer qtmra g & SaFr Qe =wadr
giFa & w@r &1 @ A3 99F AR
¥ o g R %)

TF T WY FFAT WEA g §E
fogrd, dedar A am 9@ 4 &
sy frarg fema 3ar #1 a@ Fgq0
sgar g e sw o & fed Qlwie aw
TET TEAT ATMGY | GE W AATF §, 7%
A oF GuT g ar g, faw 7 &N o
et A, ggd aX X FY Frqar A Ag
@t agi wmw fRsar @ @y fowmd &

AUGUST 7, 1970

B.O.H. %2

TR ¥ A IR o fedz Y o anfs
qrar oy fr sl fram s g § @
W a¥-32 grefradl & qa Nt ad-as
Wl g ag & &fF grer fram zad 7
A 917 Ag 41T ¥ @A AL SAIT 2
& agr wage g amer R gR wod
zrgm faar

SHRI RAGHU RAMAIAH : At the
outset I would like to say that 1 have
announced the business onlv for the rext
week ani not tor the whoe s=ssion. There
may be many other important matiers
coming up in the forthcoming weeks.

SHRI S. M. BANERIEE (Kanpur): We
wanted a statement on interim relief.

SHRI RAGHU RAMAIAH : Last time
also &8 number of requests were made for
statements from various Ministers on various
subjects and I conveyed the wishes on hon,
Members concerned to the relevant Minister
and I shall do the same this time als».

SHRI NATH PAIl : With the same
results ?

SHRI RAGHU RAMAIAH : It
depends.

SHRI NATH PAI : Try a li‘tle ha:der.

SHRI M, L. SONDHI : How will you
resolve matters if there is no water and
electricity in Delhi ? The strike of NDMC
employees is a serious matter. You will
have a breakdown of your services., How
can Shri Pant st prettily there 7 He should
have came to the House and told us about
it, What isthe functioning of democracy
in this country 7 4,000 people are on strike.
We go to Shri Pant but he is not to be
found. Is he a demociat or some nawab
of Delhi ? I do not see any seriousness
given to this question.

SHRI RAGHU RAMAIAH : [ hope,
the hon. Member will appreciate that I am
not on the spot to give an answer. 1 can
only convey it to the Minister concerned.
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SHRI M. L., SONDHI : The NDMC
comes directly under jyou. Just like you

did somcth’'ng to me and I did you, you
can pro‘est. The strike is going on in
Parliament street and 1 would request you
to go and see it for yourself. They are
trying to find Shri Pant. I have tried to
find Shri Pant. His Secretary or PA does
oot know about where he is. What is this
democracy ? For what have I come here ?
I would walk out, if you want,

SOME HON. MEMBER : Please do

SHRI RAGHU RAMAIAH : All I can
promise is that I shall correctly, tiuthfully
literally convey every word and sentence of
his to the Minister corcerned. More than
that what can I do ?

As to the point raised by Shri Shashi
Bhushan, we are already providiog for it in
t'.e business for the next week.

As to the various s‘atements required
by Shri Misra, Shri Nath Pui, Shri Randhir
Sioph and others, 1 shall convey their wish
to the Ministers concerned.

not,

Shri 5. M. Banerjee has been very vocal.
Naturally, T can understand his aunxiery
about railway matte:s and so on. [ shall
¢lso convey to the Railway Minis'er. I
sha!l do so in regard to every matter raised
here,

MR, DEPUTY-SPEAKER : Wc may
now take up the Private Members' Business.

SHRI N. K. P. SALVE : Sir, before
that is taken wup, there is a Motion in my
name. It was to have been taken up at
2.30 p. M. 1 never believe stars ever
control the destiny of human affairs. At
least a dozén times this Motion has found a
place in the Order Paper. But it has
incurred such a disfavour of the Shani that,
every time, it is supposed to come up,
something or the other comes up before the
House which is considered more important
and this Motion is not taken up. Would it
be too much to expect that at least on 2lst
August, 1970 it should be considered as a
Private Member's Resolution and be taken
up at 3 o'clock.

MR, DEPUTY-SPEAKER : That will
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be coosidered. What you have said llén
record.

SHRI LOBO PRABHU : Enough ti
should be allotied to it, NS

SHRIN. K. P. SALVE: I want your
ruling, Sir,

MR. DEPUTY-SFEAKER : How can
I give ruling like that ?

SHRI N. K. P. SALVE : Is the Govern-
ment serious about it 7

MR. DEPUTY-SPEAKER : This is part
of the Government Business. This Motion
does not come under the Private Me.nbers®
Business. Because of certain things that
happened in the House, the other Govera.
ment Busine.s could not be tuken up. It is
there ; it will be ‘aken up on an appropriate
occa ion.  You need not worry about it,

———

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUT:ONS

Sixty fifth Report

SHRI P. G SEN (Purnis) : I beg to
move :

“That this House do agree with the
Sixty-fifth Report of the Committee on
Private Membe:s’ Bills and Resolutlons
presented to the House on the Sth
August 1970,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House do agree with the
Sixty-fifth Report of the Committes on
Private Members' Bills and Resolutions
presented to the House on the Sth
Augu.t, 1970

The motlon was udupted

15'33 brs.

RESOLUTION RE : ECONOMIC AND
SOCIAL PROBLEMS OF WEST
BENGAL—Coned,

MR. DEPUTY-SPEAKER ; Weo will
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[Mr. Deputy-Speaker]
pow take up fuither discussion on the
Resolution moved by Shri Indrajit Gupta.
The time allotted was 2 hours whereas we
have already taken 2 hours avd 32 minutes,
So, we have already exceeded the time.
allotted. If you agree, 1 may call the
Minister to reply.

SOME HON. MEMBERS ro.e—

SHRI NAMBIAR (Tiruchurappalliy ¢ It
is a very important Re:olution concerning
Woest Beogal. The time may be extended
on it.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TRANSPORT AND
SHIPPING (SHRI RAGHU RAMAIAH) :
If there are Members wantirg to speak on
this Resolution, we need not stand in their
way.

w1 67t 'm oA (et 7aw) o
gL AFAl & WY g E, 99 93 &
ST 9T 81-gT8 qUET  SaTer o JAvar g,
@ A Jrg A ad adf waAr o ad
gfeFa & 49z & am gar § W fex
Wwoang g fasar g @ fay ¥
st @ fs qaq 7 gz w0y 2% ggEr
¢ &Y sy ST agg |

SHRI NAMBIAR : There is no legisla=
ture in West Bengal. The Centre is looking
after it. There should be a reasonable
opportunity given to all sections of the
House to discuss it,

MR. DEPUTY-SPEAKER : The next
Resolution also deals with West Bengal,

SHRI NAMBIAR : That will come,
Even when one minute Is left, that Resolu-
tion will come. The time should be
extended on this Resolution which is very

important.

MR. DEPUTY-SPEAKER : A number
of Members have sent their names, about
7 to 8 Members. Let us fix some time.
Will half an hour more do ?
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DR. RANEN SEN (Bnrasat) : The next
resolution is on a different subject, Sir.

MR. DEPUTY-SPEAKER : So I want
to know the pleasure of the House,

SOME HON. MEMBERS : One hour.

MR. DEPUTY-SPEAKER :
six minutes to each speaker,

S0, we say

SHRI NAMEIAR : Agrced so that tea
p:ople can speak.

SHRI KANWAR LAL GUPTA : Please
tell us when the Minister will reply.

MR. DEPUTY-SPEAKER : So § minutes
to each speaker,

MR, DEVEN SEN :

St ¥q7 A7 (ArgAHA) ¢ Fareny
qg1gq, 93 93 I M aw g fF $aq
qGE & aww § qfyadr @ & wfy
ghan geary frar smar wr & 1 & qg o
Fgaragar g 5 #g wearg sim
Fad § & A& Par F, f@fea sy &
S Qar Qar w@r &1 arE w97 7 fafea
giifafaen &t s1aw @3 & fad s
& @ gwy 52 ag @ e ®
@Y wifgd fr fafewr #feea ar gqwa
AT I gEAS AT AT A FAH AR
grate & guv 1 zafq fafewr e
frafaew argar ar ff Joer 9 9T
Tg SqTET gATE WX T[T W@ | gafag
qrq 2@ f5 dme ¥ g heed ¥ ooy
AT a1, A TAL TG § gHES w7 91,
18 fafen oitfafaen @ oo & fadr
1| #AfeT ww gW @A §fF qwrd
wAG FEIT A ATE A W oY qrfet
dmra ® fod wfemr A A€ 8, ag aga
Ngawas g1 & Iud OF-3) SEETW
WIIHT AT FIgAT §—IGAT IAEIQW A

Weaith generated in Calcutta benefits
the whole of India.
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I fogar e faw WAt @,
¥ SurRET FAwdAr § omar ¥, afe
g @Y &% ¥ =@ wnar § §K gEw
AT AFF gar &1 fwuisE WX
UFTTH S FT FeaTT T &, wfEA
wHggw g se frm § 6
on the misconceived principle of per capira
equality. 9 fa¥ snre & %FHI agd
o g st & wWiT suEr s gaR wial
FX @ war 2

§ Reqn ¢ fg awz dm ¥ qedfyz

W uFaiiiedT 97 § F9 g, ¥} W
fag; 30.6 2, wafF go dro ¥ 37.0,7rx-
I ¥ 308, 99F § 54.3 o mgrag
¥ 54.7 &1 sl QiNF WrEAH FHEA
Y avE § S FE@ERr gan, IRA gal
arial 1 ar ey fear aan, afea dme
1 1§ auwa 7F) fean wan ) fage w
199.46 3 Tyar, @@ Fr 158.99
FOT wan, gfamr #1 79.88 53¢
®qar, weg g3y F1 15.09 A= wmar,
AR ®1 419.21 FUT TA1, T F1
117.22 0z war 8T go dto &1
280.87 sqz wwar fear war, sfea
Far Fy #rf avewa 7@ faar aam

15.40 brs.
[Shri K. N. Tiwary in the Chair]

o faafasr & & war g fr <t
argdas GE wrEw Ul @, ddee
TTeg £9¢ AW, 9% GEF 4 MW
g faer &C vy fod o, sgraw ¥
2983 X Fw ¥ 1805, vt wmd
areag fay § 1 ca® v g e
fir st Gfenr ool doe § aTeEa & art
¥ ag mETeg ¥ 164 § W AW an
62 1 W aw ¥ smR Ifeww
W & W9 M@ @ @ E 1 WA

of W. Bengal (Res.) 2,8

& a ¥ gW g7 ¥ o Fa9a ¥ A A
WA aAd ) WA i arfaw FEE,
T gERr Teq W wT e ar o
Ta% fag 30 s w@F T CAFAT R
g v gqr afFA...(sowwm).. oo ¥
are & faer # wemw Af s Ay
HYHT qEErd &§ grit Yy ag
wrar o7 fF sFFR H aF w97 e,
Tgl qreReE & AeET off & oAy off far
a1 SfFT FEFar A 14 fam & weaw
AT 3z fear fx ag 71w e gifae
fazzw gy foad f g a9t 5 75 sQ%
Y AN § | qar AgF 9g w9ar wgt ¥
qTEET WX EwAY S #Y A AdY
gifs 9w ¥ foqar aug adar) & aY
FHWAT # FAF # w91 W gF AT W
& arelt 7 ]

wq & uF F9 WEATF a ¥
FgAT WgAT | dw qfp@rE ¥ oY
Tt wry & 3% fag gErgd s
Uz § AT AT At FIS €941 YW@ 0FT &K
gy, 3w qffam & ot ard o g
I fzar mar &1 AfFs f= afseam
¥ o I WEAT K gy § A o
gt Wodt U6z Ag ¥ 1w a@r
fr fw= wrfemam & fac go wo a8
an £ 1 Fw WAL S T OF FdIEA

&1 g faer 9ad grmar .

“Under the Nehru Liequat Pact of
April, 1950, the migrants from East Paki-
stan retain their proprietary rights in the
properties left behind by them in that
country. It is, however, correct that the
Government of Pakistan are not imple-
menting the Agreement and that they
bhave made it extremely difficult for the
migrants to dispose of their property.

W aw § gk o g it fw
qifFea # WA AI9ET g8 FT O §
FaR I o€ g T @A § A
gawr 31 faE @ @ wfge fe
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gl qgi o moAr fEadr siod aft_zf'r
aifs @ @ng mAT gg fAFed aaane
Fg Ad) FT @Al & @1 WY CARE:LCARS
& gasr N vaaT & &% ) @ fag
& amar g f& suwr foe @
arfze

gumfa waven fager ax g
&t ¥ ) nyg g far @ IfF W
SRR T |

Banks offer loan at lower rate.
All prohibitary 1egulations and controlled
regulations w.ll not apply in West Bengal.

g wg wiar @1 fy Fe qma A
¥ #) awg § AT AG & FFAT G,
wrer wy A=z FOAEg § AT
A8 & agar § 1w w@ J0ar ERRET a'_r
SiE] ;?Fﬂ' f—erg g1 ME T agl,
aR-dlz 3 g9 OWIE A —FEA FH
¥z g7 1T @) 7R IEF AT I A
§ w9 fray tqeEweE 7 X Egwm
wigar g & afzaw aw@ F fams
fqar sdEr far g az afaweE Sl
e 1 ¥ SURT FATE AGH T
& fao dar Mder 67 € )

Sz RErg & @ § ama
g@rR ¥ ug wigA aar faar fy dA
tFT aF ST 9T F1§ T AL AT CELINY
afe g7 S a1 ang A8 fFar @
et & arg @7 UFE &Y, T CFE ),
6 @3 @ afgr 3awr o fgaw A
& AR IEST. QUG GT agE fwar
wrar 2 & igar g fr difaw &d A
A7 UFE T A AT § IEE QU IR
@A

SHRI CHINTAMANI PANIGRAHI

(Bhubaneswar) : I hope the time hasA come
pow when we must discuss this question of
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law ard order a little more deeply, seriously
end dispassiouately, In those days, when we
were engaged in  the struggle for freedom of
this countiy, the usuel charge against us was
that we were breaking law and order. Us-
ually, it bappens that when there is an est-
ablished law and order, if anything is done
against it, the establishment thinks that it is
against the law and order of the day. But
we have now to think of the changing times.
During the last twenty or twen'y-two years,
the conditions in our socicty have changed
as also the political relations and the econo-
mic conditions. We shall have 10 take these
also into consideraticn, when we talk of

this law and order problem in this
country,

1 must admit, and I hope I would not be
misur.derstood by my friends here in this
House who profess to be leaders of political
parties, that the present siluation prevailing
in the country isa defeat for ihe political
leadership not of one parly only but almost
all the political parties in the country ; it is
a moral defeat.

I used to live in Ca'cutia for many years.
On 14'h August, 1947 also, | was there in
Calcutta Theie was a feeling of violence
at that time which one could not imagine.
When we went to the mohullay and the
Calcutta streets in  those duys in 1947,
especially on the night of 14th August, 1947,
we could sie how people were afraid all the
time that one will murder the other man.
At 1that moment Gandhiji reached Calcutta,
and we saw how suddenly the atmosphere
of violence changed. In the morning of 15th
August, 1947, when we went to the streets,
we found that those people who were think-
ing that perhaps they would te murdered in
the night, were embracing each other and
were throwing rose-water or sprinkling rose-
water on each other. And I had o.casion to
sce the mammoth prayer gathering which
was he'd in the maidan on the 15th August,
1947 evening. That shows how like a magic
wand, Gandhiji's leadership could win very
the hearts of millions of people who had
decided to kill each other the day before,
In the light of that, today, we can see how
much the present atmosphere of violence is
a moral defeat for all of us. If somebody
thinks that people’s violence can be resisted
and suppressed by administrative violence,
I think it is the highest folly.
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I had been to the South-Last Asian
countries 'n 1950 41, and I read some litera-
ture in Indo-China where I was travelling.
In an article, a journalist had written that
Ilac Dai was ruling Indo-China by day
and Ho Chi Minh was ruling Indo-China by
night. Teday. 1 fird that lately an atmosphere
has developed in  this country, though the
Gove:nment may not admit 1, where almost
a civil strife has started, About 000 per-
sons have bcen arrested in the name of law
and order,

DR. RANEN SEN : He is speakiog on
the next Resolution.

SHRI CHINTAM ANI PANIGRAHI :
No.

The main cause of the discase has to be
diagnosed aad treated.  The time has come
when we cannot consider this problem in
isolation and conclude that the question of
unemployment, agrarian unrest and such
other sncial unrests can simply be solved by
maintaining the so-called law and order. If
there is no land for the masses, we have to
give land 1o the landless ; il there is Do em-
ployment to the millions, and we cannot
provide it to them, what can they do. Today
there are 13 million unemployed in the
whole country including Bengal.

Therefore, let the hon Minister ask all
the leaders of all the pclitical parties who
are really with the people, with the mass
movement, to come together. Let them then
devise ways and means how to solve these
problems, of unemployment, agiarian unrest,
refugee problem, congestion in Benga! and
so on. If we do oot treat these problems on
the economic front and approach them from
the point of view ol law and order and try
to meet it by administrative violence, I can
say here and now that no popular viclence
has ever been met in history by adminis-
trative violence,

‘The aquestion is very serious. I fully
support Shri Gupta’s Resolution, The
malady is very deep. It cannoot be treated by
recourse to administrative violence. I think
in Bengal there is one policeman to every
600 people, If you think that the uprest can
be met by incieasing the police, the pojular
violence will only increase, The root cause
bas to be tackied. For that somethiog imme.
diately must be done along the lines I have
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suggested so that we can establish real law
and order by removing the economic and
social maladies as fast as we can.

DR. RANEN SEN (Barasat): 1 shall
deal with points regarding West Bengal's
development not touched upon by other
speakers,

It is known that West Bengal is an ad-
vanced State, It should be known to Govern-
ment since it is under President’s rule that
the northern parts of West Bengal is a
backward rcgion thanks to the British rule
and later 22 years of Congress rule. When
the UF Guvernment r1ook office in 1967 and
in 1969, ceitain proposals were made to
Government here for the development of the
northern part. The position is that in the
whol= of five districts, there :s not a single
industry worth the name. There are uno
proper roads, no inter-communicat-on ; elec-
tricity is scarce to such an extent that even in
Siliguri and other important cities, it fails and
is not available after 10 o'clock in the night.
Therefore, the United Front Gowvernment
had made a suggestion for the construction of
the Teesta-Mahananda Project. It is call+d the
Teesta-Mahananda Maser Plan, That would
have helped not only the Northern part of
Bengal but also our next djor neighbour
Bihar to a very prcat extent What is hap-
pening today is that because of lack of any
proper reservoir, dam or any M ster Plan
that can control these two big Himalayan
rivers, they are causing havoc in West
Bengal and part of Bihar. That proposal was
made and the Government of India's help
was sought, but up till today the Govern-
ment of India has turned a deafl ear to this
suggestion. MNow the Government of West
Bengal is being run by the Government of
India from Delhi. Therefore, it is high time
that this plan got precedence, I hope that
all the Members from Bihar and ths West
Bengal will support me when I say that this
is one of the problems of West Bengal that
should be immediately tackled by the
Government of India, that at least a start
should be made.

When the United Froot Government
made the suggestion, the question of money
was raised and the then Minister ol the
United Front Government Mr. Biswanath
Mukerjes made a suggestion that this should
be taken up as a phased programme. Other-



263  Eco. & Social Problems

[Dr. Ranen Sen)

wise such devastating floods that took place
in 1968 in Norih Bengal might take place any
day. Therefore, this is very important in
regard to everything that is connected with
North Bengal, because it will contribute to
flocd control and electric supply.

Secondly, ] want to raise the question of
roads on the village side. Calcutta roads
are known 10 everybody. Not only in the
Northern part of West Bengal, but in parts
of West Bengal only 20 miles away
from the city of Calcutia, motorable roads
are not available, even jeeps cannot pass
there. Now that the Central Government has
taken over charge, it should not say that
there is lack of money and, therefore, this
development work cannot be taken up.

Thirdly, in regard to power, when 14,000
to 16,000 villages in Tamil Nadu are electri-
fied, we find that io the State of West Bengal
which has such a big city as Calcutta, only
less than 2.000 villages are electrified. It is a
standing shame for the party that ruled
Woest Beogal for 22 years. Again that party
is ruling there mow. Therefore, somethiog
bas to be done in regard 10 gencrating power
and supplying it to the villages so that
village agro-industries can develop,

My last point is about education, It bas
been the insistent demand of the West
Bengal people that education should be
mass-based, that primary education should be
developed 1o such an extent that gradually
illiteracy may be removed fiom West Bengul.
You will be surprised 10 kuow that only 29
per cent of the people of West Bengal are
literate. Therefore, a sustained cffort has o
be made. 1 do not say that within one year
or five years the whole population of West
Bengal would become literate, but what I
say is that a proper approach, a proper pro-
cedure, has to be evolved by the qu:rnm:nt
of 1ndi4, as was done by the United Front
Government  during  1969. Unfortunately ;
owing 1o various reasons that Government

fell.
16.00 hrs.

Witkout entering into the dispute as to
whether law and order is there, whether this
reform can be taken up or that reforfn can
be put through, 1 would say that drinking
water, ecducation, POWer, roads and the
Teesta-Mahananda Master Plan are some of
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the things to which the Government of Indi®
should pay special attention so that in the
very pear future we may see some good
results, Therefore. I take this opportunity to
bring before this House and to bring to the
ears of the Minister if he is not deaf, that .
he should at least think over in the Cabinet
30 that something can be done in this regard.
Simply saying that Rs. 146 crores will be
spent for the develepment of Calcutta and
suburbs will not satisfy the people of West
Bengal.  Along with the development of
Calcutta, along with the development of
greater Calcutta and the iodustrial belt of
Calcutta, special attention should be paid
in regard to the development of the hinter-
land of W=:st Bengal. Otherwise, there
will be no balanced development of the
State.

With these words, | recommend my sug-
gestion for the consideration of the Govern-
ment,

st mfyr qu@ (|IENA) @ GEETE
#giEy, 1857 & HATSET F S0 F A€
§ fergema § dara w1 @3 § S@i@r
FIar war | e # 39 FHifawlai § 7
g oY dma F wifawilal § aafaa
wE) N fasan arg 9wl agrad
faasr grar sigq FTOEw # S@ar qre-
Fq fegma & algg & qama
foraar aarar war, fear #t 27 & sfagra
# gaF1 (aara Y fasar 1 99 gw &
1942 % %7 § ¥, Ig@ Q0T Jma &
qE WA A FEGE S qE w
T A T AFA T A oamE
qT, IWNY AR ¥ fay aga Ga A
FEW § | AFT qrOd ¥ arx gemyr oA
9T Y IH qTH AZA A0 AG fa@r v
Leadl

FAFTT AL § I WA A Y @&
1T gu o 1T I 9T §A ¥ qTET ®AH
¢ | farlt &7 w37y oF fadeft ol & g9
HE I 9IUEH SEN W9 g W &,
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@ SEH @R weE a@ g8 g T
qAr AHT £ | TEI FT STIEAC A SF
T &) @ warar @ A IQ«WA
FAFaT & g7 § oW @ | T W@
@ ger ¥ JggAS o1 T E ) IF
Farer & gaaT T & fF T O & AT
AT FIH A FT ABT W AAE H
€Y @ g A qFT § | WA JOT A
o 4 gueqTEl &1 g HLAT §, AV gH
IEFY SqTar ¥ Al Gar AT AfEY |

gay 79T guts g & fF ¥ @4 W3-
forr @t & aYT aga gAEAa § WX 9
% wwdfas Faar @ aga g A
guai@ faay saFar s & J
snfsa §, gaa A FE g &1 s
¥ zAvgAw ;maae & qAy A
FRraars ¥ wrarc 9 gafsa g, @ wa
Wt gmar =r feafa & garw 9T GFr
¢ gh qu fagara g fr o ag A
feefrg X gRrFarr ¥ fam @
qrar AT =] frar § |90, A ¥ owfa &
&% o UF Aq7 FIH I&T FHA |

AT Aq@FTEZ YaAde FAT Al q
fogears & a8 =AF-ATS foas AT W&
waAifas ® aww s faar ar, @
gaw ¥ wrar, afer ¥ @ @ adw
Sya-ared W e A § A9
) AR @ § ) Wy AT gear & 6 Ag
qade agy weefer W foger gar @
AT 3T & € @R Ag @ arer @ |
w@fae agi & TwAfas) ® dafea g
FT agT WA FIA ISMAT A1gy |

dff @ aw amw F ReRd
FZ % g e, @ fag 9@ 1 ag W
T8 ¥ qedr FHT B AR ATH
s gorar angm | oy wA freer
FEETE TG} FL A E, WA FF A I
o gg # A wfgg ) @ WY A CF
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T ] §9F I AW E ) Fg AN
TFT AT 9T /A AgY FAr wfgd
#qeq W3 ¥ A T9 UHE 0T WY AW
gl faar srar & 1 AT 5 o owEr
g I 9T IR fam o ek
@t §fFFT ¥ smaear % 9@, @ T
F A AT ITT FFAY 1 FHTC AN
qgt wa qx difar s Sifge sk
wiag AT gz gfagiat s &4 afyg
G T F arfaqQ araE@ a9 5
wedt & wedt yfa gur frar Qmr
arfga |

ag 7T oF f@raar s mr g s
TET FY AT A, Y AT FB g @
ST | & agf amsar fF faedy T R
mA-AA F FF F A g AF aqvaw
gramar A AT # & fr Fma &
AN GHAT FIH GHT § w7 § §, IAHFV
Tl WAT AT | IART FIH) Agal 1%
FATH & AREATHT T gT 9 ¥  oqM&T
agaE g Aasn  gR gz g R owee
g &1 fas T fgewa & arg &9 FY,
aY dme «1 FF AAT g FFAT
AT FY dd Fr aAE (A gy
a7 Trfge A IFFT 9q1aT & oy 69
gar =ifgw | e 7 fg-geara #1 Aoy
# fau @7 & smar gt @ § Ok
T AT FL g1 w9 Ay ag gmTO
dfas sda @ wrar 2 frgw I
SqTET & IATIT AL FT |

st fa =vx s (aygaAY) @ ganfy
aaiET, T weara F A a7 74 WK E
# ITFH0 AEGT K@ g | WIE AT a9
FTa Y 2 gHEdd F : oF ) <are W
AT IAET ST FAY FAFA1 K1 AT
FfF & F5a dorw # wgafa w1 oA

% @ faw ¥ A1 queard vz A Y
ardy & | Al werwar 1 awear  greT



267

[ feax = 1)
& fag us ww-gfezaqr =a@n ¢, fomad
G &7 WIFIT ) rary 2w «ifge
ol g €9 § saFY g9 7 &7 sgeA
FTar arfge 1 4w 9 S mifas w5k
gmrfas saegg €, fqqa) g & 97
aTE TH F9d FET AT T SGIET
=1 2Ar arfge, gasr § uF-uF TWE
qqar g | /@12 @tw av @ o wrA-zfeear
gueard # § 1wy gw A ¥ IaET
1§ 39T g= fagra 5 &, @ SaF O
gw 39 g #1 fagr A\ o= o2l ¥ o
Y FT G B

@y, o7 fewest 3 gmenr gamw &
gre-gm @t fgigearm & amear )
;W 7T H dE 4/ gaue a7 @« fefiz-
YA qIHZ YF AT W # | TZ FEIAT
% gw @7 ag o7 ghwadr T g,
forg ax #:dg gTEIT A AF A ¥ AR
g fFar & adwr gz ¢ T 5w wwea
3 ur fagz wugrm w1 faar g
e #, iy ar fograa §, aza &
®I 35 § ) 99N gg wagsg  WigAr
g f gn odiq & mifaw aF 1 g9 w@a
Frofa & fad og asd & f& aflq &1
qearu 4% avg @ @, afs  yfadat a1
A fasr

TR A NN RF AT am«a &
fedly siqw o1 wifeqm & wfcd qam
ST FT WYY FoA F§ w@ IAY qiE §,
ar g7 3§ N frg sqH @i ? o
wfedt ®1 gn frad gFg A 7 @@
Ty #71 gAra wmfET w@r Qi ?
w9 arferdt & wg7 2 5 ow0 @ ol
s yErifaw §ifcen 2, faa 9t dmfas
Iy A N awAr @ 1 WA @ awy
I T Fear F3@ Afa-afea @@ e
& fgaw iz d, @ fax it agy &
yfgr w wat ) afk iw 2w ey
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¥ FA—dT I wFE—aHIT &, &Y ag
dmfas 81 X qd @ Iawn =<
37 g3 argfefes sedraga, dafas ao
¥ &, At @ Ay @ GAE 9T A
F@ & fa¥ Zazw o g weilad A
IEW@ § | fzrgeard & w7 aF &4 WK
B ¥ Fdl T F AN ET , ag A1
e €z g wmar g famd ggear T
ZFAIT FEAT F, IAW gW wuAr qEEIT
affazr @vq £ 1 99 ¥ W FT wEEAT
27 7 @ awAY R | wT q1 gH WU-g-2
otz arsfefes 20 ggam i)

sar f& &% g1 2, aumm ST FY
aiz 3% ¥ @z off aga & A0 dzEA @
STE | A fex gz awenr 9 g9 Q0 ?
g¥ wfr-Iw zfefim o AFar qfgd )
gt g« & fasas wyafag ars de—
mig Fr s gy fafesma oz g
mfas &1 wwl & wW § 9gF gEIT
gy ¥ facersr sAfag, s¥gaa Mafag
ors @2 4 | $xz gfozar werE & Sua
HEATA, HIFTH, deA9ET #IT "rIE
¥gwe, uaizeea aivg, #1 4 fudE 8
Fiw #1 vafad foers &1, 1946
Frat udr fd 2 fe wwdo H @
fasdrar, wegam, Mafay w16 e o |

FrgAS F1 Aaaa qrEgEias T@
afm wegfedt ¥1)1 aafoa faferaa
FY arg 78 9F | I TEAIT wAA &
ang & g€ @ ghiFa ¥ qeda A
gawT afy g g@ AT 91y § 9
dwre # g e fggea & A faew
giafay W% dT I gENE W9 )
T arfgd | ag wafzg wT F oary
¥fea dmfas g & it ag <o g
gt &1 dwmfas Iv & =T W Iw
FRET 7 g FAT AR & A @ Ay
¥7 IR ® w9 aIfae
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arel) ara ot w9 9 & Afew st
FITT ¥ Ig AT HEIATT HLAT TI7 |
qmE # WX g0 angl § W ad @A
# wWEqr F1 @A WG F GFI g |
wATFAEEz # guear ar fggea ¥
& 1 i< amal # & adf sgar wiegEA
¥ qfiadT &g ar qar | AfFT IqE
fag wt sasww A 71 e §
AR AW AAG A TAT FA A THAS
Zread ufgra § agi §A oraEEe
AN oy gear &AT e ar UF
& gt @ ot oY aga 467 qfaa g
ag @ 9 & 4 FF QeAEHz £ AfF
gy FA15 ) A1 9g fa a@ & @
T § &< IfFa Tg el FogA
gresqrgaz |l 31 & foeg  SaF) At
RIT TF A A GF | A FA CEAGHZ
F¥ AT 3T q€ A NHIST ®AF Fg gl
Tifga 1

FAFd ® AT WA 0 @ asF
frogsitsr F1 @@ & 97 oF IH TgAH
2FlT AW F1oag A quear
wifz7 & ag Faw dnta &1 wra=q 20
zaat are gfvear zfezlar & q@argmm
FAST F1 A Frardt ag @ 2 az q9r
HqW FGFFT AT & @ ]| IAH
wT ral & WAET WEATE FY ST,
Tad! SAqT & @A 1 AAEqT /T @H
FF WX ® faw@ aga a4 Q...
(wrem).. Fower ge @ ©Q
qreateez | ag WA AT Wifgd
e FaFer O AT FAT FAT W
grag @z ¥ qFT gWr & | A SFAT
STEAT £ FAFET FY grEAAH 11 T gfen
q7 WIS gfoeaT SEAH & &Y ¥ FFR
g o fgd o g F1 WA FEAT
aifgy | 7 =31 & A § gEEr qwA
FT@GN

ot fagly faw (A1derY) @ awmafa
WElad, dg dmMa &0 WK FAGA AT
I &, 5w F fadr Y @Y wa Agi 3
FAFAT ITAL AT &I ATTH-AET ¢ |
grar, s, fazR, Idar o fwe
gt &1 fagqm FdaR § ag FOF
& afd dar & AR sAFIT A TN w
wTg Agt & ¥ g9 F Amar FTad .
gafag s&7d ga ga F1 § fr sasq ¥ -
F@ FoTElA 1 gl F AT ovg ¥
qIqT ATY AFIE wEwT § 9 H7 9
qarq g, 9AZ F1 AT 9919 F ) gAfAw
FATT B 79 HIT S41QT 2qG] FH &
fordr awT &1 s adt I fgy s
fF =7 fag awg % gr9g raf e, Qg
& Q9 Uzw A g a4T, PIZAT Iq
AT | HAT TF g A IEEY, @
argAmd A ar gt fad maor g
Wiy wasar & faaar aazam
fradt siardt & Fa8 Wk wmg-onrg
FaraT =gy

st gaAa g (wdh) : ger &
qAI5T FALT FT T9 |

st fagfr fas : za@ a1 8 fe
ams aga fazzr gur , @vmfa wRaw,
#7 gg iFY fATr § —498 wa¥ g fqzr
EE qE ama Y ¢ e fagre
299 w17 & 1 A fgrgrams ¥ @w & wm
299 T 9T #921 AFA fagre w7 §
wa qEA) ugAIA &, A Azt ek
AAS QIR WG A fygy Iprd
azd®t af . wi N w1 fagm ar f
foar 22 g T FA #1 o wfar
TEAT FMGA a7 AT FT G 2T F7 wwar
T & FE ) T At ot ar afgw
QIS A QT A 77 X F o Fwrar
& awear A4 oA o TIMAH g
ma‘sﬂummﬁmfﬁm



211 Eco. & Soelal Problems

[ fayfa fam]

&1 awz am femr ww a7 o ag A
gaear qd Agf gnit) Fagm g fE
FWR W F 9T A 2 AR AZ @Y
agi ya®e g1 2gr & gz At gArdt ATEIR
T FAGI F EY @ 21 BETO ATEIT
HAT FRII Ag) femmat ar e ¥ 2%
sowe ¥ oz qfefrafa dar 78 @1 a8
A gard gTERIT &) FAA | HEAIRA
Hfamr g fF ogeed Saar g g &
gl wwar &1 gaT §IHIT A TR FT
T giT frar | med wE S g g9
AT &3 faar 1 wa fqQdy 9t & 99
QqEy @Y & 5 gmrwr ww 1 T
9 qF giq & wem giwe g s
S ®IG W § SUAT 1@ FAF A
wew F¢ faar ot g7 & 90 9T 0= @-
TN I H g7 FT FE g am ?

st gerata qow ¢ 72 AT WIA QT
i wifen § wfggar :

oY fagfr fiaer : & ardf 47 fifer 5
At drear § AR agt W @FIr §oowg
A Fqar AT g AR T & o g@Ar

g

SHRI B. K. DASCHOWDHURY
(Cooch-Bibar) : Let me remind the hon.
Member of those days of 1.05 when Bengal
was partitioned. Who was with Bihar 7 The
entire Bihar was pot in existence then,
Bihar was a part of Bengal. It is only after
the partition of Bengal that Bibhar came into
existence. Is he saying something in favour
of natiopal integration or what ? What does
the hon. Member want to say? He
says, let there be no industry in Bengal ; let
there be nothing else and the people of
Bengal should oot be given their chance
to have proper education. What is he
saying ?

st fagfe faw : qwwfa  wRa,
wa Ak 1905 & 9g¥ 1857 & waw &
ga e Aot Y 2gf & gt &
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faz @grf @t oY | 37 ang a7 Fai
1857 % 7

it geaella q| 0 1857 ¥ g wei
q7?

s fagfa mw @ o, fage § zx
7T W 71 a7 fag &1 sfaem  ssiwe
ag fad

SHRI B. . DASCHOWDHURY : Let
the hon. Member be fair and free. Let him
say that Bengal be separated from India. Let

him say so ; let him be fair, We arc pre-
pared to accept his challenge.

st faggfa fasy @ agh o faagsit #1
Sradw & g ag A fgigrara & wrzaw
&1 gar Faml 7 frgeaa & =m
FAar F qF TAT G F Qi A fargears
F1 il wga fFar 1 7@ #rga @
Zwei ® fgr, gwma #1 @zl # faar
OF 0% gFeT arfeea &Y 2 fzam g wa
# AR Wk AT 7 wgr fear
ar gu fear ag sfredie ¢ wad faa
# srgar g % ag oY Frogeitr & @@ F)
Faw gare &1 g 7 qAW W, 98
R dw & feegar § ...(coum).. 4
AT amear g fF R fadr sema §
Fma & 50 g gt ad g €1

SHRI B. K. DASCHOWDHURY : You

are sending them fiom Bettish. Very recently
you have done that.

ot fagfe frsr : afar s#r gifee
g7 & W)X 50 gwix fragsht g
eqrer fordy ¥ a¥ g7 § 1 gafad ag WY
fragelsr #71 g@e% § ¥ NESw § &
A& AE &ar | AfFa fagdt goeh
FaFe ¥ § Sud fewyww ¥ aww@ @
T HHFS ®T G g GO0 | F9 AP
¥ f=dl waw A dong eyt &
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wTeEd, S¥T H ¥ ey WX TR 9%
EX o N

gau maw @8 fw #1319
a7 frmdt &1 mer @z frmalaT § gasr
¥q1 va®d ag § 7 UF oFe E &, N uwT
2 3 ) aar ca¥ % (XEH Y amr ?
gz ag & wrE § A SEsr o gmr
oTar g MIAT 3@ ag ¥ wz fem F
At awry A 7gm f5 d¢ feend
gaar faaamzT mz ¢ 5 e g
wada ag! 21 @z fod & mifex war
gy g ?ag agr wmar ¢ f& @ifesw @@
grar & 5 &gr aEF S0 AR E )
Qfezn ¥ ofear #1 qar 2@ war g )
qat gaT & @z & 5 [Faqr g AR
& T g7 da 99 a5 § a1 Ad, A
a® @Far § ar A4 7 32 F0T 0FF
fgrgeara # sl 1 997 4§ HIAR
w41 ? 4% NevnT aggy ! g@fan @
s ay =ar # w@ar 9ifgd 1ag &
W& 8T 5 fagdls &1 g13d9 I8
gor far ona | gRaAEg FET aramn
2w 91 oF FAY 3 ) G FT F HACFEAG-
#iz &, sa g fFar Jrar Tifgd |

SHRI B, K. DASCHOWDHURY : May

1 have one clarification 7 May I have a
chance to speak for a few minutes ?

MR. CHAIRMAN : There are so maby
names. 1 will call thein one by one,

SHRI B. K. DASCHOWDHURY : Nome
from the UIPG Las spoken.

ot FEW?I'FHEGT ("I’lgl‘) : ot geEaa
T Wiga F AV NE@EA §, @ I I
aga @Y war g1 SR AR
Faar ¥ fae o196 arEag 3 9fEd,
|l 715 g A & FAFT O &4 §
q3r ML §, ER W@ A I A3 AR
3, afew 5 Dfedaa srgl §, AW
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o wefa ¥ Q¥ B & e, sEN
WAEAl AT A WAT G F ) wrr
afy #1¢ 12 & AT W EY aFar &, gAr
aTg ¥ mFeqr M FAFAT ¥ @ @ &)
AR A WA AT FT WA IAFT T a7
A @ § - wEeAa qeAr A i | A
F1 7T 7.3 fF |9 ag waan awr a7
21 war &, foma) |rg a9% 7@ awy # )
rafay Ia% a9 ¥ fag oy o
Y aga SuTaT ATIRAFAT Q | AfFT gul
7z 2 f 37 W s T gt 9T HwaA
¥ gru @rar gfewa @ @r g, e
gifer agt 9z warar a3 @ & famy
fzdY agi us wean a4t Faaa sasar a3
Ft w=afy #1719 FE@ F1 wwer Frar
affT ggd Y Fgi € FROTT AT9T
T @Y & | g& FY FTCXAT 4 ArgaAr
2 f5 ag afewe I fady, 7 0F 0f
7€ ®:q1 99 FH I FL...

s} ggeRT gewge : FroiraT B
TN ¥ @ T AT 3T FH F L

ot fgmmatagst @ FROIA § W9
1 qi} &1 9T sarar ¢, gafao g9 w=
ard FT 1@ & | 7@ 9T A=A ¥ {57 v
@ &, 9% 3Y FeAT-Y7 AFT FIAI 9T @
farar o g &, faasr adlar ag & w@r
2 fF gEr-FHe WY IoT A T @ E )

IE TP A AW F Fw F Y
a9 T #¥ qref §1 aga W @ @,
X ¥ & AW AN & 7T ¥ w9
Fr L Ay va 1 oY wedg AdY & fF aga
gg FM g AFal g1 F ag o wgAr
aSigarg & wuo @7 ¥ agi S Fw
feqr @, @ aga ar dar 39 a7 &
geafa & faq adf & s\l & faar @war 2,
afeT gata ag & fF gfaast S ga &
WAg 4Y a9Ag § FG A 07 g &) qrar
¢, afew gaegr famedy s ar @ ¢
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agi a7 faad amqd @11 § ¥ AR 4R
FFiagEAdand alg @ aga @
wat & &Y A9 snfwfas Fragh & ger
fzmr 8, gafae fr fiw a7 7 g aa,
T § F9 A1 BT arg § IAF /AA-
H Azt @1 a% | §9 a@g § 9@ |
YAUNFEHE &7 21 & | 59 A9 @i 93
FIE g gear o emrA @R wi 9AEr
aqet qrdt qar Ay A § A% agaw
¥ faazz g7 ¥iw FY FEOA4 AU
9

w1 a¥ fropsh frefafadas &1 adq
2, aftwdt wifyeam & faad fgde
wia, ¥ 7w oty & aw uy, afgw gdf
qifreqir ¥ @Y fogiwar 7@ € ¥ a9
agr ar 37 &, sad fAQ agd gz aF agran
qAYra qiffs famdgre § @1 g% a|q
W AT AT & | A AW 3T 79 QA
dFa A & fay gy Far Jq §
arfe 3 & ageT A aig, go1d ® @,
afFr Fma gaar qEr A g S gAd
oefrgl &Y F@r 8% 1| 37 FaArEt
femia & @ g, faaw fagama &
19} wAl AE & dfFw T QiR
T IAH FGT A A T ereAr 1 A
argdt ¥ f5 ¥ | o & wra am €
afs auEt g & fadd a3 @ A
7% & ¥ @ | gafay afy vw st
¥ gme ¥1 i wrga § @Y o w1 arh
aq KT TT FTH H HTAT O, TAR
ITET T qEq & e sEfga w70
g

wiefta gy @ ¥ fr oAt
Toued) Fme § wary v Wk A g T
ar 8, afes St gedte agt ¥ A
azi ¥ gz W@ § 1 o fgma F & A
gimedY AT A SR, A oeEwEI A

AUGUST 7, 1970
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weag & agt 71§ w3t Jd¥ 2, Afea
qIa-a18 & ArEH IEF) qqT W2 Q@
g1 ot g F S Ay @ @Fd &)
FE AT ATTHY I5T FIH FAT =08 1 H
FL | WU GH TG@ F T § AT AT FT
AT gark = gzaltq oA AT IAF wg-
gt Ay Y qzraar (o @ & s
g smass aw@a g avar 21§
Trgar § 5 9z &7 317 #71 By W AR
THH #2g 1 |

ot RFFRT FEATET (FFH9T) ¢
afy mZiar, OF £ sAwT F QAT 8,
A-F1T T T T I @ FE®AT | I
T A o 7z Fz 2 5 gezsita qean
A 9417 weArq o Fz 2 Fr A3 9 &
AUA FATQATIZ  FALZ FT AATH F
ar # Zig-amtfedt € ora | gATT ;Mo
AT AT AqEF 7 WY FF TFEE qALIA
&g afwa gf gz wzar & fF 93 =@
qT To UHo TFF “Z °Y, &Y To AT AR
oYX gzt T F arg a3 q’if’;ﬁrﬂ 4t
fr 3 agi €7 grageq Y I T FH
T F1 g9 3 1 Ffaw 79, qfFT v
wa fF JeeT M gua &, ST EA
ag FgT 6 T8 & ag-smafeEr & g
g Z9-grAfE & g, F g9 aq &
g qE% ®TAT | SOTH FY A grAw Ao
¢ ag wrar & A &, 20 o ¥ @ gwa
21 9ma # g7 ¥ 9z fafew aracmE
¥ faars Q19T P& AT, IS IT AT
aum ¥w & weal AT forawy a9g ¥ 2@
) grnd fodft, afsa st & Tz
ST Y o AT IT A o, Ia§ FAvar
graw g @aa g1 fora fer ¥ Sidw &
g ¥ g § gEAT A [ wig,
firdY o wwEaT w7 AQMETA T GAT

T¥I-
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oTer agi qT gAY 3@ @wear Efew
# & | gdga @z wf, fFq -9
Fr mmer & #% FETAA A€ gUT |
fager 10 arel & @HAT WA A WA=
Fo1E a1 W@ &, Fer A wrar & f ag
gEa a3 N, afsa gg 7 fearm,
agf 3t war &Y Aar fagqr mar |

fagtsr & amd 31 F Aifed, Fw
qrfetar & @7 wid, 9% GG W9 A
faeddl oY, ga9 AE@r F WEAA HEEAT
g g7 &1 fagr, afgq dma & i
FHEAT RIF aF 9 AL @ &4y, TG 2
g & \Arwral w1 ofesm | Fma F
frggsts Y dmw § @I 19X UF
awarad 9 gf §, fmsr eq T F
T AT qRIT AT AT @ E |

FARET D F A zrAT ag ArgF ¢,
20 arsT & weET 9g 912 HY @ew @i A1
w@r &1 3zl §Y fawely aard s ow
qEdT FIqAT ¢, dr@l F0E wwar A
2, 1% a% &9 @ ag A1 gar {F gan
AgARILH T 8F | Y avg ¥ 9gN g
9T UF @17 FeAr 4, S fwew e
oY | 97 921 Qo UHo FWAIT &I, al
‘FrgeY 7 wgr fw gw amarg Ad 2 I,
5§ 7 maw 9srg fa TF! AmAdES
s Afed, gea) go UFe AR A
jgmaree #< faar | fw@ ama 7 @r-
fraar sww & 7 & wgw fgear faar
2w & fag gL @), AT IF I@ A1
feg) Y am # aig WARE A faE,
at wi¥ gz aeFre aar 29 yrEifEy 2
e wiig @i ¥, wfgu wid ¥ Ew
ST ST T, g ) & 9T & waEr
a8t & fr 7 frdt ot & WY aw-wARE
2 | g FY FAAT F WA AT FLAG

g3 gy gfgm o g, WA afaa
Fgt 9T g7 FTAH ¥ FTA AL ) WK
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tifag oY go U%o waANz It @t TEE
faw & qow wET & arm gREE g8
Fraf) Aaror w9ET F aR A F 0w
a1g #g a1 =rzar § fF ar o grET Ay
Ira gt FW & AfFT 30 9T A qgr
7§l £3ar9 gE, %7 a3 3 WA gu
IgH &gt f3dl oF wRdt § 4 aroee
grE a1 der 7 feT wig &1 v g
AT 7T FEWE ! T A IEE QA
ara safaat #1 g€ afsa ag daga 2§
14 aidte Y qX ame ¥ w@grew pf, ag
oY qragd g | IO FrgE MAAET w0
avE ¥ NERTT F¢ a4 :fww F 0f
afsa fex s gg adl gar & fexar
woE FTET AY ard Fai g ! fad wmiok
fenrn & &1 g sy ww gard L ama
Y sar & faars ggaew w39 & fagr ¥
AT FIW QI & ) go UHe MATHE 7
=¥ aw w1 fag o far 9% fag Aoy
gAY fgema o 7¢Y gf fx 9aa) draa 2
§—.q9) grasy v@ fzar 21 sar gg)
gma §1 aAar & sfa amwr g7 7
gafau gw ag 9T AI9FT I9AW FAT F
foro @Y @1d & 1 3t atg & SR ugd-
a7 & fay fEar a7 f 84Y #amm & ®
FT A1 ATfgu Afsa ag «it s =g ad
g 13 gq agi WX W@ e 7T &
fazr =3 o1y & | Fmr= &Y SFET A AT
¥ gw agfi qT WT gu & 1 FArT F mar
97 wfes 11 gz ;gw a7l faw
atg & gad fafeg miwramz ) @ 2w
gwmar § IO g G WT A [
aTE ¥ Tgi 0F AT 9§ wifaw
& @ g W fredlt % o1 oF \rEew
Fign fear mar ¢, gaar N S #)
gar A¥M—az facga @ amg &
LI WFET AT . (sqawA)

aarafa aghag : i Wiegaa &, wry
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[awmafy gtz ]
It az @fga <@, (swawrm).. smgEr
IrEW Y wAr Y, W9 ARt wE 43
JTEd |

) gpeRz genmyw @ zad A gred
g® fwaz fear @ Foxgar qiq g sarg
a1 g @r g ?

aaafa ﬂ'@?ﬂ' Toanv ‘af?"?{ﬂ' q3T
A ¢ Y A oF e o A iR B

st TERT geATEw : A § ag s
arear g (% a9 a1 & agi 2 wiad
a7 1 g7 7g1 9wy WNw g &
fau a8 =i 1 Gmar A smar awE
ra 7 wimat § 1 & qrod quAr g fr e
YT 1T ¥ TR NI A q9 WAT agr
97 gar fag aar fear 7 aed wed aw
agt a7 ( wi 7gi 1T fermatagar o
T Fg1 f@ ot 9z 9T Frargg @ 90
moF F2lafAeT a7 fzar & 1 ;g Ign
W owEm T ¥ g g ag uw
uRFIT A€ § AT AL | FATACET A CF
udadE a1d) 4F JEF WOT FAI EE,
IAFY g2rE AifeeT aar fear & ok
78 awg & ay fad) 81 2aqq H3T v
uw i g | g@fay Sme # qwar
QIS STy i F@r &, ay #=1f Na
a8 windt & | WY q@T R I ST
var Fifad, faged O 1 owdl w7wq
FIfad fHT I AYAT TAATH 9T AT
& w7 Y | AfFT w W gFar wm
R Efragi ® &1 ¢ WRETAG R
Afg # ggar g fr =gt FY smar ¥ aw
G i &, agi & ada ¥ a7 o AT
¢ agi # fram ¥ arge ik § - fas
o 7% @ § AF I @ AT TE Wi
%7 Y@ 9L | Ig A F 12 % e
taRsg@ EfF a1 v W Fr
a1 @ L. (Sawm)

AUGUST 7, 1570
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wamfe wgew : @ g § O
A RT AT @ E 7

S gEEAT CEMILN : AT A0 qX A
Tgafa 1 araw TAR £ c@r § AR
geTEN | FAar wuw gfrErd wY 5w 4w
&F FT 7 | T FY AT Iy Wrw
"I FT TG afeF a7 wfawe ¥ w7
FUA | 9NF Fgi 9T qsgafa & wrEw
FTAW T W@T § WI A1 TT AETHT
AW AF 1 WYF FTAT F AAAieE
gfasrd #1 it aew ¢ frar g o

SHRI B. K. DASCHOWDHURY
(Cooch-Behur) :  Mr. Chairman, I have been
very much pleased with the terms of this
resolution but n t with what has bren said
by the hon. Members why have spoken just
now. | felt strungly like replying to some
of the points, but as you are not giving me
enough time, I would simply like to tell the
House through you that there has been a
calculated move to deprive West Bengul of
all her due rights sinc: 1947. It is mot
enough to say that all the industrics are
sought 1o be removed from West Bengal only
today. It has be:n done in a svstematic
way through mouvated industrial and econo-
mic policies pursued by the Governoment of
India. I shall cite to you just on: or two
such instances.

At the beginning of the First Fi.e Year
Pian, West ! engal occupied the second posi-
tion in India in the industrial sphere. At
the end of the Third Plan, it has gone down
to the 12th position. If you take the
present review, then probably it will go down
to the 14th or 15th position.

Even io orther respects, it is so. I
would like to quote just one or two lines
from Prof. Hazari's report about West
Bengal. He saps :

“The approved investment on mpew

Lodertakings in West Bengal during

19.9-66 was Rs, 100 crores only, against

Rs. 171 crores in Maharachtra, Rs. 128
crores in Madras, Rs, 117 crores in
Bibar...”

An hop. Member was pleading that more
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money should flow to Bibar. But as against
Rs. 100 crores to Bengal, Rs. 117 crores has
goune to Bihar, Then, Prof Hazari continues
and says :

“..Rs 116 crores in Madhya Pradesh,
Rs. B3 crores in U P, Rs. tn crores in
Andhra Pradesh Rs, 64 crores in  Punjab
end Haryana...”

This is the situation regarding investment.

Regarding the issue of licences, I have
the figure from January 19°6 to Maich, 1961,
Within this five-year periad, out of 3793
licencés issucd, Maharashira received 1428,
and Bengal 625 ot of which 229 relates to
expension schemes of the old establishments.

Withou* going further int) these things
I would Jike to point out that the question
of development of West Bergal does not
mean the development of Caliutta alone
West Bengal has its rural arvas too. In
respect of these rural areas, the most back-
ward regions in West'Bengal und prob bly,
I would say, the mest backward regions in
the whole of this ceunuy are the five
North Bengal districts, as has been pointed
out already by Dr Ranen Sen  Now, what
has haprencd in the case of these five
districts of North Bengal dur-ng the three
Five Year Plans? Duvcing thi~ peiiol, in
West Bengal, Rs. 510 crowe~ were spent.
Out of this sum of Rs. 510 crores, during
the three Five Year Plans, not more than
Rs. 15 ciores have been :pent vm MNorth
Bengal. We were told about the Jaldaka
hydel preject. It was s nctioned at an
estimate of Rs 6 crores, but now the esti-
mafe has gone up 1o about Rs. 11 crores.

Including some minor schemes It is not
more than Rs, 15 crores.
As compared with this, what is the

1evenue from these five districts «f North
Bengal ? That is, what is the total income
contribution in the State of West Bengal
from these five districts 7 These five dis-
tricts contribute to the extent of 30 per cent
by way of agricultural production and
agricultural revenue to the total agricultural
income of the State of West Bangal. But
on account of their industrial backwardoess
this contribution to the total revenue of the
State amounts to only 159;. But even this
little contribution do they get of what they
contribute, Will it npot bs reasonable,
therefore, on the part of ths people of North
Ecpgelwhose numbers are about 60 lakhs

F
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in these five districts to claim their proper
share 7 If they were poor pcople, should
they be allowed to remain as such for jyears
together 7 At least, they must be given
their share to the exteat of what they contri-
bute, It is not a question of |5 o.r cent
minimum, but logicalty it would come to a
much higher rate, But that was not g ven
to them, their rights have been denied snd
the entire region, what is called North Bengal
remained neglected

Again, the buwsic infrasiructure  for
development has not been developed in
West Bengul, | would say. with paiticul.r
reference to the North Bengal districts.
What are those items of the infia-structuie ?
They are irrigation, communications uand
electricity. Unmiess you have electrizity,
how can you devel'p industries. 7 Unlzsss
you have conmunications, how cin you
expect to have industrial development 7
And yet these are not being d:veloped.
Reference was made by an hon Mcmber
before  regarding the  development of
electricity,

What is the problem regarding rural
electrificationis scheme in West B:ngal ?
West Bangal has only 3.8 per c2nt of her
villuges el=ctrified. 1 am quo'ing from a
book on this subject. when 1 say that out
of a total of 3845 villages, only 1453
villages havs been electrificd so far up to
1969. In North B:ngal, 1 would say that
there is none—a total minus. You may
laugh at m= when I say it is miwus What-
ever electrificaticn was there in the North
Bengal urban areas and in the small towns
and cities that was also cut off or the lights
were put off for most part of the day and
night, and the streets remain in darkncss
having dreadful inzidents throughout the night.

This is because of the power failure--
whatever the small source that we have in
the Jaldhaka—hydel project. It Is closed
due to the heavy flood and it has remained
closed since 1969 causing serious dearth of
electricity supply in North Bengal. Still
Government is not taking any steps in that
direction,

We have been repeatedly saying here
and also to the Minister to construct a large
Siri—thermal power plant in North Benga
g0 that as a basic measure of developmeng
there may be coatinuous supply of electricity
in North Bengal and the streets and roads
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there msy not remain in derkness, and also
10 provide for rural electrification tchemes
to facilitate irrigation potentialities.

It has already been made very clear
that (here is no industry in North Bengal
but as regards egricultural development
I would like to give certain figures. In
West Bengal there are only 1424 clectric
pumps whereas in Punjab there are 5,31.433
in Tamil Nadu 3,7.',6 8 and in Maharashtra
1,07,171. Who is to take up this responsi-
bility for rural electrification schemes ?  Al-
though the Government have schemes worth
of thousands of crores of rupees but nobody
is taking any care for this matter of rural
electrification in West Dengal in general and
in the North Bengal districts in particular.

1 would make a suggestion It is not
enough to say that the demands of the North
Bengal districts are denied  Some concerted
measures must have to be taken. There
should be a North Bengal Development
Board. T understand during the UP regime
all the le ders of the Front had agreed to
have such a Board. But this is 2lso not
enough 1 would also  suggest 1o this
Guvernment tecause the administrali n is
now in their hands, that thcre should be a
North Bengal Industrial Finance Corpo a-
tion having a small capial of Rs 50
crores.

Then 10 protect the North Bengal d's-
tricts from the fury of the floods and the
damage causcd thereby, there should be a
Master Plan. Each year from 1968 extensive
damage has been caused to that arca. The
only solution is to have a Master Plan to
control all these North Bengal rivers and its
tributaries.

The scheme of flood control is not a
pew scheme thought of just after indepen-
dence This scheme was taken up as far
back as 1924 when the then Chief Engineer
irrigation, Mr. Greaves, drew up a sch:me
for Bengal. Probably tlat was the first
hydro-eleciric scheme that was thought of
and talked about in those days. The scheme
was 1n two paris : one for Chandrakora in
(ke Chittagong district, now in East Pakistan,
and another for the North Bengal districts
along with some districts now in East
Pakistan.

AUGUST 7, 1970
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MR. CHAIRMAN : I allowed him 5
minutes ; he has teken 12, This was
why I did not wamt to allow any more
speeches.

SHRI B. K DASCHOHDHURY * This
is a matter cf substance. The North Bengal
people cannot bz deprived of their right to
venti'ate thei- grievances and probl=ms.

As I was saying, the
prepared in 19.4.

scheme was
But what happened after-
wards. After the Independence the West
Bengal leaders, the so-called Congress
leaders at the time, abondoned the well-
prepared Teesta Valley Scheme and cons-
tructed the Dumodar Valley Scheme, ignoring
the claims for MNorth Bengal. This is on
record. 1 would request Government to
consider this aspect. In North Bengal, a
movement has already started. If the
demands ol the people of Nor:h Bengal are
not concedsd and their prob'ems do not
raceive adequate attention at the hands of
authori'y, sor ¢ hing more than the Naxalite
movement, ol which we are hearing so much
now a days, will happen. Let them heed
the warning 1 would request Government
to look intv the Teesta bund...

MR. CHAIRMAN :

Nothing that he
says will go on record.

The h i, Minister.
SHRI B. K. DASCHODHURY : .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DE"ARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT: : 1 have had the benefit of
listening 1o the last part of this debate, |
did not unfortunately | car tte earler part.

But I did 1ake an oppor.uniy of going
through the main points made by the hon,
Members This resolu'ion was moved on
1st May, and a lut has bappened in West
Bengal since then, and I expect that an
objective assessment of all that the Govern-
ment has done and the s'eps that have
already been taken since this Resolution was
moved, will bave convinced this House that
the Goveroment is most anxious that nor-
malcy should be restored in that much

*Not recorded.
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disturbed State and that development pro-
grammes should be implemented vigorously.
We are very anxious to see that all efforts
are made to make up for lost time in
achieving progress in all directions in the
State.

The Rcsolution has referred to the
development of Calcutta, and several hon.
Members also referred to the development
of Calcutta. 1 think Stri Kothari spoke
about it in one of the earlier speeches, of
course, Shri Indrajit Gup:a spoke about it,
Shri Himatsinzka spoke about it earlier
today and also some other hon. frieads. I
can say that this item, j e, the development
of Calcutta, is certainly one which has
received the particular attention of Govern
ment, and detaled dizcussivns have been
held on this problem both with the S'ate
Government and the concerned Miristries of
the Government of India. It was decided
after these dscussions that schemes for
water-suprlv, sewage, transport, repair and
renewal of roads e c.. should be taken up
urgently to the extent that funds can bs
found for the same 1 think my hon.
friend Shri Deven Sen referred to this aspect
of paucity ol resources.

I think that by row it is wdll hnown
that although the Plan prosiden in the
Fourth Five Year Plan of the Sia'e fir pro
jects in the Calcutta regivn was about Rs, 43
crores, it was felt that a much larger pro-
gramme should be undertaksn and m re
resources should be found, and it is in
pur<uance of this approa-h that this years
annua! provision whi.h was only Rs. 67
crores in the Plan has bren attempied to te
increased, and we expect that it may be
possible for us to take up works for about
Rs. 27 crores, if not more. I would again
draw your attention to the figures of Rs, 6.7
crores and Rs. 22 crores.

In order to g2t over the difficultly of a
multiplicity of local bodies in thi- region, a
Presidential Act has beea enacted recently
for setting up the Calcutta Metropolitan
Development Authority which will have
jurisdiction over the entire Metropolitan
District. It will be passible for this azency
« raise funds and get schemss of develop-
ment executed disregarding the regional
boundries of the several local bodies. I
think the criticism of th’s body which was
made eatlier in one of the speeches was
unjustified.

of W. Bengal (Res.) 2.6

It was in the context of finding extra
resources for the development of Calcutta
that the Censultative Committee, which this
Parliament provided for, approved of the
proposal ‘o levy a tax on the entry of goods
into the Calcutta Metropolitan District. I
believe Shri Indrajit Gupta referred to the
need to have some sort of octroi levy on
goods entering Calcutta, As he knows, this
too has becn attempted, I referied to that.
1 have in fact alieady referred to this tax on
entry of goods.

Now, further, in order to enable the

Calcutta Corporation and the Howrah
Municipal Corporation to devdyte their
energics to the developmental tasks. the

Central Government has provided a lcan
assistance of Rs. /.0 crores to mceet the
accomutated deficits of these bodwes. We
hope that with the co operation of all con-
cerned, it wiil be possible for us to male
substantial progress in regard to the develop-
ment of Calcutta and provide relief thereby
to the vast numbers of people liviag in that
urban complex We would also like to
undertake immediately a programme 1o pro-
vide the basic necessities of good water and
senitation to large numbers of the busice
dwellers in Calcutta.

Then, another suhject which his been
touched on by various speakers and which
fipurzs in the resolution 18 that of laad
reforms. Ia regard to land reforms, ths
House is aware that in view of the sp cial
circumstances 1n which large scale for.ible
oc:upation of land took place during the
year before the President’s rule, Goverrment
have decided to recognise and regulari-e 1ha
present cccupiers belonging to the elgb'e
category. In cases, however, where such
ouupiers are not of the eligible category,
that is if they have more than two acus of
land, Government would take steps to take
back those lands and distribute them to the
eligible p:rsons. In cas: of encroachment
on private lands, however, it will be for the
owners to sezk remedy according to the due
process of law. The House is also aware
that we have enacted recently an amendment
to the [ and Reforms Act whereby the posi-
tion of the bargadars has been considerably
improved. Shri Indrajit Gupta referrad, I
think, to the need of providing soms
mechanism by which receipts given by the
bargadars must be taken cognizance of
It has been made obligatory upon the land

lord to provide reccipts for the share of the’
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crop, failiog which the bargadars may
deposit the share with the prescribed autho-
rity, The sczurity of the bargadars right
to cultivation is als» improved and this right
has been made hereditary.

My hon. friend Shri Samar Guha and
Shrimati Ila Paichoudhuri also referred to
some aspects of bargadar’s problems. In
cases where ths bargadars provide all the
inputs for cultivation, their share of it,
which was previously 60 per cent has now
been increased to 75 per cent. We have
also accepted in p inciple the imposition of
2 ceiling on land on family basis and
legislation in this regard is excepted to be
enacted soon.

The Government's interest to bring
about lund reforms will thus be appreciated,
but I am sorry to say that in spite of these
cfforts being made by the Government, some
politi al parties want to continue to exploit
the situation by sponsoring a movement for
and grabbing. Shri Shashi Bhushan made
a speech which I hope was listened to with
attzntion by those who are supporting this
movement. Tne Government would wel-
crme intimation of the details of plots of
Jland which in their opinion are surplus «r
have been retained illegally or fraudulently.
Expeditious action would be taken on receipt
of any such information to take the land
and distribute it according to the due process
of law. Such movements to encourage the
people o take the land law in their own
hands will create more problems thaa it
would solve, and may result in many ua-
pleasant incidents of breach of the prace
(Interruption) 1 would request my friends
to help the Government in expeditiously
implementiog land reformns.

The question of re‘ugees bas also been
raised in the resolution A very large
number of Members have referred to this
problem,

Even today Shri Bibhuti Mihsra referred
to it. PBarlier Mr. Samar Guha and
Shrimati Tia Palchoudhuri and Mr. Tndrajit
Gupta had referred to it some of their
speeches. Mr. Shiva Chandra Jha made a
very constructive speech. 1 had the pleasure

listening to him after a long tims. 1

ed to hear him when I was in the Finance

inistry. 1 am glad my experience this
time is pleasanter. Perhaps 1 would refer
also to Shri Himats'ogka and Mr. Shashi
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Bhushan who made their contribution to
this aspect of the problem.

Since the begining of this yeir, we have
been facing a new problem in that State
with the influx of a large oumber of refugees
fiom East DPakistan. The Government of
India have spread no cfforts in opening
telief camps and rehabilitation sites in
vaiious States outsides West Bengal. I will
not go into the details, bur w: have done
all that was possible lo tacilitate a solution
of this problem and to avoid aiding to the,
probl.ms of West Bengal at this stage.

SHRI S. S. KOTHAR! (Mandvaur) :
The camps aie in a depl rable condition.
The West Bengal Rehabilitation Department
and the Ceniral Rehabilitition Depariment
should do something about it. We have
visited the camps  The minister is exprers-
ing satisfaction that they have done all they
could. He must visit the site and see the
shocking conditions there  himself. The
cunditions should be improved.

SHRI K C. PANT : Why should he
have so little confidence in himsell that he
thinks that I will think that he is exaggerat
ing ? If he has vis:ted the place and found
that the conditions arz not good, T am
certainly prepared to acc pt his word for it.
If hon. memnbers, fron whichever side of
the House th:v coms, visit the sites and
point out the diffizulvies thete, it is our duty
to look into them  Till tne 29th July, out
of 1,52,877 persons why had coms into West
Bengal, 1,05 4 'S persons have already been
dispersed to :elief camps outside Waest
Bengal and to the rchabilitation sites in the
States.

The debate on the resolution has already
exceeded the time which was set for it. You
and some other hon members want to get
on to the next item of business and are
anxious that this debate should conelude. 1
will not take much more tin: of the House,
1 would only submit that it is not the duty
of the Goverament alone to enwre that the
various problems of West Bengal ar= tackled *
prgenily. It 1) the duty of all the political
parties and groups also to provide the
necessary atmosphere in which economic
activity can take place peacefully. What
the State nzeds most urgently is relief from
the continuing state of teasion and distur
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bances of law and order. We have taken
many st.ps during the briel period of the
President's Rule and will continue to try to
restore normelcy in the law and order
situation in that State. We will, however,
te pssisted considerably in our task if the
rolitical parties there were to adjure violence
which finds expression in their numerous
interparty clashes and senseless attacks on
agencies of law and order anl educational
institutions, cultural monuments and the
like.

1700 hrs.

SHRI B. K. DASCHOWDHURY : Say
scmething sbeut the solution of the problem.

SHRI K. C. PANT : Why are vou not
preparcd to fuce both sides of the problem ?
There is the developmental side and there
is the law and order side...tnrerruptions)
Perhaps, he has not heard some portion of
what 1 have said because I cannot possibly
presume that he has not understood it
The State Governmeot does feel  jtself
handicapped in its task. 1 may recall that
their request for passing the Preventive
Detention Act was not agreed 10 by some
sections, fer one reason or another. Even
so0, I would expect that the people of West
Bengal and all the responsible institutions
and the political parties there will help us
in restoring a climate esscotial for rapid
economic developmsent and peaceful social
reform,

A few points were raised by some hon.
Members today about which I have tried to
collect information just mow. There was
the gquestion of North Bengal districts,
which was raised by Dr. Ranen Sen and
later by Shri B. K. Daschowdhury. The
State Government was asked to furnish a
list of industrially backward districts which
might qualify for concessional finance from
credit i ions. Darjecling was g
those suggested and has been selecied for

the purpose.
SHRI B. K. DASCHOWDHURY : I

want to say ooe thiog for the information
of the hon. Minister, The per capita in-
come of Darjeeling is Rs. 299. The per
capita income in Cooch-Bebar is Rs. 212
and in Malda Rs. 245. Still, the problems
of these districts are not being considered.

29

While I appreciate that some concessions
have to be given to the hill districts, the
problems of the other districts of North
Bepgal should also be given due attention.

SHRIK. C. PANT : Then a reference
was made by some hon. Members to the
question of rural electrification. Rs. 10
crores have been provided in the Fourth
Plan for rural electri®cation in West Bengal.
The Rural Electrification Corporation set
up by the Government of India has already
sanctioned schemrs in the State worth Rs.
224 crorss in 902 willages where 3,509
pumping sets are being provided with
electricity.

Some reference was made to transport.
My hon. friends, Shri [Ismail, Shri
Chowdhury and Shri Deven Sen  have
referred 1o this aspect, The problem of
transport of Calcutta is well-known and with
the growth in population the problem will
become acute. This is the problem of all
urban centres today., I find that the
Minister of Railways made a statement in
the Lok Sabha on the 2.rd April, 1970,
explaining in dctail the Governments
approach and clariflying that the work of
final location survey for the suburban
dispersal line and study in connection with
metropolitan rapid transit system are being
accelerated with a view to completing them
most expeditiously

SHRI BENI SHANKAR SHARMA
(Banka) : I think the Railway Minister had
carlier agreed to the suggestion for a circular
railway round Calcut'a. That was last year.
Is that scheme of circular railway still alive
or it is dead ?

SHRI K. C. PANT: [ think the
Railway Minister will be the right man to
answer more questions on this subject.

Some reference was made to industries
by Shr1 Himatsingka, Shri Iodrajit Gupts
and others und to subjects like education,
general development and so on, Many of
these problems will require time to set right
and the problems of unemployment and
education and the like are pecessarily
problems that can be tackled only over a
fairly loog span of time. Some of these
arc problems which affect the whole country
and one cannot really isolate West Bengal
and say that these are problems peculiar to
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West Bengal and to the extent Bengal
continues to make the contribution that it
has been making to industries, trade,
economic development etc., to that extent it
helps the pation in being in a position to
help Bengal more.

While concluding my speech I would
like to emphasize that there does not seem
to be any nced for pressing any such
Resolution before the House since the
spirit of this Resolution already forms the
guiding principle for the Government. I
would rather urge the Mover, his party and
my other fricnds on that side of the House
to adopt this Resolution in their speeches
and action in their States .

SHRI INDRAJIT GUPTA (Alipore) :
Mr. Chairman, I am very grateful to many
Members from different parts of this House
who had spoken in this discussion and had
supported my Rzsolution in the spirit in
which | had scught to move it. | explained
that very elaborately on the last occasion,
pamely, that these are deep-scated, accumu-
lated, long term probleins whose causes can-
not be ascribed to some events of the last
few months or one or two yvears and whose
solutions also will requirc coosiderable
time. That is why I had appealed in my
speech when moving thi: Resolution to all
sections of this House not to treat this
as a party affair but as a pational problem.

I am glad to say that a majority of the
Members who spoke here have spoken in
that spirit. There was a discordant note
here and there. One discordant note was
struck, I am surprised to find, today by my
hon, friend, Shri Bibhuti Misra, who spoke
in a completely different tonc which, if 1
understood him aright, goes against the
basic long-term intarests of West Bengal
itself and which seecks to disintegrate the
State rather than aoything else.

Another discordant note was struck by
my hon. friend, Shri Ismail of the Marxist
Communist Party. Probably he was not
here on the first day and seemed to think
that he could wiilise this Resolution to have
a dig at me to suggest that I had come here
to beg for mercy or bounty from Shrimati
Indira Gandhi's Government, 1 had made
it quite clear in the very openiog of my
speech that 1 had no illusion whatsoever
that these problems could be solved or
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tackled through President’s rule by an
advisers’ regime when everybody had failed
to solve them during 22 years of Congress
regime and 22 months of United Front
regime. I am not so paive as to imagins
that these things can be solved so easily.
In any case, if bringing forward this
Resolution here, according to my hon.
friend, Shri Ismail, amouats to begging for
mercy from this Government, I would like
to know as to what is the attitude of his
party which is begging them every day to
impose President’'s rule in Kerala, because
that is what their demand amounts to,

On the last occasion—I do not remember
if you were present then—one or two
Members, 1 am sorry to say, on the
Government benches tried to make capital
out of this by saying that all the ills and
woes of West Bengal were simply due to
United Front rule whose cumulative rule in
two spells amounted 10 22 months compared
to the 22 years of uaninterrup:ed Congress
rule since 1947. 1 do oot want to go into
all that.

In order to be brief I would cnly point
out to the Minister because he is new too—
he was not here when this Resolution was
moved —just one or two things. Since this
Resolution was moved, more than three
months have passed. During thcse three
months much water has floned down the
River Hooghly, Therefore, as he himself
said, it is necessary to see in what dirsction
the Government of Iodia is moving in
tackling these problems.

He has tried tv meke out a case for
his Government that there was no need
to move this Resolution because alicady
they were acting up to the spuitof ic. I
beg to differ from him. 1 agree that quite
a large amount, I would rather say
mountains, of paper work has been done.
A mass of papers has been prepared. We
bhad a mecting of the Consultative Com-
mittee on West Bengal during this ioter-
session period and all the Members «ho are
in the Committee know that we were given
toones and toones of paper with plenty of
schemes, plans, proposals, projects outlined
in them. Unfortunately, 95 per cent of
them have remained only on paper.

1 would point out one or two things.
am referring to things which have takenl
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flace since the discussion on my Resolution
ook place last time. One is the catastro-
phic, unfortupate, tragic influx of the
refugees. I do not went to dilate on this.
Mv hon. friend, Shri Kothari, has rightly
reminded him of the conditions in the
border areas, where the-e are still thousands
of them lyiog undispersed. It is really
deplorable. OQut of about 1} lakh people
who have come over, still about 50,000
people are living in that area on the border
undcr horrible conditions. He may please
attend to that.

Secondly, much is being made out of
the Metropolitan Dzvelopment Board which
is being constituted under the new Act. 1
jnst want (o point out to him—I do not
know whether he is aware of it —that in the
Consultative Committce meeting  certain
papers wers given to us. This is a memo=
randum explaining the purposes of the
Metropolitin Development Board  for
Calcutta ci'y  On p. 3 of the mémorandum
prepared by the Advisers themselves, there
are certain fchemes which are mention-d,
such as, water supoly, sewage, drainage,
transport, garbage disposal, etc. etc. Now,
he has t.izd to make out that the amount
which was originally allocated under the
Plan for these schemes is being increased.
] find, the total has increased. There is no
doubt about it, But out of that total, you
will find, for the buitce improvement
scheme, the amount has been reduced. You
know the slums in Calcutta are unparallel
and in these slums, in these busres lakhs
of people live, huddled together like animals,
under most primitive cooditions. And this
is the breeding ground for a lot of trouble
that we are having in Calcutta. The Plan
allocat:on for busr#e improvement scheme is
being cut down, not increased, from Rs
4.48 crores to Rs. 260 ciores. This Is an
extra-ordinary thing. 1 pointed it out in
the Consultative Committee and none of
your Advisers could reply to it.

SHRI K. C, PANT: So far as the
bustee improvement scheme is a concerned,
the resources will not stand in the way. If
more can be speat on well-thought-out
schemes, I shall certainly do my best to find
more res: urces,

SHRI INDRAJIT GUPTA : 1 am glad
to hear that, But the general idea of in-

creasing the Plan allocation is going in the
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opposite direction in the case of the pysreq
development schemes and it is being reduced.
If the pusrees are neglected, if nothing is
done to improve them, then all the talk of
anti-social activities, the violent trends grow-
ing in Calcutta, this and that, is all moon-
shine. It is the breeding ground for all
that.

Then, coming to the problsm of un-
employment, let me just bring to the notice
of the Ministar only one thing that has
taken place. I know this is a very big pro-
blem and it cannot be solved owvernight.
During the lust three months that have
passed, they have teken a decision or, at any
rate, they seem to have approved of it, to
shift tea auction centres from Calcutta to
Assam. I am not going into the merits or
demerits of it. I know the buyers and
sellers of tea in Caleutta, the traders’ asso-
ciations almost all of them. have objected to
this saying that it will be bad for their busi-
ness. But the point that I am d-iving at is
that as a result of the decisida to shift tea
auction centres from Culsutta to Gauhati,
it is calculated that ahout & lakh people who
are connected in wverious wavs with the tea
business, with the tea traders, with the tea
brokers, are facing the daoger of being
thrown out of employment. I do not know
whether this has at all attracted the atten-
tion of the C:ntral Governmen They do
things piecem=al Here, what is going to
happen is an acgravation of unemployment
problem instead of trying to solve it.

Another point which my hon, friead
Dr. Ranen Sen also meationed briefly is this,
A reply has been given to a Question here,
only 4 or 5 days before, in which the
Government has clearly stated that they do
not intend to take up the Teesta Project as
a Central scheme. This is a project for
controlling the Teesta river in North Bengal.
They have given a categorical reply that the
Planning Commission has rejected it and the
State Government has to look afier it. This
is a scheme costing Rs. 80 crores upon
which the whole future of North Bengal
depends.  Every year, they are pluoged ioto
terrible floods. The whole countryside is
devastated, They have said now that they
are not going to entertain.the Teecsta Project
as a Central scheme. This reply has been
given only last week in this House.

Then, I would like ‘o point out—I do not
know if Mr, Pant is awarc of it—that the
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United Front Government, last year, in
December, 1969 appointed the Jute Inquiry
Commission uoder the Commission of
Inquiry Act. As be koows very well, in
West Bengal, beginning from the cultivation
of raw jute of the finished product which
comes out of the mills, jute is a funda-
mental base of the economy of West Bengal.
The United Front Government has appointed
the Jute Inquiry Commission to go into all
aspects of the jute business, from ths time of
growing raw jute upto the marketing of the
finished product in order tv find out and
recommend how 1o pat this sick industry on
a more healthy footing Once the United
Fromt Ministry is gone, people who are
interesied in scuttliog the work of this Com-
mission, pacticularly, the Indian Jute Mills
Association and the jute mill-owners, are
running about belter-skelter. They have got
the car of Delki. I koow they come here
every weck in order to lobby people here.
There, in Bengal, they are moviog heaven
and earth to get this Commission scuttled
so that it does not prozeed with its work.
We have made representutions about this. I
want to bring it to the his notice again.
They have already submitied an ioterim
report dealing with the questuion of raw jute,
marketiog and pricing etec. [ do not know
what the faie of that rep:it will be. The
second pait of the report also which is to be
devoted 10 the guestion of the industry, the
mill industry, is sought to be scuttled by the
IJMA who are saying that there is no need
of this Commission and let this Commission
be disbanded. If this is the way that these
long term problems are gying to be tackled
and if this Government acced: to the
pressure of the IJMA and azree to scuttle
this Commission, [ am not prepared to take
at the face wvalue all their pledges and
assurances that they are very much concerned
about the fact of West Bengal.

Lastly, I would mention a thing which
comes up here every day in some form or
other. That is also a development of iater-
session period. This big movement which
has started with the occupation of surplus,
beuami and waste land. This is going on in
many placcs in West Bengal, We heard an
appeal by the Minister saying that the
people should not take the law into their
hands and let them proceed with it according
to the legal processes. This is precisely
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because the legal processes have failed to do
anything during the last 20 years. The law
is there and the law has been passed 15 to
20 years ago. It is because no action bas
been taken that the desperately poor
peasantry and the landless peasantry is taking
the law into its hands. The law is the law
which fixes the ceiling. If you cannoot
operale that law, then for God's sake allow
the peasants to operate that law. Let them
doit. Don’t stand on the side of thz
Jotedars and the landlords. Don’t sead
your police to hezlp the Jotedars to shoot
down the poor peasants. What is the use
of coining this phrase which is coined by the
Press —'Land grabbing” 7 It sounds very
bad. Who is g-abbing whose land 7 Whose
land is bsing grabbed all these years ? Who
are the original grabbers—the peipls why
have got no legal right to hold on these
holdings which they shou'd have surrendered
under the Ceailing Act? They ar: the land-
grabbers. What is b:ing doae now iito
reclaim that grabbed land and give it to the
rightful owners  Therefore, if they do not
wani that there should be agitation they do
not want that there should b2 disiurbances—
we also do not want and we waat I should
be done peacefully, in that case, they must
bring the Jotedars to book. They must
stop helping them with their Police force and
they must expzdite the implemszntation and
improvenent of these land reform laws and
unless that is done, you caonot stop this
people’s movement.

That is all 1 have to say, It is oot quite
clear from his concluding remarks whether
they are supportiog this resolution or accept-
ing it or what they want me to do. I am
certainly not withdrawiog it. I would really
appeal to him as well as to all members of
this House to accspt this resolution. There
is nothing controversial about it, 1 would
like to know what exactly the position is.

SHRI K. C. PANT : My position was :
since the Government is already acting on
this, I said be need oot perheps press it. But
if h= is going to press it, I have no objection
in accepting it.,

MR. CHAIRMAN : Now
some amendments to the resolution.
Deven Sen.

there are
Shni
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SHRI DEVEN SEN : | seek leave of the
House to withdraw my amendment.

SHRIMATI ILA PALCHQUDHURI
(Krishnagar) : As the Minister is accepting
the resolution, I withdraw my amendment.

The amendments were, by leave, withdrawn

MR. CHAIRMAN : The question is :

“This House is of opinion that, in the
administration of West Bengal under
Presidsat’s rule, Government should
give top priority to solution of urgent
economic and social problems such as
land reform, unemployment, refuges
rehabilitation, development of Calcutta,
ete.”

The resolurion was adopred.

17 20 hrs.

RESOLUTION RE. LAW AND ORDER
SITUATION IN WEST BENGAL

warefa AgET = w9 gEU ERQET
= gz arg fgadt st & am ¥ & afsq
G731 o Mg 9f F1 qEargy & fEar
Z i ol vy arf

SHR1I NATH PAI (Rajapur) : Mr
Chairman, Sir, I beg to move the following
Resolution :

“This House regrets that there has
been no improvement in the law and
order situation in West Bengal even after
_ promulgation of President’s rule and
expresses grave concern at the wide-
spread uncheked  violent  activities
throughout the Stare thus endaogering
life, property, security and democracy
in the country.”™

Sir, I venture to hope that my Resolu-
tion would be extended the same degree of
acceptance which the previous one has been
shown. And, I trust, the House will rise
above petty, partisan and regional considera-
tions in deciding the fate of my Resolution,
as was dope in the case of the Resolution
moved by my hon. friend, Shri lndrajit
Gupta.

A pall of uncertainty, insecurity, fear
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and terror is threatening on West Bengal. No
day passes, Sir, when we are not required to
listen to one gruesome story or other either
of loot or arson or brutal murder,

1 would like to emphasise that what
happens in Beogal must pot be regarded
only as a matter of law and order or as a
matter with which Bengal only should be
concerned, A threat to life and liberty in
Bengal must be regarded as a threat to the
rest of the country. What Bengal suffers
today, the rest of the country will suffer
tomorrow. It was the Rt. Hon. Gokhale
who said this about Bengal that what Bzngal
sees today, the rest of India sees tomorrow.
I do hope this is not going to bs true in the
case of what Beogal is being forced to see
today.

We had hoped that with the imposition
of President’s rule in West Bengal, there
would be a gradual improvement in the law
and order sitvation. But on the other hand
what we see is that the situation in Bengal
is steadily but inexorably marching towards
chaos and anarchy. I think. Mr Chairman,
there are thiee basic maladies from which
Bengal suffers, They are : (al that group
of adventurists who are called and generally
described as Naxalites ; (b) the vascillation
and inaction of the Goveroment of Iandia
and {c) the Governor of West Bengal. These
are the three maladies there. We have got
to see what can be done about them, how to
remedy them.

I would like to disabuse the mind of the
House with regard to the real pature of the
Naxalites. Some people persuade themselves
or delude themselves to the fesling that
Mazalites are a group of revolutionaries,
This is. I think, distortion of the word
revoluticnary. Nothing can be more insult-
ing and incongruous than to call these
groups of adventurists as revolutionaries,
Sir, I would be ternpted towards a genuine
revolution, but what is it that this group is
trying to do ? 1 would only be quoting them
before I ask the House to pass a judgment
about them.

But it is absolutely necessary to bear in
mind that we cannot accept the pretensions
of this group that they are revolutionaries,
that they are trying to usher an era of justice,
so far as West Bengal is concerned.

These are, on their own admission, a
group dgdiuted to furthering the interest of
the foreign power. Their thesis is on record,
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the statement of their Gensral Secretary is
on record and the Resolution adopted at
their First Congress is also uvailable from
which I am going to qucte, where they
admit that the basic aim of their movement
is to subcrdinate India, make India a satel-
lite of the People’s Republic of China. Sir,
their main idol, their main deity, their main
inspiration, their main shrine is Mao Tse-
Tung. We would never have persuaded our-
selves 10 believe that the land which gave us
Vande Matarem and Jai Hind  would  be
condemned to the mew slogan of Jai Mao
and
‘Amar tari tomar barl Noxaibari Naxalbari
Amar « aam Jomar n.am Viet Nam Lal
Salgam™.
We have never persuaded ourselves to believe
that Bengal would be compelled to hear this
kind of n-farious sin ster pew slogan. But
tivis #s precisely what is happening n Bengal.
And what does this group do 7 1t pulls
down the statue of whom 7 It pulls dowa
the statue of the man whom generations of
Indians will regard as the father of India’s
cultural repaissance, Vivekanaoda's statue
is pulled down and trampled upon. Then,
Ashutosh vukerjee’s statue is pulled down,
Then there is Netaji's statue, and no day
passes when a least one picture, one photo-
graph, one statue, or scme memento of
Mahatma Gandhi is not subjected to
humiliation. And this is supposed to be
the new revolution.

Loot, arson, sometimes, rape, and somc-
times, as Shri Samar Guha pointed out the
other day a pertinent case of rape, and
general murder—these are not the weapons
of a revolutionary. I cannot call as revolu-
tionaries those pcople who will go with
rustic knives, with their cruge bombs, and
attack helpless stodents, attack belpless
professors, and attack so-called petty little
zaminda's and condemn them as agents of
imperialism and perpetrate the most heinous
crimes 7 Shall we allow this band of people
to run away with the honourable refix
‘revolutionary’ 7 I hope that we will see the
Naxalites for what they are.

I should like to quote here from their
own resolution. It says :
“The Communist Party (Marxist-
Leninist) at its First Congress held
secretly in Calcutta recently...”
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Ard this speaks volumes fur the Central
Intelligen e of India and Pandit- Pant should
take pote of it that they come to know after
the horse has bolted away from 1he stable
that the Congress was held. A Congress is
semething which is attend by a few scores
of delegares. What was happening io the
intelligence service 7 I never knew of any
oceasion when the Indian National Congress,
when it was banned or when it was being
pursued by the British Intelligence, was able
to hold its secsion in secret ; it was uiterly
impossible.  But here are people who hold
their Congress and then only the Govern-
ment of India and the country come to
know about 1t. The resolution further
says :

“...at its secret session has renewed
its pledge to hold fast to the Maoist
hine forge unity with the Communist
Party of Chins, accelerate the process of
guerilla struggles and build up a strong
People's Liberation Army.™
Further, we find :

“The Congress, according to authori-
tative sources, took note of the forma-
tion of a pucleus of people’s liberation
army."

If this libcration army which is the nucleus
really ever succeeded in building its strength,
1 feel confident that the people of India and
the people of Bengal will see to it that the
nucleus will never grow beyond the nucleus
stage ; the so-called people's liberation army
which will be an instrumernt for the enslave-
ment of India will never be allow:d to grow
by the people of India. But here it is, here is
the clear intention and clear declaration of
these gentlemen. It further says : 5
“ This has to be developed into a
strong force to liberate the country
through a people’s democratic revolution
and to fight back and defeat enemy
hordes superior in number and weapons.
It approved with minor modifications
the party’s programme to create innume-
rable points of guerilla s'ruggle in the
vast countryside with the object of
creating Red bases through the annihila-
tion of class enemies and owerwhelming
the forces of suppression.”

Fioally, Mr. Charu Mazumdar makes
this call to the party cadre :

“The Congress gave a call to party
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cadres and revolutionary intellectuals to
g0 deep into rural areas with indomitable
revolutionary spirit, disseminate among
the broad masses Marxism, Leninism
and Maoism and propagate the great
truth ‘Political power grows out of the
barrel of the gun’,

Here is naked, upabashed, unconcealed
propogation of the doctrine of terror, of
bloodshed, of the doctrine that force shall
prevail, But it is not only a theory that is
being propagated. May I here quote from
another document of these gentlemsn to
show what they are up to ? They say Bengal
Naxaliies claim killing 80°.

The quotations now available are from
the Amrit Bazar Pairika, the Hindustan
7imes and other daily national press in the
couatry.

MR. CHAIRMAN : If he will not take
long, he may conclude now.

SHRI NATH PAIl : I will nsed another
30-40 minutes.

MR CHAIRMAN :
continue on the next day.

Then he may

17 30 hbrs.
HALF-AN-HOUR DISCUSSION
Reduction in Cement Prices

SHRI SHRI CHAND GOYAL (Chaadi-
garh) : While raising this half-an-hour dis-
cussion, I shall be highliating three points :
(1) reduction in prices of cement, (2) improv-
ing the distribution system, and (3) creation
of additional capacity to meet our present
and future demands.

You are well aware that cement isa
basic commodity and is required by Govern-
ment for its housing projects, other govern-
ment buildings and dams It is also needed
by the common man to comstruct his own
house. At present in urban areas, we are
faced with the problem of jhugers and
jhompris and in th2 rural areas, houses are
not fit for human habitation at all. There-
fore, in future, specially by the end of the
Fourth Plan, Government's requirement of
cement is likely to increase considerably ;
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s0 also the comman man's requirement of
this commodity is likely to increase,

My own estimate is that by 1974, the
demand is likely to be 22.5 million tonnes
whereas according to present estimates taking
into account the additional capacity and
expansion which is to take place during
this period, the production is likely to be
only 19 million tonnes, resulting in a gap of
3} million tonnes.

Let me remind the House that in
1957.58, one could get a bag of cement for
less than Rs. 5. In a period of ten years,
it has risen to Rs. 10 84 - in ficr, an increase
of 34 P was effected only about a month
earlier. Government in their reply have stated
that they have no intention to reduce the
cement prices. I am awa.e the Governm:at
had convened a mee:iog of the cement manu-
facturers and had asked them to reduce
prices butl do not know what transpired.
Then Government abandoned the idea.

I shall build up a case for reduction of
prices on three grounds. Firstly, an increase
of Rs. 5 per tonpe was allowed to the
industry on the ground rhat this amount
would be uiilised for expansion.

17.43 brs.
[Shrimati Sushi'a Rohatgi in rhe Chair]

It has to be regrettel that actually no
expansion or very little of it has takea
place whereas the common man has been
robbed of his pocket. He has had to pay
Rs. 5 per tonne extra which was charged
by the incustry in the name of ex-
pansion but has not been =0 wused.
This is so far as the private sactor is concer-
ned.  As for the public sector, only last year
Government set up a nuge factory in MP.
1 would seek a clarification whethsr Govern-
ment would be prepared to allow this
additional Rs 5 per tonne only to those
units which have actually expanded their
capacity and this will be allowed on the
basis of the actual expansion effected and
mot at a uniform aad fiat rate to every
factory irrespective of the fact whsther they
have effecled any expansion or not.

My second ground for claiming
reduction in the price is that there are
two or three varieties of cement. Onpe is
considered to be a superior quality cemsnt,
called Portland cemert, which is commonly
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koown as grey cement. Theie is another cate-
gory of cement which is inferior in quality
which is known as slag cement, At least one
of the constituents of slag cement is ashes of
iron or the waste product of the iron industry.
The production of that varicty of cement is
much cheaper. They say that if the cost of
production of grey cement is Rs. 100 per
tonn e, then the cost of production of slag
cemcnt is only Rs. 40 per torne. But the
manufacturers mix these two qualities in the
ratio cf fifiy-fifty. There is another quality
known as plasma. That is a little icferior
to the Portland quality, and it costs about
Rs. 90 per tonne. The present position is
that the manufacturers are allowed a uniform
or flat rate of Rs. 100 per toore irrespective
of the raio in which they mix the
superior quality cement with the ioferior
quality. 1 would like to know whether the
Government would have a thorough cost-
accounting to find out in what proportion
they mix and what is the average cost
per ton. If the Goveroment take the
trouble of cal:ulating the cost, they will
come to the cocclusion that the cost of
production per tonmpe of this mixed variety
will be much less, and there will be consi-
desable scope for effesting reduction in the
price of cement.

Cement Prices

SHRI HIMATSINGKA (Goddad: It is
suggested that the manufacturers mix the
different qualities ?

SHRI SHRI CHAND GOYAL : Yes, it
is the manufactuiers who mix and supply to
the consumers the mixture of these three
varieiles.

I am building this case because, as I
submitted in the beginning, cement is a basic
commodity and is used mainly by the
common man, and the cost of construction
has considerably gone up because of the high
prices of cement and steel, The other two
factors of cost of construction wre bricks
and labour charges which 1 feel depend
on local conditions, but so far as these
two commodities are concerned, cement
and steel, where Government comes in,
if the prices are reduced, then the cost of
construction will be much less and the poor
man will be able to construct his owa house,
and even the Government wiil be able to
complete its projects at a much lesser cost.
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The second point which 1 want to build
up is about the system of distribution. ]
have no hesitation in saring that et preseni
four or five concerns, ACC. Sahu Jain,
Birlas and Da'mias, control almost 66 per
cent of the entire cement industry. There-
fore, we canpot say that theie is free
competition. For distribution they have their
own agenis throughout the country. One
has oot got the right to get cement dircctly
from the factory, Tt has to be procured
through the acent and scarcity is createu in
a number of places, because the distnibutor
dumps it in the godown and says that no
stocks are available, so that he can indu'g:
in blackmarketing. 1 know of instances wn
Haryana and Delhi where blackmarke'ing
exists so far as cement is concerned. There
fore, 1 have to suggest and ask the hom.
Minister whether he is prepared to improve
the system cf disuibution by baving constant
vigilance and by consiant check-up and by
appointing more distributors or otherwise
effec ing improvements in the system of
distribution.

My third point is about creating additio-
pal capacity., 1 bave submitted io the
bezinning that our demand for cement in
1974, according to Government's statistics,
is going to be 225 million tonnes.  OQur
supply, taking into consideration the addi-
tiopal capacity which we are going to in-
stal in the next two years, is likely to be
only 19 million tonnes So, there is
apparently—or there appears to be—a gap
of three and & half million toones. There-
fore, what is the Government going to do ?

Another problem which is connected
with this is that there are regional im-
balances. It is only the south and the west
which are rich in the production of c=ment
whereas the other areas, the north and the
east, are deficit in the production of cement.
The Government has undertaken that it
would remove this regional imbalance and
it will set up factories eithsr in the public
ssctor or in the private sector in the
regions where the demand for cement is much
more than the supply. There is absolutely
no doubt that the raw material is available in
a number of States; it 1s available in Hima-
chal Pradesh ; in Rajasthan and in Assam,
So, it is only a question of exploiting these
resources. 1 would like to know whether
the Government will stick to its old under-



305 Cement Prices
1aking that it will set up mor~ factories for
the production of cement in tke areas which
are at the moment deficit At the same
time, T wou'd also like to know whether the
Government has scme planned policy in
this respect, bacause at the moment, the
growth is only haphazard. There does not
sezm to be aoy planned policy regarding
cemen® production. When last time a big
factory was set up in Madhya Pradesh in the
public sector, then ulso there was a lot of
ctiticism in the press that Government’s com-
mitment stood broken. Therefore, I would
like to know what are the Government's plan
1o increase this additional capacity so that the
Government will be able to meet the demand
in the year 1174

Also, s:metime agn, a proposal came for
the export of cement, because the whole of
Asia, cr rather so many countries in Asia
are still developing, and they do require
cement. The Government of India cin
provid: a market for them, [ would like to
know whether the Government has epplied
its mird to the question of exports and, if it
has, how it is going to meet the question of
exports, and whether it is goiog to make our
cemsnt in a cordance with international
specifications, and whether it will be able to
meet the demand which other countries can
profitably meet from India.

So, I would like to have answers to these
three questions.  First, whether the Govern-
ment has a mind, based oo the grounds
which I have given, to reduce ths pricss.
Secondly, whether it has a mind to improve
the system of distribution. Thirdly, what it
is going to do to create the additional capa-
city, especially in the areas which are deficit,
and what is it going to do with regard 10

exports.

SHRI SEZHIYAN (Kumbakonam): I
am glad Mr. Goyal has raised a very
pertinent question, because, now there is a
huge scarcity in cement  As he said, there
is much blackmarketing going on. I am
glad that in accordance with the recom-
mendations of the Dutt Committee,
the cement industry has again been
brought under the licensing provisions.
1f the Government implements firmly
the present system of control over price and
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distribution of cement, much of the distress
can be remedied Cement is a basic indus-
try and we went more houses for our
workers and poor people who live in slums.
Unless we have a very clear idea of the
plabning, how are we going to meet the
increasing demand ? Unless we remove the
pockets of scarcity we cannot achieve it.

At present there are four concerns—
ACC, Sahu-Jain, Dalmias and Birlas—who
control about 66 per cent of cement produc-
tion. Now Government has again assumed
licensing powers and they can control it. If
anything goes wrong now, it is a wrong
connived at by the Government itself.

There is ample scope to reduce the
price. To 1966, Rs. 5.15 per tonne was
allowed as an induzement for expansion.
Only some multiple uniis here and there
availed ol it, but got this increa-e on their
entire production in all their factories. ACC
may have 17 factories. They will have
expansion ia ome factory only but collect
this Rs. 515 on tkeir entire prcduction.
Between 1966 and 1969, all the big com-
panies have collected huce amounts by way
of expansion allowance  Government
should examine how far the cx-ansion
allowarce has been prope ly utilised. They
should mazke these multiple units return
that money, take it back to the pcol and
utilise it for the benefit of deficit areas like
Punjab, Haryana, eic. or for public sector
establishments to come in cement
production.

Goveroment should go ioto the cost
accountiog of slag cement. It costs Rs. 14
per tonne. They mix 50 per cent of slag
cement with the other cement costiog Rs. 100
and sell the entire thing for Rs. 100, In
1461, when the Tariff Commission examined
the cost, they did not go into the cast of
slag cement, bacause slag cement production
in ths entire country there was only 1.6
lakh tonpes, but now it is more than ten
times that figure, f . 1.8 million tonnes.
Material for slag cement comes from the
steel factories and now major steel produc-
tion is in the hands of Governmznt. There-
fore, if they utilise this production of slag
cenent properly, the extra profit can go to
the public exchequer.

Rs. 5 per ton is allowed for handling
charges at the railway station and for
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transport from the railway station to the
godown in the t:wn, But abont 20 per ceat
of cement goes by road, but even there they
allow Rs. 5. Twenty per cent means 3
million tonoes and st the rate of Rs. 5 per
tonne, it is Rs. 1 5 crores The consumers
are being fleecad. I  would like
the Minister to give a categorical answer
to thes= three points. In December 1969
they made an announcemsnt that the system
of control over prices and distribution, the
freight pooling system, would continue, But
they did not say how long it is going to
continue and how the future expansion is
going to take place. Therefore, at this
stag: I want the Government to be very
calegorical that they are going to continue
the present system of control over prices
and the freight pooling system would be
there until the production is able to meet
the demand. Before that if you de-control
cement it would amount to throwing the
consumers of cement to the wolves of the
industry. Then, what is h: going to do
with those firms and factories which took
Rs. 5.15 for expansion but did not expand.
Government have got every opportunity and
power 1o reduce the price of cement and
make it within the reach of the consumer.
I hope the Minister, who is new to this
Ministry would bring fresh thoughts and
clear decisions.

MR. CHAIRMAN : I think it would
be better if 1the Chair iz alwavs addressed as
Sir, irrespective of the occupant,

SHRI S, KUNDU (Balasore) : Since
you have yourself opted to be addressed as
Sir and not as Madam .

MR. CHAIRMAN : Sir iozludes madam
and man includes woman,

SHRI S. KUNDU : So, but for my own
masculine arroga ce 1 would address you as
Sir.

I was ively listening to the speeches
of the two hon. Members who preceded me.
Isay that a great fraud is committed on
the people in the pame of manufacture,
distribution and so-called price control. I
will give one or two instances. I know
some stories about slag cement. There was
a proposal by Hindustan steel to put up a
slag cement factory at Nandini near Bhilai.
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That was successfu'ly sabotaged by the
officers, by the big companies like ACC and
also some people of HSL. ACC buys
molten slag which are thrown away by
Bhilai at Rs. 9 per ton which has now bzen
increased to Rs. 11 per ton. The same
slag is carried to places like Jaipur in
Rajasthan and sold at Rs. 55 to 56 per ton.
In addition, the cement factories at Jaipur
also make adequate profit. So, you could
imagine the profit which ACC makes by
getting cheap slag.

I am told—the Minister may kindly
note it—that the Cement Corporation was
induced—I use the word ‘induced’—to start
a granulated slag cement factory by taking
the slag from Bhilai, Rourkela and other
places and then selling it to others. But the
Cement Corp ration did not come forward,
I charge this Government and the Cement
Corporation of having been bought over by
the big cement factory owners who have
successfully seen that the Cement Corpora-
tion does not put up such a factory

I had take up this matter in the
Consultative Committee of Stee! and Heavy
Engineering. It will be a great surprise to
you to know that when I wanted more and
more public scctor undertakings to come up
in the sector of slag cement. according to the
reports that [ get today, deals for the slag
from Durgapur and Rourkela have bzen fina-
lised with a long-term programme with one
concern under the Birla g-oup management
at Durgapur and another with Sahu-Jain in
Rourkela. One public sector undertaking, the
Oris=a Industrial Development Corporation,
gave a tender but they were not given it.

Crores of rupe:s of profiteering is being
done, This is a big game and it must be
exposed. I know, Shri Krishna cannot
answer this but he must find out and see
why the Cement Corporation did not come
forward to put up a granulated cement
factory and why the ACC, Sabu-Jain and
Birlas were piven these licences even afier
you say that licences should not be given
to big firms. 1 charge this Goveroment
of lethargy and conniving with big firms.

The second question which has been
raised incidentally is whether the Govern-
ment has a cement policy. Would
Government announce its price and distribu-
tion policy and the most important policy
about the location of cement factories. 1
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think, my hon. friends will agree that there
are certain artificial deficit areas which bave
been created because industries are pot
dispersed there but somewhere else. There
is no policy of Government about the
dispersal of industries. There is no positive
price policy. It is controlled, de-controlled,
again controlled and like that it goes on.
Some time back cement price was increased.
I think, & pumber of times cement price has
been increased. Whenever the cement
magnates join and compsl the Government,
without analysing as to what is the
necessity for this Government go on increas-
ing the price. I feel that the prire of cement
could easily be cut down by at least 20 per
cent. I entirely agree with Shii Goyal that
25 to 30 per cent is also added to the cost
by the type of distribution system that they
have. Unless they change the distribution
system also and try to introduce some sort
of a control in the distribution system, they
would not be able to hold the price.

So, 1 would like to know precisely,
firstly, the rol= of the Cement Corporation
and secondly, about the policy about dis-
persal of cement p'ants, projection of the
need for cement, the price policy and the
distritution of cement.

Cement Prices
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THE DEFUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : Madam Chairman,
though I was not present heré when the
discussion was initiated, my senior colleague
bas given me the points on which the
Members want to gzt information,

The cement industry is a very important
industry. As the hon. Members know,
there are about 48 cement units in the
country located mostly in the southern and
western part of the country. The deficit is
always fcund in th= northern and castern
sector of the country. At one time, this
industry was decontroll=d and we wanted
the industry itself to manage the affairs, to
control the price and also to sce that there
is fair distribution to all part of the
country, even where the cement is in great
demand and cement factories are not there.
All these things are to be regulated. But
after seeing their operations and perfor-
mance, we thought it was not functioning
satisfactorily and, thercfore, once agiin, the
Government intervened in order 10 see that
vndue advantage is not taken by some of
the big cement manufacturers because on
the shortage, etc. in the country and certain
regulations were Imposed. They are all
being followed by the cement industry,
Even there, whepever we wanted that
certain inc-eass w:s to be given 1o them, it
was opn some ba;is.

The First Tarif Commission went into
th: working of this industry in 1961. Afier
prescribing the amount for each tonne of
cement, they have also given guide-lines of
which the Government can increase or
decrease the price. Due to any governmental
action where taxes have been increased or
the prices of fuel or coal have been
incrcased, under those conditions, we have
been allowing an increase in the price of the
cement. Even during 1968-69, there was a
demand frown the cement industry to increase
the price. The matter was referred to the
Chief Accounts Officer of the Finance
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Ministry who are the experts to guide us
and thev said that since the taxes and other
things had increased, there was a justifica-
tion for increasing the price.

Then, along with the iocrease in price,
we put a condition to the cement manufac-
turers that there should be a certain
amount dvposited in the fund meant for
expansion of the cement industrv. But,
unfortunat=ly, even though some have
followed it, some others have flouted it and
we are trying to bring them under control.
There are various means through which we
will be able to comtrol the:e cemsznt
manufacturers.

Sir, the total requirement in the country
at present is being satisfactorily  met,
During the Fourth Plan, the reguirement is
not 24 million tonnes as stated by the hon.
Member.

- $9RI SHRI CHAND GOYAL : 22}
million ronnzs.
SHRI M. R. KRISHNA : It is about

21 miilion tonnes out of which 20 million
tonnes will be for the internal consumption
and 1 million tonnes will be for export to
other countries lo find out how bhest we will
be able to trade in this item with various
foreign counmtries Therefore, 1  million
tonnes has been earmarked for export. Now,
to have a better control over the private
cement manufacturers, we have to increase
the cement minufacture in the public sector.

Mr. Kundu :a‘d that the Corporation
has mno* been able to do justice or
function properly. Well, the Corporation
has got its own limitation. Yet the Cor-
poration his given about 7 wery good
schemes and out of the 7, four projzcts have
already been accepted -one project has
already come into existence in Madhya
Pradesh. The next one may be in Mysore
and the third one may be in Assam and the
fourth one in Himachal Pradesh. It is our
intention to see...

SHRI S. KUNDU : I never said about
the working of the Cement Corporation,
1 gave the specific instance why the molten
slag of the steel plants is not taken by the
Cement Corporation and granulated cement
made cut of it.
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SHRI SHRI CHAND GOYAL :
Madhya Przdesh ard Mysore are rot deficit
areas,

SHRI M. R, KRISHNA : I can assure
the hon. Member that there is lct of scope
for cement industry in this country and if
the hon. Members are interested and if they
can influence their own Siate Governments
and other people, I think, at our end in the
Centre we will be able to assist vhem and
there can be one or two more faclories.
The Cement Corporation has already got 7
schemes as 1 have said. There are about
70-40 applications pending wih the Govein-
ment to-day. Therefore, granting licznce is
no problem.

Mr. Kundu said that some injustice has
bzen done to his State ..(i=rerrup:on  The
bye-products which are being uscd by som:
other private industry you wanted it to go
to the Cement Corporation. 1 do follow
that. T have understood as he rightly said.
I do not know all th:se technicalities. I
will be able to fiod out to what extent we
will be able to help.

Oae thing to which 1 would like to
draw the attention of the hon Members.
The Cement Corporation is it at its best and
it is trving to expand its activities and very
soon we will be able to cover large number
of areas. Tt is also one of our important
decisions that as far as possible we would
like to start cament factories in deficit areas
provided the raw materials and other
facilities are there. So it is for the members
to try to work it up and see whether we
could be able to put up more factories.

About prices again my very good f-jend,
Mr. Kundu, said that without any basis we
have allowed the private manufacturers to
get whatever prices they want. That is not
the correct position. As I stated, it has
been verified and the tax part, the packing
part, everything has been gome into and
still I would say that there is scope for
reducing in package, in the transport and
various other things and that can be gone
into and the price could be brought down.
But it cannot be considerable because to-day
we are producing cement in the public sector
and while we have to find out what the
production cost will be in the public sector
and in case we are lucky enough to find out
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that the public sector projects are going to  18.09 brs.

be cheaper, then it becomes easy to compel
5 g The Lok 5.
even the private manufacturers to stick to f r; - C‘Iaﬁha:g*“ “g::;:id ;2‘; f’i‘ ';J:

that price. 1970/ Sravana 19, 1892 (Saka).

‘Prinwed at Aknshdesp Printers, 20 Dasya Ganj, Delbé-6-



